
Eighth Series, Vol. XXV; No. 17 Thursday,March 19, 1987  
Phalguna 28. J 908 (Saka} 

LOK SABHA DEBATES 

(English Version) 

Eighth Session 

(Eighth Lok Sabha) 

( Yol. XXV eontain.r NoJ. 11 IO 20)

LO.K SABHA SECRETARIAT 
NEW DELHI 

Prlr� · R.6, 6.00 



CONTENTS

No. 17, Thursday, March 19, l987IPhalgma 28, 1908 (SAKA)

Oral Aoi««rs to Questiont : 

*Surred Quettioos Not.

*

Written Attfwer* to Quesitons : 

Starred Questioos Not.

305, 308. 309. 
3 n  to 31 3 and 3 15

306. 307. 310. 314, 3 16 to 324

UotUrred Quettioos Not. 3297 to 3389 aod 3391 to 3529

Ruliof Re : Question of Privilege

Paperi Laid on the Table

Messages from Rajya Sabha

Delhi Municipal Corporation (Ameodroent) BiM, at paued by Rajya 

Sabha

Comroittee.on Private Members* Bills and Resolutions 

Thirty‘first Report—prtsented

Estimates Committee

Action Taken Report

Committee on Pipers U id  on the Table

■ Twelfth aod Thirteeoth Reports and Minutes

Election to Commiitee

Commilioe on Public Accounts

M atten under Rule 377

(i) Need to set up a high powrercd Commitiec to enquire ioto

the affairs of sick industrial units and suggest action against

the guilty persoot
« * 

Shri Dal Chander Jain 
__ __________________ L._____

Columns

1— 29

29 — 246 

29— 40

40-

247

252-

257

-246

252

•257

258

259

259

260

260— 261

261

263—269

263

♦This Sign-I-marked above the mm? of a Member indicates that the question was

iciuilly Mked on the floor of the House by that Member



(ii)

ColuiM S

(ii) D em and for a T .V . tow er ta K hiri-L alL hin^ iir io  Ultmr

Prsde^h

Shrim atl U sb «  Verm a 2 6 4
*

(iti) N eed  to  an ieod  su itab ly  the H aodloocn  R eservattoa Order

to  safeguard the interests o f  w orkers em p loyed  in pow er  

lo o n i units in the country

Shri Srikania D atta  N arasim baraja W adtyar 2 6 $

(iv ) In troduction  o f  * Paddy Scheme* in devek>pm ent b locks o f
*

Eastern U tia r  Pradesh for am eliorating  the co n d itio n  o f  the ,
«

paddy grow ers

Shri C handra Shekhar T ripathi 2 6 5
♦

¥

(v ) N eed  to  g ’ve clearance to  M uhana D am  and Punpun

D argha Projects pending w ith  C entral W ater C om m ission

and to  includc them  in Seventh  F ive Year Plan

Shri Rtim asbray Prasad. S ingh 2 6 6

(vi) D em and  for setting up a M unsif C ourt at A liganj in Efah

district o f  U ttar Pradesh

Shri M oh d . M ah fooz A li K han   ̂ 2 6 6

(vii) D em an d  for constructing a perm anent brtdfe over Y a m u t» ^

river r>ear Shankarpur in Agra d istrict, U P  and declaring

F atehabad  T ehsil as d a co it affected area ^

Shri G anga R am 2 6 7

(viiO N eed to  give early clearance to  various p ro jecu  o f  O rissa  

State for rapid industria lisation

Shri Sriballav Panigraht 2 6 1

M ental H ealth  B ill, 1 9 8 6  2 6 9 — 2 9 6

M otion  to  con sid er , as p a ised  by H ajya  Sabha

Shri Virdhi C bander Ja io  2 6 9

Shri V . S , K rishna Iyer * 2 7 2

Shri Shanti D hartw al 2 7 7

Shri Lai Vijay Pratap Singh 2 7 9

Shri V ijoy K um ar Y adav 2 8 1

Kum ari Saroj K haparde 2 8 3

, # V-



■4- (iii)

■ CUiuet 2 lo 83, 83A and 84 to 98 >od 1.

M otion to past, fti Amended
» *

. K om arl Saroj K baparde
«

F a |fo r ie t  (A m endm ent) B ill. 1 9 8 6
•  ■*,* *

M otion lo  consider
t

Shri P, A . S sn g m s  

Shri A joy  B isw as

« # Sbri A nad i C haran D a s
* t

Shri M urli D har M ane
♦

Shri K .  N . Pardban  

Shri G irdhart L ai V yas  

D r. O . S . R ajhans  

Shri S rihallav  Panigrmhi
T

Shri C . K .  K uppusw am y  

Shri H aroob b a i M eh ia
*

Sbri D am od ar P sn d ey
*

D r. C handra Shekhar T ripath i 

Shri R am  Pujan Patel
r

M adan Psnd«y  

Shri P . A . Sangm a

Cot * IttU

296

297— 350

297

2 9 9

3 0 2

3 0 7

3 0 9

3 1 3

3 1 8

3 2 3

3 2 9

3 3 2

3 3 5
I

3 3 9

3 4 4

3 4 6

3 5 0

■A. '



L O K  S A B H A  D E B A T E S

LOK SABH A

Ttiurtday, M arch 19, J 9 S 7 tfh a lfm u t
28, 1908 (SaAa)

Th* lx>k Sabha m et a t Ehrem  o f  the Cloek. 

tM R . SPEAKER in th t  C h a k \

ORAL ANSW ER S TO Q U ESTIO N S ..
\EngH$h\

A cfios auAiitti prUat« bot owncn for 
k>coaflii

• 3 0 5 .  SHRI KAM LA PR A SA D  SIN O H  : 
Will (h€ M iniiier o f  SU R FA C E  T R A N S ­
PORT be pleaded to t u ic  ;

( i )  whether the D elhi Trmotport C oipo- 
ratioo has tuggested to D elhi AdcnioUiratioo  
aod Delhi Police to u k e actioo agaiost 
Urge Dumber o f private bui ownert ioclud* 
ing teizurc o f (heir buses for bcnami 
traotactid u ;

(b) if so^ Che detail! thereof; and

(c) the actioo taken by D elhi *Admiott*
tratioo and Delhi Police ?

TH E M INISTER O F STATE OF THE  
M IN ISTR Y  O F SU R F A C E  TR A N SPO R T  
(SH R I RAJESH PILOT) : <a) to (c). In the 
case o f 12 private bu iet under DTC opera- 
lioo . certain diicrepcocief were obaerved 
with regard to thcir .particular* iDcluding 
address. The DTC  there-upon asked Delhi 
Adm inistration to take appropr.'ate action  
against such operators including seizure 
wherever warranted. Delhi AdmioistratioD  
it  procesaing the aiatter. *

[TranslaikHt]

SH RI K A M LA  FR A SA D  S iN G H  :
Mr. Speaker^ Sir, 1 want to  know from the 
H on. M inister the number o f cases o f
benami bos operators and when did these 
conrte to the notice o f the Department and 
what steps are being taken to prevent the 
recurrence o f such incidents in future ?

SHRI RAJESH PILOT : When we
tcrutinised the records, we came to know  

that there have been com plaint! in the 
mattrr o f payments m ade to the private 
t>us'operators because som e o f thrm were
benami operators. 1 w sat to submit that* 
our tirst step was to issue identity cards to 
the bus owners v^ho have to produce these 
cards in order to get the payment.  ̂As soon  
as such instructions were issued, they
approached tt>e high court, but the decision  
o f the court was in our favcHir in d  we
stopped the payment till they produced 
their identity cards. There were 7 \ 2  such 
cases where tu>body came forward to accept 
the payment for 2 or 3 m onths. They 
received their payment only after they pro- 

. duced identity cards. H ow ever, there were 
12 such cases where wrong addresses had 
l>een furnished. They were either not living 
at those addresses or such addressees did not 
exist. W e handed over the cases to the 
D elhi Adm inistration for legal action because 
they must have taken loans from the banks 
and must have given som e addresses ard  
the person who had provided the guarantee 
should have given his a d d r e ss ,a s  well. 
HeiKe. investigations are underway ard a i 
soon as the D elhi Administration com pletes 
the action, the Central CovcrnmcDt will do
the needful.

• .

SHRI K A M LA  PR A SA D  SIN G H  : 
Mr. Speaker, Sir, I want to know from the 
H on. M inister, through you, whether he

* will seriously inquh^ into the role o f  the
departmental officials in the brnatnl tranUc*
tions 7 -
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SHRI RAJESI! P IL O T : O f course, 
som e official must be involved in it, other­
wise (here CAnnot be any benami transaction. 
Either the department or outside people 
must have played a role io it because they 
have drawn loans from the banks as well 
where they had to  submit their particulars

A

and apart from that, they bave been signing 
and writing down Iheir addresses’ while 
accepting their payment for the last 6 or 
7 years. M oreover, bank accounts * have 
been opened in their names to make the 
necessary payments." The Government is 
making a thorough investigition in this regard 
and it will take whatever step< are necessary 
in the matter. I want to assure the H on. 
Member th»( the Governm ert has initiated 
action because it is seriously concerned 
about it and it will be d e ilt  u ith  stricily. 
Wc are not making any payment to persons 
without the identity card and wc are hand- 
ing over the com plaints to tl»c Delhi 
Administration and the C .B .l.

SHRI M O H D . A Y U B  K H A N : Mr.
Speaker, Sir, in the land of Ram, Gautam  
and Naiiak, which is the ccntre o f culture 
and civilisation and where at present there 
arc leaders like VIon. Shri Rajiv Gandhi 
and a Minister like H on. Shri Rajcih Pilot, 
there is eve-teasing in D .T .C . bm rs. What 
action will the Governrrent take in this 
rrgard ?

SHRI RAJFSH P H O T : Mr. Speaker, 
Sir, the Hon. Member has raised a pertinent 
issue. It is regretful that stich irkcidents take 
place in our buses. It is a matter o f regret 
that our s'sters are treated in this way v^hen 
nearly 50 passengers are sitting in the bus. 
1 have called the official^ of my department 
today to discuss whether to stop the conces­
sion being given to the students. They are 
able to travel anyw^vcre in D elhi on a 
monthly bus-pass worth 12 *0 only*
In case such complaints persist and the 
students continue to indulge in evc'teasing, 
we ^hall not tolerate it. We g‘ve concessions 
to help them in their pursuit o f higher 
studies, to hein in improv#»*g their behaviour 
and in their career pro^pecf^. We shall never 
tolerate if these students use this concession  
to tesse our sisters in buses. The G overn­
ment w ill adopt stern measures In Ibis 
regard. Tha Hon. Member has bern right 
in being concerned about it ,,,{ In tfr ru p tfa n s)

SHRIM ATI SU N D E R W A T l NAW'AL 
PR A BH A K A R  : Mr. Speaker* Sir, I ,w a n t  
to ask the H on. Minister with your permis­
sion why is it ‘ so  that the private buses 
under D .T .C . operation are able to earn 
profits and the owrers o f  these buses can 
buy more buses within one or two >*ears 
but the D .T .C , buses are always Incurring 
losses ?

SHRI RAJESH PILOT : Mr. Speaker, 
Sir, brst, thcte arc no establishment e?ipcnse< 
o f the private operators. W'c provide them  
with conductors. I want to submit that we 
give R>. I 7 crores to them out o f our own 
earnings to  help »hem in running their buses. 
Thcif establishment expenses are thus u v e d .  
Wc tiear dept.>t esiablishnncnl expense* as 
well As it there is not much diflfereoce 
between our cost o f  operation and theira. 
The cost per km. for D.T C . buses com es 
to Rs. 3.6^ but we pay R i. 2 .7 0  to them . 
We have taken steps on the tom plainta  
recei\ed us and h a \e  effected sufficient 
improvcHK^nt as well. The losses have betn  
reduced. The Government hat noade effoMs 
to reduce the looses as far as p '̂s^sible and 
there has been a considerable reduction in 
our losses.

*

SHRI BAI KAVI BA IR A G l ; Mr* 
Sr-eaker. Sir. God will ccm c  to the rescue 
of women in the buses but who will sa%e 
you now that Hon. 5hri Jaipul Reddy is 
present in the Hou^e tod ay ,. {fntrrrupftof*sj

»

M R. SPt:AKE R : His name is com pos­
ed o f b<»th *Ja*‘ and ‘Pal*. ‘Pal* m eans a 
protector. A protector will cot becom e a 
dcstrtyer. { fftr rry p tio n t} ,

*

SHRI A lA U R  R A H M A N : The whole 
question a* is being discussed boils down to 
tb** question o f over*loading o f passengers 
in the Delhi bû e%. Why D elhi only, all 
over the country we find over* loaded busea. 
The d iseased is definitely there. It has been 
diagnosed. Our country is over-populated; 
this Irdds to over*loading. I used to hale 
an ovcr*l(iaded bus when I was a young 
man.

*

{fnltfruptiom s)
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-  SHRI A T A U R  R A H M A N  : There it 
genuine need Tor more butes in D elhi and 
e ls e h e r e .  1 would My befiami iransaciioa  
will be there so long you do not regularise 
it. That m ea n s .w e  need more buses lo  ply 
in this country and if necessary private 
buses should be introduced at the Mon. 
M inister has indicated just new .

■*
*-

I would like to know — is he ihtnking 
in terms o f expanding the fteet o f private 
buses ?

, SHRI RAJESH PIUOT : It is a fact 
that in D elh i, the DTC handles fifty lakh 
commutcrs every day. It is a very big ta&k. 
W e have a com bined fteet iD .T .C . and 
private operators) o f  around 5 4 0 0  b u s« .  
It i« a very big task in h»Ddhrg the traftn: 
in D elhi. If i am rot m istaken, the triftlx 
sense in l^ lh t  is in a t>ad shape, t! ycu  
talk o f  other places the traf!>c sense p:rvaits. 
But ihe traffu: sense in f>ethi is very baJ>

To meet the rcquircmcni of Uclht 
com m gteri we have to induct m oic b\xsc% 
from D .T .C , NVttcrev^r it is requited, on 
special route, wc a«k the p tiv»u  operaiort 
to increase services by a system of ’̂ induction 
of private buses.

*

As far as bcnami is conccincd , iKal 4S
00  solution. When I say tienan^i, it m eans,
1 buy a bus in som ebody's name does 
not exist. In this w;»y u c  arc mis-uMrg the 
opportunity whicti could be given to ano(l>cr 
person who is not that rrsourceful and who 
is not able to get that job  dor^. 1 uant 
that the facilit) should be Risen lo  a c itm n  
who wants to get into this way o f earning 
his living So, t^aam i is to be stopped for 
the reason that the* Government is not to 
be cheated. That is our intention. As far 
fts the facilities to the commuters oC Delhi 
are conceroed» we are seriously coocerncd  
about it. Wc are puttir.g our cITorts to  
improve the situation and have increased 
our fleets in the last one year.

«

lirifTincr Kcdressal Cell at BaDgalore 
Railwa.s Station

$

* 3 0 8 . S H R t  V, S. K R I S H N A  I Y E R  ; 
W ill the Minister o f  RAIL>N'AYS be plea^scd 
to state 2 •

(a) whether there is any Grievance 
Redressal .Cell at Bangalore City Railway  
Station;

 ̂ *

(b) if so, the number o f  com plaints 
received per day on an average;

*

(c) whether it has com e to the notice  
of Government that waiting lists are not 
cleared seniority-^ ise io Bangalore City 
Railway Station for various trains; and

<d) if so , the steps tak en . or proposed  
to be taken io this regard ?

T H E *M IN 1ST E R  OF STATE O F THE  
M INISTRY OF R AILW AYS tSH R l 
M A D H A V R A O  SC IN D IA ) : (a) Y es, Sir.

(b) On an a\crage, one com plaint is 
received per day.

(c) Allotm ent o f ^eats/t>ertbs to v^ait- 
listed passengeis is being made according 
to rules.

(d) D ocs no^aii'-c. ^

SHRI V. S. K R ISH N A  IYER : Sir, the 
H on. Merriber is correct when be says 
that there i> a Grievance C ell. But the 
question is uhcther the Cell is functioning. 
The very fact that there is one com plaini in 
a day shows that it is inefTcctise. Sir, daily  
r êarl> 5 0 .0 0 0  to 6 0 .0 0 0  commuters dcpan  
from Bangalore City, one o f the important 
junctions io the country. There are two  
sections — one is metre-gua^e section ard the 
other IS broad-gauge section- Ih ere  are 
many platforms and the passengers are 
stranded. They don't know from which  
platu>rni they stiould catch their next train. 
So. Sir. so many grievances art there. Tlie 
Cell is at a very insigniticant place; there is 
not even a big board showing the existence  
o f a C ell. I would like to know from the 
H on. Minister, whether they arc going to  
streamline the Cell. They should have two  
Cells at Bangalore. Station— one in the 
broad-gauge section and the other in the 
inetrc-gaugc icctiot\, V̂  ill the H on. M inister 
take steps to see that they C ells arc stream ­
lined so that they function ctTectively. -T h e  
persons who man the Cells should know all 
the  ̂ languages, but unfortunately, many 
timea they do ^oot know even th« local
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language. W ill the H oo M inister U k e  
occesu ry  *€1100 io this directioo also 7

• •

SHRI M A D H A V R A O  SC IN D IA  : Sir, 
when 1 stated that on a average o re  com ­
plaint is received every day, ibis is from all 
the avenues where com plaints can be re­
corded. There are three ways in w h ich ’ 
com plaints can be recorded. W e have 

.com plaint books at m oit siatlons and we 
have com plaint boxes at all important 
stations. In 45 important stations, we have 
Grievance booths. , N ow , Bangalore U 
fortunate enough to have all the three cate­
gories. As far as gricvan^  booths are 
concerned, I do not agree that this is a fact, 
when the H on. Member says that maybe 
the grievance booths are oo i recording the 
com plaints and because of ihdi the average 
is low . The avcrcgc is wo:ked out on the 
basis o f  com plaints not only received in the 
grievance lx>oths but also is ihos^ which are 
given directly by ihc pas>cngerv through 
com plaint book^ and com pUint boxe*. So, 
even adding all those numbers together, the 
average comes to about one per day. We 
have streamlined the grtrvar»ce machinery in 
Bar.galore Station and B lngalcre D ivision  
too . But we will look into further areas 
where more siiean'lin ing could take place 
and I would like to inform the House 
through you, S»r. that Bangalore division  
is one of the places which has been a trail 
blazer, in the sense that it has a com puteris­
ed sysiem  for recording the entire gamut 
o f com plaints and this has helped to analyse 
the ixiain causes under 1 7 different heads. It 
has also helped more speedy redressal o f  
gnevaoces. This is a thing which has bw n  
very much appreciated and we are trying to  
duplicate this in other areas also.

SHRI V. S. K R ISH N A  IYER : Thne
are two sections— one is meire gauge and 
the other is broad-gauge section. There ate  
a number o f  trains arriving and departing 
from this Iroporiani junction. M oieover, 
the passengers have to come from nietie- 
gauge scction to the broard-gauge section for 
change over. It is very difficult to com e by 
road, you have to cover a distance of about 
one kilometre. The sub-way is not very 

‘ popular because the passengers have to clim b  
down and d im b up for ftbout 60  to 70 steps. 
So will be have twp different Cells, ooe at tbe 
metre* guage sectiM  and the other at the 

. broad guage section 7 Sir, he has said that

so far as seniority-list is cooccm ed, they are 
doing it according to the rules. 1 expected

• from him that kind o f an answer. But tbe 
fact is otherwise. Y ou will know it and 1 
also know it. Recently 1 went to the 
Bangalore C ity. A  number o f persons 
cam e to me asking for tbe release o f tickets 
under emergency quota. 1 may be getting ooe  
or two. S o , they also com plain that they are 
not getting according to their seniority. O f 
course, the remedy is, you have just sug­
gested that you are going to computerize. 
Y ou have been saying it in the budget speech 
last year you said it, this year also you have  
said it. S o . may I know actually by which 
time the w hok  thirtg will be computerized  
and how much time it will take 7 Tilt such  
tim e, will you kindly see that they strictly 
adhere to the seniority list as far as tbe W ait­
ing List is concerned ?

SHRI M A D H A V R A O  SC IN D IA  : Sir, 
this is done on a first-com e first-served basis 
in order o f  priority. The emergency q u o u  
also is exercised with the utm ost degree o f  
discretion ar>d it is a very small percentage 
o f the total reservstiofu. The suggestions o f  
the H on, M ember'will be kept in mind.

As far as com p u teri»tion  o f reservatioos 
is c o n c e r n e d ,in  the next phase after itie 
m etropolitan cities have been com puterized, 
that is, Calcutta, Bombay and Madras, as I 
have mentioned in my budget speech we are 
taking up five cities in which Bangalore is ooe 
and this would probably take between a year 
and a half to two years because we have to  
order ̂ be equipment which involves a big 
tim e-lag for the computers to  coiDe io.

SHRI SR IK A N T A  D A TTA  N A R A -  
SIM H ARAJA W A D IX A R  : H on. SpM ker, 

.Sir, 1 would like to know from tbe H oo. 
Minister for Railways whether the G overn­
ment proposes to increase the existing quotas 
earmarked for different trains from Bangalore 
Railway station and if so, the details o f  th« 
proposed increase io quotas to be made with 
cffect from 1st April 1 9 S 7 . '

4 *

SHRI M A D H A V R A O  SC IN D IA  : I
require notice for this.

'ilnU rruptlom s)

. SH RI C .K . K U PPU SW A M Y  :.Sir, I would  
like to know whether tbe O ovem m eot has
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any redrem l eellt at Madras and Coim* 
batorc stations for lookiDg ioto the comp' 
laints o f  the passengers and the public. If 
so, wbat action baa been taken.

SH R l M A D H A V R A O  SC IN D IA  : Sir, 
Madras does not com e within the purview 

, o f  this question, but 1 wtir cerUtnly inform  
the hon. M em ber.

SH R l P. K O LA N D A IV ELU  : Sir, 1 ap p ­
reciate the Railway D epanm eni for having 
grievances cells in order to receive c o c ^ -  
laints in Bangalore and other places. At 
the same time I want to know from the Hon. 
M inister one thing. Even in respect o f ibe 
O vfl Aviation Department, we see sugges> 
tk>o boxes are put up inside the aircraft. 
But in the trains we do not sec any sugget* 
tion box or a com plaints box inside the 
bogie. The passengers rushing to the trains 
may be coming at the eleventh hour, they 
may not be able to find any time to make 
com plainls to the Station Master or to the 
cell. If any com plaint boxes are put up 
tnskSe the bcgie. that will be well and good  
for the pasaengers because they are travelling 
for hours together. Supposing there is a 
com plaint, et best they can m ake it insjde 
the bogie itself and they can put it inside the 
box. I would like to know whether an on- 
the<«pot decision will be taken on a comp* 
laint, suppoaing it is put up in the com p­
laint box inside the bogie.

SH R l M A D H A V R A O  SC IN D IA  : Sir. 
ihe Hon. Member's suggestion will be kept 
in mind. N obody com plains just like that. 
The cause o f  com plaint arises after the 
journey is uiKSertaken. So, the person 
rushing to the train is not rushing there with 
the com plaint in hand, at that particular 
point o f time.

SH R l P. K O L ^N D A IV E L U  : T o pro­
vide facilities is o f  paramount importance.

Pregaaocy deaths

* S 0 9 . SH R IM A TI M A D H U R E E  SIN G H  : 
Wilt tbe MioiMcr o f  HEALTH A N D  
FA M ILY  W ELFARE b« pleaw d to  
•U (e : #

(a) whether the humber o f  pregnancy 
 ̂ deaths o f  women in India every year it higher

than in other countries; and 

■
(b) if so, the facts' in this regard.

* .  ̂ - 
THE M INISTER O F STATE IN  

THE M IN ISTR Y  O F HEALTH A N D  
FAM ILY W ELFARE (K U M A R l SA^O J  
K H A PA R D E) : (a) and (b). Accordix^ to  
W HO (1 9 8 4 > 8 3 ) data* India has a Maternal 
M oru lity  Rate o f  3 -4  per 1 0 0 0  live births. 
W hile these figures are higher than the 
corresponding figures in som e other countries, 
they are lower than that in other
countries.

[Trans fa/ioit}

SHRIM ATI M A D H U R E E  SIN G H  : 
Mr. Speaker, Sir, the H on. M inister’s reply 
b  not clear. In her reply to my question  
regarding the number o f pregnancy deaths o f  
women in lod ia . she has stated that the 
maternal m oru lity  rate is 3 to 4 per 1000  
live births, which does not seem to be 
correct In the rural areas thousands of 
women are dying and in tbe city slum s also  
many women die due to  malnutrttion. Has 
any survey been conducted in this regard ?

THE M INISTER O F H U M A N  R E ­
SO URCE DEVELOPM ENT A N D  M IN IS­
TER O F HEALTH A N D  FAM ILY W E L ­
FARE (SH R l P .V . N A R A SIM H A  RAO ) : 
1 would have certainly given all the d eu ils  
about other countries from the W HO  
publications but 1 thought this is not a 
proper thing to do on ‘ the floor o f Parlia- 

. ment. I can assure the H on. Members that 
I have the list with m e. We are somewhere 
in the middle. There are countries where 
maternal mortality rate is much higher than 
ours and there are countries where it ii  
much lower than ours. So. this is the 
in fonnatioo we have from the W HO .

So far as we can see, I can certainly 
list out what steps that are being taken In 
this respect. But if it is said , thousands are 
dying. Y es, thousands are dying. 3 -4  .pCT 
thousand would mean that thouiands are 
dying. S o , I don’t think there is any 
difference o f  opinion between the H on . 
Member and me, Sir.
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[Translatioml

. SHRIM ATI M A D H U R E E  ‘ S IN G H ; I 
also want to know in which couotries the 
rate o f maternal mortality is lower and in 
which countries it Is higher ?

SH R l P* V. N A R A SIM H A  RAO I 
will send it in writing, it is not proper to 
meotiOD the names of ̂ hose countries here. 
If the H on. Speaker permits me, I can  
reveal the names here.

M R. SPEAKER : You may send 
will add to her knowledge.

it; it

PROF. N IR M A LA  K U M A R I SH A K - 
T .\W A T  : Mr. Speaker. Sir. motherhood
b  the greatest boon of G od , but, unfortu­
nately, thoosands o f  women in the rural 
areas die during pregnancy or at the time o f  
child birth. I think that no record o f it is 
available with the Departn^nt o f Health. 1 
want to know from the H oo. Minister 
whether in order to maintain a record and 
to control maternal mortality, the State 
Governments will appoint Health Extension 
Officers on the line o f Agricultural Extension 
OfBcers who are appointed for the develop^ 
ment of the rural areas. Will the Centre 
give necessary instructions- and assistance 
for this purpose so that proper records are 
kept and everyone is blessed with m other­
hood. What are the view s o f the H on. 
Minister in this regard ?

SH R l P.V. N A R A SIM H A  RAO : Yes,
Sir. we are instructing the State Govern> 
ments only in this regard but also in the  
case o f other diseases about which the re- 
cords are also not com plete and it is 
essential tc  do so for which constant efTorts 
are being m ade.

[EttiUsh]
■

SH R l N . VENK ATA RATNAM  : Sir, 
let us leave the other countries. As far as 
India is concerned, what is the percentage o f  
infant m orulity  rate and maternal mortality 
rale 7 Secondly, what is the main reason 
for it ? What are the steps that are being 
taken by the Government ? Fourthly, it it 
not the fact that due to negligence o f the 
M edical • Department, due to lack o f  
m edicines, the mortality rate is very high 7

SH R l P. V. N A R A SIM H A  RAO  : Sir, 
taking the last question first, my observation  
is— I cannot ^ b stantiate it by actual facts 
and perhaps the same is the observation o f  
the Hon. Member a lso— that it is lack o f  
facilities which is the main culprit. Where 
there is facility available, it is quite possible 
that at some places, the doctor or <hc nurse 
or A .N .M . etc.. are not really attending 
to their job. That is something which, we 
find in many other job s, in respect of many 
persons doing many other joba. But here, 
the main thing is that the facility itself is not 
available.

I have already given the Itigures— 3-4  
per one thousand population happens to  be 
the rate in India. ] don*t think, there is 
anything m o re .,.

SH R l N . VENKATA RATNAM  : 
What are the steps taken ?

SH R l P. V. N AR A SIM H A  R A O : That 
would take a little tinrK. 1 have a long list 
of steps that are being taken. If you wish, 
I can tend a copy o f slept to the H on. 
Member.

Koods allowed for ftBmliliiaa of reftld«fK'r« 
of ufficrrs of lodiaa Airlincf

•3 1 1 .  SH R l BANW ARILAL BAIRW A ;  
W'ill the Minister o f CIVIL AVIATION  
be pleased to state :

(a) whether the Indian Airlines provides 
a sum ranging between Rs. 7 0 .0 0 0 /-  to 
Rs. 9 0 ,0 0 0 / -  for furnishing o f residen- 
tial houses o f its officers ;

(b) if so, what are the rules in this
regard: and '

(c) whether this anK>unt it  recoverable 
from the officers concerned 7

THE M INISTER OF STATE OF  
THE M INISTRY O F CIVIL  
AVIATION (SH R l M G D IS H  TYTLER):
(a) and (b). Indian Airlines, tike 
st>me other public sector undertakings, 
provides rmmetary assistaiKe to its executives 
and senior ofTlccrs for furnishing tbeii
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residential 'accofnm odatioo, 
limits o f  which are :—

* «  

Scale o f  JPay

the monetary

Amount

categories o f  oflScen and 1 am $uie» officert 
from the Scheduled Castes and Scheduled 
Tribe must be there and nobody can deny 
them the right, if it exists for them.

(t) Rs. 3 3 0 0 — 4 0 0 0  
and above

Oi) R*. 3 0 0 0 — 3 7 0 0

R s. 9 0 ,0 0 0  

R t. 7 0 ,0 0 0

Sum* tc tu tlly  received by ibe oflicer* con ­
cerned are invariaMy le ti than the lim itt 
iodlcated above.

<c) Before disbursement o f  (he turns, 
Indian Airlinoa retains a certsin p foponion  
as residual value o f the fum ishings, and 
towards depreciation, so the question of 
recovery doe« not arise.

\Tram slafU > m '\

SHRI BANW ARI LAL BAIRW A : Mr.* 
Speaker^ Sir, nK>fictafy assistance is given 
under special facilltiet. Is ihit given on the 
baitt o f the icalet o f  pay or on ihe batit of 
their special abilities ? During the last three 
yean  how much amount has been paid lo  
bow many oCTuxrs and how much deduction  
was made ?

\E 7tfcliTk]

SHR! JAG DISH  TYTLBR : This has 
been given to ut a i a resolution passed by 
the Board and ] can give the information  
about the number o f Officers and the names 
of the OfTker*.

Backlog of Reserved Posts la Air Isidia

♦ 3 1 2 . SHRI K . D . SU L T A N PU R I : 
Will the Minister o f CIVIL AVIATION be 
pleased to su te  :

*

(a) since when the directive on Reserva­
tions in recruitment and prom otions m 
favour o f  Scheduled Castes and Scheduled  
Tribes was made applicable in Air India;

(b) the backlog o f  reserved posts n>eant 
for Scheduled Caste and Scheduled Tribe 
candidates in Air India, and the reasons 
therefor;

(c) the efTorts made during the last three 
years to  611 the backlog: and

■
s

(d) wheiher Government propose to  
chalk out any time-bound programme to 
clear the backlog ?

m

THE M INISTER OF STATE OF THE  
M IN ISTR Y  OF CIVIL AVIATION ISH RI 
JAG DISH  TYTLER) : (a) The directive
on reservation of i>osis was M d e  applicable 
lo Air India wiib effect from 23rd July, 
19 7 5 , How-ever, in the case o f licenced  
categories like pilots, it was made applicable 
from M ay, 1 9 7 6 .

\Translatton]

SHRI ^ A N W A R I LAL BAIRW A : 
First, I warn to know from the Hon. M inis­
ter as to  what kind o f  m aieruls can be 
bought under the monetary a&sistaoce pro> 
vtded by the Gov'crnment and secoiulty, 
whether any Scheduled Cast^ or Scheduled  
Tribe* officers have received this assistance 
during the past three years ?

\ F n g l l * ^ \  "

SHRI JAGDISH TYTLER : Ttiis is for 
the Finance Ministry and it is fur certain

(b) and (c). A statement giving the 
reguait inform ation is given below,

<d) Though there is no time bound pro­
gramme for filling the backlog o f reserved 
postc, all efforts are being made to recruit 
as many Scheduled C astes/Stheduled Tribes 
candidates as possible.

StatcAienI

(b) A i on 1 .1 .1 9 * 7 . «ht backlog o f  
reserved posts for Scheduled C asie/Scheduled
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Tribe was as under ;
♦

A
*

Group Scheduled Caste Scheduled Tribe

Recruittnent/Promotion
m

Recruitm eot/Prom otion

*A* . 44 0 8 . 32 01
«  *

< 48
•

65 45 54

• c 01 0 4 0 6  12

04
#

0 9 13 ’ 45

The vacancies could not be filled due to (i) 
ooo-availability o f ,  suitable Scheduled C aste/ 
Scheduled Tribe caodtdaces from the open 
aiarket for direct recruitment posts (ii) N on ­
availability o f  SC /ST candidates in the zone

[Trans fa f Jon] ^

SHRI K . D . SU L T A N PU R I : Mr, 
Speaker. Sir. the Hon. Minister has stated 
that the rules regarding reservation were

‘ o f  coosideration for procnotioo (iii) non- 
avftilability o f SC/ST candidates with the 
requisite oucnber o f  ycari of ser>ice in the 
feeder cadre *

(q) Concerted efforts are made to fill up 
the maximum cumber o f vacaocie^ reserved 
for SC and ST by candidates belonging to 
these communities. Some of the steps taken 
are :

(i) exclusive recruitment for SC/ST  
candidates from tim e to tim e.

(H) sending o f  emptoyment notifications 
inviting applications for vacancies 
reserved for SC/ST to various SC / 
ST orgaoitatfons for giving widest 
publicity.

(iti) giving relaxation in percentage of 
marks in written tests as well as in 
interviews to SC/ST candidates.

9

(iv) asaociation o f  SC/ST officers with 
the Prom otion/Selection Boards with 
a view to safeguarding the interests 
o f SC /ST  candidates,

(v) separate interviews for SC/ST
candidates. ,  •

As a result o f these steps, out o f 2051  
candidates, 3 7 2  Scheduled Caste and 165  
Scheduled Tribes candidates have been 
recraited during the period 1 9 8 4 -8 6 , In the 
case o f certain categories o f p osu  in group 
B, C and D , the percentage o f  recruitment 
o f Scheduled Castes/Scheduled Tribes candi­
dates is more than the prescribed percentage.

enforced in IV 75. In this connection, ! wailt 
to know from him specifically the categories 
on which these rules have been enforced 7 It 
has been observed from the last part o f the 
reply that not much attentioo has been paid 
towards the Schedule Castes ax>d Schedule 
Tribes. It hss been said that efToru will be 
made to fill the vacancies but by when the 
q u o u  will be filled 7

4

[EmsiUsh]

SHRI JAO DISH  TYTLER : I would 
like to inform the Hon. M ember— he should  
feel happy about it— that ours is one o f  the 
organisations which is more than fulfilling 
the quota o f the Scheduled Castes and 
Scheduled Tribes. 1 would ItJte to give the 
figure at on 1 -1 -1 9 8 7 .

♦
Th€ h o c k h f  o f

po3t fo r S C jS T

SC ST

4 4 #  32

48 45
1 6
4 30

Group A 

Group B 

Group C 
Group D

This is more than 1 6 .0 0 0  em ployees. In our 
Ministry, we make sure that when we cannot 
get qualified technical people we do not away 
with the quota. We carry it over till such 
time the qualified persons arc available and 

.w e take them.

PROF. N . G . R A N G A  : D o you also  
give them special traioiog ?
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SHRI JAG DISH  TYTLER : *Wc a)«o 
give them tpecitl traioing for a ccrtain 
period.

t- %

• [Transiatfon]

SHRI K. D . SU L T A N PU R I : I want to  
k o o w ...

M R . SPEAKER : You have already 
asked two q u ettiooa ... ~ .

• SHRI K . D . SU L T A N PU R I : Only one 
qoettion has been asked. The Scheduled 
Caste and Scheduled Tribe people arc not 
given technical training. The^H on. Minister 
haf mentioned only Group *A \ and 'C* 
posts which are only the sweepers posts. 
Only these posts have been filled. In the 
higher.categories there is a huge backlog o f  
m t r v t d  posts. I want to know from the 
H on. M lnitfe? specially whether these people 
will be recruited after being given proper 
training ?

[ E i tg lU h ^

SHRI JAGDISH T Y T l HR : When pco- 
pie com e to u^, they hax'e already been 
trained in difTerent Ifccton— may be engi» 
neering. pilots or so nr^ny others. We do  
take 5>cheduled CaMe and Scheduled Tribe 
people After we have taken them, we do  
fmd that sometimes something is lacking 
because o f many other reasons. We make 
sure that we give them the (rainirYg in those 
r^pects.

\7 > a f9 3 ta iio ff]

SHRI M A N K U R A M  SODI : Mr.
Speaker, Sir, I want to know from the H on. 
Member whether the reserved vacancies will

•  »

be filled through the rosier system and will 
the Hon. Minister assure us if these vacaiKtes 
will definitely be field by the roster-system.

SHRI JAG DISH  TYTLER ! I 
follow  the Government rules. •

must

\T nm shuio tt) ^
»

RarodS'Barfimh, Meghnagar.Nanpor' 
and Indore-Dobad railway llnei

♦

* 3 1 J SHRI DILEEP SIN C H  BH URIA : 
Will (he M ioUier o f  RAILW AYS be pleated  
t o s u i e  : .

(a) whether any survey had been co°*  
ducted for la>*4ng a new railway line fro ^  
Baroda to Barwah and Megtinagar t^ 
Nanpur;

*
» ♦

(b) if so , the estimated cost o f  this 
project and the progress made so far; *

(c) if not, the irasons therefor; and

(d) the progress made in the construction  
o f Indore-Dohad railway line ?

THE M INISTER O F STATE O F THE  
M IN IST R Y  OF R A IL W A Y S. (SHRI 
M A D A H V R A O  SC IN D IA ) : (a) N o . Sir.

(bV D ocs not arise.

(c) There has been no specific transporta* 
lion requirements for the Survey, .

*

(d) Construction o f this line has not 
been approved by the Planning Commission.*

m

SHRI DILEEP SIN G H  B H U R IA  
(Jhabua) : Mr. Sj^eakcr, Sir. I want your
protection in this regard. Madhya Pradesh 
U the largest S late in India in terms of 
area .

' (/rtterrupiions)

SHRI RAM  PYARE PA N IK A  : Mr.
Speaker, Str. maximum number o f Harijans 
and A4ivasi§ o f India also live here^ That is 
why there is an itcuie shortage o f  railway 
lines here. .

>

SHRI D lL E l P SIN G H  BH U R IA  : Mr. 
Speaker. Sir, the Stale has rich ^cscl\e^ of 
mmerals such as iron-ore. diam ond, em eiald, 
coal etc ., but siill it is veiy backward a  ̂ far 
as the railway facilities are concerned. I have 
asked the H on. Minister as to what has 
specially been done in regard to fhis area 
which is so  backward that the people have 
not seen , a train so far. Our Government 
wants to  provide assistance for.industriali* 
aation and*afTorestation o f  those areas but it 
is not possible in the absence o f railway 
facilities. Secondly, the bus-fares have been 
hiked enorm ously. That is « h y  I have asked 
whether railway lines will be laid in these 
areas for» the benefit o f the poor but the 
H on. Minister has replied that the question
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does not arise. N ow  I want to put only one  
que«tk>fi to the Hon Minister and (hat is as 
to which n ^  railway lines will be laid in 
Madhya Pradesh during the Seventh Five 
Year Plan period in proportion to its per­
centage vis~a^vis the rest o f  India 7

SHRI M ADH AV R AO  SCIN D IA  : Mr. 
Speaker, Sir, this question relates specifi­
cally to the three railway lines about which 
I'^can certainly provide the inform ition in 
my reply. But regarding the supplenoenury 
which he has asked, I will definitely give him  
the information but not now.

SHRI p iL E E P  SING H  BH U R IA  : Mr.
Speaker, Sir, he will give it in private .......
(fn terrup thns)  * *

♦

M R. SPEAKER : You need not be 
terrified.

SH R! DILEEP SING H  BHURIA : My 
second supplementary is in rrftard to part
(d) o f  the reply in which n  has been said 
that the Planning Commt^sion has not 
approved the construction o f this line. 1 
want to submit that the Indore-Oohad rail­
way line covers not only the Adiva^t areas o f  
Gujarat but also the Jhahu-Gh»r area of 
Madhya Pradesh which fs an Adivasi area. 
Surveys have been condvcted several times 
in this regard. I will request ihe Hon. M inis­
ter once again that kerpmg io view the 
welfare o f Adivasis. the Planning Commission  
should be a%ked to give its approval to this 
line. My question is that by when will ii be 
sanctioned in case you arc able to nenuade
the Planning Com mission in ihis regard ?

\

SHRT, M ADH AV R AO  SCIN D IA  ; I 
have full knowledge regarding the districts 
which you have described and all the three 

e, back Vi a rd areas and they are 
partfcularly in our view because all o f them  
are Adirasi areas.

M R. SPEAKER ; I think you too belong 
to Madhya Pradesh 7

( Interrupitons)

[Eng!U i\

SHRI S JAIPAL R rO D Y  : It appears 
to be a case o f sponsored question.

\T ra n * ta tio ^  '  ^
m

SHRI BiitLKAVI BAIRAGI : H on. Shri 
Vyas h is  laid in regard (o  ihis q u estion ...

SHRI G IR D H A R l LAL VYAS : It is a 
case o f collusion between the Menibers from  
M adhya Preadesh. Mr. Speaker, Sir, no  
one speaks about Rajasthan to which you  
and I belong You tell them to  pay 
maximum attention to Rajasthan^

A N  H O N . MEMBER : Let us ha%e a 
complete round o f Rajasthan.

M R, SPEAKER : If you do not listen to  
Shri Vyas, we shall close all the lines

*

SHRI DILEEP SIN G H  BH URIA : My 
question has not been replied to.

MR. SPEAKER ? The reply is com ing, 
f

SHRI M A DH AV R AO  SC IN D IA  : Mr, 
Speaker, Sir, I want to draw the aitrrtton  
of the House to the fact that the H on. 
Members belorging to other State* ^orrvetimes 
allege that I am partial to Madhya Pradesh 
hut I want to draw your ifflentton to the fact ' 
that the Hon, M<rmbcra from M adhya 
Pradesh arc also criiicising me.

M R. SPEAKER ; Is ihe criticism  
warranted or not 7

SHRI M A DH A V R A O  SCIN D IA  : A i I 
just now submitted^ we are well aware o f  the 
stngnificance o f  these arean. The Hon. 
Prime Minister has stated speicficaMy that the 
backward areas, the remote areas and the 
adtvQMi areax should be paid special aiiention. 
We haye kept ail ihe*e thingi in view and we 

_ a ic  seriously considering this matter.

So far ss the new railway lir>e is concer* 
ned,' the Hon. M ember ts very well aware 
that there are 5 such eases in wb»ch we cannot 
start construction work until l^e project is 
approved or cleared by the Plar'ntng Com m is- 
sfon and new railway lines are also included 
in these ca»es. That ts why* ''submitted 
the proposal o f  the lr>dore-Dohad reilsray 
line to the Planning Com mission and we 

.d id  so not once but three times and it was 
turned down every lirre We are still 
making efforts and we are preparing a 
project for an alternative railaway line As
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sooo  as this project report is ready we shall 
preteat it to the Plaaoing C om m itfion for 
its approval for ibe fourth time and we have* 
full faith that we shall get the cooperatioo  
o f  H on. Shrt D ileep Sinsh in this regard.

M R. SPEAKER : You mean that you 
•re not going to accept defeat. Rao Sahib, 
if the ladies are troubling you on both sides, 
soould we make them sit separately 7

SHRI M A D H A V R A O  SC IN D IA  : They 
are sitting separately but Shri Narasimha 
R ao is sitting in between.

SHRI AJAY M U SH R A N  : Mr. Speaker, 
Sir, though Madhya Pradesh ts the mo>t 
backward part o f the country, yet it is our 
m iifortune that wc cannot make that out by 
looking at our Hon Mini&ter o f Railways ?

MR. SPHa KFR  ; You also have a 
similar appearance,

SHRI AJAY M U SH R A N  : I would  
request the Hon. Minister, through you, to  
order a survey to  ihat the actual po&itton 
regarding the dcwelopcnent o f the railways in 
the Madhya Pradeth bccomcs clear I h c  
Hon. Memt>eri from M<idh>a* pr«d«ih are 
facing calumny because everyone thinks that 
a lot o f work has been done there whereas 
actu illy  nothing has been done. H ence, do  
you propose to conduct any survey in order 
to dispel this wrong notion ?

SHRI M A D H A V R A O  SC IN D IA  ; A 
survey is being carried out kt present but vo 
far as the iiu n . Memt>er*s jvubmiMion 
regarding the position o( Madhya Pradesh 
io the • matter of railways is cooccrncd, I 
fully agree with hina. As a large part o f  
this State is inhabited by adivusis, it is* 
essential that wc pay special attention to ti.
1 am fully convinced that all the H on.
Members will extend their full cooperatu n

•  ft

io this direction.*

SHRI JA G A N N A T H  PR A SA D  ; Sir, 
the eastern part o f  Uttar Pradesh is the most 
backwgrd area o f the country, in this 
connection ,.! have been constantly writing to * 
the H on. Minister and the H on. Prime 
Minister for the past two years.

M R. SPEAKER : It has been eJ^hauftlivcly 
discussed under the Railway Budget, what 
more is left 7 • •

SHRI JA G A N N A T H  P R A S A D : Sir. 
the eastern Uttar Pradesh is the moat 
backward area. ^

%

M R. SPEAK ER : AU these things hiVe 
been discussed. What of>ore can coroe out 
o f it 7

•  ^
m

. M R. JA G A N N A T H  P R A SA D  : Sir, 1 
have been constantly drawing the gtieotioo  
o f  the Hon. Minister to tbrsSubject for the 
last two years and 1 am reiterating iny 
demand once again io this H ouse for
con stru ciiog , a broad gauge railway line 
from Indara to Balia. Just now the H on. 
Minister has submitted that the H on.
Prime Minister has instructed him to pay 
attention to the developmet o f  the 
backward areas. In that cootext. I want to  
submit to the H on. Minister that Balia and  
adjacent areas in Uttar Pradesh* are very
backward. D o the Government propose to
construct a broadgauge line there 7 Has 
the proposal been submitted to the Planning 
Com m ission 7

SHRI M A D H A V R A O  SC IN D IA  : The 
Hon. M ember’s question is not related to  
the main question.

M R. SPEAKER : Wc shall see. Wc 
’ shall get it done for you as well as for 

Dam orji.

SHRI RAM  N A G IN A  M ISH RA : Mr. 
Speaker, Sir  ̂ 1 want hrst to  thank the H on . 
Minister for making efforts to submit a 
thrice rciected project for the fourth time to 
the Planning Com m ission for its approval. 
In this connectioo, 1 want to submit that the 
constuction of the bridge, which w'as to be 
taken up at Chhgtauni in o u f Deoria district 
and whioh has been aaocttoned by the 
P lann^g C o m m issio n ~ th e  foundation stone  
o f which was already laid by late Shhm ati 
Indira G andhi-*has not started so  far.* 1 
want to know from the H on. * M inister by 
when it will be constructed and whether 
it will at all be constructed 7 The Hon. 
Minister may clarify all th is .,

0

M R. SPEAKER : Your question is also  
not related to  the main question.

SHRI SO M JIBH Al D A M O R M r .  
Speaker, Sir. the H oo. M ioisier bat jusi
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Stated that the adivasi dominated areas will ’ 
get special allocations. I want to ask 
specifically whether there is any proposal 
for separate allocations o f 5 or 10 per cent 
of the total Budget for the expansion o f  
railways in the adtvaii areas ?

M R. SPEAKER : The Budget has already 
been prepared. How can we have new 
proposals ?

SH R l SOMJIBHAI D AM O R : N o  Sir, 
it has not been prepared. I want to know  
whether there is any such specific project 
under consideration or is it just« a tail talk 7

*  ,

SH R l M ADHAV RAO SC IN D IA  : 
Marty of oar new rail\^ay lines cover adivasi 
areas. It is not that no r iilway lines are 
beiitg laid in adivasi area«. 1 am only 
sayif'g thjt we undfrstand the importance of 
the adivasi arejs full well and krep it in 
view while own carrying on our^work.

THE M INISTER OF STATE OF THE  
M INISTRY OF SURFACE THANSPORT  
(SH R l RAiESH.PILOT* : Mr. Speaker. Sir, 
in vi€w of the complaints o f the Hon. 
Members regardmg the necevsity o f more 
railway lines ard  as it takes a long itme lo 
lay new rail«^ay hnes. I want to suggest that 
if the Hou^e recommends some more fundt 
to the Planning Commission, we can cons­
truct roads faster at many places.

Scheme for Fncoaragiog use of Sanskrit

* 3 1 5 . SH R l BALW ANT SING H
RAM OOW ALIA : 

SH R l TEJA SINGH D A R D I :

Will ibe M ioiner o f H U M A N  RESOURCb  
DEVELOPM ENT be pleased to state :

0

(a) whether Ooverntnent have recently 
formulated a new scheme for encouragmg u^e 
o f Sanskrit for strengtheoing the unity and 
integrity o f the country;

(b) if so , the details thereof; and
■ V.

(c) whether Goverom ent propose to
make special arrangements for teaching of  
Sanskrit 7 ,

THE M INISTER O F STATE IN THE  
DEPARTM ENTS O F E D U C A T IO N  A N D

C U LTU R E IN THE M INISTRY OF  
H U M A N  RESOURCE D EVELO PM ENT  
(SH R IM A Tl K R ISH N A  SA H I) : (a) to (c). 
Government is engaged in formulating soom 
new proposals for the prom otion, 
developm ent and popularisation , .o f  
Sanskrit. These proposals v îll bo in line 
with the N ational Policy o f Eduction which 
eiijokis that efforts will be made for the 
development o f facilities for the study of  
Sanskrit and other classical languages.

s

SH R l BALW ANT SIN G H  R AM O O ­
W ALIA : Mr. Speaker, Sir, in conoection  
With the reply.jiven by the Hon. Minister, 
I want CO ask whether you have received 
any com plaints regarding the Increased use 
of sanskritised Hindi in the Government 
controlled nnedia, whereas in the past, 
Hiadustani was spoken and understood from  
Kashmir to Raichur in Karutaka and from  
Kutch to As%am and whether it has resulted 
in misunderstandings among the people 7

SH R IM A Tl K RISH NA SAHI : Mr.
Speaker, Sir, I have not been able to 
understand the qucirion asked by the Hon. 
Member properly. But according to my 
experience and knowledge,

M R. SPLAKER : He mcan» to  say that 
it should be in vogue as it used to he earlier.

SH R l BALW ANT SING H  RAM OO- 
W'ALIA: I mean that earlier HK>re Hindustan 
words were used by our mass nwdia such as 
A .LR . and r)v>ordarshao but now more 
Sanskrit words are used which are not 
understood by the average listeoer or viewer. 
Have you received any com plaints in this 

'regard 7

M R. SPEAKER : You question is io 
rrgard to ^ lu ik rit.

*

{im ierruptiont)
m

MR. SPEAKER ; It is perhaps due to  
the fact that while the question on the 
Railways was l>cing discusacd, the track 
chaiiged.

SH R l BALKAVI BAIRAGI : M r.
’ Speaker, Sir, I want to  submit that under tb«
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New Education Policy, the Sanskrit language 
haa suffered the oMLximum. 1 have visited  
several parts of the country and 1 have com e  
to the coQchisioo that it is being felt in every 
part o f  the country. Though the New  
Education Policy was implemented after a 
threadbare discussion, yet people feel that 
justice has not been done to the Sanskrit 
language. ICeeping in view this subicqueot' 
criticism , will the H on. Minister kindly  
reconsider the Sanskrit policy ?

SH RIM ATI K R ISH N A  SA H i : Mr. 
Speaker, Sir, the Member's concern is qui*e 
natural' But 1 want to submit ttiai the 
popularity of Sanskrit has not waned and 
under our N ational Educaitofi Policy of  
1 9 8 6 , we have made am pk provision for the 
promotion o f  Sanskrit and other classical 
language* and ^  have made all ctTorts to 
provide facilities for its study and devwlop- 
ment. I want to tnforp  ibe Hon. Member 
that under the New Bqucation Policy. 
Kendriye Sanskrit Vidyapeeths have 
been established in several pans of 
the country and their number has alu? 
been increased. The Sanskrit Research 
instttuitoru. which arc regarded as modern 
iastittttes, are also being developed and the 
grants beir\g giver to the voluntary' organisa­
tions are also being enhanced. The scholar- 
ships granted to teacher for the developnKnt 
of Sanskrit are also being enhanced and the 
State Government h a \e  their own separate 
projects . as well. The Sanskrit scheme is 
receiving financial assistar>ce from every 
quarter, the States are assisting, the Centre 
aHo has certain proiects. Plenty o f work is 
being undertaken in regard to Vedic recitation 
as well. We are working on Sansk/it literature 
and we are publtOiing the rare manuscripts 
again. Books in Sanskrit language are t>etng 
distributed fn ^  o f cost, these are being given 
to the various institutions and awards in 
terms o f icholar&hips are being granted. We 
are also providing grants for preparing 
Sanaknt dictiooaries which is a work o f  
io ten u tion a l importaiKc. These are the 
projects on which work is going*on and the 
moat important thing is that Sanskrit it the 
mother o f all languages. So, no one can 
think o f neglecting it. The N ational 
Education Policy it based on our traditiona

D R . PR A BH A T K U M A R  M ISH R A  : 
Mr. Speaker, Sir, 1 want i o  submit that 
Sanskrit is still alive because o f  the afforts o f

, sm a ll. ashrams where it is * taught to the 
students. 1 want to ask  ̂ whether the 
Government have made any provisions under 
the New Educations Policy to  provide 
financial assistance to these ashrams which

•  I

are contributing their mite in propagating 
Sanskrit. Secondly, in a translation by 
Raghubtrji, the word ^signal, was translated 
as * L o h u p a th a  g a m i n i  f^ a m a n g a m a n  s o o c h a k  
p a t r ik a *  I hope the Government is not 
making use o f such Hindi in the New  
Education Policy.

SH RIM ATI K R ISH N A  SAHI : Mr. 
Speaker, Sir, 1 want lo  submit to the Hon* 
Member that we are constantly making 
efforts for the deNxlopnient, propagation and 
spread o f the Sanskrit language and in this 
con»ieciion, a very big conference was held 
in Tirupati on 3 0 .1 .8 7  under the chairman­
ship o f Shri P.V. Ni.ra»imha Rao. The 
conference was attended by all the well 
known educationists o f  the country and the 
Sanskrit scholars etc. were present. Action  
is being taken on the basis o f the main 
suggestions put forth in that conference. If 
the Hon. Member ^sants, 1 can read out 
these points.

SHRI BALK AVl B A lR A G l : H on. Shri 
liaham  Jhakhar and Shri Umakant Mishra 
were not invited there because they had both 
taken theii oath in Sanskrit.

I  :

SHRI SHYAM  LAL Y A D A V  : What 
the Hon. M inister has submitted in regard to 
the prom otion o f Sanskrit is laudable. But 
1 would like to draw your attention to the 
three points which he m entioned in his 
staten)ent. First, the President's awards 
given to the teachers are quitf mearge and 
inadequate and are not enough to serve as a 
person's livelihood. It is absolutely inade­
quate. It should be enhanced.

Secondly, the Sanskrit teachers working 
io the villages o f our country, particularly in 
U .P ., are not able to teach Sanskrit with 
aelf*respect. ^The teachers are dedicated to 
tarvtce but still a lot o f injustice is being 
dotK to them •.

M R. SPEAKER : You are right.
«

SHRI -SHYAM  LAL * Y A D A V  : The 
H on. Meihber will a^ree that it will be good  
if  their grievances are red rw ed  at the  
earliest.
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Thirdly* the dtscriminatioo by the U .O C . 
•gainst the Satukrit universities, institutions 
and in the matter o f  the pay scales o f  
Sanskrit teachers is unbecoming of it. The 
Sam poom anand Sanskrit , University at 
.Varanasi is the highest University imparting 
Sanskrit education in the country. But the 
Directors and those who are engaged in 
research are not getting the Professoe's 
grade although they are given the
same in the Dethi University in d  other 
institutions. This kind o f discrtmiaatioD 
should be done awsy with. It will help 
effectively in the development o f  Sanskrit.

MR. SPEAKER 1 also agree with these 
points. You encourage it and tee to all 
these provisions at well. This discrim ina­
tion should rK>t be there.

•  A

SH R lM A T i K RISH NA SAHI : Mr. 
Speaker, Sir, 1 agree with the H on.
Member's sentiments and 1 am also o f . the
fam e opinion.

0
%

M R. SPEAKER : Then you work to ­
gether. D o  not have an attitude o f resigna­
tion. D o some concrete work.

SHRIM ATI K R ISH N A  SAHI > Mr. 
Speaker, Sir, in regard to the Sanskrit 
teachers. . . ( to w ) .

THE M INISTER OF H U M A N  
RESO URCE DEVELOPM ENT A N D  
M INISTER OF HEALTH A N D  FAM ILY  
W ELFARE (SHRI P. V- N A R A SIM H A  
R A O ) : Mr. Speaker. Sir. 1 do not have any 
hesitation in saying that not much has been 
done for the propagation o f Sanskrit.

♦

M R . SPEAKER : D o it now.
^  •

SH RI P. V . N A R A SIM H A  RAO : 
There are many reasons for it and I do not 
want to go into them. But in the N ew   ̂
Education Policy It has been clearly stated  
that Sanskrit and other classical languages 
will get more eocouragement than what they 
have received,hitherto.

M R. SPEAKER : Sir, there is a saying 
in the classical language which can be trans« ' 
latcd as ''Better late than never.'

SHRI P. V . N A R A SIM H A  RAO : The
are, o f  c o u n e , belated. I w ant' to

assure the House through you that we are 
making efforts but I cannot say as to how  
far w« will be able to dovetail it in our 
New Education Policy framework. 1 can 
see som e say of hope as a result o f the 
conference where we had an exchange of 
views and I feel that we shall find som e way 
out. I shall keep the House informed in this 
regard. When we chalk out •  programme 
we shall submit It to the House.

•SH R I U M A K A N T  M ISHRA : Sir,
with your permission 1 would like to ask a , 
question in Sanskrit. In our country there 
is a general feeling chat Sanskrit has not 
been given proper importance in the New  
Education Policy, but I know that it is not 
so. Again, 1 was also invited to the Sanskrit 
Language Conference but unfortunately I 
could not reach there'. 1 came to know that 
the progress o f Sanskrit was received in the 
conference.

We know that our Hon. Minister o f  
Education and the M inister o f State for 
the same Department want to give proper 
encouragement to Sanskrit and in this 
coanection I ^*ant. to suggest that facilities 
for teaching and learning o f  Sanskrit and 
Pali should be provided at the Jawaharlal 
Nehru University. Secondly, Sir, Sanskrit 
does not exist as a language to be studied 
under the New Education Policy. H eoce, I 
want to request you that Sanskrit should be 
treaud as a subject of study. I support the * 
three-language formula and, therefore, 1 
would suggest that ‘ Sanskrit should be 
taught as one o f the subjects at the school 
level. *

SHRI PRATAP B H A N U  SHAKM A : 
Mr. Speaker, Sir, you are also a Sanskrit 
Scholar.

M R. SPEAKER : There cannot be any 
objection to it.

.  THE M INISTER OF STATE O F THE  
M IN ISTR Y  OF RAILW AYS (SHRI 
M A D H A V R A O  SC IN D IA ) ; **San>en gach- 
hami.** (Time is getting over).

M R. SPEAKER : N ot *gachhami^ but 
'gacchhati*.

-------------  *  ,■  I —  -  --------------,  -  - — ^

 ̂ •T h e  question was originally put in 
Saoskrit.
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UnUrrupttomM)

SHRI P. V. NARASJM H A R A O : Mr. 
Speaker. Sir, on beiriog  these words I 
remember « tentencc in Sanskrit and *1 
think it b  something like tl^is :

Apshabda m a ja m  n a jtt

A palachm ya Sannldhoa^

It means that no words can ever be wrongly 
spoken in front o f  ao alert teacher.

In regard to the suggestion o f the H on. 
M ember, 1 want to submit that me should  
not tskeL any hasty sieps for whKh we may 
have to regret later. We want to build it 
up slowly. We want to miijie the base o f  
Sanskrit as strong as possible, lu  gloasary 
and words should be included to other 
langusges and it should derive its strength 
from them and later on become itrong  
itself.

B -7 3 7  aircraft. Air India has no B -7 3 7  
aircraft in its fleet. If surplus capacity i« 
available, then the facility could be used' 
to handle*’other jet* engines, subject to the 
provisioq o f  appropriate tooling specific to  
the jet engines.

♦
ABeodmefit to the Delhi Edticatioo *

Act
/

• 3 0 7 .  D R . G . VIJAYA RAM A RAO : 
Will the Minister o f  H U M A N  RESOURCE  
DEVELO PM ENT be pleated to state :

(a) whether there is to y  proposal with 
Covemnoent to amend the D elhi Education  
A ct, 1 973  in order to have control.over  
public schools charging donatioiu  and biking 
tuition fees frequently;

 ̂ (b) if s o /  the d eu ils  thereof; and ,

(c) when .the atnending bill is likely to  
be introduced in Parliament ?

W RITTEN ^ANSW tRS TO QUESTIONS

0%cHia«liag of jet eoglaes

* 3 0 6 . SHRI A . JA YA M O H A N  : W ill 
. M in liie i o f CIVIL AVIATION be plea»- 

cd to state :

(a) whether Government have taken up 
the proposed work relating to the provision  
o f facilities for overhauling .  modern jet 
engines;

»

(b) if sO| at what cost; and

• (c> whether these facilities would be
available only to Indian Airlines and Air 
India or other foreign Airlines alao ?

THE M INISTER OF STATE OF THE  
" M INISTRY O F CIVIL AVIATION (SHRI 

JA G D ISH  TYTLER) : U ) and (b ). Indian 
Airlines is setting up a facility for over­
hauling jet engines installed on Its B -7 3 7  
aircraft, with an estimated cost o f  Rs. 14 95 
crores.

(c) The facility it designed primarily 
for Indian Airlioet* own eogioes Qtted oo

THE M INISTER OF STATE IN THE  
D EPA R TM EN TS OF E D U C A TIO N  A N D  
C U L T U R E  IN THE M IN ISTR Y  O F  
H U M A N  RESOURCE DEVELOPM ENT  
(SHRIM ATI K R ISH N A  SAH I) : (a> Delhi 
Administration is considering proposals for 
amending Delhi Education Act 1 9 7 3 , which, 
inter a lia , relate to the rate o f  fees and the 
charging o f  donations, etc. by unaided 
recognised £:hools.

(b) arui (c). After the Delhi M etro­
politan Council discusses and approves the 
draft B ill, it will be considered by the 
Government o f  India. Final proposals will 
be placed before (he Parliament in due  
course.

Navo4aya,SclKX>ls in Kerala

• 3 1 0 .  SHRI V . S. V U A Y A R A G H A V A N  : 
Will the M inister o f H U M A N  RESO URCE

• DEVELO PM ENT be pleased to  state :

(a) the number o f Navodaya Schools to  
. be set up in Kerala during 1987;

(b) the details thereof; and
« • •

(c) the steps being U keo to  aet up the
• sch oob  ? .
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THE M INISTER OF STATE IN THE  
DEPA RTM ENTS OF ED U C A TIO N  A N D  
C U LTU R E IN THE M INISTRY OF  
H U M A N  RESOURCE DEVELOPM ENT  
(SHRIM ATI K R ISH N A  SAH I) : (*») to (c). 
The number of Navodaya Vidalayas to b« 
set up in Kerala during 1987*88  is yet to 
be decided.

Holding of Festival of India io USSR  
and U SSR 'S In India

♦ 3 1 4 . SHRI N IT Y A N A N D A  MISRA : 
SHRI PRAKASH V. PATIL :

Will the Minister of H U M A N  RE­
SOURCE DEVELOPM ENT be pleased io

- state :

(a) whether a Soviet delegation recently « 
visited India to sign protocol of holding of 
Indiar Festival in USSR and USSR Festival 
in India;

I

(b) if so, the details thereof ?

THE M INISTER OF STATE IN THE  
DEPARTM ENTS OF E.DUCATION A N D  
C U LTU R E IN THE M INISTRY O F  
H U M A N  RESOURCE DEVELOPM FNT  
(SHRIM ATI KRISH NA SAH I) : («) In 

. follow up o f the Protocol on Festivals o f  
India*and USSR signed during th e .t is it  of
H . E. Mr. M. S. Gorbachev, General 
Secretary of the CC of ihe C PSU . Minister 
o f Culture. USSR and Chiiirman o f the 
Soviet Organising Com nuttte Mr. V. G . 
Zakharov, and th^ Vtinister o f Human 
Resource Development and Chairroan of 
Indian Organismg Committee, Shii P. V. 
Narasimba Rao signed a detailed programme 
o f events o f the two Festivals i e. Festival 
o f India in USSR and Festival o f USSR in *  
India, on 2 4th February, 19 8 7 .

•

(b) The Festivals, besides special In* 
augural events at M oscow, Leningrad and 
Tashkent in USSR and D elhi, Bombay, 
Bangalore and Calcutta in India, shall
■

encompass events like performing arti, 
exhibitions, sem inars/cooferenccs, youth  

. and sports programmes, filrn festivals, festival ,  
o f national cuisine, sale o f souvenir items,

' special publication programme etc.

UNF.SCO sdM mr Io eradicate 
Uilteracy ,%

4 -■

* 3 1 6 . D R . G . S. R AJH AN S :
SHRI H. N . NANJE O O W D A  :

•  ••

Will the Minister o f  H U M A N  R E ­
SOURCE DEVELOPM ENT be pICMcd to  
State ;

♦

 ̂ (a) whefher a programme for the eradi*
cation o f  illiteracy was lauiKhed by the 
United National Educational, Scientific and 
Cultural Organisation on 23  February, 1987  
m New Delhi;

<b) if so , the mam feature* of the 
programme; ^

(c) whether Government also propose 
to launch similar schcmc in ihe country; 
and

(d) if so. the details therefor 7

THE M INISTER OF STATE IN THE 
DEPARTM ENTS OF EDUCATIO N A N b  
C U LTU R E IN THE M INISTRY OF 
H U M A N  RESOURCE DEVELOPM ENT  
(SHRIM ATI KRISH NA SAH I) : (a) to (d>. 
The main a»m o f U NESC O ’s **Asia*Pacific 
Prx'grarrmc of hdocaiion for All (APPfiAL) 
include? untvrr^litaiion  o f primary educa­
tion, eradijation of illiteracy and provision  
of continuing education. The objectiv# of 
programme is to strengthen fhe cflForti o f  
the Member-States o f A?ia*Pacific Region 
to eradicate illiteracy through ,regional co* 
operation. The • regional programme of 
UNESCO (APPEAL) accords well with the 
objectives o f our N ational Policy on Educa­
tion 1 9 8 6  and Programme of Action where­
in high priority has been given to the 
programrws of uoivcrsalibation o f primary 
education and Adult Education.

-  •

plans to construct schools la parks of 
residential coloaies In Delhi

4

♦ 3 1 7 . SH R I. BALASAHEB VIKHE  
PATIL : Will j h e  Minister o f  H U M A N  
RESOURCES DBVELOPM ENT be pleased  
to state : * ' '

 ̂ (a) whether Government have plans to  
construct tcbools in the parks located in 
reiideoiial co loo ict io Delhi; and
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(b) if  so, whether alleriuitive parkft will 
be provided in tuch co loo iet in D elhi 7

THE M INISTER O F STATE IN THE  
D EPA R TM EN TS O F E D U C A T IO N  A N D  
C U LTU R E IN THE M INISTRY O F  
H U M A N  RESOURCE DEVELOPM ENT  
(SHRIM ATI K R ISH N A  SAHI) : (ft) N o. 
Sir.

<b) D oes not arite.

SclU ot up. of 'N alioBsl Ag«oc) on 
irradUthNi of food staflt

* 3 1 8 . SHRI G . S. BASAVARAJU : 
Will ibe M inuter o f HEALTH A N D  
FAM ILY ^^ELFARE be pleased lo »u tc :

(ft) whefhei Government bftve &ei up ft 
Nft’tiocuil M onitoring Agency to dcfti with ftlt 
ftspccti of irrftdifttion o f food stufft;

(b) if fto  ̂ (he task o f the agenc> ftod to 
whftt extent informfttton o f such ftn agency 
has helped in irrftdtftiiot) o f food stuffi;

(c) «*beibcr som e foreign couniriet have 
ftlio been contulted in this regftrd: and

(d) if %o, the detftjU thereof ?

THE M INISTER OF STATE IN THE  
M INISTRY OF HEALTH A N D  FAM ILY  
W ELFARE (K U M A R ! SARO^
K H A PA R D E) : (ft) and (b)* Government 
hftt recently set up ft Nfttional M onitoring 
Agency under the Chairmanship o f SccreCftry, 
M iobtry o f Hcfttth and Family W elfare, to 
defti with all a«pect& o f irradiated food. The 
functions of the agency are at under :

r. The NfttionftI M onitoring Agency 
would give clearmnce for various 
kindi o f food iiufTt for irradifttion, 
in respect o f which ftppUcattont for 
trradiftlion ftre nuide.

2 . It would determine the mmximum 
dotage o f KGy (K ilo Gray) for 
food stuff to be irrmdiated, subject 
Co an overall ftverftge dosftge o f  10 
K G y (K ilo Grfty).

3. It would evolve guidelines for food  
irrftdiation practices in the matter 
o f preservatioo o f food stuff.

4 . It would recommend grant o f licence 
to facilities for irradiation o f food  
stuff owned by individuals or insti- 
tutioos.

5, It would consider any other matter 
connected with the use o f irradia­
tion as a means, o f  preserving food  
stuff.

^  *

♦

(a) and (d). Recom m endations , and 
guidelines o fjn tern a iion a l Agencies* dealing 
with this a lpec^  tike the FAO/W HO Codex  
Alimentarius C om m ission, Iniernational 
A tom ic Energy Agency, Iniernational C om ­
m ission on Radiation Proteciion were taken 
into consideration, while iccep iin g  in princi­
ple the irradiation o f  fcod as a method o f  
preservation o f  food.

♦

MliuIuttaD Sliip>ard 'Lim llcd

• 3 1 9 .  SHRI O L'R U D A S KAM AT : 
Will the M iniiter o f SU R FA C E  T R A N S ­
PORT be pleased to stale :

*

(a) whether the Hindustan Ship>ard 
Ltd. ba\*e been continuously suffering from  
massiv^e losses;

Cb) if so , the reasons thereof: and

(c) efforts made by Government to  
bring Hindustan Shipyard Limited out o f  
the red ?

THE M INISTER O F STATE OF THE  
m i n i s t r y  OF SU R FA C E  TRAN SPO R T  
(SHRI RAJESH PILOT) ; (a) Ye* Sir.

(b) The main reasons for the heavy 
loste* tufTered by Hindustan Shipyard are :

•  ^

(i) The cosi-p tice gap in ship construc­
tion as the present pricing formula 
is fixed with reference’ to Ipter- 
national Parity Price which is not 
related to cost o f  production.

«

(ii) Huge interest burden on the cash 
credit being availed o f because o f  
accumulated cash losses and also  
on the loan portion o f capital 
restructure o f the company.

*

(lli) High cost o f indigenous inputs.
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(iv) Long dcliv-ry time of ships being 
built !o HSL..

(c) Efforts '»rc in hand to have short­
term and long term solutions to improve the 
financial position o f the Shipyard. These 
include : ‘

*
*

(i) Provision o f Ways and Means loan 
for HSL in the current financial 
year.

(ii) Initiating proposal for revising the 
pricing formula of ships to hok it 
with normative cost o f  construction.

(ill) Processing the proposal for restruc­
turing the capital base of the Ship? 
yard.

(iv) Diversifications o f the activities of 
the Shipyard into areas ^hich are 
not linked to the tntemattonally 
competitive sector.

(v) The Shipyard is also making serious 
efforts to ensure completion and 
delivery o f the. vessels under 
advanced stage of construction as 
well as to streamline the system  
and procedure by introduction o f  
icienttfic Invenioiy Management, 
consider Productivity linked Incen­
tive Scheme and minimise non­
productive eipendifure.

[Translation] '

 ̂Flood control scheme for Adhwarm 
Group of ri%er«

♦ 3 : 0 . SHRI A B D U L  H A N N A N  
A NSA RI : W ill the Minister of WATER
RESOURCES bo pleased to stale :

(a) whether flood control scheme for 
Adhwara Group o f rivers in Bihar State has 
been given approval and the first instalment 
o f  the saiKtionad amount for the same has 
been given to the State Government:

(b) if §0 , when the work on this scheme 
will be started; and

THE M IN IST E R ' OF W ATER R E­
SOURCES (SHRI B. SH A N K .A R A N A N D ) :
(a) The Phase-1 o f the Flood Control 
Scheme foi the Adhwara Group o f Rivers 
estimated to cost Rs.' 1 7 .2 2  crores was 
considered by the Advisory Committee o f  
the Planning Commission in its meeting held 
in M ay. 1986 . The observations made by 
the Committee arc yet to be comphed with 
by the Government o f Bibar.

Th^ comments o f the Gar^ga Flood  
Control Commission on P h ise*ll o f the 
scheme e^ktimated to cost Rs, 5 .9 3  crorcs 
were sent to the State Government in M ay, 
1 9 8 6 . These also are yet lo b e  complied  
with by them.

(b) and <c). D o not arise.

l*nautfaori^cd occtipatloo of rsMwji) l:tf»d

• 3 2 1 . D R . C H A N D R A  SH EK H AR  
TRIPATHI : Will the M.nister o f R AIL­
W AYS be pleated lo  »«*ie :

(%) whether casei o f  unJuihorhed occu- 
pation of railway Und have bcrn increasing 
constantly;

(b) if so . the extent of increase io* such 
ca^es during the last thrce«-years:

fc) the number of persons in Gorakhpur, 
B isti, Gonda and Lucknow who have occu­
pied railway land in the jurisdiction of 
Gorakhpur Division o f North Eastern R ail­
way indicating the area o f  land occupied by 
them and sincc when this land has t>ccii 
occupied;

(d  ̂ whether Government are taking any 
action to get the unauthorised nccupatiem of  
the land vacated; and

(e) if  so, the details of action taken so  
far 7

THE M INISTER OF STATE OF THE  
M INISTRY OF RAILW AYS (SHRI 
M A D H A V R A O  SC IN D IA ) : (a) Yes, Sir.

fc) if not, the amount allocate^) and th« 
time schedule therefor ? .

(b> The extent o f increase in the number 
o f  uiMkvithoriscd occupation o f  railway Und
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during tbc last three,years is at under :

Year

1 9 8 4 -8 5
1 9 8 5 -8 6

1 9 8 6 -8 7

Jncreas^

3 3 8 1 (N o . o f cases) 

4 2 0 3
1023  (U pto  Decenabcr,

1 9 8 6 )

(c) A su tem cn t is givtD below.

(d) Yes. Sir.

(e) Action for removal o f  cDcroacbcneou 
from railway land is U ken under the  provi­
sions o f Public Premises (EvictioD o f  
Unauthorised Occupants) A ct, 1 9 7 1 .

StatemeBt

(c) Station N o. of unauthorised Area o f  land 
occupants on (in Sq. M ts.)
railway laod

Gorakhpur

BaMi

Gonda

Lucknow (North  
F a s i c m  R a i l w a y )

Since when 
occupied

36 4 0 .1 7 8 1967 onwards

41 359 1986

5 5 334 1 980

160 3 .5 3 0 1969 onwards

Kr%erv0tfon*( for SC « mftd SI% In 
Jgwahftrlal Ncbru M edical 

C o l le n e ,  A l i f i n f b

• 3 2 2 .  DR* A K. PA T E l :
S llR I  C. Ja NGA h i D D Y  :

Will the  M i n i n c r  o f  U C A L I H  A N D  

F A M I L Y  W E L f - A R L  be pleased to  siaic :

(a) whether rrp^nts />f the OHrimW^it'ner 
for ̂ Scheduled C 'ajtct and Scheduled Tnbcs 
have repeatedly stressed to the l3niverMiy 
.Grants Com m ission that rew rvjtions fjr  
SC% and STs have not so far been m id : in 
the Jawabarlal Nehru Mcdical College of 
Aligarh Muslim University and that the 
needful be done;

<b) if so. on wh*ch d jtcs , ihc University 
Grants Com m ission a%kcd the Aligarh 
University to make proviwons for 
reservations for SCs and STs in the said 
Medical College and the re%ulu thereof; and

(c) the stops proponed to be taken in 
this regard 7

THE M INISTER OF STATE IN 
THE MINJSTRY OF HEALTH A N D

FAM ILY W ELFARE (K U M A R I SAROJ 
K H A PA R D E) ; (a) to (ci. The C om m is­
sioner for Scheduled Castes and Scheduled  
Tnbcs in his reports from the year 1 9 7 0 -7 1  
to IV 79-81  has been urging the University  
Grants Commission to take neccssary action  
lo  persuade ihe Altgarh Muslim University  
to make reservations for Scheduled Castes

m

and Scheduled Tribes for adm ission to 
medical courses in the Jawaharlal Nehru 
Mcdical College. Tbc University Grants 
Commissto«i had addressed a letter to 
the V jce-Chanccllois of alt the Central 
Universities on the 25th August, 1982  
r<rqucs'ing (hat reservation for adm issioo  
to under graduate and postgraduate 
seals should be made on the basis o f  
15 percent for Scheduled Castes, 7,5 per 
ccnt for Scheduled Tribes candidates. The 
Ministry o f Health and Family W elfare in 
their letter dated the 17th September, 198 3 
addressed to the Vice*Chancellors o f all 
Universities urged the Universities to  make 
reservations for Scheduled Castes and S ch e­
duled Tribes as requested by the University  
Grants Com m ission in their letter referred 
to above. Tbc University Grants Coromisaioo 
has also reported that the Com m ission remin­
ded the Universities vide its letters dated the 
30th  M ay, 1 9 8 3 , 4th Noveasber, 1 9 8 6  aod
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18th December, 1 9 8 6 . However, as per ibc 
iDformaiioa rcceivcd from the Alig?rb 
tlDiversity, there is no reservation for any 
category o f candidates according to the 
decision taken by the Academic Council o f  
the University and that the admission ts 
based on an All India open com petitive 
entrance test 

' *
t '

It is proposed to amend the Indian 
Medical Council Act. 1956 to provide for 
reservation of seals for Scheduled C astes/ 
Tribes in accordance with ihe orders made 
bv the Government from time to tirr>e,

Nttngal-Talfiara rallt^aBf fioc in H .P .

♦ 3 2 3 . PROF. N ARAIN C H A N D  
PARASH AR : Will the M mister o f
RAILW AYS be pleased to refer to the reply 
given to Starred Question N o. 9 5 0  on
7 M ay, 1986  by the MmiMcr o f Planning 

re : N an^ l-T alw ara  Railway line to 
Himachal Pradesh and state :

fa) whether priority has been given to 
the construction o f Nangal-Tal^^ara railway 
line in Himachal Pradesh ;

*

(b) if so . the nature of priority given lo  
the project;

(c) the Itkely date o f its completton;
and

(d) if not, the reasons therefor ?
t
i.

THE M INISTER OF ST ^T E  OF THE  
M IN ISTR Y  O F RAILW AYS (SHRI 

. M A DH A V R A O  SC IN D IA ) : (a) and (b). 
Follow ing order of priority is accorded for 

‘construction o f new lines;

(a) Project linked;
(b) Strategic;
(c) Operational aixl
(d) Developm ental.

’ Construction o f  Nangal Talwara railway line 
com es in (d) group.

' (c) and (d). Iti conspietioa will dcj^od oo  
availability o f  resources in the coniiog  
years.

Coaferecice o f South East Asia 
Ragional Bureau of Intefoatiocial 

Uoloii for Health Edocalioo
.

• 3 2 4 .  SHRI K. R A M A M U R TH Y  : 
Will the Minister o f  HEALTH A N D  
FAM ILY W ELFARE be pleased to state :

(a) the principal suggestions made by 
the four-day Conference o f  the South East 
Asia Regional Bureau o f  the Iniernatiooal 
Union for Health Education held io Madras 
in N ovem ber, 1986 wiih particular reference 
to mother and child health programmes io 
the country ; and

(b) the action Govemm enc propose to  
take tbcjeon ?

THE M INISTER OF STATE IN 
THE M INISTRY OF HEALTH A N D  
FAM ILY W ELFARE (K U M A R l SAROJ 
K H APAR D E) : (a) The main sufffe^tlon 
made by the ConferetJce with particular 
refererKe to mother and child health pro­
gramme in the country ts that the G o\crn -  
ment should aim towards ckrar prioritization 
of services to be rendered, planning for the 
ser\ices based on available information  
experiences aad technology and strengthening 
the educational component o f  the mother 
and child health programme and of 
component services, including promoting aelf 
care.

*

(b) Many o f the suggestioos of the 
Conference are already under implementation  
io the programnrKs for mother and cbiW 
health care. However, the rccomn>eodatioos 
o f this Conference would be kept io view io  
further refining and improving the mother 
and child health services.

Mamifactore of (Mlkopicrs

3 2 9 7 , SHRI M ULLAPPALLY  
R A M A C H A N D R A N  : Will the Miotster o f  
CIVIL AVIATIO N be pleated to state ;

(a) whether any proposals have been 
received or sanction aovght for promoting a 
project for maoufacturiog helicopters or parU 
thereof io the private sector; aod

(b) If so , the details o f the propoted  
project 7

A .
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XHE M INISTER OF STATE OF  
TH E M IN IST R Y  O F CIVIL AVIATIO N  
(SH R ! JAG DISH TYTLER .: (a) and (b). 
lafortnatioo it being collected and vrill be 
laid on the Table o f  the Sabha.

fc m

Asaitlaace to S tales reg ; eradication 
of lllltenic>

3 2 9 8 . SHRI K. PR A D H A N I : Will the 
M iniiter o f  H U M A N  RESOURCE  
DEVELOPM ENT be pleased to stale ;

(a) the details o f the financial assisiaoce  
that it being given to State* for eradication 
o f illitcfacy during 1 9 8 6 -8 7 ;  and

(b) the tm ouot that has been given to 
O iitta  during tbe latt three years and how  
much bat been tanctioned for the jear 
1 9 8 7 - 8 8  ?

THE M INISTER OF fiU M A N  R E ­
SO U RC E DEVELOPM ENT A N D  
M INISTER OF H F A l TH A N D  FANULY  
W ELFARE (SHRI P. V. N aR A S IM H A  
R A O ): (a) A statement it  g^ven below.

(b) Amount tanctiontd to Ort&&a during 
the last three years is as folloi^s :

1984-8  5
1 9 8 5 -8 6

*

1 9 8 6 -8 7

Rs,  150.1 J  lakhs  

R>. U 5 J 3 U k h s  

R s .  68,72 lakhs

As regards 1 9 8 7 -8  8, the grant under various 
Schetnet will be sanctioned according to tbe 
approved patterns on receipt o f proposalt 
from the Govcrnnvent o f O nssa.

Staienetit
»

Astlstamc€ to  S la u s  /o r  eradication  
o f  iilfttro cy

S I
N o.

S u (e /U n io o
Territories

G raou  released 
during 1 9 8 6 -8 7  
(upto February*
1987)
(R t. in takhs))

1 . 2 . 3.

1. Andhra Pradesh

2 . Assam

1 2 3

3.
•

Bihar

, - r - -

367.38

4. Gujarat 1 2 9 .0 7

5. Haryana 1 0 3 .7 7
6. Him achal Pradesh 9 .6 6
7. Jammu Sc Kashmir 1 0 .0 0
8. Karnataka 2 1 3 .4 0
9. Kerala 92-5 7

10. M adhya Pradesh 9 9 .5 7
I 1. Maharashtra 1 4 4 .9 7
12. Manipur 3 5 .8 8

13. Meghala>a 5 .0 0
14. Nagaland 4 0 .1 6

15. Orissa 6 8 .7 2

16. Punjab 16,85
17. Rajasthan 8 0 .1 7
18. Sikkim 2 2 .9 9

19.^ Tamil Nadu 8 6 .6 4
2 0 . Tripura 9 .0 0
21 , Uttar Pradesh 1 7 3 .0 8

22 . West Bengal 3 9 .6 0
23 . Andaman & Nicot>ar

Islands 6.81
24 . A runachaf Pradesh 1 4 .8 2
2 5 . Chandigarh 1.92
26 . Dadra & Nagar

Haveli 1.23
27 . D elhi 4 9 .1 9
28. Goa. Dam an & Diu 0 .9 5
2 9 . Lakshadweep 0 .5 0
30. Mizoram . 1 .50
31 . Pondicherry 1.35

TOTAL : 2 1 8 8 .4 5

1 9 3 .1 5  * 
1 6 8 .4 8

Production of Coaches

3 2 9 9 . SHRI A M A R SIN H  RATH AW A  : 
W ill ib« M iniiter o f  RAILW AYS be pIcAsed 
to ita te  : ^

(a) tbe target fixed for the m anu­
facture o f  railway coaches in coach factories 
for the years 1 9 8 4 -8 5 , 1 9 8 5 -8 6  aod
1 9 8 6 -8 7 ;
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(b) the actual productioD o f coaches 
during the said period;

(c) the annual 
met indigenously 
and

requirement o f coaches 
and through export;

-  (d) whether there is any proposal to set

up new coach factory during the Seventh 
Plan period, if so^ the details thereof 7

THE M INISTER O F STATE O F THE  
M INISTRY OF RAILW AYS (SH R l 
M A DH AV R AO  SCINDIA): (a) and (b). The 
year-wise target and actual production o f  
coaches both BG and M G , including 
E M U s, Metro and Export was ;

IGF

r*upto Jan. 87 )

BEML JESSOP

Year Target Actual Target Actual Target Actual

1 9 8 4 -8 5 800 825 330 3 3 0 192 133

1 9 8 5 -8 6 825 8 3 0 300 300 151 113

1 9 8 6 -8 7 8 5 0 702* 350 2 8 8 * 192 76^

(c) The annual requirement o f coaches 
has been met indigenously and in addftiqp 
24 coaches in 1 9 8 4 -8 5  and 45 coaches 
during 1986  to January 1987  have been 
exported.

(d  ̂ Y es, Sir. A new Rail Coach Factory 
is being set up at K^purthala, Punjab, 
which ultimately will hav« a manufacturing 
capacity of 1 000  coaches per year, when in 
full production.

{Translation]

Introduction of Patseiit;er I r s io  
between IiahU and Singbana

3 3 0 0 . SH R l M O H D . A Y U B K H A N  : 
Will the Minister o f RAILW AYS be pleased 
to state :

(a) whether people o f  Khetri 
Copper project area in Jbunjhunu district 
have been deprived o f railway facility;

(b) whether in addition to goods train, 
which already runs between Diibla to 
Singhana for Copper project, a passenger 
train is proposed to be introduced on this 
line;

(c) if so . by what time; and

(d) whether there as any proposal to 
provide stoppage o f Shekhawati Express at 
N ua 7

THE M INISTER O F STATE OF 
THE M INISTRY OF RAH W AYS (SH R l 
M A DH AV R AO  SC IN D IA ) : (a) N o , Sir. 
They never had this facility.

(b) and (c). N o. Sir.

(d) N o. Sir. Three pair^ of trains 
already stop at Nua.

[FmgUih]

FUtlmat^d Bodget foe Festival of India 
Id Moscow

3 3 0 1 . SH R l SYED SH A H A B U D D IN  : 
W ill the MiniMer o f H U M A N  RESOURCE  
DEVELOPM ENT be pleased to stite  :

(a) the estimated budget, in rupees and 
foreigB exchange for the Festival o f India in 
M oscow in '1987;

(b) break*up o f the budget by major 
heads;

(c) the com position of the Organising 
Committee in India and in the USSR: 
and'

<d) the main programme under consi­
deration 7 *

THE M INISTER OF H U M A N  R E­
SO URCE DEVELOPM ENT A N D
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M INISTER OF HEALTH A N D  FAM ILY  
W ELFARE (SHRI P. V ., N A R A SlM H A  
RAO) ; (a) The eitim aied budget for the 
Fcftival o f  India* in USSR is Rs 16^.00 
crorct of which R t. 100 lakhs approx. will 
be required in foreign exchange.

(b) the break-up o f the budget by major 
beads is as under ;

(i) Iriaugural Event

(Rs. in lakhs) 

100 00
7.

(ii) Performing Arts 400  0 0

(iii) Exhibitions 4 9 2 .0 0 8.
(iv) Seminars 12 .00

9.
(v) Sports activities 4 6 .0 0

(vi) ^outh 7 5 .0 0
10.(vii) Films 2 5 0 .0 0

(viii) Publicity/publicait^ons 1 4 5 .0 0

(ix) Contingencies^ Visit 11.

o f experts/cflKiaU  
po»t* 8 0 .0 0

T o ta l:  Rs 1600  0 0

(c) Th« list o f *he m etnben o f  the 
Organt«lng Committees is Riven in 
^taterrcnu I ard II below.

two
the

(d) The main programmes under the 
f esiival o f India tn USSR wiif comprise of 
Inaugural event, Peiform ing Arts, Fxhibi- 
tions. Seminars. Sports activities^ Youth 
Programmes. Film Fes^tivals. Festivals o f  
National cuUine etc.

S i a i c m v n t  I

C onttiiiition  o f  the S a tu m a t
sing C om m ittee F titix a l o f

Itniia tn U S S R  amd fo r  Fi j/ivq / 
o ) th t  U S S R  in M i a

%

1. Shri P. V. Narasimha Rao
— Chairman 

U nion Minister for* Human R e­
source I>evclopmcnt

2. Prof, Nurul Hasan  
Ooviernor, West Bengal

3. Shrimati Krishna Sabi
Mmister o f  State for Education and 
Culture

4 . Shri T, N  Kaul
Indian Ambassador in U SSR

5. Shrimati Pupul Jayakar
Advisor to  the Prime Minister on 
Heritage and Cultural Resources

6 . Shri M ohd. Yunus 
Chairman
Trade Fair Authority o f India

Information Advisor to the Prime 
Minister

8. Shrimati Aruna Asaf Ali

Prof. Sankho Cbaudhury 
C hairm in, Lalit Kala Academy

Dr. Narayana Menon  
Chairm an, Sangcet N aiak Akademi

D r. D , P. Chattopadhyaya  
Chairman, Indian Council of 
Philosophical Research

12. Dr. (Mrs ) Kamla Chaudhury
♦

n .  Shrimati Sbeila Dhar

1 4. Prof. P. N. Srivastava 
Vice-CbaiKcllor.
Jawaharlat Nehru University

15. Dr. Lokesh Chandra
Director, International Academ y of 
Indian Culture

16. Dr. Prem Lata Sharma 
V iccC hairm an ,
Indira Kala Sangeet Vidyalaya 

I 7. Finance Secretary

18. Secreury. External AfT«irs

19. Secretary, Education

20 . Secretary, Information and Broad­
casting

2 1 . SfcreUry, Civil Aviation

2 2 . Secretary, Science and Technology

23 . Secretary, Textiles

2 4 . Secretary, Culture
*

2 5 . Secretary,
Indira G andhi National Centre

26* Secretary, Touriam
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2 7 . Director General,
Indian Council for Cultural R e­
lations

2 8 . Executive Director 
National Institute o f Design

2 9 . Director General 
Festival o f India

— Member Secretary

StaCconeoC 11

Organising C om m ittee fo r  the *Festivat 
o f  India" in the U S S R  am i the 

Festhrni o f  USSR* in India

1. Zakharov Vasily Georglvtcb 
President o f  the Oianising Cora' 
mitte«. Minister o f Culture o f  
USSR

2. Ivanov Georgy Ale^tnderovich  
Depu(> Preiiidcnt of the Organising 
Concmittee, Deputy Minister o f  
Culture, o f USSR

3. Alexandrov Vladimir Ger>rgivich 
Secretary o f  the Organising C om ­
mittee. Deputy Chief o f the Charter 
of Home Services, Ministry of 
Culture, USSR

4. Adomaitis Alvinas Stasevkh  
Deputy Minister o f  Light Industry 
o f USSR

m

5 . Bavrin Yevgeny Pavlovich  
Deputy M iniiter o f Foreign Trade 
o f USSR

6. Belov Artur Nikolaivicb
Deputy Minister o f higher and 
Secretary Special Education, USSR

«

7. Belostotsky Alexander Vakovlcvich. 
D eputy General Director o f  All 
U nion Society **Mezhdunarodna>a 
Kniga*§•

8 . Borisov N ikoU i Nikolaivich  
M ember o f the USSR State Com - 
iDittcc for Science and Technology

9. Bugaevlgor Borisovich
D ep uty« President o f the Executive 
Com m ittee * o f  M oscow Soviet 
(o f W orking People’s Deputies)

#
10, Bichkoy Victor Grigorevich

Deputy M inister o f  Trade U SSR

11. Baganov Feodor M ikhailovich * 
Chief o f  the Main Archives in the

^ Council o f Ministers o f the USSR

12. Garctovsky N ikolai Victorovich  
Deputy Minister o f Finance o f «he 
USSR

13. Grcnkov Vladimir Fedorovich  
Head o f the Deptt. o f Foreign 
Relations o f  the Ministry o f  Culture 
o f the USSR

14. Yevstafeev Alexander Petrovich 
Deputy Chairman of Gosteleradio  
o f  the USSR

15. Zhurvleeva Marina lllinichoa  
Deputy Minister o f  Education, 
USSR

16. Z akhirov Valery Pavlovich  
^X>eputy Ct^irman o f the Managing

Board o f A ll-R ussian Theatrtcal 
Society

17.

18.

1 9 .

20.

Ivanov Yevgeny Ivanovich 
Deputy General Director o f T.ASS 
(Telegraph Agency o f the Soviet 
Union)

Jvanko Sergei Sergei vich
Ftrst Deputy Chairman o f the
Agency o f News Press (**APS*’)
fNOVOSTI)

Kopiing Valentin Afaoateevich  
Vice President o f the Academy of 
ScierKes of the USSR

K oro/kin Ivan Petros ich 
Depul V Chairman o f  ih« 
Commitie« for Publushing

State

2 1 . Kostikov Pyotr K uzm kh
Deputy Chairman o f  the State 
Committee for Films o f the USSR

2 2 . Kotovskaya M elitioa Pefrovna 
Director of*the A ll-U nion  Scientific 
Research Institute for the Study 
o f A rts, Ministry o f Culture^ 
USSR

2 3 . Kapitsa M ikhail Stepanovich  
Deput) Minister o f  Fxterruil Affairs, 
U SSR

2 4 . Kosheteeva Lidiya Fedorovna  
Secretary of the Com m ittee o f  
Soviet W omen
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ir

2 5 . Kudriyavtscv A)cuiader.Petrovich' 
Secreury o f  the Managing Board 
o f the UnioD o f  Architects o f  
USSR

♦
2^. Kuznetsov Felix Feodosevicb

Secretary o f  the Managing Board 
o f  the Writer’s U nioo o f USSR

*

2 7 . Lebedcev Valentto Pbillipavich 
Deputy Chairman o f  the State 
C ofsm ittee Tourists o f  USSR

2 8 . M otseev Rafail Najipovich  
Secretary o f the Managing Board 
o f (he Journist*s U nion o f  USSR

2 9 . MukharTKtfhin Farii Muharak«hevich 
Deputy Chairman o f the Committee 
o f Youth Organisations o f  the 
USSR

30. N ovikov Alexander U^anovich 
Secretary o f the Partv Com mittee 
of Ministry o f Culture, USSR

3 1 . Ogorodova Tatyana Sergci^-na 
Secretary of the Central Com mittee 
o f Trade* U nions Workers (for 
Culture)

32 . Rustak N ikolai Ivanovich 
Deputy Chairman o f the State 
Committee for Sports in USSR

3 3, Satakhov T»ir Taim urovkh
First Secretary o f the Managing 
Beard o f Artist's Unions o f  USSR

34. Smirnov N ikolai Grigorevich 
Deputy Minister for Inland W'ater ■ 
Transport o f Russian Soviet 
Federative Socialist Kepubtic

35. Sorokin Boris Vladimirovich
First Deputy Minister o f  .L ocal 
Industry o f Russian Soviet l-edera* 
five Socialist Republic '

3 6 . Fedoftov Vladimir ivanoviwb 
Secretary o f the Central Committee 
o f Leninist Young League o f tbe 
Soviet Union

3 7 . Philtipov N ikolai Dmitrievich  
Deputy Chairman o f  the Presidium  
o f  the Trust o f Industrial Enterprites

3 8 . Shm akov
Deputy Minister for Health and 
Qire, USSR

39 , Chglishev Yevgeny Petrovich 
Associate Member o f the -Academy 
o f  Sciences, Vice-President o f the 
Society for lodo-Soviet Friendship

•

4 0 . Eshpai Anderi Yakovlevich  
Secretary of the Managing Board 
o f  the Composer's U nions o f  U SSR

^.4h loaev Geruiady Ivanovich
Deputy Chairman o f  the Presidium  
o f the Union of Societies for 
Friendship with Foreign Countries

42 . Yarikov Feodor Fedorovich
Cultural Counsellor, Embassy o f  
the USSR in India.

Scheme of Integra ted Edi>ciiiioo for 
disabled

3 3 0 ‘X. SH RIM ATI D. K. B H A N D A R I : 
W ill the M inister o f H U M A N  RESOURCE  
DEVELOPM ENT be pleased to state :

(a) the name o f agency which was 
initially entrusted with the |ob  of launching 
the scheme pf toirprated Education for the 
disabled;

(b) whether it is « fact that this scheme 
is one o f  the feaiure^  ̂ o f  New Education 
Policy;

(c) if so, the steps taken by G overnm ent 
to implement this scheme in d.ffcient states; 
and

(d) the financial assistance to be given 
to cach State for launching this scheme ?

THE M INISTER OF H U M A N  R E ­
SOURCE D E V E l O P M tM  A N D  M IN IS­
TER OF HEALTH A N D  FAM ILY W EL­
FARE (SHKt P. V. N A R A SIM H A  RAO ) :
(a) The schemc of Integrated EJucation fur 
Disabled Children was initially implemented 
by. ‘the Department o f Social Welfare. 
Government of India.

(b) The N ational Policy on Education—  
1986 has emphasiitcd the uecd to make 
available educational facilities and attendant 
facilities to the handicapped.

(c) The schemc o f  Integrated Education  
for the Disabled Children is already being 
implemented in 14 States and 2 U nion  
Territories. AQcr the new Policy, the
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' fcheinc' is being f irthcr strcngthrocd aod  
expanded. The remain log S lates/U nion  
Territories are also being persuaded to im ple­
ment this s c l i^ e .

#i

(d) to o  per pent financial a&ststance is 
given to States/U nion Territories for identi­
fied measures under this scheme.

Merger of Vayudoot with Air India/ 
Indian A bliaes

3 3 0 3 . SH R I M U R L ID H A R  M ANE : 
SHRI D . L. BAITHA ;

Will the Minister of CIVIL AVIATION  
be pleased to state :

(a) whether there is any proposal to  
amalgamate Vayudoot with Air IndU /lndian  
Airlines; and

*

(b) If so , the details thereof ?

THE M INISTER OF STATE O F THE 
M INISTRY OF CIVIL AVIATION (SHRI 

' JA G D ISH  TVTLER) : (a) N o. Sir.
«

(b) D oes not arise.

Operatloo of Calmrfa Metro
m

3 3 0 4 . SHRI A N O O PC H A N D  SH AH  : 
W ill the Minister o f R A Il W AYS be ptrased 
to state :

.

(a) whether ft is a f.ict that M eiro  
Railway at Calcutta is 'op eratin g  for 6 to
8 hours in a day;

(b) if  so , the reasons thereof; and
#•

(c) the percentage o f  commuters travel­
ling by Calcutta M etro during the working 
days 7

TH E M INISTER O F STATE OF THE 
M IN ISTR Y  O F .R A IL W A Y S  (SHRI 
M A O H AV RA O  SC IN D IA ) : (a) and (h). 
On Esplanade Tollyganj Section Metro 
services operate from 8 0 0  hrs, to 21 ,3  3 hrs. 
on all days ex;:ept Sunday. On the Dum  
Dum  B elgicb ia Section, the fiervice is from  
1 0 .0 0  hrs. to 1 7 .3 0  h n  from Monday lo  • 
Friday and opto 1 VOO hrs "on Saturday* 
This matches the demand

(c) The rff^ r .ta g e  figure Is not m ain­
tained by Railways.

[TranshH on]

Retiriog Rooms (or Potfers *at 
Gwalior and NaRpor railway 

stations .
s

3 3 0 5 . SHRIM ATI I ’SHA V ERM A^  
Will the Minister o f RAILW AYS be pleased 
to state :

(a) whether the constrxiction o f  retirirg 
rooms for licensed poriet* « o tk trg  at 
Owalit^r and N*»gpur stations on the Central 
Railway hai been ir>cludcd In the works 
profr»m m e o f 19* 7W8il

■9

(b) if so, the cost of coruiurction o f these 
rciirirtg-rooms at each of these two places, 
separately; «nd

(c) the lime by which these reiirirg 
rtmms will be con'tpleird*?

*

THE M INISTER OF STATI OF THE 
M INISTRY OF R A IIW a Y S  (SHRI 
M A DH AV R AO  SCINI>IA) : j a )  Y es, 5iir* 
Construction o f rest shelters* for liccnsed 
porters at Gwalior and Nagrur tia ttoo t on 
the Central R4 iUa> but been ii>cluded in 
the work* pri)gramnc o f 1987Wt8

(b) The co^t of constriK ticn is as 
under ;

fi'/ N aitrjr — 3 61 lakHi
heM n c r e M o f  U CAL 2 92  e I H N D

<c) The work i« likely to be com pleted  
ID I9 8 «*-II9 . *

#
lE f t f rN sh ]

Sucgestioiis by Indian Sclrner Cofii^rtM

3 3 0 6 . SHRI A RIF M O H A M M A D
K H A N  : W ill the Minister o f  HEALTH
A N D  FAM ILY W FLFARE be pleased to  
slate :

(a) whether the Indian Science Cor>gresi 
A sfociation has soggf^icd for replacing e r e  
dtm -nsional nrr*^oach- lo  family plannit g 
by m ulti-dim ensional social engineering
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strategy to  achieve the g o il  o f zero popu­
lation growth by 2 0 0 0  A D ; and

•

(b) if so , the reaction of Governm ent to  
these su ^ estio n s  ?

THE M INISTER O F STATE J N  
THE M INISTRY O F HEALTH A N D  
FAM ILY W ELFARE (K U M A R I SAROJ 
K H A PA R D E ) : (a? aoU (b). At the 74th  
session o f ihe Indian Sctfnce C ongiots 
AMOctatio^, the Oeneral Prc%ldent o f the 
Assc>ctation and Convenor o f  the Commit tea
oo  Science and Economic t>evclopmeni, 
made references to ihc problems o f increas­
ing population of the couniry N o mulfi- 
dimeiisional social engineering Ktrstegy has 
been suggr»ted by them. H ouever. a refrencc 
ha« been made to the Health Minis(r>*s 
draft strategy uhtch .givTS family planning 
the bro3d<»i p^miblc dimcnuon* o f  serial 
engineering. The suggevtions given at the 
C ongress from part o f cur stiatcgy.

Voh«nlary orvaalsations itrtfkim; for
education of trib».|» in Rihar

i  •

3 3 0 7  SHRI SIM O N TIO G A : Wjll the

M inister o f  H U M A N  R ESO U RC E DEVE­
LOPM ENT be pleased to state

(a) whether any voluntary o r^ n isa tio in  
are working in the tribal belt' o f  Bihflr to  
prom ote education programmes for tribals;

(b) if so. the names o f  the organisations 
with the details and the assistance given by 
Government to thete agencies; and

(d) if not, the reasons therefor 7

THE M INISTER O F STATE IN THE  
D EPA RTM ENTS OF E D U C A TIO N  A N D  
C U L T U R E  IN THE M IN ISTR Y  OF  
H U M A N  RESOURCE DEVELOPM ENT  
(SH R IM A T l K R ISH N A  SA H I) : (a) to (c ). 
SonK voluntary organisations working in 
the trit>al belt o f B:har h sve been given 
assistance*to pio-note education programmes 
for tritxals under various Schcm es, viz.
(i) Scheine of Assi«tarKe to Voluntary 
Agencies working in the field o f Adult 
Education; (il) N on-form al Education Scheme 
and ECE Schemes; and (iii) Scheme o f assis­
tance to vo!unury agencies o f all-India  
character for educational progammes for 
tribals in Bihar. A statement is gi\*en below.

• SUIcfncnt

(i> Expected ber>eficiaricii of Scheduled Tribes in the Slate o f Bihar during 1 9 8 4 -8 5 ,
1 v?t5-lt6 I 9<* 6 - 8 “̂ o jt o f tSe as%ist*nce given under the * Scheme o f  Assistance to 
Voluntary \ffcnviga w oikirg in the field o f  Adult Educatioii**

SI, Name o f voluniary Apency 
N o.

Amount sanctioned

Rs.

Amount paid 

R$.

N o  o f Eapected 
AECs S. T.

beneficiaries

( I ) (4) (5 ) (6)

19fM 85

1. Nehru Seva Sadan. 
MuiAffarpur.

2 . Xaviers Institute of Social 
Services, Ranchi.

8 3 ,0 0 0 /-

2 ,4 7 ,4 0 0 /'

6 0 ,0 0 0 / -  30

1 ,6 4 ,4 0 0 /-  1 ,2 0 ,0 0 0 /- 60

1 .8 0 ,0 0 0 /-  *90

112

• • %

112

0
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1

1985ff86
i

B

Bihar S u te^ an yu k ta  Saddcbar 

Samiti, Patna.

2. St. Ignatius High School, 
Ranchi.

3. Bhagwan Pu^takaUya, 
Bhagalpur.

4. Bihar San5kritik Vidyapreth, 
Patna.

5. Bthar Jan Uthan Panshad, 
Palna.

J .6 4 .4 0 0 /-  1 .2 0 ,0 0 0 /-  60

8 2 .2 0 0 /-

I9W 87

1. Prakriiik Arogya^bram. 

N agiland .

2. Arraha Saniaj Kalyan Sangh.
«r

* Bhojpur.

3. Mahila Vidya Kendra, 
Mu/afTarpur.

4. Indira Gandhi Samaj Seva 

Afhram , Patna.

5. Sam tj Kalyan Sangh. 

Samasttpur.

8 3 ,0 0 0 /-

4 7 .1 8 5 /-

8 3 .0 0 0 /-

8 3 .0 0 0 /-

6 0 ,0 0 0 / -  30

2 .8 3 ,3 0 0 / -  2 ,0 0 ,0 0 0 /-  100

2 ,8 4 .5 0 0 / -  2 .0 0 ,0 0 0 /-  100

8 3 .0 0 0 /-  6 0 ,0 0 0 / -  30

2 0 4
t

305

8 .9 9 ,4 0 0 / -  6 .4 0 .0 0 0 '-  3 2 0  315

2 .8 4 .5 0 0 /-  2 ,0 0 .0 0 0 /-  100

6 0 .0 0 0 /-  30

3 0 .0 0 0 /-  15

6 0 .0 0 0 / -  30

6 0 ,0 0 0 /-  30

200

3 .8 0 .6 8 5 /-  4 ,1 0 ,0 0 0 / -  205 200

it) Grants under N on-form jl Fdutiilioo Scheme ard FCT Schem n were releaicd 
to  the foHowir>g voluntary rrgantsatioos in B'har working iiS th« field o f  educatioo  
during 1 9 8 5 -8 6  to proTiote education anr.ongst the ditadvantaged tectioa« io rural/ 
tribal/backward areas of th*? State :

SchetTie SI. N o . Name of the O rgani^tion Amount released 
R t .

1
j k___ _ _

NFE 1.
2.

Prakritik Arogyashram, RjiJgir, Nalanda  

M ahila Shishu Kalyan Praiishtao, V & P •  ̂
E kan(*narai. N aU oda.

3 1 .7 2 5 /-  

4 .8  3 7 /-
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ECE

3.^

4.

5.

6.
7.

Sarvodaya Aihratn, Raoipatra, Pumta.

Swablamban Siktba Kendra, Patna.

Ramghint Sanuij Kalyan Kendra.
Fatchabad, MuzafTarpur.

Akhil Bbartiya Vidya ParUhad, Paina.

Rajendra Siksha & Sam aj Kalyan Sanstban^ 

Sitaxnarbi.

3 1 ,7 2 5 /-

5 0 ,7 9 2 /-

3 7 ,9 5 0 /-

3 0 .2 3 8 /-

3 3 .5 5 0 /-

iii) Graot given to the voluntary agcoctes o f  A ll-India character for Educational Pro­
gramme for tribaU in Bihar by the M inittry o f  Welfare.

SI. N o , Nanae o f ihe Organisatioo

2.

N ikbil Bharat Banabaii Panchayat 
H.Q. Jhargram, D itlt. M idnapore 

(W . B ).

Ramakrifthna M ission Vivekananda 
Society, Jamibedpur.

1 9 8 4 -8 5  1 9 8 5 -8 6  1 9 8 6 -8 7

(Am ount in Rupees)

1 .7 5 .4 2 2 / -

6 0 .8 7 6 /-  9 1 .8 2 0 / .  1 ,0 8 ,5 3 9 /-

New railway Ihiet In Ktrala

3 308 . FH Rl K. M O H A N D A S : W ill
the Minister o f R AILW AYS be pleastd to 
state :

(a) the d eu ils  o f all the new railway 
lines suggested by the Government o f Kerala 
during the past three years;

(b) whether any o f ih e ^  lines have been 
approved for survey/coottructioo; and

(c) if ao, the details thereof ?

THE M INISTER OF STATE O F THE  
M IN ISTR Y  O F R AILW AYS (SH R l 
M A D H A V R A O  SC IN D IA ) : (a) to  (c).
Poaiiioo in respect o f  new rail tines suggested 
by Kerala Government from tfane to time i l  
as under x . . .

(i) Construction o f following new lines 
have been approved : *

i) Ernakularo-Allcppey (5 7  K m s.)
ii) Aneppey-K a)ankullaro (4 3  km s.)

iii) Trichur-Guru\^yur (2 4  km s.)

(ii) Surveys for follow ing neu lines have 
been completed but these have n«t been 
approved for coostruction. .

i) Kuttipuram-Guruvayur (3 2  Km s.)

ii) Cochin Bodinayakkanur (1 2 7  Km s.) 
and cooversioo o f BodioayakkaDur- 
Madurai M . p .  line.

*

(iii)  Surv^ey has been taken up for 
doubling between Chengannur/Kayankullam  
and Trivendrum as also for alternative route 
via Kottakarare to determine financial and 
operational implications.

S«b«rMrekba maltlparposc project

3 J 0 9 . SHRI H A R IH A R  SO R EN  : Will 
the Miniaier o f  W ATER R ESO U RC ES be 
pleated to  state :
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(a) the target 6xcd for the com pletion  
o f  Subamarekha loter-State multipurpose 
project;

■

(b) the extent o f benefit likely to be 
m ade available to the State o f Orissa, W eit 
Bengal and Bihar on com pletion o f the pro« 
jects;

(c) bow many viUj^es have submerged 
or are going to be submerged on execution 
o f  the above project; and

%

(d) the progress made in the com pletion  
o f the above project ?

♦

THE M INISTER OF W ATER RE­
SOURCES (SH R l B. S H A N K A R A N A N D ):
(a) The project it targetted for com pletion
by 1 9 9 3 -9 4 .

(b) The project envisages irrigation to a 
to u l  area of 2 .3  lakh hectares, in addition 
to water supply and flood control benefits.

(c) Out of 167 villages likely be affected,
41 villages will be fully iubcnerged.

/

(d) One-lhird o f  the project work has 
been com pleted.

AdverM effect of Herangi and 
Ifeviavati dams oo Tam il Nadv

3 3 1 0 . SH R l P. ICOLANDAIVELU : 
W ill the Minister of W ATER RESOURCES  
be pleased to su te  :

(a) whether K arnauka Govermncot has 
obtained permission for construction o f

 ̂Hemavati and Herangi dams across Cfuvery;

(b) if not, whether Union Oovemxnent 
have taken any steps so far in order to stop  
the proj^ts;

*  ^

(c) whether OovcrDiiient are aware that 
lower riparian State o f Tam il Nadu and its 
irrigation potential H being affected by the 
cooatruction of these dams across Cauvery: 
and

»

(d) if  so , the steps being taken in this 
regard io  order to stop further -construction  
o f dams 7

THE M INISTER O F W ATER RE- 
SO URCES (SH R l B. S H A N K A R A N A N D ): 
(•)  N o , Sir.

*

(b) 10 (d). The clemrtnce of. ibe project 
U held up for w«di of iater-State aKreenMni

9

N ews-iteoi captioned *traioiag In 
Gbost Hoapital*

♦
3 3 1 1 . SH R l PRAKASH C H A N D R A  : 

SH R l D H A R A M  PAL SIN G H
M A l.lK  : 

SH R l C H IN T A M A N I JENA :

Will the Minister o f  HEALTH A N D  
f a m i l y  W ELFARE be pleased to state :

(a) whether G overnnienrs attentloii has 
been drawn to the news^tem  appearing in 
the Statesman dated 15 February, 198 7 
whercio ii has been ttated (hat iraim rg to 
students is given in the Ghost Hospital in 
the Capital:

(b) if so, the deiails thereof; and

(c) the action taken thereon to rcctjfy 
the situation ?

THE M INISTER O F STATE IN 
THE M INISTRY OF HEALTH A N D  
FAM ILY W ELFARE (K U M A R I SAROJ 
K H APA R D E) : (a) to (c). Government
have seen the newi^-item appearing in the 
Statesman o f  February 15. 1987  in which 
it has been alleged that the Guru Tegh 
Bahadur Hospital which it  required to pro­
vide clinical training for studenu o f U niver­
sity College o f Medical Sciences lacks 
adequate infrastructural facilities and there 
is apprehension that the degrees issued at the 
end o f the course may not be recogoited by 
the Medical Council o f  India.

The iJelhi Administration has reported 
that arrangement exist for clinical teaching 
at Guru Teg Baha 'ur Hospital and efficient 
O PD  services, minor operation theaters and 
other supportive service facilities are already 
available. The Apex Committee comprising 
representatives o f  Delhi Admtnistratioos, 
University o f  D elh i, Ministry o f Health and 
Family Welfare have taken steps to ensure 
that additional clinical facilities required for 

. 3rd year studenu are made available from
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1st July, . 1 9 8 7 , ' A Committee has been 
formed to monitor the day to day progress 
in establishing additional infrastructural 
facilities in the H ospital.

The question o f recognition o f the MBBS 
degrees on a continuing basis granted by 
the D elhi University in respect o f the 
atudcnu being trained ac the Univexsity 
College o f Medical Sciences will Sc consider * 

after an iniipection tt carried out by the 
M edical Council o f India in due coursc.

' (b) whether it is also a fact that inscrip­
tions were also discovered in Sree Narasimha- 
fiwamy temple on the outskirts o f  the town , 
dating back to  1 4 7 7  A . D .

(c) whether there are structures in this 
area which refkct the fam ous Vijayanagar 
architecture: and

(d) if so , the steps taken by U nion  
Government to develop thi^ area and the 
adjoining areas o f «Karnataka as tourist 
centres ?

Srirare of Idols and Antlqoes

5 3 1 2 . SH R l l.’TTAM R A TH O D  :
SHRI D H A R A M  PAL SIN G H

M A M K  : 
SHRI SUD H A SH  YAD A V  : 
SHRI SO M NATH  RATH :
SHRI H ARIH AR SOREN ;

Will the Minister o f  H U M A N  R E ­
SO URCE DEVELOI»MI:n t  be pleased lo  
state :

(a) the details o f  seizures o f  aocient 
idols and r^re anftques in difTercni paru of  
the country during the last one year. State- 
wise; and

(h) whether any gangs engaged in illfgal 
trade o f rare antiques were apprehended and 
pr<^ecuied during ihts period 7
*

THE M INISTER OF H U M A N  R E ­
SOURCE DEVELOPM ENT A N D  M INIS- 
TER o r  HEALTH A N D  FAM ILY  
W ELFARE (SHRI P, V. N A R A SIM H A  
RAO) : (a) and <b). The information is
being coHecied and will be laid down on the 
tabic o f  the House.

Scripts f|i%co%errd In Gutityr district 
(Andhra Prndesh)

311 I. SHRI V. K R ISH N A  Ra O : Will 
the Ministei' i*f H U M A N  RESOURCE  
DEVELOPM ENT be pleased to stale :

(a) whether It is a fact that four ancient 
tnacrlptions and ^ r i p t  dating back to 14(^ 
Century A. D- have nxently been discovered  
in and around Vmukonda town in Guntur 
district (Andhra Pradesh);

THE M INISTER OF H U M A N  R E ­
SOURCE DEVELOPM ENT A N D  M IN IS­
TER O F  HEALTH A N D  FAM ILY  
W'ELFARE (SHRI P. V. N A R A SIM H A  
RAO) : (a) As per available information, 
only to inscriptions have been discovered at 
Vinukonda, dutrict Guntar (Andhra Pradeshj

*

(b) The inscription in the Narsim ha- 
swamy temple at VinukoDda was noticed as 
early as 1 9 1 3.

(c) The.area is proposed to be explored 
by the Archaeological Survey o f India,

*

(d) The question does not arise at the 
present stage.

Steps to popoUrlse Hindi in 
non-Hindi S tales

3 3 M . S H R IG . B H (X )PA T H Y  : Will 
the Minister o f H U M A N  R ESO URCE  
d e v e l o p m e n t  he pleased to slate the 
steps taken refently to popularise Hindi in 
(he non-H indi speakirg States and the results 
achieved in this regard 7

•

THE M INISTER O F H U M A N  R E­
SO URCE DEVELOPM ENT A N D  M IN IS­
TER O F HEALTH A N D  FAM ILY  
W ELFARE (SHRI P. V. N A R A SIM H A  
RAO) : A statement is given below.

Statement

P opu iaritf H ind i in non~ H indi Stat€g

The Department o f Education o f  the 
Ministry o f Human Resource Developm ent 
has been implementing various programmes/ 
schemes for prom otion o f Hindi in noo-H iodi
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speaking S u te s /U . Ts., some directly and 
some through two Subordiante otTices and 
oae autonomous body and their branches/ 
centres in Guwahati, Calcutta, Madras and 
Hyderabad. These Programmes/Schemes 
and their achievements are given as 
under :—

1. Appointed about 500  H indi, Tcachers 
in N on-H indi Speaking Staten/ U . Ts.

2. Escablithment df 19 Hindi Teachers 
Training Colleges in Non*Hindi Speaking

' States/ States with 100% Central assistance.

3. Financial assistance to 145 Voluntary 
Hindi Organisations in India including 
QOO'Hiodi States for running of Hindi 
leaching classes, conducting courscs in Hindi 
typing and shorthand, establishment/running 
o f Hindi libraries and reading rooms, purchase 
o f Hindi books and periodicals, publication 
o f Hiadi books, journals and magazines, 
conducting Hindi examinations instituting 
prizes, organisation of obj'^tive conventions, 
book exhibitions, Sammelans. Seminars etc.

*

4. Teaching o f Hindi through corres* 
pondence courses. 1,9 3 .0 0 0  students with 
approximatelly 6 0 0 0  from Tamilnadu alone 
were benefittcd.

5. Preparation and publication of 
teaching material, like Primers, Grammars 
records/cassettes for teaching Hindi through 
medium o f EAgli&h. Tamils Ma!>a!am have 
also t)een prepared. A basic Grammar of  
M odem  Hindi in English for use o f non- 
Hindi students has been published,

6. Extensions Programmes were organised 
 ̂ for Hindi students. Hindi writers, Hindi

scholars and research students o f  the non- 
Hindi speaking areas. 8 8 workshops for 
oeo-H iodi writers o f  regional languages were 
organised Study lours of Hindi students of 
non-Hindi speaking areas^ lectures lours,

, professors o f Hindi in Hindi speaking and 
non-H indi speaking areas are also arranged,

7. 243  Prizes to Hindi Writers of N on- 
Hindi Speaking Areas worth Rs. 2 3 0 0 / —  
each have been awarded.

8. 2 8 4  Travel Grants to Research 
Scholars o f the noa*Hindi speaking areas to

visit Hindi speaking areas in connection  
with their research work have been disbur­
sed.

9. Three Symposia to discuss Hindi 
literature have been organised in N on-H indi 
speaking S u tes.

0

10. Hindi exminations conducted by 16 
voluntary ^lindi Organisations in non-H indi 
speaking areas, have been recognised.

11 . 142 Exhibitions o f Hindi books have 
been heW in the country including N on- 
Hindi speaking areas for boosting the sale o f  
Hindi books o f Central Hindi D irectorate/ 
Com mission for Scientific and Technical 
Terminolocv in d  Hindi Granih Academies.

1 2. Purchase and free distributions o f 8 
lakh Hindi books in foremg countries and 
India including N on-H indi areas.

13. Hindi-based 13 bilingual and 12 
trilingual dictionaries have been prepared/ 
publiihcd by Central Hindi Directorate. 
Bharatiya Bhasha Kosh with equivalenu in 
other ! 3 Indian languages given in Devnagari 
script wiih 5 0 0 0  entries has been published.

!4 . Kendriya Hindi Sansthan conducted  
18 different type% of courses during 1 9 8 5 -8 6  
for training and orientation o f 1669  
teachers,

15. Language Lat>oraiories and Audio  
Visual Unit o f  Kendriya Hindi Sansthan has 
prepared lessons for teaching H indi, pronun­
ciations to Manipuri speakers during 1 9 8 3 -  
8 6 . Preparation o f cassette k iu  has been 
undertaken for training the school children 
of Nagaland and Mizoram in reading and 
comparison o f Hindi.

16. During 1 9 8 5 -8 6  Kendriya Hindi 
Sansthan dtstxibuted 80  Hindi books (3 0 0  
copies of each) focussing on oaiional themes 
to schools in tribal areas situated in Nagaland, 
M eghalaya. Arunchal Pradesh, Manipur, 
Andeman and Nicot>ar Islands, Ladhak, Goa  
and Orissa etc.

17. With a view to cncouragc iiudy of  
Hindi in non-H indi ^Making States/ 
U T s, 2 5 0 0  scholarships iprere allocated  
among various non-Hindi speaking S lates/ 
UT$.
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NatritioosI ttatnii la rural area«

3 3 1 5 . SHRI C. M A DH AV  R E D D ! : 
W in the M iniiter o f  HEALTH A N D  
FAM ILY W ELFARE be pkascd lo  slate :

(a) whether nutritional status in rural 
areas is not tatitfactory on account of high 
prices and non-availability o f com m on fruits 
and vegetables due to exports; and

(b) if so , the details thereof and remedial 
steps taken in the matter ?

*

THE M INISTER OF STATE IN THE 
M INISTRY OF HEALTH^ A N D  FAM ILY  
W ELFARE (K U M A R ! SAROJ K H APAR - 
DE) : (a) and (b). Poor nutrttional status in 
the people is due to many interacting faciors. 
The main cau«e remains as the inadequate 
intake o f energy giving fo o d s . In the 
average Indian Djcfs. 7 5 -8 0  per cent o f  the 
total energy inUike is provided by cereals vihile 
the remaining *13-25 per cent through pulses, 
vegetables, fruits, milk and milk products 
etc The effect o f fluctuation of prices and 
ejitent of avaUbiltty o f fruits and vegetables 
per te on the puiritional status o f  the people 
is difncult to study.

In rural dietaries, the consumatton of 
seasonal fruits is very low and depends on 
their availability and as such not found as a 
routine item in their diet. The effect o f  
fluctuation of prices oi fr«it« on their usyal 
consrm piion and its impact on nutritional 
states is difficult to study and arrive at.

Specific programme to im prove the 
nulrition and health status o f  the population  
launched by the L’nion Go\*ernment and the 
Slate Governm ents are as u n d er;

1. Prophylaxis programme against 
Hm dness due to Vitamin-A defici­

ency.

2. Prophylaxis programme lo  prevent 
nutritional anaemia in mothers and 
childert).

3^’̂ o itr e  Control .Programme.

4 . Integrated Child Developm ent Service 
Schem e.

♦

5. Special N utrition Programme.

6 . Balwadi Nutrition Programme.

7- M id-day meal Programme.

AKreeoieots for BeTelopmenf of Ports 
Id Andhra Pradesh

3316 . SHRI V. TU LSIR A M  : W ill the 
Minister o f  SU R FA C E  T R A N SPO R T be 
pleased to state

(a> \i^hether som e agreements with 
foreign countries have been entered into to  
finance various ports in Andhra Pradesh 
durirg the last three years;

(b> if so . ihc details therrof and the 
amount to he given by these countries for 
the purpose ; and

ĉ> the number and names o f the ports 
to be so developed ?

THE M INISTER OF STATE OF THE  
M INISTRY OF SU R FA C E  TRAN SPO R T  
(SHRI RAJESH PH O T ) : fa) N o. Sir.

(b) and (cl. D o not arise.

Cuts In Funds for DeTelopment o f  
Children

3 3 1 7 . D R . K RI?PAS1NDH U BHOI : 
Will the Minister of H C M A N  RESOURCE  
O EV Fl OPM FNT be pleaded to state :

(a> whether United N ations Internalicral 
Children Emergency Fund has c>pre>sed its 
concern over the cuts by Govcrnrrcnts in the 
fund for developm ent. o f  children rti its 
report titled *'The V crM’s Children Report 
I 9 K 7

(b) if so. the reaction of Government 
ti'creto; and

(c) the efTcns proposed to be made in 
this regard ?

THE M INISTER OF STATE IN THE  
D E PA R T M E N T S OF Y O U TH  A FFA IR S  
A N D  SPORTS A N D  W OM EN A N D  
C H IL D  DEVELOPM ENT IN THE  
M INISTRY OF H U M A N  RESOURCE  
DEVELO PM ENT (SH R lM A T l M A R ­
GARET ALVA) : (a) Yes. Sir.

(b) and (c). The Governm eoi is making 
efforts not only to sustain the level o f  
programmes for the development o f  children 
but also improving them wherever possible-
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Ne|:otlatioos with All India Kendriya 
VidyaUya Teuc hers Association

3 3 1 8 . SHRI SR IH A R l RAO :
CH. RAHIM  K H AN :
SHRI SYED SH A H A B U D D IN  ;

Will the Minister of H U M A N  RESOURCE  
DEVELOPM ENT be pleased to slate :

(a) whether there has bjcn any progress 
in the negotiations between Governn^ent and 
All India Kendriya Vid>»taya Teachers 
Association on the demands submitted by 
the Association;

. (b) whether any agreement 
reached; aod

has been

grid system so that the problem o f famine in 
vast areas o f the country aod floods in other 
areas o f the country could be tackled; and

(b) if so, the action taken by GoverD- 
ment in the matter 7

THE MINISTER OF W ATER RE- 
SOURCES (SHRI B. SH A N K A K N A N D ) : (a) 
and (b). I’roposals for linking the various 
river systems have been made from lime 
to time and the broad techno ctorom tc  
aspects o f ihe proposals been examined. 
Keeping in view the national perspective for 
water rchouryes dcvelopm ert outlined in
1980, stUiUcs with regard lo  interlinking of  
peninsular rivcrs-have been taken up.

(c) if not. the main points o f differences 
that remain to be resolved ?

THE M INISTER OF H U M A S  RESO UR­
CE DEVELOPM ENT A N D  M INISTFR  
OF HEALTH A N D  FAM ILY W ELFARE  
(SHRI P. V. NARASLMH V R ^O) : a)
to (c). According to Kendriya Vidyalaya 
Sengathan (Recognition c f  Associations) 
Rules and Kendriva Vrdyrilaya Sangathan 
JCM Scheme, the demands of the Kendriya 
Vidvalaya Sangathan Employee's* A5^i>ciafion» 
are required to be discussed in the «taflT 
Council o f  JCM only. The formulation o f  
this Council has been stayed by the Delhi 
High Court on a writ petition filed by All 
India Ken<Jriva Vidyalaya Teachers A%socia- 
tion. Calcutta High Court has restrained 
the Sangithan from participating in any 
discussion with any Assfxriation without 
granting recognition to All India
Kendriya Vidyalaya Teachers Association. 
The i^sue o f arantinR de jtirr recogn»tion to 
All India Kendriya Vidvalaya Teachers 
Association is subjudice.

National wafer grid system

3 3 1 9 . SHRI G O PAl AKRISHNA
THOTA : 

SHRI HARIHAR SOREN :

Will the Minister o f W ATER RESOURCES 
be pleased to state :

' r

(a) whether Government have received a 
suggestion for launching o f a national water

FffeYIEeo-  RNIfbpas Eof Ff f M* I de o o

I-r eMEd Mff MYIdMo-

SHRI V. SOBM ANADREE- 
SVVAR X R A O ; W ill the Minister of W A llR  
RESOURCES be pkased to sJaie :

fa) the irrigation charges in respect of 
flow irrigaitor and lift irriFaUon. Stafc wi^e;

(b) w.h:ihcr Government have any 
proposal for the reduction o f the big gap 
between the charfes under flov  ̂ and lift 
irrSgaticn systems ;

^c) the details o f %ugge^tions given by 
the Ifnion Governmert to ihe Siulev on these 
line^; and

fd) the reaction o f the State G overn­
ments in this regTird ?

THF M IN IS! ER OF W ATFR RF- 
SOURCES (SHRI B SH A N K A R A N A N D ) :
(a) The irforma!iun is g^ven in the statement

■*

below.

(b'l to (d). Tl»e National C onferepce o f  
Irripstion and W'ater Resources Minister* o f  
Slates and Union Territoriei held in July, 
1986  has recommended, inter-atia^  (hat 
efforts should be made to rationalise v^ater 
rate^ for flow and lift irrigation sch en et. 
The matter is being pursued with the State
authoritic9.
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Stmdia for Sporth Pruoiotiou io 
Uttar Pradesh

\  3 3 2 1 . SH R l RAJ K UM AR RAl : Will
the Minister of H U M A N  RESOURCE  
d e v e l o p m e n t  be pleased to state :

(a) whether Governraenl p r o p e r  to 
build stadia to promote sports in Uttar 
Pradesh;

(b) if so; the placcs where stadia arc to 
be buih in the next two >cars;

(c) whether Governn>eni propose to build 
a stadium for sports in A/anigarh district in 
Uttar Ptdde^h; and

(d) if SO, by what time and if iK>t, the 
reasons therefor ?

THE MINISTER O l  STATE IN THE 
DEPARTM ENTS OF YO'JTH AFFAIRS  
A N D  SrOK TS A N D  WON^EN A N D  CHILD  
DEVELOPM ENT IN THE M INISTRY OF 
H U M AN K ESOU RCE DE Vt LOPME N T
(SHRIM ATI M A R G A R E T ' ALVA) : (a) 
and lb;. being a Si*iie subject, it is
primarily the responsibility of the Siace 
Government of U iiar Pradesh to create 
sports infrastructure in its area. H*nvcver, 
under the jichcmc o f grants to Slate Sp'^rts 
Councils etc., operated by the Department, 
the efforts o f the Stale Government are 
supplemented by extendtrg financial assisrarKe 
on sharing basis for construction o f sports 
stadia/indoor stadia suhjevr to a naxim utn  
limit of Rs. 5 .0 0  Iakh!» »n respect of ea*;h 
case. During the year 1986*8 7, Central 
Government have lelcased an amount of Rs. 
S35,tJ7 lakhs for conitruction of 32 sp o u t  
stadia/swimming pooU/indoor itedia in Utiar 
Pradesh.

(c) N o  such proposal has been re,c»Nvd 
from the Govcrpmcnt o f Uttar Pradesh.

(d) Question doe» not ari^e.
*

Rampur>n«ldwaai Railv^ay Line

3 3 2 2 . SHRI H ARISH RAW AT : Will 
the Minister o f R AILW AYS be pleased tQ 
State :

t

(a) the funds likely to be provided in 
1 9 8 7 -8 8  for the construction o f Racnpur- 
HaJdwaui broad gauge line;

(b) whether the funds provided for this 
purpose in 1 9 8 6 -8 7  have been utilised fully; 
and

(c) if not, the steps being taken to 
ensure full utilisatioD o f  funds provided for
1 9 8 7 -8 8  ?

THE M INISTER OF S T A IE  OP THE  
M INISTRY OF RAILW AYS (SHRI 
M ADH AVRAO  SC IN D IA ) : (a) Rs. 2
crorcs.

(b) Full fur>ds could not be spent id 
1986-8  7 due to non-receipt of some 
materials.

(c) Advance action is being taken to 
ensure receipt o f all materials now required.

[felay io good% traosportatioo

3 3 2 3 . SHRI VIRDHI C H A N D E R  
jA iN  : WiM the Minister of RAILW AYS be 
pleased to stale :

(a ' the goods transported by
Railways durirg  ihc j r a r s  1 9 8 4 -8 5 , I985-K 6  
and 1986-87 ;

lb) whether it is a fact that the uans- 
portation of goods is delayed due to stoppage 
of wagons on inirrmcdiary stations;

(c) if so. th« coDcrete steps beiDg taken 
by the Railways to overcome such delay;

(d) whether Railways pay any com peosa- 
tion to the concerr>ed parties for the loss 
suffered by them due to such delay; and

(ej tf so, the mode of payment and if doI, 
reasons therefor ?

THE M INISTER OF STATE OF THE  
M INISTRY OF RAILW AYS (SHRI 
M A D H A V R A O  SCIN D IA ) : (a)

Years G oods Traflic Transp<irted 
(in M illion Tonnes)

Revenue i i r n -  Total (’incluJ  
ing Traflic ing Noq.

Revenue)

1 9 8 4 ‘ 85 2 3 6 .4
1 9 8 5 -8 6  2 5 8 .5
1 9 8 6 -8 7  (U pto 2 2 4 .5  
January* 87)

2 6 4 .8
2 8 6 .4
248 .1

(Provitionai)
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(b) N o. c x « p t  in ev x p tio a a l aod rare 
c«set.

(c) The m ovcnicot o f traffic ib ioicosivcly 
monitored to push wagon*/train loads lo  
dfiitination expeditiously to ensure timely 
arrival.

(d) The compensation is paid when
perishable *o<x>*
in transit and cUims prcferted by the con- 
»ignor/con»ignte are admissible under ibe 
provisions of the Indian Railways Act.

(e) The payment is m ade either by 
cheque or by Station pay order.

Separate Suburban R»Un«>

3324 . SH R l S. O . GHOLAP : WiH 'h‘  
Min.itcr of RAILW AYS be pleased to Mole :

(») whether Gcv-erncnent have decided to 
create a separate Railway Subutban D ivuioo  
for Bombay;

(b) if so , whan it is to be set up; and

(c) if not, the reasons therefor 7

THE MlNISrER Oh S T A lK  OF THK 
M INISTRY OF RAILW AYS (S llR I 
M ADH AVRAO  SCINDIA) : (a) N o, Sir.

' (a) whether Engineers of the Central 
Water Commission were deputed to find out 
solution to the problems o f people living in 
down stream o f K.anva reservoir;

l>ocs noi a rite.

(c) In Bombay area, the suburban and 
non-suburban railway scivices jointly share, 
to I large extent, the net-work o f track, 
signalling and telecommunication and other 
tnfrasiructure. Cun»equcnily, it is desirable 
to have them under a common and integrated 
control. This is being achieved in the exist­
ing organisational set up on the Western and 
Central Railways in Bombay area which is 
not proposed to be disturbed.

Prohlcmt of reiidciils of down stream 
of Kanva reacriolr

3 3 2 5 . SHRI N A R SIN G  SU R Y A - 
W ANSHJ : Will the Minister o f  WATER  
RESOURCES be pleased to state ;

(b) whether any solution has been found;
and

(c) if so. the details thereof 7

THE M INISTER OF W ATER RE- 
SOURCES (SHRI B, SH A N K A R A N A N D ) ;
(a) N o , Sir.

♦

(b) aod (c). D o not arise.

Moancial atsiftaDce for wideoiog aod 
tmproiing Gainwaka-Anakapaite 

Koad io Aodhra Pradesh

3 3 2 6 . SHRI BMATTAM SRIRAM A  
M URTY : W»lf the Minister o f SURFACE  
TRANSPORT be pleased to state :

(a) ^hbeihcr there is any proposal for 
providing assistance for widening and im ­
proving the road from Gaju¥raka i^ar 
Visakhapatnam tu Anakapalle for providing 
the necessary facilities for increasing trafik 
to the Visakbapatnam Steel Plant;

(b) whether the Government o f Andhra 
Pradesh bad been requesting Union Govern* 
menl in this regard for the last two years;

(c) if so ’, the outcome thereof;

(d) whether Government saiKtioned any 
fund for any other roads in Andhra Pradesh 
during the last two years; and

*

(e) if so, the year-wise details thereof ?

THE M INISTER OF STATE OF THE  
M INISTRY OF SUR FA C E TRANSPORT  
(SHRI RAJESH PILOT) f  (a) to (c). N o , 
Sir, The present rcwd from Visakhapatnam  
to Anakapally section of NH-3 is already a 
two-laoe road in fair condition. The State 
Government had informed In November 
1982  that the traflVc in this section had in­
creased due to the setting up o f Visakha* 
patnam Steel Plant and that this section  
requires four-lanlng. They requested th ii 
M ioiauy to take up the issue o f bearing th«
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cost of wtdeuing to four-laues by ihe Ministry 
of Steel AS this facility was necessitated by 
the Steel Plant. Oo thb, certaia further ia*'" 
formation regarding the pattern o f traffic 
etc. was called for from the State. This is 
atilJ awaited.

t

(d) and (e). ’ Works amounting to 
Rs. 63 3.71 lakhs and Rs. 3 5 3 0 .0 0  lakhs 
have been sanctioned on National Highways 
during the years 1 9 8 5 -8 6  and 1986-8  7 
respectively. *

■ ,

[Transiation\

proposal for opcniog a college io 
Najafgarb are*

332 7 . SHRI BHARAT SINGH : Will 
the Minister o f HUM AN RESOURCE  
DEVELOPMENT be pleased lo state :

(a) whether it is a fact that while there 
are a number of senior secondary schools in 
rural areas of Delhi there is no college in 
those areas;

(b) whether it î  also a fact that boys 
of Najafgarh rural area bnd it diflicult to 
get admissions in colleges situated in urban 
areas of Delhi;

(c) if so, whether there ts any proposal 
to open a college in rural areas near Najaf- 
garh; and

(d) if so , the time by which it will be 
opened ?

THE MINISTER OF H U M A N  RE­
SOURCE DEVELOPMENT A N D  
M INISTER OF HEALTH A N D  FAMILY  
W ELFARE (SHRI P. V. NARASIM H A  
RAO) : (a) lo (d). The proposal o f Delhi 
Administration to open two new Colleges, 
one in the West Delhi and the other in the 
Trans-Yamuna Area, during 1 9 8 5 -8 6 , has 
been approved subjcct to the condition that 
the Administratiop has necessary funds to 
meet the expenditure involved. They will 
provide facilities for higher education sn 
these areas.

Promotion to oflEkers in Rallivayi

3S28. PROF. M. R, HALDER : Will 
the Minitter of RAILW AYS be pleased to 
state ;

(a) whether the Railway Board directive 
dated 31 December, 1985 that all Central 
Service officers belonging to Group *A* 
Service Jbt given priority for promotion to 
Senior Scale after three yean o f service, has 
been violated in the case o f  IRAS and IRPS 
officers o f Northern Railway recently; and

(b) if so. the reasons thereof ?

THE MINISTER OF STATE OF THE 
M INISTRY OF RAILW AYS SHRI 
M ADHAVRAO SCIN D IA ) : (a) and (b). 
Existing inscnictions in respect of comidera* 
tion o f Group *A’ Junior Scale officers* who 
have completed three years of service, for 
posting in Senior Scale have not been vio­
lated and Junior Scale ofticers are being pro­
moted oo occurreocv o f vacancies and on 
becoming eligible.

Dutch Agtiic>'» iuUrv»t io CoJivi.|i|ig 
Farakka Barrage Raw Data

3 3 2 9 . SHRI BRAJA MOH \N  
MOHANTY : Will the Minisler of WATER  
RESOL^RCES be pleased to state :

(a) \^hether it is a fact that Dutch 
Government Agency m ItKJia is mierested m 
collecting Farakka Barrage Raw D jta  from  
Government and other sources; and

fb) if so, the-reaction of Govcrnmeni in 
this regard ?

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SH A N K A R A N A N D  :
(a) No, Sir.

(b) Doc<i not arise.

Cause* of Blindocsi amonu cbHdrcii

3330 . SHRI PARASRAM BHARDW AJ: 
Will the Minister of HEALTH A N D  
FAM ILY WELFARE be pleased to state :

(a) whether any survey has been con­
ducted by Goveinm ent regarding the causes 
of the blindness among children;

(b) if io , the detaiU thereof;

(c) whether reasons have been found  
that children who go blind eveiy year
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in the country arc often viclims o f non- 
essential drugs; and

(d) if so , the reiction o f  Government 
thereto 7

■

*

THE MINISTER OF STATE IN 
THE M INISTRY OF HEALTH A N D  
FAMILY W ELFARE (K UM ARI SAROJ 
KHAPARDE) : (a) Yes, Sir.

*

(b) A colUburative study on Blindness 
WA1 cooducird by I C.M R. in 1 9 7 2 -7 4 . 
An estimated 2 lakh Children were blind in 
our country. Trachoma, malnuirition and 
infection u-erc found lo be responsible for 
majority of cases o f blindness in children. 
Co* geniia! conditiont tnd  trauma also add 
up significant number. Small pox had 
blinded a Urfte number o f children in the 
past

No. Sir.

(d) l>oc» not arise.

tM-rM :DEd,dIodD M- JIeesAIks

y y y \ .  SHKI RAM D A M A D IR  
SINGM : Will the Miniiter o f RAILW AYS 
he pleased to state :

fa> uhrther ihere is no Hindi Assistant 
Cadre in the Railways (tn all deparimcni 
ai>d V A r i o u s  Zonal Railwii>>;

(h whether thffc is no piom olional 
channel for Hindt Assistant in Railways; 
and

(c) if so. whclhrr Governn\ent propose 
(o streamline the services ot Hmdi Assistants 
tn (he Railways ?

THE M INISTFR OF STATE OF THE  
M INISTRY OF RAILW AYS (SHR! 
M ADH AVRAO SCINDIA) : (a) Cadre o f  
Hindi Assistants exists in all 7onal railways, 
divisions, production units and in other 
attached o<!k'es.

(b) Promotional avenues also exist for 
Hindi Assistant*. For example. Hindi 
As^iMtnts have opportunities to rise upto 
the post of Hindi OffVcer (Senior Scale).

(c) Question docs not arise.

[Transfaiion]

frrlgartion projects o f Maharashtra 
peodlns clearanrv

3332. SHRI VILAS M UTTEM W AR  
SHRI M U R LID H A R  M ANE :

Will the Minister of WATER  
SOURCES be pleased to stale :

RE-

(a) the names o f the irrigation projects 
of Maharashtra wh*ch are pending and sincc 
when these are pending and the reasons 
therefor ; and

*

fb) the efforts made in this regard so 
far and at which level the efforts have been 
made 7

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SH A N K A R A N A N D ) : 
la> and (b>. The Warna Project has been 
techno economically appraised and a note 
for Left Bank Canal Project o f Girna Dam  
IS under fmalisation. Apart from these 
»ix more irrigation schemes received after 
Sep'cmber. 1986 arc under examination. 
Tl e^e are Biwanthadi. Koyna Krishna Lift 
Scheme, Wan. Sdmbarkund, Ncr Tank and 
Deogad Projects.

Catering In R alN ays

3 3 3 3 . SHR! T. BALA G O U D  ; Will 
the Mmister of RAIL^^ AYS be pleased to 
state ;

(aj the rat es o f i he food served in 
;iluminium foils and that m thallis (serving 
plates) to passengers, by the Railways; 
and

(b) the rates at which packets o f 
aluminium foils and food served in thallis 
(serving plates) were purchased by the 
Railways during the period from 1984  to
1986, year-wise ?

THE M INISTER OF STATE OF THE  
M INISTRY OF RAILW AYS (SH R I 
M ADH AV R AO  S C IN D IA ): (a) The price 
of.standard tliali meal in trains is Rs. 5 / -  
for vegetarian and R f, 6 ,5 0  for noo- 
vegetariao. The price o f standard casserole
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meal is Rs. 6 /-  for vegetarian and R», 7 /-  
for non-vegetarian.

(b) The iaformation i« being collected  
and will t>e laid on the Table c f  the 
Sabha,

Constllutinn of a Committee on IJlodi
*

33 3 4  SHRt RAM D H A N  : Will the 
Minister of H UM AN RESOURCE 
DEVELOPMENT be pleased to state ;

(a) whether Oovcrnnrwnt have consti* 
tuted a Committee on Hindi;

(b) if 50, its terms of reference;

<c) whether there was any opposition to 
the constitution o f  the Ccrrmittee;«

(d) if so, the details thereof; atd

(e) the action taken in this regard ?

THE MINISTER OF HUM AN RE­
SOURCE DEVELOPMENT A N D  
MINISTER OF HEALTH A N D  FAMILY  
WELFARE (SHRI P. V, NAR'a SIMHA  
RAO) : (a) Yes. Sir.

(b) Article 351 made it obligatory on 
the part of the Union Governnf>eni to 
promote the spread and development of the 
Hindi Language. In this context, the terms 
of reference of the constituted committee are
(a) to review the steps taken by tbe 
Governnrient so far and to examine their 
adequacy ; and (b) to suggest measures for 
tbe promotion of Hindi as also for the 
improvement of organisations established by 
the Government for thft promotion and 
development o f Hindi.

(c) N o. Sir. «

(d) and (e). Does not arise.

Vayodool lervlces for Cn)«r«t

3 3 3 5 . SHRI D . P. JADEJA :
SHRI M O H A N BH A l PATEL :

Will tbe Minister of CIVIL AVIATION be 
pleased to state ;

' (a) the number of flights o f VayudooC 
operating in Gujarat presently;

(b) the plans for expansion in the next 
three years ; and

(c) the names of airporu in Gujarat 
where Vayudoot is operating at present ?

THE MINISTER OF STATE OF 
THE M INISTRY OF CIVIL AVIATION  
(SHRI M O D ISH  TVTLER) : (a)
Vavudoot it, at present, operating 32 flights 
a week to Gujarat.

(b) Subject to availability of aircraft 
capacity, de^'elopment of tnfrasiruciure and 
economic viabiltiy o f operation, Vayudoot 
has plans to airlink D 1̂ •arka  ̂ in the State 
of Gujarat, during the current plan penod.

(c) Tbe names of the airpons in 
Gujarat from where Vayudoot is operating 
are as follows :

1. Kandla

2. Porbandar

3. Keshod

4. Surat

5. Mhavnagar

6. Ahnrtedabad

AIK accldetils
«

3 3 3 6 . SHRI K. RAM A C H A ND R A
REDDY : 

SHRI K. PRADH ANI :

Will the Minister of CIVIL AVIATION  
be pleaded to stale ;

(a) the number of plane-accideots that 
look place during 1985-87;

<b)'ihe number of victim* of these 
accidents and the amount of compeosation  
paid; and

(c) what were the reasons for these 
accidents and the steps taken to avert such 
accidents in future ?

THE MINISTER OF STATE OP 
THE M INISTRY OF CIVIL AVIATION  
tSHRI JAGDISH TYTLER) (a) There 
were 33 notifiable aircraft accidents from
1.1 .85  to 2 6 .2 .8 7 .
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(b) 337  ‘ perions died and 6 pcrsoni
received terious iojuriei in ihcsc accidcnU.
Compensation amounting to Rs. 5 .45  crorc« 
has been . paid upto . 13th February,
198 7 .

(c) The^e accidents were due to
(I) m ^hanical (ii> operational (iii) personal 
factors and one due to bomb explosion. To 
avoid accidents in future. Steps taken 
include imptenieaijtJon o f safely recommen- 
dalioru made in . the investigation reporis, 
ditsemtnation of safety information by 
issuing Air Safety Circulars 'Dulfctins to the 
aviation industry and ccntirtued monitoring 
of incidents Ahich evcur during the operation 
of aircraft.

[Tra*^shtion]

N’igbt landing facility at Ranchi
Airport

3337 . SHRI SHIV PRASAD SAH U : 
Will the M inisier of CIVIL AVIATION be 
pleased to refer to the reply given to Vn* 
starre^l Qlie^tlon No 1481 on 13 
Novem ber. 19^6 revardirg night landing 
facilities at Ranchi Airp<:'rt and state :

(a) whether the work relating to the 
New Terminal building and night landing 
f^ ility  at Ranchi Airport has since t^een 
complete^!; and

(►») if not. the reasons therefor ?

TU n MINISTER O f STATE Ol- 
Tun M INISTRY Of* CIVIL AVIATION  
rSHRI /A G D ISH  TVTLLR) : (a) and (b).
Work on the new terminal buildtr>g hns 
sir>ce been completed 1 he buildmg is 
likely to t e  commis^ioi^cd b> the end o f  
March. »98 7. The u o ik  reluting to laymg 
of cables for high intensity runway lights and 
3*Bar Vitoal Approach Slope Indicator 
System ha.̂  also been completed and only  
fittings are required to be 6xed. Fittings 
will be provided before inauguration of the 
terminal building.

\EiiglUh]

Multi*drug treatmeot of leprosy

3 3 3 8 . D R . V. VFNKATESH : Will the 
Minister o f HEALTH A N D  FAM ILY  
W ELFARE be pleased to  state :

(a) whether Government propose to 
extend the programme o f  multi-drug treat­
ment* o f  lepiosy;

(b) if so, the total number o f  disyricts 
covered by multi-drug treatment; and

(c) the detaih o f the amount provided 
in the Seventh Plan for the eradication of 
leprosy ?

m

THF MrNIS'H R OF S T A in  IN THE  
M INISIRN .OF H I A I 7 H  A N D  
FAMILY VKFII ARE (K L M A R l SAROJ 
KHAPARDE> : (d) Y fv Sir Mul i drug 
Therapy is bemp introduced in a phased 
manner.

(b) 16 districts t a \e  already been 
brought under M DT a id  23 additional 
districts arc being co%ered under M DT  
during 1 986* 8 7.

(c> Rs. 6500*00 lakhs haVe been *en- 
tativelv provided m ihe 7fh risin- Aciual 
expenditure^ pro\ »sion fO far is as under :

1. 1VK5 K6
2. 1986 f -

3. 19K 7-88

—  Rs. I39C.OO lakhs
—  Rs. 1 4 0 0 .0 0  Itkhs
— Rs. 1 7 0 0 .0 0  Ukhs

flariufol tffi'Ct  ̂ of aspirin products <hi 
children

3339 . SHRI VISH NU MODI : ' Will 
the Minister of HEALTH A N D  FAM ILY  
W Ll FARE be plcasrd to state :

(a) whether Ciovernment aic aware that 
Nigeria it banning all as>pirin products for 
children becou-^c'cf the incidence of Reve’s 
Syndrome:

(b  ̂ if so , whether ariy investigation has 
been made into this to kn<w' the cfTect o f  
aspirin products on children in our country 
and if so. the details thereof; and

(c) whether Government also propose to 
ban aspirin products particularly for children 
in our country also 7

THE MINISTER OF STATE IN 
THE .M INISTRY OF HEALTH A N D  
FAM ILY W^ELFARE (K UM ARI SAROJ



83 PP^rliien AnM^€r§ MARCH 19, 1987 fVrintm Amsw^r* 84

KHAPARDE) : (a) and (b). The Govern- 
m c D l arc aware of the reported adverse 
interactions of Aspirin in children suffering 
from viral fever namely Reye’s Syndrome. 
These findings had emanated from countries 
abroad. The exact cause-cfTect relationship 
between intake o f Aspirin/Salicylates and 
causation o f Reyes’ Syndrome is however 
not yet established in the opinion of the 
Indian experts.

(c) In the light o f the reported side eflfects, 
the Government has already directed the 
drug manufacturers marketing Aspirin and 
other salicylate prep'^rations in the country 
to incorporate a box warning “ Not to b« 
used io children below 12 years o f age except 
under medical Advice** on the carton and 
strip* pack.

[Trajtslation]
#

Laherla Saral-ICifibesh«»;ir Madhub«oi> 
Slogbia ralli»ay line

33 4 0 . SHR[ r a m  BUAGAT PASW a N : 
Will ihe Minister o f RAILW AYS t̂>e pleased 
to state ;

(a) whether people are making a demand 
to construct a railway line from Laheria 
Sarai to Kusheshwar via Bhogiyara, Madbu- 
bani, Baheri, Pokhram and Singhia:

Cb) if so, the action taken by Govern­
ment in this regard; and

fc) whether Government propose to start 
the construction work o f  this railway line 
foon  ?

t h e  MINISTER OF STATE OF THE 
M INISTRY OF RAILWAYS (SHRI 
M ADH AVRAO SCIN D IA ) : (a) Yes, Sir.

(b) and (c). There is no proposal for 
construction o f  this line, at present.

Control on pol>tecboic and •ngfnecring 
diploma iostltulioQs

^  •
3 3 4 1 . D R. P. VALLAL PERUM AN : 

Will the Minister o f  H U M A N  RESOURCl® 
d e v e l o p m e n t  be pleased to state ;

(a) whether Government are aware that 
a large number o f Engineering Diplom a  
holders who have either been unemployed or 
have not beeo able to get regular em ploy­
ment: and

(b) whether the Union Government 
propose to bring forward a bill for restriction 
and control of the polytechnic and engineer­
ing diploma institutions in the country ?

THE MINISTER OF H UM AN  
RESOURCE DEVELOPMENT A N D  
MINISTER OF HEALTH A N D  FAMILY  
W ELFARE <SHRI P. V. NARASIM H A  
RAO) : ta) Yes, Sir.

(b) There is a pro|>o*al to vest the All 
India Council for Technical Education 
(A lCTE) with statutory powers which will 
make it possible for the AICTE to curb the 
unnecessary growth and ensure proper con ­
trol o f all Technical Institutions irKluding 
PolMcchnics and Frfineeriog Diploma 
in^titotioni in the country.

Vaccine for Japanese Facepba lilts 
and ImmafilMillon pronramtne

4

3 3 4 2 . SHRI E. AYYAPU REDi>Y : 
Will the Minister of HEALTH A N D  
FAM ILY WELFARE be pleased to siaie :

(a) whether the National Instiiute of 
Virology has succe^ifully developed a vaccine 
against the deadly Japanese Encephalitis 
diK a^;

*
(b) whether GoverTiment propose to 

’ immunise the programme in endemtc areai in
the comtrg months; and

(C)< if so , the details thereof 7

THE M INISTER OF STATE IN  
THE M INISTRY OF HEALTH A N D  
FAM ILY . WELFARE (K UM ARI SAROJ 
K H APAR D E) : (a) to" (c). Ihe N ational^
Institute of Virology of the Indian Council 
o f Medical Research is developing an appro­
priate vaccine for immunizing the pig popu­
lation which would break the link and this 
may help in controlling the spread o f the 
virus to humans. However, a mouse brain 
vaccine a^flynit Japanese ErKephalitis has been 
developod t»>‘ the Central Research Inttitute,
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Kasauli with Japanese assistance. The vaccine 
has been successfully *landardl>ed and freeze 
dried. It will be avaiUbIc for use after 
completion o f the final quality control testa 
and evaluation o f its safety and cfTidcncy in 
field conditions.

The role o f vaccine as preventive measure 
is limited according to experts and tl»ercfore, 
it would be difficult lo  launch a mass immu­
nisation programme.

R e ^ t  oo feed back' Re ; admlssioo 
to Navodaya Vld>*ala>as

33 4 3 . PROF. SA IFU D D IN  SOZ : Will 
the Minister of H U M A N  RESOURCE  
DEVELOPMF.NT be pleased to state :

(a) whether Government have received 
•feed back’ reports relating to admHsions to  
Navodaya Vidy»la>as in the countf>;

(b' whether the policy in reipect of 
admissions has been followed uniformly 
throughout ihc‘couniry; *nd

<c) if not, thr dcntttls thereof ?

THfc MINISTFR OF STATH IN THE  
D E P A R T M t N l S  OF F D I  C'ATION A N U  
C U l TURF IN I HB MINISTKV OF 
H U M A N  RfcSOURCTi DFVFLOPMFNT  
(SHRIMATl KRISHNA SAHI : (J? Yes. 
Sir.

(b) Yes, Sir.
%

(c) Does not arise.

NomioatlMis on Govrrniiig tH)d> of 
l>ellil admioistratioo run coHegrs

.  3 3 4 4 . SH RIM ATl GFFTA M U K H FR -
JF.E: Will the Mioister o f H U M A N  
RESOURCE DF.VELOPMI.NT be pleaseiJ 
to stale ;

(a> whether as per rules Delhi Adminis-^ 
tration is e^pocted to forward the list o f  
ita oomineea to the Delhi University three 
months in advance for nominating them on 
the governing bodies of the Delhi Adminis* 
traiioD run colleges;

(b) if so, whether sfoce January, 198 7
such colleges are without Delhi Admioistra- 
lion Domineea; * ,

(c) whether Delhi Administratioo has 
recommended on governing bodies o f Delhi 
University Colleges, at least 20 people who 
had not attended a single nveeting during 
their one year tenure which ended on  
December, 1986r

(d) whether those who have been in the 
governing body o f Delhi Administration  
Colleges for three years have been nom i­
nated again, against the rules;

(e) if so , the details thereof and reasons 
therefor; and

.
(f) the steps taken to ensure the nomi> 

nations as per rules ?

THE MINISTER OF H U M A N  R E­
SOURCE DEVELOPM ENT A N D  M IN IS­
TER OF HEALTH A N D  FAM ILY  
WELFARE (SH R! P. V. N ARASIM H A  

, RAO) ; (a) Yes, Sir.

(b) According to ihe guidclir>es prescrib­
ed by Delhi University only 50 per cent o f  
the members o f the Governing Bodies o f the 
Colleges run by l>elhi Administration have 
lo be nominated from out of a panel
approved by the Executive Council of the 
University. Ho^^evc^. there was a fe*v week's 
delay in finalising the names of the m c m b c n  
of the Governing Bodies o f these Colleges
this year because the list o f names submitted 
by the Administraiion had to be revised oo  
the advicc of the University. The University 
finally approved the list on 2 1 .2 .1 9 8 7 . All 
the 1 5th Delhi Administration Colleges are 
now having properly constituted Governing 
Bodies. . .

(c) Yes, Sir. • .

(d) There arc no aiatutory restrictions
on the re-nomination o f persons in the 
Gov'erning Body o f Delhi colleges for more 
than 3 years.

(e) Doc* not arise.

( 0  The University has appointed ^a 
Committee to draft Ordinance/Legislation for 
nomination o f  members by D elh i Adminis*
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'traiion on the Governing bodies o f iu  
colleges.

I

Bruiu,and neurological damage due 
to Iodine defirlercy in goitre prone 

area of U. I'.

3345.  SHRI Y A S H W A N T R A O -  
G A D A K H  FATIl : Will fhc Mtnistcr of  

. h e a l t h  a n d  f a m i l y  WELFARE be 
pleased to state :

(ft) \^hc»ber the rc^carc^e'> at All India 
Institute of McJtcut Scienvo. b*vc disclosed 
that in the goitre prone diitrpcts of  Eastern 
Uttar  Tradessh iodine dctic'ency h*s resulted 
in not only cnUryetiient of ihyro»d gland but 
aUo brain and neurolog»ca» d^muyc;

if so, the dcta.K thereof and the 
numbe/ of persons affcctei.': and
w

(c) the mes,iical facdit»es pft»vided f t r  
the t reafnunt  ol the atT.ctcd f eison^ ?

IM F NilNiSTFR Ol S TA 1 E 
MINISTRY o r  HE VLTH A N D  
VVLLEARE 'KUM AK I
K H A P A R D t) (a) Yes.

IN THE 
E XMII Y 

S \k O J

(b' T» c research cont!uclcd by Afl India 
Institute of Mtdical Sctcrte^ m C onda^ 
Gorakhpur and I>corra districts of Uttar 
Pradesh have revealed an iocidence o f 7 5 
per cent, 8 5 per cent and 13.3 per cent 
neo!.iital hypothr^idism rc>pcctively. This is 
an indication of tntcHectiial ^ub r orrr ahty in 
iodine deficient population.

(c) 1 he iodised salt is the s;tr.plc>t and 
cheapest method for the prevention ut jroiue 
and other iodine defickncy f’tsordcr'. 
Common fait -foriilicd w-iih c (irdiscd  
salt) is being supplied in these cJ. und.r
National Goiire Conlrol Prog'ari-rc W.e 
sale of salt other than iodised siili h js al^o 
been banned under the Prevention of I ood 
Adulteration Act in these districts.

Modernisation of Sone Canal

» 3 3 4 6 . D R . C. P. TH A K U R  : W ill the 
Mini!»teT o f WATER RESOURCES be 
pleased to state :

(a) the names o f m»tjor and medium 
irrigation projects cleared during the last 
one year, State-wise;

* ^

(b) whether the renovation schcme of 
Sone Canal hus made any progfess; and

(c) if so, the details thereof ?

THE MINISTER OF WATER RE­
SOURCES (SHRI a . SH A N K A R A N A N D ) :
(a) Revised Estimates o f projects, viz.. Thein 
r>am Multipurpose Prrject and Upper Bari 
Doab Canal Stage II, Punjab; and the Dcka- 
dong Irrigation 5chrme, Assam h^ve been 
approved during the year.

(b) and (c). The Sor>e Canal moderntsa* 
lion scheme is yet to be cleared by the 
Planning Commission.

[ T ^ a n s ta f io n ]

Protection of niooumeotjt In Madhya
rradc^b

•

•^347. SHRI M \H J .N n R A  SINGH : 
VKill the Minister o  ̂ HITMAN RESOURCE  
DEVELOPMENT be pleased to Male ;

(a) the names of places ar̂ d monun^cnts 
of archaeological impvirtjme in Chanderi^ 
district Giir.a m Mjidhya Pradesh and the 
measures being taken for their protection;

*

(b) whether idolt and art objects from 
Chanderi and nearby placcs have been 
collfcted at any pUce, if so, the number 
thereof and the steps taken for their 
protection;

*

/
(c> whether work has been iiarted to 

convert Singhpur palawe in Chanderi into an 
arthncological museum urtd the un^cunt 
spent thereon and the progress made tn Ihit 
regard so far,

fd> the amount spent so far ami propo*- 
ed to be spent for repairing the boundary 
wrall o f Chanderi Crty and the Fort situated 
on the hill; and

(e) the details of the repairs carricd 
^out and the action being taken to vacate 

the encroachmcnts od the boundary wall 7
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THE M lN IS T tR  OF H U M A N  RE­
SOURCE DEVELOPM ENT * AWD M INIS- 
TER OF HEALTH . A N D  FAM ILY  
W ELFARE fSHRI P. V. NARASIM H A  
RAO) ; (a) The names of placet and rnoou- 
mcDts under Ceniral protection in Cbandcri, 
District G una, Madhya Pradesh are at 
under :

Bada Madarata, Chaodert 
Badal Mahal gateway. Chanderi 
Battisi Boadi, Chanderi 

Chanderi Fori, Chanderi 

iam a Masjid, Chanderi 

Kali G hati, Chandeci
- Koshak Mahat, Chanderi 

Nitam ^ud’din*# lom K Chanderi 
Shah/jd i-ka-R oza. Chanderi

For their security and protection neces­
sary wateh and «kard staff is posted.'BcM dcs, 
repairs are ccrricd out froti*. lime to lime as 
per th^ir recjuirtTnent*.

(b ) The »culptures and art objfcis 
including archittciural frvgments numbtfitig 
three thouMind are housed m the Iculpture 
shed at Chandcfi under proper watch and 
i%ard for thetr security and protection.

(c> A sum o f Rs. 4 0 .0 0 0  has been 
allotted for converting Smghpur Palace in 
Chanderi into an archaeologiial oiuteum  
and the ^ork is tn progfctt.

i

(d) The boundary wall of the Chanderi 
City is not under Central protection. The , 
repairs lo ihe Chanderi Fort will bo taken 
up in the next phase of the conservation 
programme A sum of Rs. 7 .1 8 ,0 0 0  has 
been allotted in ihc currert financial year 
for the upkeep, maintenance and preser­
vation of the protected monuments at 
Chanderi,

(e) D oes not arise.

\E n g ih h \

Will the Minister o f SURFACE T R A N S­
PORT be pleased to stale :

(a) whether there is any order which 
requires the driver and the 'conductor of a 
but under Delhi Transport Corporation 
operation to take the bus immediately to 
Ihe police station when rowdies enter in the 
but and molest or pass filthy remarks or 
when pick pockets operate;

(b) if to . the d eu ils  thereof;

(c) the Aumber o f such incidents where 
action was taken during the last three 
years;

(d) whether recently some girls of a 
local College were humiliated in a Delhi 
Transport Corporation bus; and

(e) if so, the 
matter ?

action taken in the

Rowdlsm In DTC tNttes

3 3 4 8 . PROF. R AM K RISH N A  MORE ; 
SHRI PRAKASH V, P A U L  :

THF M INISTER OF STATE OF THE 
M INISTRY OF SURFACE TRANSPORT  
(SHRI KAJESH PILOT) : (a) to (c). DTC*s 
standing instructions provide that the 
conductors and drivers shoukl take the bus 
to  the nearest Police Station in all such 
ca»es. During the last ihice years on 34  
CKxasions the buses \%ere taken to Police 
Stations, with a \iew  to meet such-like 
situations, DTC also, allows two police 
personnel in uniform to travel free o f cost 
in its buses.

*

(d) and (e). Two students of Lady Irwin 
College were reported to have been m ij- 
behhved with by a group of boys on 
1 7 -2 -1 9 8 7  in a private bus N o. D E P -4787  
on route N o. 851 operating under DTC.

The operation o f the bus has been 
suspended and the conductor on duty has 
alto been placed under suspension.

Conversion of Bangalore Airport into
• an Intcmatlooal Airport

3 3 4 9 - SHRI SRIK ANTA DATTA
NARASIM H ARAJA W A D IY A R  | 
SHRI V. K RISH NA RAO :

Will the Minister o f CIVIL AVIATION  
be pleased to ttate :
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(a) whether the proposal for tha con­
version o f Bangalore Airport into an Inter­
national Airport is under the consideration  
of GoveFoment;

(b) whether the various advanta«es of 
converting the above airport into an Inter­
national airport have been examined;
• ^

(c) if so , the steps taken to convert 
that airport*into International Airport; and

' (d) whether the proposal is expected to  
be implemented in 1 9 8 7 -8 1  7

THE MINISTER OF STATE OF THE 
M INISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (•) N o, Sir,

(b) to (d). D o not arise.

Import of coacbci

3 3 5 0 . SHRI K. S. R a O ; Will the 
Minister o f RAILW AYS be pleased to 
state :

(a) whether despite indigenous techno­
logy available in India, Government arc 
importing coaches from abroad;

(b) if so, the reasons thereof;

(c) the details o f coaches being manu­
factured in India;

(d) the d eu ils  o f coaches imported 
during ihe last two years and proposed to 
be imported during the next two years; and

(e) by when the Railway would be self 
sufficient in manufacturing o f the coaches 
in India ?

•

THE MINISTER OF STATE OF THE  
M INISTRY OF RAILW AYS (SHRI 
M ADHAVRAO SCINDIA) t (a) G overn­
ment are considering the import o f a total 
o f not more than 60 coaches on technology 
transfer terms. This import represents state 
o f the art technology, which it not available 
indigenously.

(b) This technology transfer is expected 
to provide the state o f  art, including features 
like light weight design, newer suspension, 
advanced braking syitems. higher speed 
potential, corrosion prevention and passenger 
comfort. Tbc*c measures pul together 
represent a significant leap in modernisation 
o f coaching slock design on Indian Railways.

(c) The number of coaches produced 
during the last 2 years is as per Statement ! 
given below.

(d) The details of coacbct imported 
during the last two years is ‘nil’. The 
details o f  the coaches to be tmponed on 
technology tiansfer terms are a i per Siaie- 
m ent-ll g'tven below.

(e) Coaches arc not being imported at 
present. The gap betwocn requirements arui 
indigenous capacity will be irAde up during 
the Eighth Plan.

SI.
No*.

Statem est-I

Actual Production o f  Coacheg 1985-86 and Profram m ed Production 1986-87 

Types of Coaches Actual Production 
1985*86

Programmed Production 
1986-8 7

1 2 3 4

1. AC EM U M otor Coach 10 ‘ 20

2. DC EM U M otor Coach 128 84

3. M .O . EM U  Motor Coach 7 « 4 «
4. Metro M otor Coach 24 16

5. B.G. ACCW 43 60

6. M .G. ACCW • • • 10

7. B.G. AC Chair Car 6 6
8 . B .O . O S 748 731
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!

9 .. B .O . GSCN  

10, B .C . Pantry

n .  M .G. GS
12. B G . SI R

13. M .G . SLR

14.

15.

16. 

17.

B G . D ouble Deckcr 

M .G . Postal Van

Export

M iscetlineont

Total

90

2

42
117  

• • • 

12

17 

* • * 

27

1272

160

14

80  

1 30

40

61

50

1442

Stafem eat-ll

If i« proposed lo  import a ‘total of 60  
coaches on technology traosfer tcrmft. The 
quantiry*wise breake-up o f various types 
o f coachcs tendered for U a« under ;

(0  //ijfA ip t td  Aiw-C0mlitU>t%td c<yachti

Chair C an  

2 -Iter Sleepers 

First Claat Sleeper 

Pantry* hot buffet Car 
SLR/Power Car

Total

(ii) Nom^ai^ccmditioned coacheM 

It Class 3 -tier Steeper 

. Double Decker 

Pantry Car

Total

20
9

3
4 
4

40

10

>
2

20

Grand Total 60

 ̂ New dredger for Cochin Port

3 3 5 1 . PROF. K. V. T H O M A S : W ill 
the M ioincf o f SURFACE TRANSPO RT  
be pleased to* state the progress made io

procurement o f  a oew dredger for Cochio  
Port 7

THE M INISTER OF STATE OF THE 
M INISTRY OF SU R FA C E TRANSPORT  
(SH R l RAJESH PILOT) : Governmeot have 
accorded the lanction to the Cochin Port 
Trust to acquire a Dredger and g
proposal to import the Dredger is under 
consideration.

Opeoiog of Navodafa Vldyalayaa 
darlog Seveoth Plaa

, 3 3 5 2 . SH R l G A N G A *R A M  ; Will tho 
Minister o f H U M A N  RESOURCE DEVEr 
LOPMENT be pleased to state :

(a) the total number o f N avodaya  
Vidyalayat Government propose to esu b lish  
io the country during the period o f Seventh 
Five Year Plan; ao4

(b) the details o f the Vidalayas. State- 
wise 7

THE M INISTER OF STATE IN THE  
DEPARTM ENTS OF ED U C A T IO N  A N D  
CULTU R E IN THE M INISTRY O F  
H U M A N  RESOURCE DEVELOPM ENT  
(SHRIM ATI K R ISH N A  S A H l) : (a) One 
in cach district o f the country by 1 9 9 0 .m

(b) A Statment indicatiDg the list' o f  
Navodaya Vidyalayas functioning as oa  
1 8 .3 .8 7  in various S u tes/U n lon  Territorieg 
is given below,
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' StsteiDCDt

S!. Name of the S late/U T Total N o. Name of District
No.

*

1 . 2 3 4

«4
1. Andhra Pradesh • 4 !. Nalgonda

Niiam abad

3. Karim Nagar -

4. Chiltoor .

2. Bihar 7 t. Monghyr

* 2-
3.

Wesi Champaran 

Dumka

A
4.

5.

6. 

7.

Bhojpur

Madhuhani

Gumta
SamMtipUT

3. Dadra A Nagar Haveli - 1 1. Rakhoti

4. Goa. Daman and Dtu 1 1. Goa (Canacona)

5. Guja rat 2 1 . Khera

K ^ • Juaagarh

6 . Haryana 3 1. Rohiak

* 2 Jind
«

3. H »w r

7. Himachal Pradesh 4* 1 .

2 ,

Mandi

Shimla
* 3. Chamba

/ 4. Sirmour

8. Jammu & Kaahmir 7 1 . Pulwama

k * 2. Kupwara

♦ 3. Leh
4. Udhampur

»

▼ 5. kajouri

\ 6 . Doda *

# 7. BaramuMa

9. KamftUka 6 t . Bangalore Rural

• 2. Kolar
‘ «■ 3, Mandya

• 4. Shimbga
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10, Keralt

11. Midbym Pradesh

12. M tharashtri

13. OiitM

14, Poodichernr

15 . Puojab

16. RA>atthaR

17. AndftiAAO i i  N icobat ItUods

18. AniDAcbal Pradesh

19. M cfbalays

1

I

I

5. ChikmaDglur

6. Raichur

1. Idukki
2- Pathanamthitta

3. Kattrgod
4. Ernakulam

K Jhabua

2. Tikamgarh
3. HMhangabad
4. Jabalpur

5. Raipur

6. Panna
7. Sarsinghpur

1. Amravati

2 . Nagpur

3. Baldhana

4. Osmanabad

5. Latur
6 . Gadchiroli
7. Nandcd

t . Dbenkanal
2. Koraput

3. Kconjbar
4. Pbulbani
5. Cuttack

1. Pondicherry Region

2. Karaikal
*

1. Ludhiana'

2 Faridkot

K Nagaur

2. Chum
3. Banswara
4 . Udaipur
5 . Jaipur

I. Port Blair 

li  ̂ Dibjing Valtey

1. East Oaro Hills
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2 0 . Uttar Pradesh 10

Total 80

1. M eenit

2. Nainital

3. Faizabad
4. Bulandshabar

5. BareiHy
6. Jaunpur

7. Jbansi

8* Sultanpur

9. Rac Bareli
10. Gorakhpur

Hospital for Lepers in Oelbi

3353 . SHRI P. M. SAYEED : Will the 
Minwtcr o f HEALTH A N D  FAMILY  
W ELFARE be pleased to state ;

*

(a) whether a 20 bed hospital for leprosy 
patients is being constructed in Delhi;

(b) if so, the location thereof and 
whether the size o f the hotpiial is con­
sidered adequate to meet the needs o f  
the patients;

(c) the fioanqial resources for construc­
tion of the hospital and the esttmated cost 
thereof; and

•

(d) whether Union Governrnent have also  
contributed to the 'funds and if to . the 
atnount thus contributed ?

THE M INISTER OF STATE IN 
THE M INISTRY OF HEALTH A N D  
f a m i l y  W ELFARE (K U M A R ! SAROJ 
K HAPARDE) : fa) and (b) At the request 
of Sdfdarjang H ospital, New Delhi, a tempo* 
rary Hospitalization Ward with 20 beds 
for leprosy patients has been* allotted for
1 9 8 7 -8 8  to provide indoor care to actually 
ill or tjiose with chronic ulcers or reaction 
cases. * **. '

(c) and (d). Necessary fundi will be pro­
vided uniter National Leprosy Eradication 
Programme by the Central Government. 
Likely expenditure will be Rs 5^50 lakhs on 
construction. 0 ,3 0  lakh as non-recurring 
and Rs. 1.50 lakbs a i recurrin|t.

Diversion of route of NaiBlivan Ejipress

335 4. SHRI M. RAG H UM A K E O D \ : 
SHRI M ANIK R E D D Y  :

,W i1l the Minister o f RAILW AYS be 
pleased to state :

fa) whether the N a x jiv a n  Fxprcs<« running 
between Madras and AhnKdahad via 
Cuntakal and Wadi is proposed to be 
dtverted via Vijayawada Kazipet > and 
Balhar>hah;

*

(b) If 90, wheiher the commutcr> o f the 
R jyala Seenna Fxpress would be worse 
afTccted by this proposed change:

4

fc) whether G ovem m eot propoae ar»d 
matntstn the present arrangement taking into 
consideration the difficulties likely to be 
faced by the commuters; attd

•

(d ) if oot. the reasons tbcrcfoi^ 7
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t h e  m i n i s t e r  o f  s t a t e  o f  t h e
M INISTRY OF RAILW AYS (SHRI 
M ADH AVRAO  SCIN D IA ) : (*) Ve«. Sir.

*

(b) Pattenger^ in RayaUfecfna area will 
be com pcntaied by ao additk>fial train 
between Bombay aod Cochin atid another 
between" Ahroedabad and C ochin. They can 
also u k e  Navajivan Exprett at Gudur.

(c) and (d). No, Sir. The proposed 
change in route if an operational necessity 
and will also speed up the trains.

CooinMter railway Iloe to AluDedabad

3 3 5 5 . SHRI RANJITSINGH G AEK W AD  
WtU the Minister o f RAILW AYS be pleased 
to state :

larga number have been utilised in Maternal 
and Child Health Programme 7
•

THE M INISTER O F STATE IN  
THE M INISTRY O F HEALTH A N D  
FAM ILY W ELFARE (K U M A R I SAROJ 
K^HAPARDE) : fa) and (b). There is a pro­
posal to set up a National Institute o f  
Maternal and Child Health. An export group 
for identifying a suitable location for the 
Institute is still working oo it.

(c) Practitioners o f Indian System o f  
Medicine have not been involved so far in 
the Maternal and Child Health Prograxnroe.

Lodgiog aod boarding facilities at
airports

(a) whether the techno-ecooofnic . feasi­
bility study for a commuter railway line 
within the city o f Ahn)odabad has been 
completed;

(b) if so, whether the details o f the re­
port have been tubmiited to the  Ahn>edabad 
Urban Development Authority for elicilinf 
iheir views; and

(c) the outcome of tt>e report ?

THE M INISTER OF STATE OF THE 
M INISTRY OF RAILW AYS (SHRI 
M ADH AVRAO  SC IN D IA ): (a> N o, Sir.

(b) anfl (c). D o not arise.

Maternal aad ClUtd flealth  IV*gfamme

33 56. D R . A K A L A N ID H l : Will ihe 
Minister o f HEALTH A N D  FAMILY  
W ELFARE be pleased to state :

3 3 5 7 . SHRI JAG ATHARAKSH AK AN : 
Will the Minister o f CIVIL AVIATION be 
pleased to s ta te :

(a) whether lodging ai)d t>oafding 
facilitiei at the major airports in the country 
are inadequate; aod

(b) if so . fhe steps taken by Govern­
ment to start small hotels near the airports 
other than Centaur hotel for the benefii o f  
the transit passengers ?

THE M INISTER OF STATE OF THE  
M INISTRY OF O V IL  AVIATION (SHRI 
JAGDISH TYTLER) : (a) and (b). At
present it is not the policy o f tbe National 
Airports Authority to generally provide hotel 
and other lodging and t^ r d in g  facilities at 
the airporu.

[Trans lal ion]

■

(a) whether for the purpose o f develop-, 
ing and coordinating various aspects o f  
Maternal and Child Health Proframme 
under the National Health Policy, a national 
Institute o f Maternal knd Child Health has 
been set up;

ib )  If to , the details o f activitict of this 
Institute and if not, the reasons for the delay 
in Ihe setting op o f this Institute; and• ^

(c) how far the services o f Practitioners 
of iixlian  Systems o f  Medicine who are in

« FuDCfio^iag of Natrodaya Vtdyalayas

3 3 5 8 . SHRI SH A N T l DH ARIW AL : 
Will the Minister o f H U M A N  RESOURCE  
DEVELOPM ENT be pleased to s ta te :

(a) the problems being encountered in 
successfully implenoenting the Navodaya  
Vidyalaya Scheme;

f
I

(b) the problems causing obstruction in 
the study o f  students in these Vidyalayas; 
and
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<c) whether it is proposed to ippoint 
teachers for these VidyaUyas through a 
Seleciion Commissi m who are youog and 
full o f initiative and zeal 7

THE MINISTER OF STATE IN THE
d e p a r t m e n t s  o f  e d u c a t i o n  a n d
CULTURE IN THE M INISTRY OF  
H U M A N  RESOURCE DEVELX)PMENT 
(S H R IM A ll KRISHNA SA H l) : (a) No
insurmountable problems arc t>cinf eo- 
countered in successfully implementing the 
Navodaya Vidyslaya Scheme.

(b) There are no problems causing 
obstruction in the study o f students in these 
Vidyalayas.

(c) As per the procedure de%ised by 
Navodaya Vidyalaya Samiii (NVS), which is 
an auronomous organisation set up for estab­
lishing and managing these Navodaya 
Vidyaijyas, tcachers arc being taken oo  
deputation aficr screening them through 
selection committees constituted by the 
Navodaya Vidyalaya Samiti.

courts

3359. SH Rl KALI PRAS \D  PANDEY : 
Will the Mioister of RAILW AYS be pleased

M

to state :

(a) whether Governnoent are considering 
to set up railway courts for settlement o f  
cases o f pension and other dues o f railway 
em ployees.-

’ (b) if so , the names o f railway z o d c s  
where railway courts have been set up so far 
and the outcome thereof; and

(c) whether Government propose to set 
up railway courts in North| and North  
Eastern Railway also to dispose o f the 
pending cases; if  so , by what time and at 
what place; i f  not, the reasons therefor ?

THE M INISTER OF STATE OF THE 
M INISTRY O F RAILW AYS (SH R l 
M ADHAVRAO SC IN D IA ) : (a) N o ‘Rail­
way Courta* in statutory terms are proposed 
to be set up. However, decision has been 
taken to hold 'Pension Adalats* on Indian 
Railways on a nominated .day to deal with

individual grtevaoces o f ' the Railway pen- 
sionert as distinct froin the policy m attan  
within the existing framework o f the 
statutory rules. These Pension Adalatt are 
aimed as oo administrative forum to quickly 
settle pension claims.

(b) and (c). Pension Adalats have since 
been held oo certain zonal R iilw ays iDelud­
ing the Northern and North Eastern Zones 
on the dates indicated below :

Zom€

Northern
Southern

North Eastern 
(Lucknow Division)
Central

Western
South Central

Dat0

L 8 .1 9 8 6
26.9.1*986

1 .1 0 .1 9 8 6

9 .1 0 .1 9 8 6  

9 .10*1986
9 .2 .1 9 8 7

The Pension Adalats were held after inviting 
applications from the pensiooers throi^b  
prior publicity in newspapers and other local 
media. The applications were subjected to  
detailed scrutiny and by the titne the Adalats 
were held, about 93 per cent of the cases 
got settled.

N snbcr of RlgkU froa  trltaadrM i 
Airport

3 3 6 0 . SH R l T. BASHEEA : Will ib* 
MinUier o f  CIVIL AVIATION be pkM ed  
to su te  :

(a) the number o f flights operated by
Indian Airlines from Trivandrum *«

(b) the details o f each flight and its
capacity;

(c) the number of persons working af
Trivandrum for Indian Airlines;

(d) what had been its sale tum*ovfr at 
Trivandrum during the last three yeg/s;

(e) whether there is d o  full fledged
Maisager for the last six noonths for Indian 
Airlines Office st Trivandrum; if so the rea­
sons tberefof; and
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(O what ttept are beiDg (aken/propoted  
io this regard 1

THE MINISTER OF STATE OF THE

M INISTRY OF CIVIL AVIATION (SHRI 
OAGDISH TYTLER) : (a) and (b). lodian  
Airlines operates 31 flights per week from  
TrivaDdniin Airport as per details below :

Flight N o. '
•

Route Frequency

•

Type of
A /C

Capacity 
(N o. o f  

Seats)

1. IC -I67/I68
#

Bombay'Trivandrum* Daily A B -300 273
•

• Bombay

2. lC-46 7/468 Deihi*Goa-Cochin> Six B -7 3 7 126
Trivandrum A  back weekly

•

i. IC-507/508 T rtvandrum’Colombo* Twice B -737 126

■
Trivandrum weekly

-

4. IC-529/530 M adras-Trichy- 
Trivaodrum and back

Six
weekly

B -737 126

5. lC-529/5 30 . M adras-Thchy- 

Trivandrum • Cochi n 
aod back

Once

weekly
B -737 126

6. IC-56)/S64 Trivand rum • Male • 

Trivandrum ^

Twice
weekly

B -7 3 7 126

7. IC-531/532 Bangalore' Tri vand rum • 

Bangalore

Daily H S-748 48

(c) The number o f Indian AifliiKS 
employees working at Trivandrum is 164.

(b) Indian Airlines sales turn-over at 
Trivandrum Station during the last' 3 years 
has been as follows :

Rs. 11 .73  crores

Rs. 13 .60  crorca 
Rs^ 1 0 .8 9  crores

(I) 1 9 8 4 -8 5

(II) 1985>86
(lii) 1 9 8 6 -8 7  

(10  mooths)

(c) N o , Sir.

(f) D oes dot arise.

Devrlop*eel of gro—< water resoorccs 
la tribal araaa

*
3 3 6 1 . SHRI R A D H A K A N TA  DIG AL : 

W ill the Minister o f W ATER RESOURCES  
b f pleased to sta u  ;

* (a) whether Ooveromenl have taken
steps to develop ground water resources in 
trit>al areas;

(b) if so , the steps taken in this direc­
tion in Orissa; and

«
(c) the details o f  the schemes sponsored

by the O n tra l GovemmeDt in this regard ? ,«

THE M INISTER OF W ATER R ESO U R ­
CES (SHRI B. SH A N K A R A N A N D ) ;
(a) and (c). Special emphasis is being 
laid on asesssment tnd development of 
ground water in Tribal areas. H ydrogeolo­
gical surveys o f ail tribal areas in the country 
are planned to be completed by the Central . 
Ground y fm ttr  Board during the next two 
years. An outlay o f Rs. 10*00 crores h as. 
been earmarked by the Board for this 
purpose during Seventh Plan.



10? Wfitt€B AmiW€f» MARCH 19, 198? f^rtawm Absw€ts 108

Uodcr a Ceotrally Sponsored Scheme, 
assisunce o f Rs. 3 .5 0  lakbi per block to be 
shared equally'by the Centre and the States 
is being provided for developnaent o f Minor 
Irrigation including groundwater. Subsidy of 
50 per cent is given to small and marginal 
tribal farmers under the scheme. The Centre 
is also providing matching assistance to the 
States for purchase o f drilling rigs and other 
equipments. Under Tribal Sub*Plan, specific 
provisions are made by States for develops 
ment o f Minor Irrigatton including 
groundwater.

(b) In Orissa, Central Ground water 
Board is taking up exploratory drilling for 
quantifying ground water resources o f  
Kalahandi district during 1987*88 . The 
State has also made a provision o f R i. 2 8 .1 1 
crores in Seventh Plan for development o f  
Minor la igation  in the Tribal Sub'Plan  
areas.

{Tra>t»la$ion\

Opeolog of Cetral Schools Is prliate
sector

3 3 6 2 . SHRI D . L. BAITHA ; Will the 
Minister o f H U M A N  RESOURCE DEVE­
LOPMENT be plcaied to su te  :

(a) whether Kendriya VidyaJayas can be 
opened in the private sector and if so , the 
terms and conditions therefor;

(b) if grants/assistance is given to these 
schools by Governnient, the criteria adopted 
thorefor; and

(c) the names of the places where such 
schools are being run ?

THE M INISTER OF H UM AN  
RESOURCE DEVELOPMENT A N D  
M INISTER OF HEALTH A N D  FAMILY  
W ELFARE (SHRI P, V. NARASIM H A  
RAO) t  (g) N o , Sir.

(b) and (c). D o not arise.

Incloaion of Yoga as •  sohject \m School 
C om rtM fText Booka

3 3 6 3 . SHRI KAM LA PR A SA D  
RAW AT : Will the Minister o f H U M A N

RESOURCE DEVELOPM ENT be pleased 
to stale ;

(a) whether Oovcrnment are considering 
to include Yog^ as a subject in the school 
courses;

%

(b) if  so. from which date; and

(c) if  not, the reasons therefor T

THE MINISTER OF H U M A N  
RESORCE DEVELOPM ENT A N D  

MINISTER OF HEALTH A N D  FAM ILY  
WELFARE tSHRI P. V. NARASIM H A  
RAO) : (a) to (c). Rccognistng the poteniia- 
lities o f Ycga for physical and menial 
devcloptnent o f  the children, if had been 
introduced as a separate subject, on experi­
mental basis« in Kei)dri>a Vid>aia>as iic.ce
1981. The experiment has since been 
evaluated and regular arrangements lor iu  
instruction have been mAdc. For the country 
as a whole the National Policy on Education 
1986  envisages that a i a system ihat 
promotes an iniegrated development o f body 
and m ind. Yoga will receive special attention. 
E£Torts will be made to introduce Yoga in 
all ichbols. It is intended that this would 
come about with the introduction o f Core 
curriculum and reorganisation of Curriculum 
in the light of the new policy.

Bllaspttr*Maiidla-Jabalpur railway llac

3 3 6 4 . SHRI MOHAN LAL JHIKRAM : 
Will the Minister of RAILW AYS be pleased 
to stata :

(a) when the survey of railway line from  
Bilaspur to Jabalpur via Mandia is likely to 
be started; and

(b) whether thi» line will be from 
Bilaspur to Mandia and direct from Mandta 
to Jabalpur or from Bilaspur to Jabalpur 
via Mandia and Nainpur 7

THE M INISTER OF STATE OF THE 
M INISTRY OF RAILW AYS (SHRI 
M ADH AVRAO  SC IN D IA ) : (a) Survey has  ̂
been commenced.

(b) Alternative 
during the Survey.

routes will be examined
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ConpttterlfatlcHi network of ralTwayt
m

33^ 5. SHRI BANW ARl LAL
PUROHIT : 

SHRI VIJOY K UM AR YADAV :

Will the M ioitter o f  RAILW AYS be 
pleased to tU te  ;

♦ ^
( • )  whether there has been a iharp 

e»calatioo io estimated cott of the railways 
eomputeritation Dcfwork;
4

(b) if lo , the details thereof; and

(c) when the com puuriiati(m  network 
will be completed In the R ailm iyt ?

*
THE MINISTER OF STATE OF THE  

M INISTRY OF RAILW AYS : (SHRI 
M ADHAVRAO SC IN D lA i : (a) atu) (b). 
The revised cost o f  freight CIS project hat 
not 3 1̂ been (ioaliied, as it hat a close link 
withe the type o f Cclecomniunicat tons oei- 
work technology to be'seleN.ied. a dccisioo 
on which is yet to be taken.

(c; The target date for im plem cnution  
of the project is December, 19 9 3 .

Rccmlrweat of drivers aod coodnctors 
ia DTC froai differeot S la f^

3 3 6 6  CH AKHTAR HASSAN : Will 
the Minister o f SURFACE TRANSPORT be 
pleased to state :

<a) whether there is any proposal to 
recruit drivers and cooductors in Delhi 
Transport Corporalioo from dilTerent States;

(b) if so, the reasons therefor and the 
number o f  persons to be recruited and trom 
which States; '

fc) when it it likely to be doiK; and

(d) whether other trapsport undertakings 
in the country will also be having the same 
pattern o f recruitment in order to promote 
national integration ?

THE M INISTER O F STATE OP THE  
M INISTRY OF SURFACE TRANSPORT

(SH RI RA3ESH PILOT) : (a) to (c). To  
broad base recruitment o f Drivers and 
Conductors in Delhi Transport Corporation, 
it has been decided to recruit the Conductors/ 
Drivers from different States/U Ts o f the 
country. So far 45 persons from U . P.» one 
from Andhra Pradesh, 40 from Kerala and 
20 from Tamil Nadu are under going 
training prior to regular appointment. 
Candidates considered eligible for the post of 
conductors are to  pass written test.

(d) There is bb such proposal.

Hovercraft ser tk e  between 
Bombay and Goa

m

3 3 6 7 .'  SHRI SH A N T A R a M N A IK  : 
Will the Minster of SURFAC!^ TRANSPORT  
be pleased to su te  :

(a) whether Union Government propose 
to su rt a Hovercraft service for passengers 
to commute between Bombay and Goa;

*

(b) if so. the time by which the services 
are to be started; aod

-

(c) the journey time and the fare pro- 
poaed to  be chargcd from the passengers 7

THE M INISTER O F STATE OF THE  
M INISTRY OF SURFACE TRANSPO RT  
(SHRI RAJESH PILOT) : {n) N o , Sir.

(b) aod (c). D o  not arise.

Agreeweot with Soviet U b I o b  In tclenllfic 
« aod technical fields

3 368. SHRIM ATI  ̂ BA SA V A R A iE- 
SW ARI : W ill the Minister o f HEALTH  
a n d  FAM ILY W ELFARE be pleased to  
state :

(a) whether India and Soviet Union  
have signed an agreement to further expand 
co-operation in * scientific and technical 
fields; and

(b) the main features o f  the agreement 
aod by what time the agreement is likely to  
be implemented 7

THE M INISTER OF STATE IN THE  
M INISTRY O F HEALTH A N D  FAM ILY
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WELFARE (KUM ARI SAROJ K H APAR- 
DE) : (a)-and (b).- There ia an lodo*l}SSR  
AgrecmeDt o f Cooperailoo io the field of 
Medical Scteoces and Public Health. During 
the visit of USSR Health Minister to India 
in E>ecember. 1 9 8 6 , a memoraDdum was 
signed to further expand this Cooperation. 
The new areas included in the memorandum  
for developing further Cooperation inter>a1ia, 
include spach and aviation medicine, naval 
medicinc, traditional systems of medicine, 
transplant surgery, community care, medical 
bio> technology and control o f diabetes 
Qoelitufl. The joipt implementation o f  the 
Agreement is a continuing process* the 
modalities whereof are decided by mutual 
cootultations from tinae to time.

\Translation\

Navodaya Scb'H>f at Faixahad

3369 . SHRI NIRM AL KHATTRI ; 
Win the Minister of H UM AN RESOURCE  
DEVELOPMENT be pleased to su tc  :

*
(a) the orgaotsatioDal set up for the 

osanagement o f  Navodaya Schools in the 
country;

*  •

(b) whether basic amenities have been 
provided for the students living in the hostels 
o f these schools;

(c) if not, the reasons therefor and Mbeo ' 
such amenities will be provided in those 
schools; and

(d) whether such basic amenities for 
students have been provided in the hostel o f  
Navodaya School at Paizabad in Uttar 
Prtdesh if not, the reasons thereof ?

Director, who if the chief executiw  to d  
supporting staff. It is proposed to have 
regional oOices o f the Samiti for deccotralised 
and efficient management.

(b) to (d). Attempt has been made to 
provide all the basic facilities to the students 
in these schools Including in the one at 
Faizabad but since these schools have been 
started only a few months back, there would 
be naturally some deflcirtcies. EiToru are 
being made to remove these deficiencies as 
soon as possible.

\EnzlU h\

Aiseadmefit to Indlaa M edical 
C oaicil Art

•

3 )7 0 . SHRI M UK UL W ASNIK ; Will 
(be MlniMer o f HEALTH A N D  FAMILY  
WELFARE be plewed to »u«e :

*

(a) whether GovemincfJt plan to ameod 
the Indian Medical Council A a  to empower 
the Council to take strict action agamst the* 
proliferation o f  sub*itar»dard rz>«dicai 
colleges in the country; and

(b) if so. She plan of action proposed by 
Government in this regard 7

THE MINISTER OF STATE IN THE 
M INISTRY OF HEALTH A N D  FAM ILY  
W ELFARE (K U M A R l SAROJ
K H APA R D E) : <a) Ye*. Sir.

(b) Further action wilt be taken after 
the amendments proposed io the Indian 
Medical Council Act are approved by the 
Parliament.

THE M INISTER OF STATE IN THE  
DEPARTM ENTS OF EDUCATION A N D  
CULTURE IN THE M INISTRY OF  
H U M A N  RESOURCE DEVELOPMENT  
(SHRIM ATl K R ISH N A  SAHI) : (a) Ao 
autooom ous orgaoisatioo oamely *'Navodaya 
Vidyalaya Samiti** (Registered under 
Societies Registration A ct, 11160) under the 
Department o f Education has been set up on 
2 8 .2 .8 6  for establishing and running 
Novodaya Vidyalayas. Minister of Human 
Resource Development is ex-offici Chairman 
of the Samiti. The Samiti coniiati o f  a

Coastal Railway tlae

3371. SHRI H USSAIN DALW AI ; 
Will the Minister o f RAILW AYS be pleased 
to state ;

(a) whethrr it is a fact that Coastal 
Railway line was 6rtt u n ction ed  in Sixth 
Five Year Plan;

(b) the progreas o f this railway tine 
made during the last 6ve year Plao; aod
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(c) wbcn this Coastal Railway Hoe will 
be completed upto Mangalore and tbe esti­
mated cost o f this project ? ^

THE MINISTER OF STATE OF THE  
MINISTRY OF RAILWAYS (SH R l 
M ADHAVRAO SCINDIA) : (a) and (b). 
Coostruction of Railway line from 
Apta to Roha (62 k m s ) wa& approved 
in 1978*79 . It has since been opened to 
traffk:.

(c) Final location survey and updating 
of earlier surveys for tbe entire scction from 
Mangalore to Roha have been taken up and 
are stilt io progress.

\  aAS to cosdoct mobile eye 
opervttoa caoaps

3 3 7 2 . SHRl C H A N D R A  KISHORE  
PATHAK Will the Minister of HEALTH  
A N D  FAMILY WELFARE be pleased to 
state :

(a) whether States have been provided 
vans to cooduct mobile eye operation camps;

(b) if so. the number o f  such vans which 
have been supplied to Stales;

(c) what other facilities are given 
States to orgjniie th o e  eye campt; and

to

(d) the number of such camps which 
have bwn o r g a n i c  throughout the country 
during the last three years 7

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH A N D  
FAMILY WELFARE (KUM ARI SAROJ 
K H APARDE) : (a> Yes, Sir.

(b) Statet/U . Ts. have been sanctioned
2 Vehicles for each of the 80  Central Mobile 
Units and One Vehicle for each of the 90  
District Mobile Units.

(c) Id addition to vehicles ftoancial 
support for eueotial eqiiipmenta for diagoosis 
and tregtment as woll as Health EducatioD 
material aloogwiih necessary stalT is provided 
to Scatcs/U. Ts. Rs. 6 0 / -  per * intra ocular 
aperation subject to^ tbe maximum of  
Ks. 1 2 0 0 /-  per camp are paid by (be

Government to the Voluntary Organisations 
conducting eye camps and Rs. 4 0 /-  per 
operation if facility o f Government >1obile 
Unit is availed.

(d) 4 2 0 7  Eye Camps have been orga­
nised durir>g the last three years (Upto Jan , 
198 7).

Railway laformailoo system network

3 3 7 3 . SHRl PRATAPRAO B. 
BHOSALE : Will the MinUter of RAIL­
W AYS be picascj to slate :

(a) wtietber a proposal for lo^ cost solu­
tion for information system network has been 
received by the Railwa>s frcm some foreign 
consultants;

«
(b) if so. the details o f ihe proposal and 

its COS*;

(c)'the likely impact o f  the proposal 
large scale impon; and

on

(d) tbe decision taken in this regard 
with mertts and demerits of ihe tuo  propo­
sals ?

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRl 
M ADH A V R AO  SC IN D lA ) ; (a) Dciailcd 
Projecl Document for the Freight Operations 
Information System on Indinn Railways has 
been prepared with the assistance of foicign  
consultants, namely. M /s Canac of Canadian 
National Railways and M /s Dtfecon of P 
A T Board of West Germany.

(b) The project document is currently 
under scrutiny. This will be 6nalised after a 
decision is taken on ,the type of telecom 
technology to be adopted for supporting ihe 
Freight Operations Information System.

(c) and (d). D o  not arise.

Railway booking coootert at airport

3 3 7 4 .  SHRIMATI U SH A  C H O U -  
DHARI ; Will the Minister o f  RAILW AYS  
be'pleased io state :

(a) whetheim decision has been taken 
to open railway bookirg counters at all the
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*
airports and iocreasf tho number o f  such 
counters at the inters it tonal airports to pio-  
mote toufiun; and «

(b) if so. the details tbcrcof and when 
a final decision is likely -to l>e taken in the 
matter ?

THE MINISTER OF STATE OF -T H E  
MINISTRY OF RAILWAYS (SHRI 
M ADHAVRAO SCINDIA) : (a) and (b). 
Rail Reservation cum booking racilitfes have 
been provided at the International Airports 
at New*Delhi. Bombay. Madras and Calcutta 
with effect from 2 .9 0 .1 9 8 6  In view of poor 
patronisation 'to far, there is no proposal at 
present to increase the number of counters 
at the:^ airports or to provide similar faci­
lities at other airports

Professlotiari views for rVTflopmcat 
of Intematiooal airports

3 3 7 5 , SHRf Y. S, MAMAJAN : Will 
the Minister o f CIVIL AVIATION be pleased 
to state :

(a) whether (he Indian Airlines and Air 
India intend to seek the help o f  professionals 
like architects and artists, to elicit their views 
on the development o f the four International 
airports; and

(b) If so , the reasons thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SMRl 
JAGDISH TYTLER) : (a) No. Sir.

(b) Does not arise.

Shahl Jama M a’̂ jtd. Agra

3376 . SHRI MOHD. MAHFOOZ ALI 
K H AN ; Will th« Mlr*i*lcr of H UM AN  
RESOURCE D E V E L O P M tN I be pleawd 
to state ;

(a) whether the Shahi Jama Masjid Agra 
Is a protected monument under the Archaeo> 
logical Survey o f India;

«  «

(b) if so, whether Government are aware 
that big drains around the main monunient 
through which water from the Mosque and 
the surrounding areas besides the rainy water 
used to pass has no outlet causing heavy

stagnation of dirty water in the drains be­
sides endangering the foundations o f the 
adjoining buildings;

*

(c) if so, the reasons for not f^ovidipg 
an outlet so far; and

 ̂ (d) the measures whkrh have been
taken by Government to open an outlet for 
smooth flow of water from the drains around 
the historic monument to avoid stagnation 
of dirty water and to provide pollution free 
environment besides providing safci> to the 
adjoining buildings ?

THE MINISTER OF H U M a N R E­
SOURCE DEVELOPMENT A N D  MINIS- 
TER OF HEALTH ANl> FAMILY W EL­
FARE <SHRI p . V. ^rARASlMHA RAO) :
(a) and (b). Yes, Sir,

(c) and (d). ArcAaeologtcal Survey of 
India has already taken up the matter with 
the Ag'-a Drvelopment Authortty and the 
Municipal Corporation for improvement in 
the area as it falls in their jurM ktton.

*

DerecoRiiiflon of Medical Colleges *
and opraiog of w Medical C'ollegrs

3 3 7 7 . SHRI HAFIZ MOHD. SID D IQ  ; 
Will the Minister of HI ALT H A N D  
FAM ILY WELFARE be pleaded to slate :

(a) how many medical colleges have Hren 
derecognised during 1986-87;

(b) the reason! thereof;

(c) the details of new niedkal colleges 
planned to be opened during 1987-88:

(d) whether the medical iiutitutions/ 
hospitals in ihe countty would be sufTicient 
to meet tlic needs o f  the people in 2 0 0 1 
A. D  ; and

(e) if not. the steps taken during the 
Seventh Plan to open more hrspitals tn 
metfopoliisn ri»ies 7

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAM ILY WELFARE (K U M A R I SAROi 
K H APARDE) : fa) N o medical college has 
been derecognised during 1986-87 -
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(b) Docft not arise.

(c) The O n tra l G overnnocotf o not pUo 
to opco any ocw o^cdical college during 
1 9 8 7 -8 8 .

(d) aoil (c). India is comrnilied to 
achieving the objecitve of HcaUb for All by
2 0 0 0  A. D . by foltowiog the primary health 
care approach. Adequate funds have bcco 
provided in the Seventh Plan for opening 
more Primary Health Centres. Sub-Ccntres 
etc.

It is the respoi»ibili(y of the State 
Gavernments to provide health care services 
in the Metropolitan cities. Ti>c Siate 
Governmeou keep reviewing the poutioo and 
augment (he services depcndmg upon their 
Anancial and adminitirativc resources.

K<^co«nmcfidalion of Ka|)«ay Co«i%r«- 
t|o0 C u«Bi|tlre regardins: ripauslon  

of tracks

3378. OR K, G- ADIYOOI : Will ibe 
Minister of RAILWAYS be pleased to  
state ;

•#

( • )  the recommendations o f the Railway 
Convcniioo Commitire icgaidir'.;; track • e x ­
pansion;

(b) (he step% tiiken during the la»t three 
years and (he total length of e&pinded tracks 
in kilometres; region-wise; and

(c) «b«t is the teng(h o f tracks in kJo- 
metres.envisaged for completion in Keraia 
during the current plan period ?

THE MINISTER OF STATE OF THE 
M IN ISIR Y  OF RAILW AYS tSHRI 
M A DH A V R A O  SCINDIA) ; (a) Railway
Convention Commiitec (1 9 8 5 )  in̂  their 
F ounb  Report on Action taken by Govern­
ment on the Rf commendations contained in 
the Twelfth Report o f  the Railway Convert 
tion Commiitec 1980 i>n Track Expansion 
Programrt>e o f Railways have aeccpted the 
OovernrrKiil reply (bai the folkming criteria 
for choice o f  New Lines recomn^nded by 
Natiotuil Tfansport Policy Ccmmittee and 
accepted by G ovem m tnt may cootinuc to be 
followed :—

(I) Project oriented lioe^ to serve the 
, new industriea. or u p  minerals and 

other resources;
* 9  * *

(ii) New Lines to serve missing links, 
which can form alternative routei 
to relieve congestion on existing 
busy routes;

(iii) New Lines required on strategic 
considerations; and

(iv) New Lines required as develop­
mental lines to establish new growth 
centres or to give access to remote 
areas- While suggesting taking up 
construction o f new lines in back­
ward regions, however, the NTPC  
bad put in a word o f  caution i.e. 
it w^u|^ not^ be advisable to take 
up new Hues, which cimooi meet 
operating costs including contribu- 
tton to depreciation.

*

(b) During last three years, funds ha\x  
been provided for coostrucUon of number 
o f  New Lines Proiects as per details given 
in Railway Budget Total length in K ilo­
metres commissioned Railway Zone<wise 
during (he 3 years from 1984-85  onwards 
is as under t

Railway Zone Kms. of New  
Lines com m is­
sioned since 

1 9 8 4 -8 5
••.-••♦♦•-I.****-***** •**

Central 109
Eastern 10
Northern 7

Northeast Frontier 186
Southern 64
South Central 66
South Eastern 44

(c) 5 7 Kms. o f  New Line is planned 
for commissioning during 7th Five Year 
Plan.

Central Atslstanca for P. V. Maodlik 
Nfeaiorlal Hocpifal, Orl

,3 3 7 9 .  PROF. M A D H U  D A N D A V A T E  : 
Will Xfkc Mioister o f HEALTH A N D
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FAMILY WELFARE be pJcased to refer to 
the reply given to Uoscarred Qyestioo N o. 
3 40  dated 6 » 1 1-86 regarding Central Assis­
tance for P..V. Mandlik Memorial Hospital, 
Ori and state :

(u) whether Government o f Maharashtra 
has informed the Union Government its*
willingness to pay its share towards the 
financial assistance for the construction work 
o f Dr. P. V. Mandlik Memorial Hospital at 
Ori; and

(b) if so, when Union Government pro­
pose to pay its share of assistance ?

. THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE tK UM ARt SAKOJ 
KHAPARDE) : (a) and (b). Yes. Sir* The 
Governnficnt of Maharasliira'have agreed to 
contribute ihcir share of Rs. 3 .42 lakhs to­
wards the project. The request of the Volun­
tary Orgjnisaiton for financial assistance is 
being ejiamincd and we expect to release 
funds in the next financial year after com ple­
tion of neces^ry procedural formAlities such 
as commitment o f the State Government to ­
wards running of the Hospital in case the 
institution runs into financial difBculties etc, 
etc.

Proposal for starting of ‘WILL* classes

338 0 . SHRl JAGANNATH PATTNAIK : 
Will the Minister o f  H U M A N  RESOURCE  
DEVELOPMENT be pleased to state ;

(a) whether Government propose to 
start one lakh *WilP classes in the last 
quarter o f  198 7-88  and raise the number to 
two lakh by March 1990; and

(b) if so, the details regarding the 
targets alongwith the details o f the schcme 
in this regard 7

THE MINISTER OF STATE IN THE 
DEPARTM ENTS OF YOUTH AFFAIRS  
A N D  SPORTS A N D  WOMFN AN D  
CHILD DEVELOPMENT IN THE M INIS­
TRY OF H U M A N  RESOURCE DEVE­
LOPMENT (SHRIMATI MARGARET  
ALVA) : (a) and (b), A proposal for 
•‘Women’s 'Integrated Learning for Life" 
(WILL), as . an additional compooeot in the

exiittng Integrated Child Development 
Services (ICDS) Programme, ta being 
considered the Goveroment. The details 
are given in the statenicnt below, ii  is 
not possible yet to iivdicate the defiinte time
by which this component will be imple­
mented.

Statcmciji

DetaUs n f  th9 prifpostd  i
im sfgraud Learning fO f U f t

{ W ! U )  compomeni o f  th t  IC D S  
Scheme

(a) Objectives

(i) to enable illiterate girls and young 
wonien to acquire the skills of  

. liteiacy;

(ii) to proowte a better awareness of
bealtb. bygiene, miirition and
family planning among girU and 
young women;

(tii) to impart nccd-bascd training in 
home management and child 
care;

(iv) to foiter civic awareness among 
young women, so as to enable 
them to play their role as citizens 
of the country; and

(v) to dovelop small libraries o f books* 
in local languages, to sustain tbe 
newly acquired literacy skilli.

(b) Target Group

The target group is girIs/wonr>en In the 
age group 11-25 years, though illiterate 
younger girli and older women will also be 
welcomed to WILL classes.

(c) Service

This component will provide elementary 
literacy and non*formal education, covering 
the following subjects :

(i) Elements of Health and Hygiene;

(iO Food and Nutrition;

(iii) Family Planning;
*

(iv) Home Management and home* 
based crafu;
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(») Child Care; ‘ •
(vi) Civic Educatioo; and

(vH) Home*based Occupations.

(d) WILL would be enanced and imple­
mented as an integral component o f  the^ 
ICDS Programme. A WILL class com ­
p r i s i n g  about 15 firU/women in a village 
would be the bask unit. The class would 
be started even if the number it smaller but 
ie should not be less than 10. Generally, ‘ 
Anganwadi Worker of ihe iC O S Scheme 
would be placed in-cbarge of WILL class. 
For this the Anganwadi Worker would be 
paid an additional honorarium of Rs. 50  
per month. The infrastructural faciliues 
and machinary for supervision provided 
under the ICDS Scheme would be fully 
utilised for WILL.

(c) Financial arrnngemeiil

The entire cost on training of leathers 
of WILL classcs, iocluding their TA and 
Stipends, would be borne by Government of 
India out of ICDS funds.

vf) A beginning would be m idc to »tart 
WILL cUsses in abtjut I lakh ICDS  
anganwadis io the last quarter of I9 8 7 -S 8 ,  
raising their number to 1.50 lak ĵ by 
March 19S9 and to 2 lakh by March 
1990 .

Travel Agencies wtthont tlceoces

SHRI R. M. BHOYE : Will the 
Minuter of SURFACE TRANSPORT be 
pleased to s ta te :

(a) whether some travel agencies running 
without licences in Delhi have come to the 
Dotic'e o f Government ; and

(b) if so, the details o f such agencies 
the action taken or proposed to be taken 
against them ?

THE MINISTER OF STATE OF THE  
M INISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH PILOT) ; (a) There is no 
system of licensing o f  travel ageocies by 
Delhi Administration.

De?elopiiieiit o f  Leprosy Taccine

3382 . SHRI LAKSHM AN MALLICK  ̂
SHRI MULLAPPALLY

R A M A C H A N D R A N  :

Will the Minister of HEALTH A N D  
FAM ILY WELFARE be pleased to
state :

(a) whether anti^Leprosy vaccine has 
been developed in the Cancer Research Insti­
tute in association with the Acworth Leprosy 
HospitaU the KEM and GS Hospitals and 
Haffkine Institute ; and

4

(b) if so. the detaih thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH A N D  
FAMILY w e l f a r e  (K U M A R l SAROJ 
KH APARDE) : (a) and (b>. Cancer Research 
Institute, Bombay has developed anti- 
Leprosy Vaccine (ICRC Vaccine) and 
Phase 11 field trials with the Indian Cancer 
Research Institute (ICRC^ Vaccine were 
conducted at Acworih Leprosy Hospit*).
K, E. M,- Hospital and G. S, Medical 
College, all located in Bombay. Animal
toxicological studies with the ICRC Vaccine 
w trc  under taken at Haffkine Institute-

Repair of vestibules of Ispat 
Express

338 3 . SHRI N A R A Y A N  CHOUBEY : 
Will the Minister of RAILW AYS be pleased 
to state :

(a) whether vestibules of the Ispat Ex­
press on South Eastern Railway are - broken 
causing danger to travelling passengers;

(b) whether despite repeated requests of 
the otBcers o f  the catering departirient, no 
action has been taken to repair or change 
them;

(e) whether passengers do not get supply 
o f  food from pantry car due to this;

(d) if so. the reowdial action proposed 
to be taken in this regard; and

<b) Does Dot aris«. (e) if not, the reasons therefor 7
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRl 
MADHAVRAO SCINDIA) : (») No Sir.

(b) to (d). Sometime back, due to iom c  
o f  the coaches o f this * train having to be 
booked to Shops for Periodical OverhauU 
there were some complaints But all the 
Goachet have since been provided with 
vestibules intact.

r
(e) Does not arise.

Scbcne aod tars*t lo rtdort 
Mtmlaess

3 3 8 4 . SHRI SOM NATH RATH ; Will 
the Minister o f  HEALTH A N D  FAMILY  
WELFARE be pleased to state :

¥

(a) whether there is any programme or 
scheme to reduce blindness in the country; 
and

(b) if so. 
1 9 8 7 -8 8  ?

the target for the year

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAM ILY WELFARE (K UM ARI SAROJ 
KHAPAKDE) : (a) The National Pro- 
gramme for Control of Blindness envisages 
to reduce blindness in the country from 
1.4 per ccnt to 0 .3  per cent by the year 
2 0 0 0  A. D .

(b) A target of 12.371 lakhs Cataract 
operations has been 6xed for the year 
1987-88 .

Cootract Laboar jn Soatbcm Railway

3 3 8 5 . SH R l SODE RAMAIAH ; Will 
the Minister o f  RAILW AYS be pleased to 
•tatc :

(a) whetl)er in Southern Railway 
employment o f  contract labour for cleaning 
catering establishments aod pantry cars is 
prevalent, whereas this system has been 
abolished in other Railways;

*

(b) whether such contract labourers are 
being paid an average o f  Rs. 2 to Rs. 2 .50  
per day;

(c) if, so; whether Railway authorities 
have enquired into this matter;

(d) whether any steps have been taken 
to carry out the. directions o f Supreme 
Court for abolishing the contract system and 
absorb all the contract labour in the catering 
department o f  Southern Raiiway; and

(e) If so, the details thereof ?
*

THE MINISTER OF STATE OF THE  
MINISTRY OF RAILWAYS (SH R l  
M ADH AVRAO  SCINDIA) : (a) Yes Sir ; 
this system is prevalent on the Southern 
Railway. The system also exists. In tome  
catering establishments on certain other 
Railways.

(b) and (c). I h e  labour contracts w«re 
awarded on the basis of tenders. The 
labour is paid by the Contractors.

»
(d) and (e).. The judgement of the 

Supren>e Court delivered on 4 .2 .1 9 8 7  is 
under study. The order of the Supreme 
Court will be implemented.

*

Flm if mannfacluriog artificial coloars

3 3 8 6 . SH Rl SANAT . KUM AR  
M A ND A L : Will the Minister o f HEALTH  
A N D  FAMILY WELFARE be pleased to 
state :

(a) whether Govemm eoi are aware of 
the mushroom growth of firms marwfactur- 
mg artificial colours and flavours in the 
country particularly in the W ntern region 
like Bombay and these artificial colours and 
flavours are being indiwim inately used not 
only in carbonated beverages but also in 
biscuits and other confectionary articles;

(b) if so , whether any-mechanism exists 
at the Central level to check that these 
synthetic flavours and colours conform  
to the permissible standards; and

«

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAM ILY WELFARE (KUM ARI SAROJ 
KH APARDE) : (a) Under the provisions of  
Rule 50  o f Prevention o f Food Adulteration
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Rules, 19S5 the manufacture, tale, store, 
distributioD o f  any food requires a licence 
froni local authority. The coaltar dyes 
oieaot for u.^ in foods and their preparattoni 
■re sold only under ISl Certification 
marks.

(b  ̂ and (c). The work o f  implementation 
of the provisions of Prevention of Food  
Adulteration Act atul Rules is entrusted to 
State Oovemment/local bodies The en-  
forocment staff lift samples of food arftcles 
and take suitable action under provisions o f  
Prevention of Food Adulteration Act.

Pablieil> ot vsceiaatioD'inaiMlsalkMi

3 38 7 . SHRI A N A D I CH A RA N  DAS : 
Will the Minister of HEALTH A N D  
f a m i l y  w e l f a r e  be pleased to slate :

. •
(a) whether Government are aware that 

the publicity of vacctnaiioo/immunisafion/ 
inoculation, and polio through Radio and 
Tckvision has wtde irrpajt and caused new 
dimensions o f health caie and awareness 
amongst the urban population;

(h) the details o f action taken/proposed 
to be taken to cause publicity tn rural areas 
in regtonal longuagcs with emphasis on 
Orissa;

fc) what are the health p to g r m m v a c s j  
immunisation prograrrme for the childien  
agfd above one year u h o  could not be 
immunised during their hrst year; and

(d) whether Government propose to set 
up a Child Health care Directorate, prefer­
ably in Orissa, to programme/monitor/ 
implement child/mother health programnw T

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH

A N D  FAM ILY W ELFARE (KUM ARI  
SAROJ KHAPARDE) : (a) Yes Sir.

(b) The prototype media materials 
developed centrally has been/are being pro­
vided to the State regional units for use/ 
adoption in regional language, including 
Ori>a. All over the conntry, including 
Orisaa, on an average about— 5 0 0 0  film 
shows, 400  Song and Drama items 4 0 0 0  
oral communicators and around 2 0 0 0  photo  
eihibitions through the Directorate o f Field 
Publicity; and around 2 0 0 0  Song and 
Drama prograrnmes through the Central 
Song and Drama Division are organised in a 
month. All these programnnes promote 
Family Welfare irKluding MCK and immu­
nisation. During the year 1986, on an 
average, every nnonth about 155 programmes 
were broadcast by Cuttack» Samt>alpur and 
by Jeypore radio stations, Cuttack 
Doordarshan Kendra telecast on an average 
about 8 programnoes every .month. Majority 
of these programmes were in Oriya. In 
addition Opinion Leaders Training Camps 
hMvt been held.

- (c) Linder the expanded programme on 
immunisation, children are given 2 doses of 
D T  and Typhoid vaccine at the age of 5 to 
6 years at school entry. Two doses o f T T  
vaccine are given to children at ten and 
sixteen years, in the last classes of primary 
and secondary schools. Children who have 
been earlier immunised require only one 
dose o f D T/TT vaccine. Children l>etween 
the age o f 'one and five years are given 
vaccines on demand. A statement indicating 
National Immunization Schedule is given 
bcJow.

(d) N o , Sir, Various aspects o f child 
health are looked after by various specialists 
working under the Directorate of Health 
Services.

Statenent 

S a ih n a i  Immumiration SckeduU

To whom When Vaccine N o. Route

1

Women
IN FAN TS

Pregnancy
6 w k s-12 
montbt

DPT
Polio

Intra-inuscular
intra-muscular 
Qrml
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31 2 3 - 4

Birth to BCG 1 Intra dermal

12 months •

9 to 15 months Measles I 'Sub* cutaneous
18 to 24  1 DPT Intra-muscular
months | OPV Oral

CHILDREN 5 years DT 2* Intra*muscular

5 years Typhoid 2 Subcutaneous

10 years 1 ! 2* Intra-muacular

16 years TT 2* intra-muscular

128

•give one doses if vaccinated previously.

♦•booster dote. *

NOTE •

— Interval between doses should not be leas than one monih.

— the dose of all vaccines is C 5 ml. except BCG which is 0 I ml.

Polio vaccine is given by mouth in 2 drops. Check the label of the vial before use.

Older children may be given vaccines “ON DEMAND*'. Children above 2 years of age 
may be given only 2 doses o f DT,

Master ^lan for defclopnent of 
Visakbapatnam Port

338 8 . S H R IS  PA L A K O N D R A Y U D U  : 
Will the Minister o f  SURFACE T R A N S­
PORT be pleased to state :

(a) whether the Indian Ports Avsociation 
(IPA) is preparing a ‘Master Plan’ for 
Visakhapatnam Port till 2001 A. D.; and

(b) if so, the probable date by ^hich 
the Association will submit its plan ?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSTORT  
(SHRI RAJESH PILOT) : (a) and (b). 
Indian Ports Association is preparing the 
Master Plan for Visakhapatnam Port for a 
time.span o f 15 years from 1 9 8 8 -2 0 0 2 .  
Master Plan is expected to be completed in 
about a year.

Flood control measures

3 3 8 9 .  SHRIM ATI JAYANTi 
PATNAIK : Will the Minister o f WATER  
RESOURCES be pleated to state :

(a) the strategy proposed by Government 
for flood control during the Seventh PUn.

Cb) (he amount o f financial provision 
made therefor by Government for that 
purpose in the above plan period;

(c) the works undertaken during the 
present plan period to control flood; and

(d) the details thereof ?

THE MINISTER OF WATER  
RESOURCES (SHRI B. SH A N K A R A -  
N A N D ) : (a) The strategy proposed in the 
VIt Plan for flood control ia ;

(i) to give priority to completion of 
the  continuing schemes spilling over 
from the Sixth Plan;

(it)  ̂ to execute emergeocy schetnes in 
vulnerable areas;

(ill) to* aim at the provision of adequate 
funds for the proper maintenance of 
completed works;
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(iv) to prepare matter plant for flood 
manafemeat;

(v) to prooiott eoactmeot o f  legttlatioo 
for flood plaio zoning on tbe lines 
indicated in the model bill circula* 
ted in 1975;

(vi) to inieoaify tbe to il cootervation  
and afforcfttation activitief; and•

(vil) to expand tbe exb tio f flood fore- 
catting oetwoik to cover more 
%iilnerable areat.

(b) fU- 9 4 7 .3 9  crores have been 
provided out of which central aector com- 
pooent it Rt 149 .93  croret and tbe balance 
it from Statei* otttlayt.

(c) and (d). Flood Control Schemes are 
planned, implemented and maintained by 
tbe Slate G ovtrrm enu 'Union Territory 
Adminiatrationt within tbe total approved 
plan outlays in the lighi o f  relative priorities 
adopted.

R alhm j llaet la Orltsa

3 3 9 1 . SHRI SRIBALLAV PANfG RAHI : 
Will the Minitter o f RAILWAYS be pleated 
to t u ie  :

(a) whether tome targets .have been 
flied by Government for the construction of 
railway lines in Orissa during tbe Seventh 
Five Year Plan period;

(b) what were the targets, if any, fixed 
to be achieved during 1983*84  and
1 9 8 4 -8 5 ;  and

«

(c) whetbtf tbe targets were fully achieved, 
if to, tbe d eu ilt  thereof 7

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
M ADH AVRAO  SCINDIA) : (a) In O r im ,  
coostniction o f Koraput-Rayagada and 
Talcbcr-Sambalpur new railway lines are 
being progressed in tbe Seventh Plan.

(b) and (c). New U o e  between Koraput 
and Ma^ilijguda (20  kms.) earlier program- 
QMd for commistioning In 1 9 8 4 -8 5  was 
cofDisiatiocMd Id 1 9 8 5 -8 6 .

Merger of Shlpplog Companlet
V

339 2 . D R . B. L. SHAILESH r WiU the 
Minitter of SURFACE TRANSPORT be 
pleased to ttate :

(a) whether the Great Eastern Shipping 
Company hat been aslted to take over 
Scindia Navigation Company Limited;

(b) if to. the modalities for the proposed 
take over; and

(c) tbe details of other such shippirg
companies in the process o f  either being 
taken over or merged with the larger 
companies ? ^

THE MINISTER OF STATE OF THE 
M INISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH PILOT) : (h) to (c). 
Rehabilitstion packages for sick shipping 
companies are being worked out by the 
SCICI and these could involve take over or 
merger with other companies. However, no 
such proposal has been made to  far.

Coostitutloa of All India Education 
Service

3 3 9 3 . SHRI CH INTAM ANI JENA : 
SHRI M OHANBHAI PATEL :

#
Will the Minister o f H U M A N  

RESOURCE DEVELOPMENT be pleased 
to state :

(a) whether Government propose to 
constitute an All India Education Service to 
bring about uniformity in educational 
ttsndards all over ibe country; and

*
(b) if so , what steps have been token' 

in this regard 7
\

THE MINISTER OF H U M A N  
RESOURCE DEVELOPMENT A N D  
MINISTER OF HEALTH A N D  FAMILY  
WELFARE (SHRI P. V. N A R A SIM H A  
R A O ): (a) The National Policy on Education
1 9 8 6 , Ipter-alia, envisages the establishment 
o f the Indian Education ^ rv ice  as an All- 
India Service.

fb) A t a firtt tiep , a Working Group 
hat been tet up to work out tbe detailt in 
tbit regard.
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fnanrtd by SbtpplDg Compttolcf

3 3 9 4 . SHRI MOHANBHAI PATEL : 
Will the Minlsier of SURFACE T R A N S­
PORT be plea««d to state :

(a) whether most of the Indian Shipping 
CompAoies are tocttiring losses; and

and the loss incurred by  each such company 
during 1 9 8 5 -8 6  ?

THE MINISTER OP STATE OF THE  
MINISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH P IL O T ): (a) and (b), 
Inforcnation v^hn-'lkis availabl* to reipect o f
S. D . F. C. assi&ted Shipping Companies is 
given in the stateineni below.(b) if so , the names o f  such companies

Stateneat

L h t  o f  S , D, F, C. assi4 ted  companies incurring losses on the basis
o f  iast aval la b k  b atan ct sHetts

s SI.
No.

Name o f  the Company
--------- V  -

' Losses
incurred

(Rs. in lacs)

As on

1. Chowgule Steamships Ltd. 333 .48 3 1 .3 .1 9 8 6

2. Damodar Bulk Carriers Ltd. 3 3 3 .5 6 3 1 .3 .1 9 8 6

3. Dempo Steamships Ltd. 9 4 8 .2 2 3 0 .6  1985
4. India Steamships Co. Ltd. 7 2 1 .5 9 3 1 .3 .1 9 8 6
5. Indoceanic Shtpptrfg Co. Ltd. 170 .30 3 1 .1 2 .1 9 8 5
6. Ratnakar Shipping Co. Ltd. 9 4 8 .1 8 3 1 .3 .1 9 8 6
7. ^ S ti fta  Seas Transportation Ltd. 283  87 3 1 .1 2 .1 9 8 5

8. South India Shipping Corpn* 252.21 3 0 .9 ,1 9 8 5
9. Streamline Shipping Co. Ltd. 40 ,68 30 6 .1 9 8 5

10. Surrendra Overseas Led. 5 3 0 .3 2 3 1 .1 2 .1 9 8 5
11. Scindia Steam Nivigrt. Co. Ltd. 2 9 4 4  84 3 0 .6 .1 9 8 6
12. Thakur Shipping Co. Ltd. 3 4 .8 7 3 1 .3 .1 9 8 5

EohaACeneDi of freight and fare 
la Railvajrs

3 3 9 5 , CH. RAM PRAKASH ;
SHRI PARASRAM B H A R D W A J:

Will the Minister of RAILWAYS be 
pleased to state ;

(a ) the number o f  times the freight and 
fares have been enhanced .by the Railways 
sinc«. January^ 1985;

(h), the extent o f  enhancement on each, 
occation^aod the total revenue expected to 
be collected in the current year on.account 
o f  these new Increases;

(c)^,whether Railways have devised any 
scheme to earn a surplus during ihc current 
financial year; and

(d) if so. the details thereof 7

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
M ADH AVRAO  SCINDIA) ! (a) aod (b). 
A statement is fivcn below.

(c) and (d). As a result o f ihe steps 
taken towards optimtsatioo o f the traffk 
effori and improving productivity, it is 
estimated that the cur rent fins racial year will 
end with a small su rp l^  o f  Rs 11 crores^ 
after payment o f  full dividend of Rs. 5 7 0  
crores to Gcngral Revernies. . ^

Statamcgt «

The following major changies were made 
In freight rates and fa res . sincc January,
1 9 8 3 .-
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(a) With effect f rcm  J5.4,f9S5

(I) Supplcmeoury Ch«ric of . 10 
percent w at levied on goods 

 ̂ ^iraflle moving for d itu n cet be- 
yoi^  500 Kent. *

C U n U  65, 70 Sl 75 of the 
Railway Freight Structure 
were abolished and clat* 80  
was made the lowest cUm.

(II)

(iii) Minimum distance for charge 
was enhanced from 7 5 Kms. 
to 100 Kms. However, for 
fi^|Arcane traliic moving upto 
a distance o f 100 Kms , a 
concession o f 3 3 per ceni m 
fie<gbt rates wa» allowed.

The above changes were expectcd to 
yield an additional revenue of Rs. 34 2 
ciores in the flnaiKial year 1 9 8 5 -8 6 .

(b) H lth  fro m  ! U . i986

The taper o f clasi rates of all conmmodities 
ws« revised as indicated below :

Distance in Inde^ of Rate per quintal per
Kilometre

Taper Taper
s

i^ o r  to after
revision revision

.  ̂ ' * — -

I 2 3
•  ̂---

100 100 100

2 0 0 77 SO

300 68 73

400 64■ 69

500 1 61 69

6 0 0 6 4 6 9

700 62 69

8 0 0 60 67

900 5 9 66

1000 58 66

1100 57 64

1200 55 63

1300 63

1 4 0 0 5 4 62

1500 . i 53 •
■* •-

♦ . 62

1 2 3

1600 52 61
1700 51 60
1800 50 59
1900 49 58

* 2 0 0 0 48 57
2 5 0 0 - 44 52

The above revision in taper is expected 10 

yield an additional revenue o f  Rs. 313
crores in the current finarKial year!

Passenger Pares
m

(a) W ith  f f f t c t  from  IX.4.1985

(i) Surcharge of 10 per cent was 
levied on passenger fares
except in the case o f  Second 
Class upto distaiKies of
50  Kms.

*

%
(ii) Monthly season ticket fares for 

Second Class were increased by 
Rs. 3 to 12 for different distance 
slabs ranging from 1 to 150 Kms. 
Parcs for First CUsi monthly season 
tickeu were 6xed at four times the 
revised Second Class monthly 
season ticket fares.

(iii) The Surcharge on Two-Tier Air 
conditioi>ed sleeper was incereascd 
by Rs. 5 per ticket.

liv) The surcharge for Second Clast 
sleeper accommodation was revised 
from Rs 8 for the first night with 
an additional surcharge o f  Rs. 5 for 
the second night, to Rs. 10 for the
first night, without any additiooal
surcharge for the second and 
subsequent nights.

(v) The minimum fare for Second Clast 
over Calcutta Circular Railway was 
increased from 50 paise to Rupee 
one.

The above changes in passenger fares
werp expected to yield in additional revenue^ 
of Rs. 153 crores* in the financial year
1 9 8 5 -8 6 .
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m
(i) Second Class Mail/Express fares 

were enhanced by 7.5 per cent for 
distances upto 250  Knu and by
5 percent for distances beyond 250  
Kms. subject to a minimum 
iocrcase of rupee one per ticket.

(ii> A.C. Chair Car, First Class, A C. 
Two Tier Skeper and A C. First 
Class farc9 were ItKireased by 12.5 
per cent.

(iii) Si/»chargc Co Second Class sleeper 
berth for distance Deyond 500 Kms 
was increased from Rs. lO to 
Rs,15.

(IV) The surcharge i>d A. C. Iwo-Ticr  
Sleeper was iocicascd as fotlows :

For distances foni 1 to 500  Kms., 
by Rs. 5 /

For distances from 501 to 1000  
Kms . by Rs. 10/-

F o r  distances from 10 0 1 to 1500  
Kms , by Rs 15/- and

For distances form 1501 Kms. and 
be yond, by Rs. 2 0 /-

I h c  above changes are expected tô  yield 
additional revenue of Rs. 76 crores in the 
current financial year 1 9 8 6 -8 7 .

{b) m th  effect from I 4.19S6 THE MINISTER OF STATE IN THE  
MINISTRY OF HEALTH A N D  FAMILY  
W ELFARE (K UM ARI SAROJ KHAPAR- 
D E ) : (a) As per reports received from* (be 
Scate/Unioo Terrilory bcaltb autborittet. 
1 6 ,10 ,8 9 8  (proviskioaJ) malarlA cases have 
been reported during 1986 .

(b) The followint specific stepa arv being 
taken to control the incidence o f maUria ;

1. To contain the transmission *of 
malaria, residual insecticidal spray are 
being carried out in areas «bere  
Annual Parasite Jocideoce (API) is 2 
and above.

2. Stress has been laid for regular 
fortnightly lurvetllaoce in all cnala- 
rioitt areas of the country.

A

3. Laboratory service has been deceotra* 
Used a t  (be Prtmanr Health Centre 
for prompt examination of blood 
smears and administratioo o f radical 
treatment wuhout any lime-lag.

4. Drug distribution centrcs and Fever 
Treatment Depots are functioning in 
the remote areas of the country to 
make available anti*malana drufs to 
the fever cases. To contain /*. /m ki»  
p a r u m  strain, a P. falcipamm C oo-  
tainment Programme is functioning in 
the P. falciparum problem areas.

Parcel and Luggage Rates

The rates for Pa reel and Luggage traffic 
were increased by 15 per ceni with effect from 
1 .1 2 .1 9 8 6 . This revision is expected toyield  
revenue of Rs. 7 crores in the current 
financii I year I 986-87*

locideocc of Malaria

3396, .SHRI SOMNATII R \T H  : Wi.l 
the Minister of HEALTH A N D  FAMILY  
WELFARE be pleased to state :

(a) the incidence o f tsalaria in the 
country during 1986; and

(b) what steps were taken to meet the 
situation'?

Allocatloa foe India frooi L\ N, fumd for 
popvlatlea activities

3 3 9 7 . SHRI SOM NATH RATH : WUl 
the Minister of HEALTH A N D  FAMILY  
WELFARL be pleased to su te  :

(a) the amount that India ia likely to 
get for the year 198 7-88 from United 
Nations Fund for Population Activities: and

(b) the details o f  the programoaea for 
which this fund will be utilised 7

THE MINISTER OP STATE IN  
THE M INISTRY OF HEALTH A N D  
FAMILY WELFARE (KUM ARI SAROJ 
KH APARDE) : U ) Tbe OovtnuDCOt of
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IndU have not received aoy coofirmed figures to US $ 10 m.
from United Netiofit Fuod for Propuiatsoo
Acrivities regmrdiog aMitteoce that will be (b) A list of the programmes for whkb
giveo during 1987-8S. However, tbit attU- this aisisunce will be utilised is given in tbe
taoee is likely to be o f tbe order of US I  8m. statement below.

Statemcflt

1. I N D /8 6 /  P 0 3 — Populatioo Education (School Education)

2. 1 N D /8 6 /P 3 8 — Populatioo Education (Adult Educatioo)

3. I N D /8 6 /P 3 5 — Population Education (Higher Education)

4. 1 N D /8 6 /P 0 3 — A r «  Pro>ect (Bihar)

5. I N D /8 6 /P 0 2 — Area Project (Rajasthan)

6. IN D /8 6 /P 0 4  Women. Populatioo and Development

7. IN D /8 6 /P 0 5 — Family Welfare Films

8. I N D /8 6 /P 0 6 — Mass Media Units (M M U )
%

9. IN D /8 6 /P 0 7 — Contracemive Supplies and Equipments

10. IN D /8 6 /P 0 8  — Manafctnent and Monitoring

11. I N D /8 6 /P 0 9 — Research and other Studies

12. I N D /8 6 /P 2 0 — Organised Sector

13. I N D /8 6 /P 1 0 — Training and Study Tours

1 4 . IN D /8 6 /P 2 7 — Unidentified Innovative Projects

15. IN D /8 6 /P 2 5  —Micro-Surgery Services, Training and Rccanalisaiion

16. IN D /8 6 /P 0 4 — Estt. of Monitormg and Surveillance System in Regard to Sierilisa-
tioo.

1 7 . I N D /8 6 / P I I — Indigenous Prodoction o f  CUTs.

18. IN D /87 /P 01--Im p rov in g  PHC Performance Through Impovered Management Based
Training.

19. Introduction of Training Proframme in Population and Development under the Aegis

of U N FPA  at Centre for Development Studies, Trivandrum.

Virtues of CoH—<ff (b) whether any controlled scientific
4 studies/trials have been made in the country

3398. DR. G. VIJAYA RAMA RAO : and if so. the details ihereof and whether
Will the ^Miottter of HEALTH AND these would be giveo wide circulation through
FAMILY WELFARE be pleased to state ; Govem&eot media 7

THE MINISTER OF STATE IN
(a) whether Government’s attentton has THE MINISTRY OF HEALTH AND

been drawn to nuiny claims on virtues of FAMILY WELFARE (KUMARl SAROJ
Coriander; and KHAPARDE): (a) No such item of news has



1S9 At AmMm&rs MARCH 19, 1987 f^ritt€m Amtwert 140

come to the notice of Government o f  India. 
However, the Government ii aware o f  the 
virtues o f c o r ^ d e r .

(b) The National Institute of N uuitioo'bas  
carried out studies on nutrient competition  
o f coriander leaves and coriander seeds, used 
tenderally at flavouring asenis and spices. 
Coriander is a very good source o f .Vitamin 
*A* Vitamin 'CT and iron.

The Medical properties, according to 
traditional system of medicinc, are given in 
the Indian Materia! Medica by ’ K. M. 
Nadkarani (193*4), Glossary of Indian 
Medicinal Plants by Sbri R. N . Chopra 
(1 9 5 6 ) .  Wealth o f India (Raw Material 
Series) from CSIR (1950). and Nutritive 
Value of Indian Foods by ICMR (T9S4).

As the Coriander is widely used by the 
people of India, it is not considered necessary 
to give any further publicity to it * through 
Government Media.

Sriramsagar Projcct Stage*II

3 3 9 9 . SHRI SODE RAM AIAH : Will 
the Minister of w a t e r  RESOURCES be 
pleased to state :

(a) whether a modified project report 
of Revised Stage-11 of Sriramsaj^r 
Project has been submitted by the 
Andhra Pradesh S u te  Government for the 
Union Government's approval; and

X*

(a) whether it is a fact that a feasibility 
report oo Flood Flow Lift Irrigation 
Scheme to irrigate upland areas in 
Kareemnagar. Warangal and Nalgonda 
Disuicts from Sriram Sagar Project at an 
estimated cost o f  Rs. 6 5 6 .5 0  crores  ̂ to 
irrigate 2 .2 0  lakh acres has been submitted 
by the Oovemment o f Andhra Pradesh for 
Union Government's approval; and

(b) if so, the details thereof and GoTem- 
meot's decision thereon ?

THE MINISTER OF WATER R ESO U R ­
CES (SHRI B SH A N K A R A N A N D ) ; (a) 
Yes. Sir.

(b) The feasibility /eport is uoder
examination. However, the detailed project 
report has not been received.

RefHitr of G . T. Road la Watt Bengal

3 401 . SHRI SANAT KUM AR  
M A N D A L ? Will the Mimtter o f SURFACE  
TRANSPORT be pleaded to ftate :

(d) wt>ettier Government are aware that 
the Grand Trunk R otd passing through West 
Bengal particolarly the stretch between 
Burdwan and Howrah it m bad condititMi 
and needs extensive repairs;

«

(b) if so. whether any funds have been 
provided for repairing and brnigtng this 
portion of the road to the specifK standards 
during the current firutKial year;

(b) if so. the details thereof and Union 
Government's decision thereon ?

THE MINISTER OF WATER RESOUR­
CES ((SH R I B. SH A N K A R A N A N D ) :
(a) Yes, Sir.

' (b) The project costing Rs. 4 50  crores 
envisages irrigation to at>out 6.3  lakh acres. 
It is under examination.

Flood ilow Lift irrlgatioo Scbeaie of 
Andhra Pradesh

I ,

3400. SHRI SODE "RAMAIAH ; Will 
the Minister of WATBR RESOURCES'4k  
plMMd to state :

(c) if to , ibe amount liiercof; sod
#

(d) the time by which the work on this 
road will be started 7

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFAC1B TRANSPORT : 
(SHRI RAJESH PILOT) : (a) and (b). The 

'ma^tenance and up keep o f  the portion o f  
Grand Trunk Road from old Barakar bridge 
to Niamgtpur, Aiantol to Nunia bridge, 
Burdwan towo portion, Adi fkipcagram to 
Howrah along old O . T. Road and other 
stretches within the Municipal limits is it>e 
rcfpooaibtHty o f the State Government aa 
these portions do not form pan of National 
Highway in West Bengal. The Central 
Government ii  reaponsible for the
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remaining stretchet o f the'old G rtod Tronk 
Road alongwith the byepaiscs and d lvcn ion i  
which form’ the alignment o f  N it io n « r  
Highway N o 2 in West BcrgaU The different 
•tretchet o f  ihit Natiooal Highway got 
damaged during last monsooo. The condi; 
lion became florae as repairs could not be 
done to the required scale due to *'Ceaae 
Work Agitation** by the State Engineers for 
a long time. The road is now in a traffic 
worthy oondition.

(c) and (d). DuHng 1 9 8 6 -8 7 . Rs* 7 6 5 ,0 0  
lakhs for original works and Rs. 4 6 9 .7 3  
la lh s  for maintenance have so far been 
allocated for .National Highv^ ây works in 
West Bengal including those on Natiooal 
Highway N o. 2. RejMiir works on National 
H^hway No. 2 have already been taken up 
and are in diffcreot stages o f progret^s.-

O^ctiing of eaflag places at lotcnkatloeal 
Airport ternniaals

Svpply of food  packets for Indtao 
Alfilnes fllghtt ^

3 4 0 3 . SHRI S A N A T , K UM AR  
M A N D A L  ; W il l . lb c  MiniMer . o f  iC lV iL  
AVIATION b« pleased to *i«te : *

(a) the names o f  the Hotel Chains at 
the various Intematioaal and otkar airports 
in the country from where the Air India 
and the Indian Airlines are getting food 
packeta lunch, dinner and snacks for their 
various flights;’

(b) the u r iif  at which the payment is 
made for each type o f food packets;

(c) the reasons why such food packets 
cannot be got ready from either the India 
Tourism Development Corporation where 
it Yu\ got its o»’n hotels or the Hotel 
Corporation o f India, Ait India's subsidiary; 
and

3 4 0 2 . SHRI S A N a T K U M AR  
M A ND A L ; Will ibe Minister o f CIVIL 
AVIATION be pleased to stale ;

(a) whether tt^ Intematiotial Airports 
Authority of India has decided to invite 5 
star hotels io the private sector to open 
eating p!aces-cum-relaxation units at the 
International airport terminals;

(b) if so, on what terms and condiilans;

(c) Ibe reasons why the India Tourism 
Development Corporation or Air India’s 
Hotel Corporation o f India could not be 
eotrusted with the setting up o f such mini- 
botcls; and

(d) the considerations which have 
weighed with Oovcrnment io resorting to 
such privatisation in this Industry 7

• THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TVTLER) : (a) to (d). The 
information is being collected and will be 
laid on the Table o f the Hoose.

(d) in case these public sector Hotels 
are unable to provide such food packets 
upto' the specified standards, the steps being 
u krn  to ask them to improve their catering 
and upgrading the quality o f  their food* 
stuff to suit the Airlines requirements 7

THE MINISTER OF STATE OF THE  
MINISTRY OF CIVIL AVIATION (S H R /  
JAGDISH TYTLER):(a) The names o f Hotel 
chains from where Air India and Indian 
Airlines uplift meals/siuicks are given 
below :

(1) M /s. India Tourism Developnaent 
Corporation (I.T .D .C .)

(2) M /s. Hotel Corporation o f  India 
(H C .l )

(3) M /t. Oberoi Group o f  Hotels
♦

(4) M/». Taj Group of Hotels „

(5) M /t. Welcome Group o f  Hotels

(6) M/s, Holiday inn

(7) M /f. Hotel Luciya.
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(b) In io  far as lodian Airlines is 
concerned the present average rate for major 
meals are as under :

(i) Breakfast

«
(ii) Lunch/ 

Dioner

Non-veg,
Ve«.

Non-veg.
Veg.

R i. 13/ 
Rs« 10/-

Rs. 2 5 /-  

Rs. Ig /-

As regards TarilT in Air India a ttate- 
ment indicating the tariff o f Breakfast, 
launch. Dinner, etc. te given in the su te-  
ment below.

(c) Both the airlines lift rneals/snacks 
either frotn the India Tourbm Development 
Corporation or from the Hotel Coiporatlon  
of India at stations where they exist.

(d) Does not arise.
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Pvbliclly of Rtllway Bonds by 
Railway Financc Corporatloo

3404 . SHRI SANAT  
M A NDAL : Will the Minister 
WAYS be pleased to state :

K UM AR  
o f  RAIL-

(a) whether the Railway Finance Corpo­
ration under his Ministry had made 
extensive publicity of the Railway Bonds 
at the railway stations and its Kiosks 
throughout the country;

^ (b) whether the concerned authorities
have now demanded that they should be 
paid for tba boardings and neon lights;

(c) if so, the estimated amount involved;
and

(d) how the Railway Administratioa 
proposes to deal with the mairer and make 
payment for such publiciiy even though 
made at the railway stations ?

THE MINISTER OF STATE OF THE 
M INISTRY OF RAILWAYS (SHRI 
M ADH AVRAO SCINDIA) : (a) Yes, Sir. 
Publicity was organised at Railway stations.

(b) Not yet Sir.

(c) and (d>. Railway* will charge Indian 
Railway Finance Corporation for the 
expenses incurred by ihari.

Railway Officers on Deptitatioo

W n s .  SHRI K A V IA  PRASAD  
SINGH : Will the MiniMc*- of RAILWAYS  
be pleased to stale ;

( a )  how many ofTiccrs of Grade A arc 
.on  deputation on ex-cadre posts for the last 
over three years;

(b1 how mgny of them have gone on 
deputation from one ex-cadrc pcwt to' 
another department without joining the 
Railways:

*

(c) whether any minimum spell has been 
prcscri^'ed for remaining on continuous 
deputation and minimum period reqiurcd to 
be spent in the parent dcp'inmcnt between 
ibe first and the second ^dci>utation;

(d) how many of such deputationist 
officers were promoted without joining 
Railways:

t

(e) whether there is any proposal to 
recall all such Grade A Officers who have 
been on deputation for more than four 
years and have served on two ex-cadre po«ts; 
and

(f) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE  
MINISTRY OF RAILW AYS <SHRI 
M ADH AVRAO SCINDIA) : (a) I t ,

(b) 6.

tc) No Sir only maximum tenure is 
prescribed. Cooling off period h«» also 
been prescribed between iwo succr»%i%e non- 
Railway issfgnmcnts.

(d) Information is being collected and 
will be laid on the table of the Ssbha.

(e) No, Sir.

(f) Deputation has been approved m the 
public interest

Stopp'tgv* of Gaaga Jarauna Kxpr««s 
at Khcta^aral

3406. SHRI KAMLA P R A 5A li  
SINGH : Will the Minister of RAILWAYS  
be pleaded to state :

fa» whether iherr is no stoppage of 
Ganga Jamuna Express at Khciavarai of  
Jaunpur, Uttar Prade>h;

(b) if so. whether there is any proposal 
to include Khetasarai in ihe list of halu;

• •
(c) whether the public of Khetasarai 

have requested for reservation quota o f  
seme s e a ls ' in  trains to Howrah, Bomt^ay, 
Dehradun etc.; and

(d) if to . the details o f acUon laken 
tberron 7

THE MIMISTER OF STATE OF THE  
MINISTRY OF RAILWAYS (SHRI 
M \O H  W R A O  SCINDIA) : <a) Yes, Sir,
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(b) N o . Sir,
«

(c) N o , Sir.

(d) D ocs D01 ftrjie.

available anti-malaria drags to the fever 
cases. To cootain P. falciparum strain* t  
p-falciparum Contaiomeot Programme is 
functiooiog in the P. falciparum problem
areas.

WIk> atiistaace to eradicate ouibiria

3 4 0 7 , SHRIM ATl JAYANTl P A l -  
NAIK : Will the Minister o f HEALTH  
A N D  FAMILY WELFARL be pleased lo  
state :

(a) whether many parts in the country 
are prone to malaria;

(b) if so, the steps taken to eradicate 
malaria in those areas;

(cj whether the Wuild H&alth Organisa- 
uotk'% astitiarK'c ha» been vought ti> efadic^te 
malaria in the country;

(ilf if the a&siatauce likely to be
made available from World Hfalih Organi­
sation for the abovT purpose; and

(e) if not. wheihff any long term 
n\easurc« arc pfOiH>kcd to be aUopted to 
eradicate malaru 7 «

»

THE MINISTER OF S T A lb  IN
THE MINISTRY Oh HEALTH A N D  
I AMILY w e l f a r e  (KUM ARI SAKOJ 
K H APARDE) : (a) and (b). Yes. Under the 
Modified Plan of Operation for nialana, the 
follow log spct»5c «eps are -beiog taken to 
control the irwidecK*e of malaria :

I l o  contain the transmission of 
malaria, residual inscwtividul spray are bemg 
carried out m areas where Annual Parastte 
Incidence is 2 and above

2. Stress has been laid for regular 
fortnightly survcillaoce in all malarious areas 
of the cotinfry.

3. Laboratory service hai been deccntra- 
lited at the Primary Health Centres for 
prompt examination o f blood smears and 
administration of radical treatment without 
any time-lag

4. Drug diHtributton ccntres and Fever 
Treatment Depots ate  ̂functioning In the 
remote areas o f  the country to make

(c) and (d). The World Health Organi­
sation is providing technical assistance for 
training research, evaluation and programme 
development to the Natioaal Malaria 
Eradication Programme. For this purpose, 
W .H.O. has provided assistance to the extent 
of U S I  3 37 ,t(00  under their Regular 
Budget for the biennium 1 9 8 6 -8  7 and 
US $ 13 ,000  from Regional Funds for Drug 
ResistatKe Monitoring.

(e) As a long term measure, steps have 
been taken for malatiogenic re&tratihcation 
o f the country for taking effective remedial 
measure to achjcve the ultimate goal of  
eradication of maUiia.

l>evek>pment of iibubaoeswar Atrpofl 
for lolernatlooal flights

3408. SHRIM ATl JA Y A N T l PAT- 
NAIK : Will the Minister of CIVIL AVIA­
TION be pleased to state :

(a) whether Government have a proposal 
to develop Bhubaneswar Airport for landing 
of International flights;

(b) if so, the steps taken in this regard;

(c) the amount spent on the development 
of Bhubaneswar Airport in 1986-8  7;

m

(d) the amount proposed to be spent
therefor in 1V 87-88; and

(e) the details ibereor 7

THE MINISTER OF STATE OF THE  
M INISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (•)  N o. Sir.

(b) Does not arise.

(c) Xn amount o f  Rs. 4 0 .9 0  lakhs is 
likely to t>e spent during 1986-87  .on deve­
lopment works at Bhubaneswar airport*
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(d) aod (c).

r!tyric 
«

(i) AugmcnUtion of 

electric supply.  ̂ .

(ii) Constrtiction o f  
Cootrol Tower.

•* ,
(iti) Construction o f  

residcMtial quarters.

Improvement of  
pave menu

- Total

Am oanf prop0 $etf 
■ to b0  In

1987-88

Ri, 1,00 takbs

Rs 1.50 lakhs

Rs. 4 .0 0  lakhs

Rs, 80 .00  lakhs

Rs. 8 6 .5 0  Ukhs

Stoppages of Express Iralo Introduced 
CO Kaogra Valley

3 4 0 9 . PROF. N AR AIN C H A N D  
PARASHAR : Will the Minister of RAIL­
W AYS be pleased to slate :

(a) whether Northern Railway Admiott- 
irdtion has received any demand for provid­
ing stoppages to the fast Express train 
introduced recently in the Ksngra Valley at 
Nagrota Surian, .Jswali, Nagrota Bagwan 
and Patampur Stations;

(b) if so , the decision u k en  thereon;
aod

(c) if not, (he likely date by which 
stoppages are likely to be provided to these 
stations ?

THE MINISTER OF STATE OF THE  
MINISTRY OF RAILWAYS (SHRI 
M ADH AVRAO SCINDIA) : (a) Yes, Sif.

(b). and <c). While the train has be«n 
stopping at Palampur from its inception, 
stoppage at Nagrota has been provided from
II October. 1986. Stoppage at Nagmta  
Surian and Jawanwala Shahr (Jawali' is 
proposed to be provided io the new time 
table from 1 April, 1987. ■

*
Varasadhara projecl

3 4 1 0 . SHRI C. SAM BU ; Will the 
Minister o f  WATER RESOURCES be 
pleated to state :

(a) whether Union Oovernnieot have  
received the techoical' clari6cations sought , 
from Andhra Pradesh OovermneDt about 
Varr^dhara Project;

1

(b) if so, the details ibereof;'and

(c) how much time it is lilrfly to take 
for final clearance 7

THE MINISTER OF WATER R E ­
SOURCES (SHRI B. SH A N K A R A N A N D ) :
(a) N o , Sir.

<b) and (c). D o  not anae.
*

lacMence of Htuorosis

3 4 M . DR. B. L. SHA1L£SH : WiU the 
Minister of HEALTH A N D  FAMILY  
WELFARE be pleajed to su te  :

(a) whether according to foreigo experts 
a kind of fluoridation was entering India by 
stealth in the form of fluoride toothpaste;

<b) whether there has been an increasing 
incidence of fluormis io India which has 
affected S3 States so far; and

*

(c) if so, wbat steps Government propose 
to take r»ot only to ftan the use of fluoriik in 
paste but alftO to combat fSuorosts io the 
couotry ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAM ILY WELFARE (K U M A R I SAROJ 
KHAPARDE) : (a) to (c). The requiaiic in* 
formation is being collected aod will be laid 
on the table of the Sabba.

PrMertailoa of aiatlis aod otWr 
n o B a iM ts

3 4 1 2 . * SHRI C H IN T A M A N l J E N A ;  
Will the MinUter o f H U M A N  RESOURCE  
DEVELOPMENT be pleased to state :

m

(a) whether Govemnkeot are aware that 
several *o)atbs* in Orissa have been ruined 
aod most o f  the arcbeolofical mooucncots 
are being ruined for want o f  repair;

(b) If so , wbat It the Govcrnmeat's 
policy to preserve the aiKient moouinetits io 
the country and the funds allocated for tbe 
purpose annually;
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(c)* the detaili o f  ftssistaoce provided to 
Oritsm Government for the purpose aonujiUy; 
and

(d) wbetber Ooverofncnt propose to take 
tbii job o f carryiog out oece&sary repairs o f  
these aockot nMounoeots in the country ?

THE MINISTER OF H U M A N  
RESOURCE DEVELOPMENT A N D  
MINISTER OF HEALTH A N D  FAMILY  
WELFARE (SHRI P, V, N A R A SIM H A  
RAO) : (a) The archaeological monuments 
to Orissa declared protected by the Central 
Govertunent are nuintaincd in good sliape 
by the Archaeological Survey of India.

(b) The ancient moBuinenu and 
which §re more than 10 0  >ear« old and are 
histoHcally and archttecturally and naiiooa) 
importance are declared protected by the 
Central Oovcrninent under Aoc»ent Monu- 
m cou and Archaeolofical Sites and Remains 
(AM and ASH). Act. 1938 and Rukft there- 
under for preservation and maintenance by 
the Archaeological Survey of India. There 
are 3521 anctcnt moouoKr^ts and viies » h k h  
are ceotrally protected and their repairs are 
carried out frcm) time to time according to 
the requirements and pnoriiy in each case 
within the sanctiooed budget grant following 
the norms of structural con^rvatioo and 
chcmical preservation. The responsibility o f  
the protection and maintenance of the ancient 
monuments and sites of other tluin those 
declared centrally protected rests with the 
cooceroed State Government.

The rapenditure Incurred during the last 
three yean  for the structural Conservation, 

.Chemical Preservation and environmcDtal 
devtlopment o f  centrally protected mbou*

mcoCs is as under :

Centrally
, Protected 
' Monuments 
and Sites 
in India 

3521

Cenually  
Protected 
Monuments 
and Sites 
in Orissa ' 

66
Expemditurt

1 9 8 3 -8 4
1 9 8 4 -8 5  
1985*86  
1 9 8 6 -8 7
(Allocation)

Rs. in lakhs

2 1 6 .6 2  i
256 .01
414 .71
6 1 5 .2 0

Rs. in lakhs

7.63
8.47

10.15
19.35

(c) There is  no fccheme for providing 
financial assistance to che State Government.

(d) The Arcbaeologtcal Survey o f India 
IS already carrying out annual maintenance, 
structural repairs, chemical preservation and 
environmental development o f  the Central 
protected monuments.

Mamifactoring of freight bogles

34 13. CM. RAM FRAKASH ; Will the 
Mmister o f  RAILW AYS be pleased to state ;

(a) whether the Orm to manufacture 
protot3rpe o f  an advance type new freight 
bogey has been selected, and orders placed 
on it; and

(b) if so , the details thereof 7

THE MINISTER OF STATE OF THE  
M INISTRY OF RAILW AYS (SH Rl 
M ADH AVRAO SC IN D IA ) : (a) Yes, Sir; 
nine firms wereahort-i>ted/selected and che 
letters o f accepUiKX have been issued.

(b) The details are indkated in the 
statciseot given below.

8. No.

Slataaeflt

Name of the Arm Type o f  bogie

1, M/a to d k e n  Cooiolidated Ltd » Australia 

1 . . ' M /f  Amsted loduttriaa iDtgrQatiooal, U.S.A.

RigM Frame 

SSR C -D R I
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I

3.

4.
5.

6.
7.

8.
9-

M /s Liokc-Hoffman-Busche Gm bH, West GeVasany 

M /s Waggon Union Co. GmbH. West Germany 

M /i Wegmann and Co. Gmbf), West Germany

M /s Waggonfabrik Talbot. West Germany 

M/s Burn Standard Co., Calcutta

M/« Sambre el Meuse. France 

M /s TEXMACO Ltd., Calcutta

LH B-85

W U -83  IR

Tart tonally 
Flexible

DRRS

Frame Braced

Y -2 5  IN

Self Stecnog  

Barber Radial

Reqoiremcot of coodocns

3 4 1 4 . CH. RAM PRAKASH ! Will the 
Minister o f HEALTH A N D  FAMILY  
w e l f a r e  be pleased to »ta*c :

(a) the requirement of various types of 
condoms in the country;

(b) how much of it is being manufactured 
indigenously at present; and

(c) what steps Government propose to 
take to stop import of condoms ?

THE MINISTP.R OF STATE IN  
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE (K UM ARI SAROJ 
KHAPARDE) r (a) The requirement of 
Condoms is worked out basing upon the 
target of Conventional Contraceptive users 
fixed for the year. Under the Frcn Distribu­
tion Scheme only Condotns o f  the 'Normal* 
variety are supplied. Both ‘Deluxe* and 
‘Normal* varieties of Condoms are sold 
through the Social Marketing o f  contracep­
tives Programme. The share o f each will 
depend upon the demand and it is decided 
at the beginning o f the year, boeing on the 
forcasts o f gales, received from the Marketing 
Companies. For 1 9 8 6 -8 7 , the total require­
ment of Condoms for both the Programincs 
is 756  million pcs. This is outside the 
qantities, the London Rubber C o ., and 
other Firms sell in the open market, under 
their Brand names.

(b) The installed priHluctioo capacity of 
coodoms o f  the three factortes in the country 
is 713 million pcs. per annum as per break 
up given below

(lo million pcs )

(i) 288

200

225

Hindustan Latex Ltd.. 
Trivandrum (A Public 
Sector Undertaking of  
Ministry of Health and 
Family welfare).

(ii) M/s. LORCOM (Pro- 
tectives) Ltd.. Auranga* 
bad (A Joint Scctor 
Company of London 
Rubber Co. and 
Government of Maha­
rashtra).

,(iii) M /s. London Rubber 
Co., Madras (A Private 
Co., o f the TTK 
Group).

(c) So far. the entire requirements of  
Condoms o f  Family Welfare Programme 
were met from indigenous praduction. How­
ever, during the current year, 2 0 0  miltioo 
pet. are being imported through the U N FPA, 
in view of the contiouous labour trouble and 
the final lock out o f LORCOM (Protoctives) 
Ltd,, Aurangabad, in December, 1985.

For increasing the indigenous production, 
two new p lanu , one each at Trivandrum 
and BeicAum, with annual productioo
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capacity of 160 tnilliofi pet. each, have been 
ioitaltcd by the Hinduttao Latex Ltd. The 
Trivandrum unit has started production and, 
the Belgaum unit is likely to go in for 
production before the end of the 
current year. Similarly, M/». London 
Rubber Compaoy, Madras has also aug- 
m m fcd iheir c«p«city by adding another  
unit with a capacity of 60  millioo pcs. per 
year.

Programme o f  Action to operalionalise 
policy parameters o f National Policy 
on Education— 1986 envisages that NPE  
would be supported effectively through 
mass media iocluding TV. This media is 
being utilised for promotional, motivational 
and informational purposes on a limited 
scale- The use o f TV will be expanded in 
the context o f  NPE and Technology Mission 
of Eradication o f  Illiteracy in future.

At the moment, C ondoou are imported 
the under OGL, and, considering both the 
inadequate indigenous production o f  Con> 
doms and the Urge number o f  couples to be 
protected, it is considered premature to stop 
imports o f Condoms into the country.

I'^cvtlottal pfocraasoie* throagh T .^ .

34 15. CH. RAM PRAKASH : Will the 
Minister o f IfV W A N  RESOURCE D E V ^  
I OPMENT be pleased to state :

fa) whether educational progran^n>es in 
the country arc falling short o f thctr targets 
duo IQ lack o f sufficient resources; and

(b> whether nvassive Television pro- 
grammea are proposed to be launched 
through a new channel for use in every 
Itr^guisitc area in the country in order to 
wipe out illiteracy in the country by
2001 A.O. ?

THE M INISTbR OF H U M A N  
RhSOURCE DEVELOPMENT A N D  
M IN ISILR  OF HEALTH A N D  FAM ILY  
W tL F A R t  (SHRI P. V. N a RASIMHA  
R A O ): (a) and ib). Education being a crucial 
area of invcatnrKot for national dcvctopment 
and national survival, the National Policy on 
Education envis^igcs that outlay on Ediic«t»oo 
will be stepped up to the extent essential for 
policy iinplcmeniation in the Seventh Plan. 
It further states that from the Eighth Five 
Year Plan onwards it will uniformly exceed
6 per cent o f the national iiKOm©. This 

'underlines the r»eed for adequate investment 
in education specially to implement the new 
initiaiives included in the NPE like the 
National System of Education, Unlversaliaa* 
lion o f Elementary Education, Vocalionalisa> 
tion o f education and improvenvent in quality 
and mo<tcrnisatioQ at all levels.

New Railway Statloas

3 4 1 6 . CH. RAM PRAKASH : Will the 
Minister of RAILW AYS be pleased to state ;

m

(a) whether Government propose to 
construct new railway stations in the 
country;

(b) if so. the names o f such su tioos  in 
each State, Zone-wise; and

(c) the total expenditure to be incurred 
on these railway stations and by when these 
are likely to be constructed ?

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILW AYS (SHRl 
MADHAVRAX) SCINDIA^ : (a) Yes. Sir.

(b) and (c). New railw ay. stations are 
constructed mainly on New rail lines, a 
number o f which are approved and being 
taken up alongwith construction o f railway 
statiOQt according to availability o f  resources. 
Details of xbetc new lines viz cost, expendi­
ture and outlay are given in the Piiik Book 
and Explanatory Memorandum forming part 
of Railway Budget documents. 50 Halt 
Stations will be constructed in the rural 
treas.

[TroMslaiion]
■

Vayodoot Services fur Jbun|lmBU

3417 . SHR! M O H D . A Y U B  K H A N :  
W'ill the Minister of CIVIL AVIATION be 
pleased to state :

(a) whether 3hunjhunu it proposed to be 
linked by Vayudoot Service in the near future 
and whether any survey is being conducted 
in this regard; and
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(b) whether the existing l im r ip  is At 
for landing of Vayudoot aeroplanes or It 
requires repairs ?

,» *
THE MINISTER OF STATE OF THE  

MINISTRY OF CIVIL AVIATION (SH Rl
JAGDISH TVTLER) : (a) N o. Sir.

*■ .

(b) The fair weather airstrip at Jbun- 
JhuQu is owned and maintained by the State 
Government. The present status o f the air­
field is not available with the National Air­
ports Authority.

\Eng!U h]

Grant of liceacc to acquire aircrafts

3 4 1 8 .  SHRl V, S. KRISHNA IY E R ;  
Will the Minister of CIVIL AVIATION be 
pleased to state :

(a) whether licences have been granted 
for acquisition of len seater aircrafts or pur­
chasing a 19 seater Dernier from Hin<lu«an 
Aeronautics Limited;f •

f
(b) if so. the number of persons who 

applied for such licences;

(c) h tw  many out o f them have been 
given the licence; and

a

(d) the reasons for giving these licences ?

THE MINISTER OF STATE OF THE 
m i n i s t r y  o f  CIVIL AVIATION (SHRl 
JAGDISH TYTLER): (a) N o l.ceiKe is 
required for acquisition o f an aircraft— lo  
sealer or 19 seater Dornier— from HAL.

(b) lo (d). D o'not arise.

New prograinme *‘Naya Savera*’ 
spoosored by the .Ministry

3 419 . SHRIMATI D. K. BHANDARI : 
Will the Minister o f H U M A N  RESOURCE  
DEVELOPMENT be pleased to state :

(a) whether a new programme *Naya 
Savera* has been sponsored by the Ministry;

(b) if so, the details of this programme;
*

(o) the names o f media through which 
this programcne is being sponsored and the 
themes of such programose; i

(d) whether the media sponsoring this 
programme cover all Doordarihan Ceatrw; 
and

■ k

(e) if not, the reasons thereof 7
*m

THE MINISTER OF STATE IN THE 
DEPARTM ENTS OF YOUTH AFFAIRS  
A N D  SPORTS A N D  WOMEN A N D  
CHILD DEVELOPMENT IN THE MINIS ­
TRY OF H U M A N  RESOURCE DEVE­
LOPMENT (SHRIMATI MARGARET  
ALVA) : (a) The radio progranime calkd  
Naya Savera has been going on since 14 .11 . 
1982 .

(b) and (c .̂ It is a 10 minute weekly 
programme broadcait in Hindi from 11 
commercial channels o f All India Radio. 
Plavs on social themes such as dowry vio­
lence against won^n. Child development etc. 

^re broadcaji under the proguWEnme.

(d) N o, Sir.

(e) It is a radio programme only.
*

latervatiofial confereoee la cardiology
*

3420 . SH R l H. N. NANJE G O W DA : 
W'ill the Mk.ister of HEALTH A N D  
FAMILY WELFARE be pleased to state :

(a) (he various points discutaed during 
the International Confeience on update in 
cardiology held on 18 Dwem ber, 1986;

(b) whethfr the growing incidents of  
heart diseases in India was the main subject 
at the conference* and

(c) the other points discussed during the 
Conference and to wh^t extent the decisions 
of the Conference have been considered by 
Gover/)meni for implementation 7

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAM ILY WELFARE (K U M A R l SAROJ 
K H A P A R D E ): (a1 io (c). An Inietnatlonal 
Conference on update io Cardiology and a 
workshop on conventional aod Colour D o p ­
pler Echocardiography was held io Delhi in 
December, 1986.' The Conference moaily 
devoted its attention to sharing of experience 
about the various technologies and inveati-
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gttiv« devices tv t l l ib le  * to treat beart 
disemset Thii was orginised by Department 
o f  Cardiology, Moolchaod K ..R . Hospital 
which it a private institution. The Govern­
ment have not received any form il report on  
the d ec is io n  o f  the Conference from the*
Organisers.

Greats to Iffospitals norkloii ia tribal
distrkts

3 4 2 1 . SHRI 1C, PKADHANI : Will the 
Minister o f HEALTH A N D  FAMILY WEL­
FARE be pl?AKd lo stale :

(a) the number of ho«pitaU working io 
tribal districts;

(b) the total amount o f grants paid by 
the Union Government for the»e hospitals 
during 1 9 8 4 -8 5  and 1985*86;

(c) whether all (he grants given h a \e  
been atilised by the Slate Governments, if 
not. the reasons thereof;

(d) whether grants are given direct to the 
hospitals; and

(e) if not, the reasons thereof 7

THE MINISTER OF STATE IN 
THE M INISTRY OF HEALTH A N D  
FAMILY WELFARE (k U M A R I SAROJ 
KHAPARDE) : (a) There are in all 7 474  
hospitals in the country iiKludtng (hose loca­
ted in the tribal disiricis.

(b) to (e)« The estabUshment of Hospitals 
is the responsibility of the State Governmeni. 
N o central assistance is being provided for 
this purpose.

Developoieot of six legged walklo}: 
machiar by UT student

3422 . DR, K R U P A SIN D H U  BHOI ; 
Wilt the Minister o f H U M A N  RESOURCE  
DEVELOPMENT be ple«<«ed to state ;

(a) whether a sia-legged walking machine 
has been designed and d evelop^  by a student 
of the Indian Institute o f  Technology. 
Bombay which can have several practical 
applications in the chemical and nuclear

industry where the environment is hazardous 
for human beings;

(b) if so, the salient features thereof;
and

(c) the tin>e by which it would be avail­
able for practical use and steps taker) to 
manufacture the same 7

a

THE MINISTER OF H U M A N  RE­
SOURCE DEVELOPMENT A N D  M IN IS­
TER OF HEALTH A N D  FAMILY W EL­
FARE (SHRI r .  V‘ NARASIM H A R A O ):  
(a  ̂ to (c>. A model for a six-legged walking 
machine has been designed by a student of  
Indian Institute o f  Technology. Bombay, 
through his M. Tech. Project vwhich can carry 
a pay load o f 2 KGF and is controlled by a 
small Computer. Ae present only linear
motion is available. Advanced version witht
D. C. Servo driven with turn.and twist faci­
lity for higher p>v losd and long duration 
operation is undrr de\elopment which may 
take about two years and may have wide 
applications for material handling and 
others.

Maiateaanee of Asar Mahal. Rljapur.
Karnataka

3 4 2 3 . SHRI V. S. KRISHNA IYER : 
Will the Minister o f H U M A N  RESOURCE  
DEVELOPMENT be p!ea*ed to slate ;

•

(a) whether the surroundings o f  the 
important historical monument Asar Mahal, 
Bijapur, Karnataka have been developed;

(h) if noi, the reafions therefor; and
*

(c) whether Government propose to take 
steps to erect iron grill fencing on parapet 
w a ll/ la y  roads and paths and arrange land­
scaping and desilttng o f  Khandaka (Moat) 
and repair o f its wall 7

THE MINISTER OF HUMAJ^ R F - ] 
SOURCE DEVELOPMENT A N D  M IN IS­
TER OF HEALTH A N D  FAMILY W EL­
FARE (SHRI P. V. NARASIM H A RAO) ;
(a) In the surrounding irea covertd within 
the protected limits o f the monument a 
garden has already been developed by the 
Archaeological Survey of India.
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(b) Does not arise.

(c) An estimate atnouotiog to Rs. 
12 ,7 4 ^ 0 0 0 /'  has already been sanctioned 
for structural repairs under which barbed 
wire fencing and raising of the connpound 
wall are also included.

The desilting of the Khandaka (Moat) 
has already been.taken up.

Rtownmendatioa of Expert PUnaiog 
Groap oo Civil Avimtioa

3424 . SHRI K  RAM AM URTHY : 
Will the Minister of CIVIL AVIATION  
be pleased to state :

(a) the recomnnendations made by the 
Expert Planning Group which gave its Report
oo  'Civil Aviation at the turn of (he century* 
to the Deputy Chairman of the Planning 
Commission in October, 1986; and

(b) the action proposed to be taken 
thereon ?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) The Report made 
by the Expert Planning Group touches upon 
the growth rate o f Indian Airlines and Air 
India, makes an estimate o f the investment 
required for leplacement and augmentattcn 
of the fleet, and for the dsrvelopnient of air­
ports and airport facilities by the turn of the 
century and makes recorrmendations about 
increasing productivity and tirjciency in the 
civil aviation sector.

(b) The recommendations o f the Group 
are being considered by Jhe Steering Ccrni- 
mfttee constituted by the Planning Commis- 
lion wirh a view to preparing a long i^rni 
plan for the development of transport.

LItllUatioa of data by states collecli*d
by remote sensing tatcUite agency

3 425 . PROF. NARAIN C H A N D  
PARASHAR ; Will the Minister o f WATER 
RESOURCES be pleased to state :

(a) whether some States have offered to 
iitilise the surveys or the lix:ations of water 
reserves for drinking water/irrigation schemes

8s conducted by Remote Sensing SaleUite 
Agency's terms:

(b) if so, the names of the States con­
cerned and whether other States would also 
be persuaded to follow this lead; and

(c) a brief report of the surveys for each 
State/Union Territory ?

THE MINISTER OF WATER RE­
SOURCES (SHRI B. S H A N K A R A N A N D );
(a)' Yes» Sir.

(b) The States which have made os* of  
the reports of Remote Serwing Agency are 
Andhra Pradesh, Tamil Nadu, Karnataka. 
Maharashtra. Gujarat. Rajasthan and Uttar 
Pra-*esh. The oiber States are also consider* 
ing simitar action.

(c) Satellite data of major portions of 
Mihara^htra. Karnataka. Gujarat and 
Rajasthan have been interpretied during 
19R6 for identifying groundw’ater potantial 
7ones by Department o f Space in close colla­
boration with Grottnj Water Organtsjttons 
of the respective States. Similar reconnai* 
sance surveys have also been earned out 
during 1978*8 2 in parts of Andhra Pradesh, 
Tamil Nadu and Uttar Pradesh. Under 
Technology Mission on Drinkir^g Water in 
villaKCs ard related water management, 
problem areas of the rest of the country will 
be covered using remote sensing technology 
in a phased manner.

PreservatlTcs and coiners us«d in foods

3426  DR G. VIJAYA RAMA RAO : 
SHRI MANIK R EDD Y :

Win the M iaiver of HEALTH A N D  
FAMILY WELFAHF be plea^d to s(%ie :

*

(aj whether Government are aware of 
the serious danger of pre\ervat4ves. food 
colr>urs, flavourinK agen.s, flavour enhancers, 
acidi5ers. alkaUxert emulsitiers. softeners and 
other food additives;

fb) whether Gover»imeoi have conducted 
any study o f the dangers o f additives lo 
human health; if so, the resulti thereof;

(c) whfther Governn^ent propose lo  ban 
TV a IR advertisements of all foods con­
taining any gddilives; and
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(d) whether Oovcrnmirat *!«> propose 
to ban the use of additives ?'

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH A N D  FAMILY  
WELFARE (K UM A RI SAROJ
KHAPARDE) : (a> ind  (b). Under the 
provisions of Prevention of Food Adultera­
tion Rules. 1955, certain food additives 
like preservatives, food colours, flavouring 
agents, flavour enhancers, acidificrs, emulsi­
fiers etc. are permitied lo  be u « d  in 
•peci5ed food articles within the safe limits 
of use keeping in view their technological 
oecesstty in the prcpjration of food products. 
The food additives permitted under rules 
have been permitted after con^tdering the 
loxicolofical studies and the acccptablc daily 
intake prescribed by Joint I A O /W lK ) Codex 
Alimentartus CommiMion

(c) and (d). There if no »uch proposal.

Rcnidcotial accommodalioa f^r Nurte%

>427. DR. G. M JAYA RAMA RAO : 
Will the Minister of HEALTH A N D  
FAMILY W tl-I  ART. be pleased to state :

(a) the details of houslrg fftlfilicy provi­
ded to n u t ^  working In Central Govern- 
meat hospital*;

(b i whetlier the residential quarteri are 
provided to them in the hospital complcx or 
within a distance of three or four kilometres; 
and 1 m

(c) if not, vkheiher, any whcme is under 
consideration to provide this facility in the 
♦nterest of efllciervry and safety ?

THE MINISTER « F  STATE IN IH E  
MINISTRY OF HEALTH A N D  FAMILY  
WELFARE IKUM ARI SAROJ
K H A PAR D E) ; (a) A statement is given 
below.

(b) As accommodation in I>e]hi is 
iK^arce, it is allotted depending upon its 
availability.

(c) Does not arise in view of what has 
been stated at as above r

Statemeiit

The details of Nurses provided accotnmo* 
datioo in Central Goveroroent hospitals :

Nan)e o f  the Hospital Hostel Residential

Dr. Ram Maoohar 

Lohia Hospital

Safderjung Hospital

Lady Harding Medical 
College and Smt. S . K. 

Hospital including 
Kalavati Saran Children 
Hospital

130

162

147

36

71

59

Airport at Hobli

3 4 2 8 . SHRI V, S. KRISHNA IYER : 
Will the Minister of CIVIL AVIATION be 
pleased to state :

(a) whether an Airp>ort is being construc­
ted at Hubli;

(b) if so, the total amount spent so far 
by the Union and State Governments 
separately;

(c) D^hether the State Govemment has 
provided all the infra-structyral facilities; 
and

id) when this airport 
commissioned ?

is likely to be

THE MINISTER OF STATE OF THE  
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH T Y T L F R ): (a). Yes, Sir.

(b) N o expenditure has been incurred by 
the Central GovernmenL Expenditure incur­
red by the State Government is not known.

(c) and (d). Work on development of  
airstrip by the State Govemment is in 
progress.. According to the information 
furnished by the State Govemm ent to the 
National Airports Authority, the airstrip is 
likely to be ready by September. 1987 .
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Vayudoot services b«(wecn Oangalore 
and

*

3429.*SHRI V. S. KRISHNA !YER : 
Will the Minister o f CIVIL AVIATION be 
pleased to state :

(a) whether Bclur and Halebid and 
Shravaoabe lagola famous tourist places are 
located in Kassan district of Karnataka;

(b) whether it is proposed to introduce 
Vayudoot services between Bangalore and 
Hassan to factlitate a large number of foreign 
and domestic tourists to visit these tourist 
spots; and

(c) if so. the details thereof ? ^

THE MINISTER OF SI AT t  OF THE  
MINISTRY OF CIVIU AVIATION (SHRI 
JAG.DtSH TVTLER) : (a) e?». Sir.

(b) and (c), Ha^san is not included in 
the list of stations proposed to be airlinWcd 
by Va>udoot during the currcnr plan period.

DoubUnu of railway lines in Kerala

3430 . SHRI V. S. VIJAVARAOHA- 
VAN : Will the Miniver o f RAILW AYS be 
pleased to stale :

(a) whether the doubling o f track in 
Kerala is in progress;

(b) if so, Uie total length o f track which 
has been doubled:

(c) whether work has started on the 
Ernakulam-TriViindrum scctor; and

(d) if so. the details thereof and the 
time by which it is likely to be completed ?

THE MINISTER OF STATr. OF THE 
MINISTRY OF RAILWAYS (SHRI 
M ADHAVRAO SCINDIA) : (a) Approved 
doublings have been commissioned to traffic. 
On these some residual works are yet to be 
completed.

(b) 177 kms.

(c) and (d). Work has been taken up on 
Ernakulam-Alleppey-Kayankulam new line. 
Its completion will depend on availability of  
rcsourcet in the coming years.

Change lo days of ruonios of Kerala
Exprcfi*

3 4 3 1 . SHRI V. S. VIJAYARAGHAVAN : 
Will the Minister of RAILW AYS be pleased 
to state :

*

(a) whether days on which the Kerala 
Express rum are proposed lo be changed;

(b) if so. (he deu ils  (hereof and the 
reasons therefor;

(c) whether the proposed change will 
causc inconvenience lo the patscngers; and

(d) if so, whether the present arrange- 
nteni will be allowed to continue ?

THE MINISTER OF STATE OF THE 
MINISTRY OF R A U W A Y S  (SHRI
M ADHAVRAO SCTNDIA) : (a) and (b). 
Due to integration of the rake links of 
Kerala Express, Karnataka Expreas and G .T. 
Express the dayi of service of Kerala Expreas 
will be changed to Tuesdays and Saturdays 
Ex. Trivandrum and Wednesdays and 
Saturdays Fx New Delhi from April, 1987.

(c) No. Sir.

(d) Doea not arise.

Natlooal higbv^ajs passiag (hrtMtub 
Ralasthaa

34 32. SHRI BANWARI LAL 
BAIRWA : Will the Mmister o f SURFACE  
TRANSPORT be pleased to state :

<a) the lergth of various national 
highways passing through the State o f  
Rajasthan;

(b) whether Government arc aware that 
the section of National Highway N o. 12 
passing through Tonk in Rajasthan requires 
widening; and

(c) if *o. the ttpes propcxed to be taken 
by Government In tbit resird ?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) The leoflb of
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varioxia N ttiooal Highwayi passiog ibrougb 
tbc State of Rajasthan is at under :

NH . N o.

3
>

H
12
15

T o u l length including 
municipal limits.

32 kmt.
688  kms.

531 kms.
4 00  kms.

9 0 6  kms. .

Total 25 5 7 kms.

(b) and (c). I h c  Section of N H . 12 
passing through the Tonk City in Rajasthan 
in narrow and congested. U hav therefore, 
been accepted in principle to have a b>epd&s 
around tl»e Tonk City and a provision for 
the same hat already been made in the 
approved 7th Five Year Plan. Land, actiuisi- 
fion for the bycpass has already been 
aaoctioned and the construction of the 
by^pau can be considered only after land for 
the entire length is In possession.

Notifitatioo of lacaacies ia Naliooal 
Dallies b> IA

3 4 3 3 . SHRI BANN^ARl LAL 
BAIRWA : Will the Minister of CIVIL 
AVIATION be pleased to state :

(a) whether the Indian Airlines notify 
all their vacancies in the national dailies;

(b) if so, the details thereof including 
the procedure followed; and

(c) if not, (be reasoni for not notifying 
all the vacancies ? ,

THE MINISTER O F ‘ STATE OF THE  
MINISTRY OF CIVIL AVIATION (SHRI 
JAODISH T Y T l.rR ) : (a) to (c). Vacancies, 
io the ofikers cadres, iiKludiog technical 
posts, like Pilots and Engineers are nottOed

4
by Indian Airlines in the leading National 
dailies. Vacancies in the clerical and techni­
cal cadres at the "entry points are also 
notified when requiiemenu are sizeable. As 
recruitment to class iV is required to be 
processed through the employment exchange, 
vacancies are not being notified in the dailies.

Recruitment and promotion of Scheduled
Castes and Schedaled Tribes in DTC

3434 . SHRI K. D . SULTANPURI : 
Will the Minisicr o f  SURFACE T R A N S­
PORT be pleased to state :

(a) since when the Directive on Reser­
vations in Recruitment and Promotions in 
favour o f Scheduled Castes and Scheduled 
Tribes was made applicable in Delhi 
Transpon Corporation;

(b) The backlog o f reserved potis meant 
for Scheduled Caste and Scheduled Tribe 
candidate) in the said Corporation, category 
wise, and the reasons therefor;

(c) the efforts made during the last three 
years to fill the backlog:

(d) whether there is any proposal to 
chalk out any time-bound programme to 
fill the backlog of reserved posts in 1 9 8 7 -8 8 ;  
and

(c) if not, how this backlog is proposed 
to be cleared ?

THE MINISTER OF STATE OF THE
* M INISTRY OF SURFACE TRANSPORT  

(SHRI RAJESH PILOT) : (a> These orders 
were made applicabk in the Corporation 
with effect from 23-1 1 -1954  in rcspect of  
posts filled by direct recruitment and with 
efTect from 27-1 1 -1 9 7 2  in respect of posw  
filled by promotion.

(b) to (e). Tbc category-wise representa­
tion of Scheduled Caste and Scheduled Tribe 
and backlog thereof as on 1 -1 -1 9 8 7  is as 
under :

Category

Group 'A* 
Oroup *B* 
Group 
Oroup ‘D ’

Total on Roll

59
2 0 6

3 4 9 4 7
6886

On-Roll

S/Caste

2
11

6958
2517

127
6

Backlog

S/Tribe . S/Casta S/Tribe

2
24
89

213

1
13

957
239
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The repreiCoUtioD of Scheduled Castes in the 
•erviccs of thii Corporatioo as on 1-1 -1987  
was 2 2 .54  per cent and o f  Scheduled Tribe 
00 .31  percent respectively. There is short 
fall in the representation of these communi­
ties in alomost all the categories o f stafT 
mainly due to the reasons that requisite 
number o f candidates with the prescrit>ed 
quallDcations are not available.

There is also a back*log Id the promo­
tional category  ̂ as eligible departmental 
candidates fulfilling the prescribed experience/ 
qualificatiocu in the feeder categories are not 
available.

Majority of the posts lying vacant in the 
reserve quotas are o f  skilled categories tike 
drivers, mechanics, technicians, etc. All out 
efiTorts are made, through repeated requests 
to the Employment Exchanges Press 
Advertisements to 611 these pm is. This is a 
continuing process.

Backlog of SCs/STs In Railways

3435 . SHRl K. D . SULTANPURI : 
Will the Minister of RAILWAYS be pleased 
to state :

(a) since when (he directive on  reserva­
tions in recruitment and promotions in 
favour of Scheduled Castes and Scheduled 
Tribes was made applicable in Railways;

(b) what is the backlog o f reserved 
posts meant for scheduled Castes and 
Scheduled Tribe candidates in various R ail­
ways as on 28 February. 1987 category- 
wife, and the reasons for this backlog:

(c) what efforts have been made during 
the last three years to fill this backlog; 
and

(d) whether Oovernment propose to 
chalk out any time-bound programme to fill 
the backlog in 1 9 8 7 -8 8  and if not, how 
this backlog is proposed to be cleared ?

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILW AYS (SHRI 
M ADH AVRAQ SCINDIA) : (a) Instructions 
in respect o f  reservation for Scheduled 
Castes and Scheduled Tribes were made 
applicable as under :

(i) posts filled by direct recruitment : 
2 6 .1 .1 9 5 0 .

(it) posts filkd by promotion.

<a) by selection

(b) by competitive 
examination 
limited to de- 
partnKotal 
candidates in 
groups B. C and 
D

4 . 1 .1957

1 1 .7 .1968

(c) by seniority cum 
suitability (all
groups) : 2 7 .1 1 .1 9 7 2

(b) The information in respect of cate­
gory-wise backlog as on 28.T 87 U being 
collected from the zonal railways and pro­
duction uniu etc and will be laid on the 
table o f  the Sabha.

*

(c) and (d). Reservation rules are l>cing 
followed strictly. As a result of strict 
observance o f  reservat»on rules, the represen­
tation of SC/ST In difTerent grotips o f  
services as on 31 3 .1 9 8 6  has improved as 
under :

3 1 .3 .1 9 8 4

SC ST

3 1 .3 .1 9 8 6

SC ST

Oroup A

Group B

398
(10.7%)

8 6 9
(14.5%)

143
(2.3%)

191
(3.2%)

735
(11.45% )

935
(14.96% )

177
(2.76%)

190
■

(3.04%)
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Group C

Group D  
(Excluding Snf»iwala)

Croup D 
(Including SafaiwtU)

9 7 4 5 2  2 2 8 3 3
(1 2 9 % ) (3.0%)

U 7 5 7 6

(17.7%)

• 182731  
(22 .02%)

4 6 3 1 3

(5.97%)

4 7 3 4 9
(5.70% )

1 1 2 6 8 0
(13.69% )

132701

(18.28% )

1 78568
(22.9%)

3 0 6 1 0
(3.72%)*

4 4 0 6 7

(6.07%)

4 5 2 1 4
(5.8%)

A »poci«l dftv« hat also been launched on all zonal railways from November 1986 to 
clear the backlog of SCt and STi both in recruitment and promotional categories in 
Group C and Group D  posu ,

Implrmeotatiofi o f DR I Sdieme in 
tribal bells

3436 . SHRI N IT Y A N A N D A  MISRA : 
Will ibe Minifier of H U M A N  RESOURCE  
DEVELOPMENT ^e pleased to state :

(a) wbelber any assciameot has been 
made to see how the educational factliites, 
both finaocml or otherwise under D R l 
Scheme have been made available in the%
tribal beJis o f the Country v îtb special 
reference to Onssa;

(b) if so, the findings of the study;

(c) the details of the areas «befc  (he*
scheme is not making the de^̂ tred tmpsct; 
and *

(d» the steps taken to improve the 
situtlion ?

THE MINISTER OF H U M A N  R E ­
SOURCE DEVEl.OPM ENT . A N D  
MINISTER OF HEALTH A N D  FAM ILY  
W F IF A R E  (SHRI P V. N AR A SIM H A  
R A O ): (a) According to available inforima- 
tion. no asses«ment of the impact has been 
made under the D R l Scheme in Orhsa.

(b> to (d). The question does not arise.

Financial asiUtanee from UNESCO   ̂
for ermlicatlcHi of ll llfen m

3 4 3 7 . SHRI N IT Y A N A N D A  MISRA : 
Will the* Minister o f H U M A N  RESOURCE  
DEVELOPMENT be pleased to tUHe x

(a) the amount of tmincial assistance 
received from the United Nations Educa- 
tional Scientific ai>d Cultural Organisation 
for schtmes for eradicalioo of illiteracy 
programme during the last three years, 
year-wise:

(b) the uiilisaiion o f that amount 
amongst difTerent States;

(c) the details of the results achieved;
and

(d) whether the UNESCO Director 
General has visited India recently and if so, 
what was the outcome of his visit ?

THE MINISTER O F . H U M A N  
RESOURCE DEVELOPMENT A N D  
MINISTER OF HEALTH A N D  FAMILY  
WELFARE (SHRI P. V. NARASIM H A  
RAO) : (a) and (b). UNESCO does not 
provide any direct financial assistance as it is 
not a funding agency. UNESCO Tiainly 
provides a forum for exchange of ideas and 
expenenoes among Members States. H ow ­
ever, UNESCO has provided limited 6nan- 
cial assistance of US % 63,COO for the 
projcct ‘Pilot Integrated Comprehensive 
Literacy and Civic Education for W omen. 
Under the Project non-formal education 
centres for girls and adult education centres 
for womeo< are being implemented in 
Lucknow district. In this project, 
US S 3 0 .0 0 0  was released during 1 9 8 5 -8 6  
and US I 2 0 ,2 0 7  during 1 9 ^ 6 -8 7 .

(c) The project is under implemeDlation.



175 fVrUitn Answ^ MARCH i O M ? Wrlttm Amsw0r§ 176

(d) Director Gencrtl. UNESCO, has 
visiteU India to launch Asia Paciftc Pro* 
gramme o f  Education for All (APPEAL) on  
2 3 .2 .1 9 8 7  for Member States in Asia and 
Pacific region.

Utilisation o f water /iowlog into 
’ Pakistan

• ^3438. SHR! N ITY A N A N D A  MISRA : 
Will th« Minister o f WATER RESOURCES  
be pleased to state ;

(a) whether any progress has been made 
to utilise the water (hat is presently flowing 
into Pakistan;

(b) if so. the details thereof;

(c) what are the boftlenecks coming in 
the way;*

m

(d) how much of the area could be* 
irrigated if thii had not flown across the 
border; and

(e) what is Government's latest line of  
action in this regard ?

*

THE MINISTER OF WATER R E ­
SOURCES (SHRI B, SH A N K A R A N A N D ) :
(a) to (e). An average o f about one million 
acre feet o f  water o f river Ravj (capable of 
creatmg an irrigiition poteniial o f about
0 .1 6  million hectare^, flow down to Pakistan 
during the monsoon season. To utilise 
these watery the construction of Them Dam  
has been taken up.

*

[Trans tat ioit]

Modernisation of commonicatlon 
system in Railways

3 4 3 9 . SHR! BALWANT SINGH
RAMOOW a LIA ;

SHRI 1EJA SINGH D A R D I :

Will the Minister of RAILWAYS be 
pleased to state :

(a) whether Government are coniidertng 
to improve the present system of communi­
cation in Railways; .

•  .
(b) whether some foreign experts . were 

consulted for bringing about improvement

in the present system and for introducing th« 
new systems; *

(c) whether efforts were also made to 
consult the experts available in India before 
u^lisiog (be services o f foreign experts; and

(d) if so , the details io this regard 7

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
M A D H A V R A O SC 1N D IA ) : (a) Yea, Sir.

(b) Yes. Sir.

(c) Yes, Sir.

(d) A limited tender was issued to 28  
ftTTm including iwo major Indian Govertn 
metii companies for consultancy, viz. Rail 
India Technical and Economic Services 
(RITFS) and Telecommunication Consultanu  
of India ttm iied  (TCIL). After consMlcra- 
tion tenders M /s DETECON. a We^t 
German firm was selected and appointed.

Kapiirthato Ccwch f  actory

3440 . SHRI BALWANT SINGH
RAMOOWALIA : 

SHRI TFJA SINGH D A R D I :

Will thr Minister of RAILW AYS be 
pleased to state :

(a) whether Govemn>ent propose to 
give preference to local people in the rrtaiter 
of employment in Integral Coach Facioiy, 
Kapurthala;

(b)  if so. the efToru made in this retard;
and

■

Ik
(c) if not, the reasons therefor ?

TH*E MINISTER OF STATE OF THE  
MINISTRY OF RAILWAYS (SHRI 
M ADHAVRAO SCINDIA).: (a> and (b). 
Within the frame work of e itant iostructiooa 
relating to recruitment on Railways, due 
consideraiion is given to local people io the 
matter o f initial recruitmeot in the Rail 
Coach Factory, Kapurthala. One member 
of each family displaced due fo acouisition 
of land for *ettif>g up the factory, is also' 
considered for appointment subject to 
conditions prescribed in the extant inatruc- 
tioas.
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(c) Does ooi iriae.
. 4

Parttclpatloa of artUt* troa ' Patiala 
ia A^aa UIm t

3 4 4 1 . SH R l BALW ANT SING H
RAMOOWALIA : 

SH R l TEJA SING H D A R D l ;

Will the Minister of H U M A N  RE- 
SOURCE'DBVBtX>PMENT be pleated to 
•tale :

(•)  whether tome arthtt from North 
Zooc CuJturml Ceotre^ Paiiala participated 
io *Apna Uttav* held in Delhi last year;

(b) if «o. tb« number of *artitt$ selected 
by ibia Centre;

tc) w te b e r  all those artiiu  took part 
in tbif festival: and

(d) if not. tbe reasocis therefor ?

THE MINISTER OF H U M A N  RE­
SOURCE DEVELOPMENT A N D  
MINISTER OF HEALTH A N D  FAMILY  
WELFARE (SH R l P. V. NARASIM H A  
RAO) : (a) Y ei. Sir.

(b) 360.
*

(c) Ye*. Sit. .

(d) Dom not aiisc.

lb rH M h]

Good* Irala «|(lMNtt •  dri«*r and 
Koard

3 4 4 2 . .SHRl BALASAflEB VIKHE  
PATIL : Will the Minitter of RAILWAYS  
be pleated to state :

i  *

(a) whether on 25 December, 1986 a 
goods train* loaded with ironore travelkr 
for about 30 Kilometres and shot past ^thrce 
afaiioot'D alh  Rajhara« Gusum and Baled, < 
without driver and tbe guard;

 ̂ *

(b) if to . whether any inquiry has been 
conducted into ibis incident;

(c) if so» the details o f the inquiry
report; and " ^

(d) the action taken against those found 
responsible if any, for this incident ?

THE MINISTER OF STATE OF THE 
M INISTRY O F ’ RAILW AYS (SHRl 
M ADH AVRAO SCINDIA^ : (a) On 
2 4 .1 2 .8 6 ,  a load o f  iron-ore wagons rolled 
down while being drawn from Rajhara sidirg 
as the driver who was on the engine failed 
to keep the load under control. The guard 
was to take over the train from Dalli 
Rajhara Station.

(b) Yes. Sir.

(c) and ( d ) . . The driver started the load 
without ensuring adequate brake power. 
The driver was placed under suspension 
and disciplinary action against him has been 
initiated.

C ooscQSiis oo water rates for 

irrig a tio n
*

3 4 4 3 . SH Rl O. S. BASAVARAJU :
SH R l H. N . NANJE GO W DA : 
SHRIMATI BASAVA-

RAJESWARl :

Will the Minister of WATER RE­
SOURCES be pleased to state :

(a) wbeiher Union Govcrnmert 'have 
decided to make another attempt to evoh c  a 
consensus amongst States on increasing 
charges o f water suppl> for irrigation; if so, 
the outcome thereof: *

(b) whether the National Water R e­
sources Coui^il met io October, 198S and 
again in February. 1987  to discuaa certain 
issues in this regard;

(c) if so, whether any fmal agreement 
has been reached; and

(d) if not. the main reasons thereof 7

♦
•  THE MINISTER OF WATER R E­

SOURCES (S H R l B. S H A N K A R A N a N D ) ; 
 ̂(a) The National Conference o f Irrigation 
and Water Resources Ministers held in 
July. 1986  was o f the view that the water 
rates need to be increased gradually taking 
into consideration tbe rising cap iu l, opera­
tion atul maintenance costs.
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(b) to (d). The first meeting of the 
Natiooa! Water Resources Council was held 
ID October, 1985 in which a Group of  
Ministers w«s set up to prepare a draft 
National Water Policy document. The draft 
if to be considered in ihc second meeting of 
the Council.

Uml>rella body on higher education

344 4 . SHRl G. S. BASAVARAJU :
SHRI H. N. NANJE GO W DA : 
SHRI PRAKASH C H A N D R A  : 
SHRIMATI MEIRA KUM AR : 
8HRIMATI BASAVA-

RAJESWARl : 
SHRI M U K U L WASNIK :

Will the Minister of H U M A N  RE­
SOURCE DEVELOPMENT be pleased to 
state : ’

(a) whefher Government have taken 
steps to form an umbrella body on higher 
education and to strengthen the base of ete* 
mentary and secondary education by streng­
thening operation BlacWhoard and setting up 
of district institutes of educational trttimng;

(b) if s o , . the details thereof including 
its constitution, functions snd terms o f  refe* 
rence; and

(c) the time by which this body will be 
launched ?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF FDl^C^TION A N D  
CULTURE IN THE MINISTRY OI* 
H U M A N  RESOURCE DEVELOPMENT  
(SHRIMATI KRISHNA SAH l) : fa) to (c). 
The National .Policy on Education-1986  
envisages the establishment of a National 
Body covering higher education in general, 
agricultural, medical, technical, legal ard 
other professional fields in the interest o f  
greater coordination and consiviency in policy, 
sharing o f  facilities and developing inter­
disciplinary research. The details regarding 
the functions, powers, composition etc. o f  
the proposed body arc being worked out in 
consultation with Ihc concerned Ministries/ 
agencies The scope o f the functions o f this 
body will, however, not include elc^mehtary 
and secondary educatioo. Strcngthrnipg t ^  
baM o f clcm.ntary and secondary education

through Operation Blackboard and setting up 
of a District Institutes o f Educational Train­
ing <DIET) is a separate programme. The 
Mmistry is formulating a scheme to imple­
ment 'Operation Blackboard* under which 
schools lacking essential facilities will be 
provided such facilities as ^visaged  in the 
National Policy on Education 1986  and 
under another scheme under contideration 
teacher training arrangements will be streng­
thened by providing assistarice to States,^Ts  
for setting; up D lETs, broadly one in a 
district.

Cautery wafer dispute

34 <5. SHRI G. S. BASAVARAJU : 
SHRI NARSING SU R Y A -

W ANSHI : 
SHRI H. N NANJE G O W D \ : 
SHRI SRIKANTA DATTA  
N A R \SIM H A R A .IA  W ADIYAR :

^  ill the Minister of WATER RE* 
SOURCl S be pleased to state :

(a) whether Union (jovernmcnt arc 
considering a proposal to narrow down 
difTcrences betv^een Karnatala aruj T«mil 
Nadu in an attempt to tind aniicabie solution 
to the Cauvery Water dispute between the 
two States;

(b) if so, the steps Union Government 
have initiated in this direction: and

fc) wht'fhcr Government arc considering 
to set up an> tribunal for deciding the dis­
pute, if not. by what time u final solution is 
likely to be found ?

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SH A N K A R A N A N D ):
(a) an J (b> Ffforl* rre being cont'nued to 
resolve the difterences between the Stales 
with a view to findirg an amicable solution.

(c) The matter is under examination.

Incfu^ f In Rolirr c*«e» due lo 
loditallon programni*

. 3446. SHRr O. S. BASAVAKAJU : 
SIIRI VIJaV N. PATIL : 
SHRIMATI KISHORI SINHA : 
DR. B. L. SH M tESH  :
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Will tb« Minister o f  HEALTH A N D  
FAMILY WELFARE be pleased to il*ic :

' (a) whether according to health experts
the Indian population afTectcd by goitre is to  
increase to 170 million by the year 2000  
A D. due to &low pace of the salt iod i^ tioo  
programme;

A

(b) which arc the areas alTcctcd by iodi- 
sation deficit; and

(c) the remedial measure* being taken 
by Government to control goitre and lodiite 
deficiency di^orderi ?

#
THE M I N lS T tR  O F S T A I E  IN 

THE M IN ISTRY  O! HEALTH A N D  
FA M ILY  W E L F A R E  (K U M A R I SAROJ 
K H A P A R D E ) : (a) and (b) The endcmic 
goitre belt in Indi^ itretchci ac iost  the cniiie 
S ub 'h i tpa l jvan  region and mcludev the States 
of Jamtnu A Kashmir, H im 4chai Pradesh, 
Ujtar Pradcih , Bihar, West Hcngdl, S ikkim, 
A tw m , ArunachaJ Piade>h. Nagaland,

 ̂ Manipur, Mcghala>a attd Tiipurn b.*side« 
Punjab, Haryana and Union Territory of 
Chjndigmrh Endemic goitre is also found 
prevalent in certain diMiiCts of Madhya 
P radrth ,  G ujara t ,  Mahar<>sbtra and Kerala. 
According to e^timarc^, 1 40 million people 
arc caponed to severe iodine detic«crKy *«!id 
the actual numlier of por^cns suiTcring from 
goitre eitimated to be around 4 0 million. 
Re^ult^ of turvfvit indicate that ulmosi the 
entire country prone (o uxlinc dcrkiercy.

>» c> The iodi^C'.l vali i* the siji^ple^t anJ  
chc-jpext n’>eihod fui the prevxnfion of g o m e  
and other iodine deliciency disorders. I 'nder  
the National Goitre  Control Prt>grnmmc. the 
Central Government provides »ub%idy to 
meet the expenditure on the following c o m ­
ponent! :

(i) Cott of lodine/Potaisium lodaie 
and other chemicals used in the.

' iodisation of salt.

(ii) Ettablishment o f Goitre Cel) at the 
State Head quarters.

(lii) Health education activities.

It has been a lio  decided by the Govern* 
n^nt o f India to iodise the entire edible salt 
»n the country by 1992 .

1 total number o f  160 plants with a 
production capacity o f  aiouod 25 lakb 
tonnes have commenced manufacture of  
iodised salt in various parts o f  the country.

I
iDtroduction of water transport in Eastern 

and Western side of Bombay
ft

3 4 4 7 . SHRI G U R U D A S  KAMAT : 
Will the Minister o f SURFACE T R A N S­
PORT be pleased to state :

(a) whether Union Government propose 
to start water transport from Gateway of 
India to Trombay and New Bombay on the 
Eastern side and from Nariman Point to 
Varli, Bacdra, Versoha, Malad, Borivali and 
Vasai on the Western side to case traffic 
congestion in the Bombay city;

(b) if so, how soon a decision in the 
matter is likely to be taken by Government;

(c) whether participation o f the State 
Government in the project is also being 
considered and if so, what would be the 
terms and conditions; and

»

vd) whether private parties are also to 
be encouraged to start this scheme and if so, 
on what terms and conditions ?

THE MINISTER OF STATE OF THE  
MINISTRY OF SURFACE TR ANSPO RT  
(SHRI RAJESH PILOT): (a) and <b). 
Union Government does not have any such 
proposal at present. But any scheme which 
is viable and complies with the provisions 
of the Merchant Shipping Act, 195 8 can be 
encouraged.

ic) and (d). Docs not arise.

\Translation\

Purchase of unpublished k tle rf of 
Gandblji

344 8 . D R . C H A N D R A  SHEKHAR
TRIPATHI : 

SHRIMATI M A DH UREE
SINGH :

Will the Minister o f  H U M A N  RE­
SOURCE DEVELOPMENT be pleased to 
state ;
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(a) wbccher Union Government have 
purchased unpublished letters of Candbijt; ‘ 
and

advice o f  Indian Council o f Nfedjcal Re­
search. however, did not find any aBiiferti- 
lity activity in the papaya seeds.

(b) if so, the details of these letters and 
the amount paid by the Government of  
India for their purchase ?

THE MINISTER OF H U M A N  R E ­
SOURCE DEVELOPMENT A N D  M INIS­
TER OF HEALTH A N D  FAMILY WEL- 
FARE (SHRl P. V. NARASIM H A RAO) :
(a) Yes, Sir.

{b) Con^isttDg to 424 items (2 8 7  letters 
and 13 7 telegrams), th e^  papers, covering 
the years February 1909  to December 1946,  
were acquired by cur High Commission in 
London at a public auction held by 

Sotheby’s, London, in December, 1986  at 
a total cc*f of £ I561O0 St. These papers 
throw a new light on the tittle knovrn period 
in Gandh)ji*s lifc>his years in South Africa, 
and they constitute a nriajor new biographical 
source material.

EflTcct of cuDSumptiifn of papaya

3 4 4 9 . DR. C H A N D R A  SHEKHAR  
TRIPATHI : Will the Min iter of HLALTH  
A N D  FAMILY WELFARE be plea^d lo 
state :

(a) whether it is a fact that on the basis 
of the research conducted by ihe Biology 
Department of Gujarat University it has 
been found that reproductive capacity of  
noales can be destroyed by consuming papaya

' seeds;

(b) if so, whether Government propose 
to take advantage of this diKOvery for 
family planning; and

(c) if so , by what time and if not, ihe
reasons therefor 7 ^

t h e  MINISTER OF STATE IN 
THE M INISTRY OF HEALTH A N D  
FAM ILY WELFARE (KUM ARI SAROI 

• K H A P A R D ^ :  (a) The Department of
Biology. Gujarat University claimed that 
crude extracts o f carica papaya seeds have 
the potent anlifertility activity in male rau. 
The laboratory tests conducted at Central 
Drug Research Institute, LuckDow on the

(b) and (c). In view of (a), quMtion 
does not arise.

lEmgUsh^

Teetmotogy loUstoeo for lanDuaUatioo

345 0 . DR, A. K PATEL :
SHRI C. JANGA R E D D Y  :

Will the Minister o^ HEALTH A N D  
FAMILY WELFARE be pleased to state :

(a) the objectives of ‘lechaolog^r missioo 
for immunisation';

(b) (he steps taken to accompUsh i i t  
objectives in a specific period fiaed for the 
same and the target stipulated for 1 9 8 6 -8 7  
and 1 9 8 7 .8 8 ;  and

*

(c) the estimated expenditure on the 
foreign component required in the working 
of the mission ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE (K UM ARI SAROJ 
KHAPARDE) : (a) The objecti^ea o f ihtt 
Mission are to :

(i) Reduce Morbidity and MorUlity 
due IT) diptheria. pertussis, tetanus, 
potiomyetith, tuberculosis, measles 
and typhoid.

(ii> To achieve self-sufficiency in vaccine 
production.

It' is aimed lo achieve 100 per cent 
coverage o f pregnant women with 2 doses o f  
Tetanus Toxoid vaccination and 85 per cent 
of infanu with DPT, Polio, BCG and M eas­
les vaccination by 1990 .

(b) I. Universal Immunization Pro­
gramme was started in 1 9 8 5 -8 6  to acb ie^  
the objectives of the Sub Miasion on Irnmuni* 
sation aod vaccinatioi| under the Techno­
logy Mission. To achieve the objectives the 
steps taken are :
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(0  Cover the country in a phased 
manner. Till 1 9 8 6 -8 7 ,  62  district* 
and 106 Medical C o l i c s  with 
their catcbcneot areas have been 
covered. Durint 1987*88, 90 more 
dittrictf will be taken up.

4

(iO Health Infra*structure in the States 
is being strengthened,

(iit) Cold-chain equipments are being 
supplied to the States to keep the 
vacctoea at the recomooended tem­
perature.

(iv) Health and para medical staff are 
continuously trained under the 
Programme and its implementation 
is cloaely nioniiored.
The targets fixed for the vaccination 
of pregnant wohmd and infants for 
1 9 8 6 -8 7  and 1 9 8 7 -8 8  arc gi\-en 
in the statemeni below.

Under the Sub Missions on produc- 
tioo of vaccii>cs and R D  on the new and 
improved vaccines the following steps have 
been u k eo  ;

(i) Technology cvalualioni for the 
production of measles, polio and 
rabies vaccines have been comple­
ted and. negotiations are in progress 
for the setting up of manufacturing 
units.

(ii) Technology evaluations for hapatitis- 
B and new pertussis vaccine are 
under way.

(ill) For focussed R & D in vaccine 
development a first priority list of  
diseases/projects partiopating insti­
tutions and scicntisu have been 
identified. As for the target for
1 9 8 6 -8 7  and 1987-88  under these 
Sub M iuions are cODCcmed,. they  ̂
are ; m

*
Completion o f detailed nego­

tiations, action for requisite appro­
vals and DPR and engineering for 
the setting up o f  manufacturing 
 ̂units for measles, polio, rabies and 
hapatitis-B vaccines. Activities for 
the construction, procurement of  
equipments and recruitment and 
training of personnel would also 
begin during this period. Local 
trials for new pertussis vaccine will 
be completed and, further negotia­
tions. and consequent actions for 
requisite approvals wilt commence 
and continue during this period. 
R & D projects will also commence 
at the various centres.

(c) So far as the Universal Immunization 
Programme it concerned, external assistance 
is being obtained or channeled through the 
UNICEF, on a set pattern for each district, 
for the following items o f  expenditure :

(i) Additional sUff

(ii) Training

(iii) Health Education

(tv) Supplies and equipment

(v) Transport and

(vi) Contingencies (including Immuni­
zation Cards.)

For all the districu in the country the 
estimated rcquirernent will be about 106  
million dollers. As for the external assistance 
for the two Sub Missions of production of 
vaccines and R & D  of new and improved 
vaccines, a clear picture of the foreign 
component requirements would emerge 
only after the negotiations are com­
pleted. However, the requirements of foreign 
exchange is likely to be comparatively small 
and would possibly be met through the exist­
ing or future bilateral' and multilateral 
arrangements.
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Targets o f  the M ission

«

W ritten Answers

1986-8  7 198 7-Beneficiaries Vaccine

F
Pregnant women n 15.2 18.6

(60) (65)

Infants DPT 15.3 16.9
(67) (75)

Polio 15.3 16.9
(67) (75)

BCG 15.3 16.9
(67) (75)

Measles 5.7 10 0
(25) (4>)

18 8

i

CoostituticHi of Caavery Valley 
Authority

345 1 , SHRI K. RAM AM URTHY : 
Will the MiniJtcr o f WATER RESOURCES  
be pleased lo state :

(a) the rcasoDS for the delay io the 
consCitation o f Cauvery Valley Authority; 
and

(b) the details o f  River Valley Auibo- 
rities that are oow fuoctioning io the 
country 7

*

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SH a N K A R A N A N D ) :
(a) Due to divergent views expressed by the 
States, the proposal has oot bceo pursued,

(b) There is only one authority, namely 
the Narmada Control Authority fuDCtiooiog 

io pursuance of the Narmada Water D is­
putes Tribunal Award.

I
Oo-gofag ocw rallwty lioea

3452* SHRI K. R A M A M U R T H Y  :
i Will the Minister o f RAILW AYS be plewwd 

to state ;

(a) the names o f  all the on-goiog new  
railway lines which have been  included io

top-priority category and for which 60 per 
ccnt of the allocation for new lines being 
given: and

(b/ the ntmes of the on-gt>ing ncvb 
railway lictes for which (he remaining 40 per 
cent o f the allocation is being given ?

THE MINISTER OF STATE O t THE 
MINISTRY OF RAILWAYS (SHRI 
M ADHAVRAO SCINDIA) : (a) and tb}. 
Details o f all the on-gomg Ne^* Line 
ProKCts and the atlocation o f fund* against 
each are furnished in the Pink Bcvok and 
the EUplanatory Memorandum fornoing part 
of the Railway Budget Documents, l  or the 
under mentioned New Lines having priority, 
66 per cent o f total funds under Plan 
Head New Lines have^ been allocated in
19 8 7 -8 8  :

1. Koraput^Rayagada »
2. Kota-Neemuch

3. Bhuj-Naliya

4. Bibinagar*Nadikude
5. Dharamanagar-Kumarghat

6. Silchar-Jiribain
7. Lalabazar-Bhairabi

8. Balipara-Bhalukpong
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lolernatiootl Cooference on 
Traofportatlon Sytiein Stodlei

3 4 5 3 . SHRI K. RAM AM URTH Y : 
Will (be Minister o f  RAILWAYS be pleased 
to ttaie :  ̂ •

0

*
(■) whether his attention hat been 

drawn to the recommendaiions of the 5 -day 
International Conference on Trnnsportation 
Syitem Studies (ICOTSS 86) held in New  
Delhi in December, 1986: and

*

(b) if »o, the action taken/proposed to 
be taken thereon ?

THE M I N I S l lR  OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
M A n ilA V R A O  SC IN D IA ): (a> and (b). 
The recommendations o f the tcminar h a \e  
not yet been received by the Ministry o f  
Railways

A%s)%tanc» to SbippiBt: lodiislry

345 4 . SHR! GOPAL KRISHNA  
THOTA : Will the Miniifer of SURFACH  
TRANSI*ORT be pleaded lo slate ;

(a whether Governmaot have formu­
lated any scheme lo at^tst the Shipping 
Industry which i* sufTeriof losses and be­
coming sick;

(b) if the details thereof; and
*

p

tc) i^hfther theie is any propo^l to 
take over the sick shipT>irig comp-’ nies on a 
temporaiy b*i»is by the Shipping Corporation 
of India 7

THF MINfSTHR OF STATE OF THE 
MINISTRY OF SUR FA CE TRANSPORT  
tSHRI RAJESH PILOT) : (a) and (b). 
Industrial Credu and Investment Corpori(*ion 
of India (ICICI) and tinancial insiituiions/ 
banks have set up a new compary called 
Shipping Credit ainl Investment Company 
of India (SCICI) which would provide 
financial assistance to shipping companies 
in the private sector on the basis of the 
viability o f  their proposals. Jn the case of  
sick shipping companies, the matter would 
be considered on a ease to ease basis and 
suitable rebabilitalioo p ack age  would be

evolved by the'SC IC I if the company was 
found to be potentially viable. Financial 
assistatKe would be provided broadly on 
the rates hitherto being charged by the 
Shipping Development Fund Committee.

(c) N o, Sir. At present there is no sueh 
proposal. ^

Import of rails

3 455 . SHRI GOPAL K R ISH N A .
T H O T A :

SHRI SRIH ARl RAO :
SHRI YASHW ANTRAO

G A D A K H  PATIL t 
SHRI N A R A Y A N  CHOUBEY :

Will the Minister of RAILW AYS be 
pleased to state ;

(a) the amount of expenditure in foreign 
exchange likely to be incurred by the Rail­
way in the import o f rails;

(b the names o f supplying countries;

(c) the indigenous production of such 
rails with its comparative cost vis a vis 
proposed imports; and

(d) the steps taken by' Government 
towards attaining self>sufficiency in indi­
genous production o f  rails ?

THE MINISTER OF STATE OF THE  
MINISTRY OF RAILW AYS (SHRI 
M A DH AV RAO  SCINOIA) : (a) Rs. 32
crores approximately in 1 9 8 6 -8 7 .

(b) Canada, France, South Korea, U .K . 
and Vugoslavta.

(c) 3 .44  lakh tonnes o f rails have been
produced in 1 9 8 5 -8 6  of which Railways 
received 3 ,25 lakh tonnes. In 1 9 8 6 -8 7  
(upto February 1987) 2 .1 2  lakh tonnes 
of rails have been supplied. I h e  cost per 
tonne* o f imported 5 2 kg. > 0  UTS rail 
including custom duty is Rs. 9 0 7 1 /-  and 
that o f indigenous rail o f same quality is 
Rs 8 9 0 0 /* . .

m

(d) Steps are being laken by Bhilai 
Steel Plant to augment productioD of roil
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quality steel and the fioishing capacity in the 
Rail Mill section.

Com pater i sat ion of railway 
retervfitioB at Vlja>awada

3 4 5 6 . SH R l V. SOBHANADREES- 
WARA RAO : Will the Minister o f RAIL­
WAYS be pleased to state :

(a) whether long queues are witnessed 
for reservation at Vijayawada railway reser> 
vat ion office;

(b) whether many tinws despite the 
passengers holding reservation tickets, their 
oames do not find a place on the reservation 
charts;

(c) whether it is proposed to compute- 
rise the reservation .at Vija>awada railway 
reservation ofiBce; and

i

(d) if not, the reasons thereof 7

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
M ADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) N o such complaint has come to 
notice.

(c> if QOt, whether Government propoae 
to develop the passenger lounge to take 
care o f increasing traffic at Vijayawada 
Airpdrt ?

. ‘ t h e  m i n i s t e r  o f  S tA T E  OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAG DISH TYTLF-R) : (•)  A su iem eni if 
given below.

(b) N o. Sir.

(c) Yes, Sir. It is proposed to constnict 
a new terminal building at Vijayawada Air­
port during the Seventh Five Year Plan 
( l 9 8 5 - 9 0 \

Statemeot

The number o f  p au en g ers  em barking

from  an d d ffem b a rk tn t a t  ytjayaw ada

a irp o rt durinf^ J983 'S 4^ i9S 4-S 5 an d  

1985^80

Year

1 9 8 3 -8 4
1 9 84-85  

1985*86

F jn b ark ln t

Pa$$enger9

11525
15570

13895

Disembark ine  

F atsen ters

1 0 6 8 4

14763
13612

(c) and (d). Computerisation o f  reserva­
tions is being extended to various stations 
in a phased manner, according to availability 
o f funds. There is no proposal to compute­
rise the reservation work at Vijayawada 
station for the present.

Passenger lounge at Vijayawada
• Airport

3 4 5 7 . SHRI V. SOBHANADREE- 
SW ARA RAO ; Will the Minister of CIVIL 
AVIATION be pleased to state :

(a)' the extent of increase in passen^r  
traffic to and* from Vijayawada Airport 
during the last three years;

(b) whether the passengers lounge' at 
the airport which was constructed several 
decades back ^is adequate to take care of  
the increased passenger traffic; and

Allocatloci and e ip e o d ltw ^  oa cotts- 
tm ctloa. repair and oialateoaace of 

.NatioMl Higln»a?t

3458 . SHRI V. SODHANADREE' 
SWARA RAO > Will the Minister of 
SURFACE TRANSPORT be pleased to 
state :

* •

(a) the amount allocated and utilised 
for the construction, repair and maioteoance 
of National Highways during the Sixth Plan, 
^ t c - w is e ;

(b) the amount allocated for construc­
tion, repair >and mvintenance o f  National 
Highway In Andhra Pradesh during the 
Seventh Plan and the amount out of that 
released so far; «• •

(c) whether any request has beefi re­
ceived from the State Government to increase 
this amount; and
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(d) if so, whether Goverotneot propose 
to enhance the allocated amount for the 
State 7

T H E  M IN IST E R  O F  STATE O F TH E 
M IN IS T R Y  O F  S U R F A C E  T R A N S P O R T  
(SHRT RAJESH PILOT) : (•) Two state­
ment* indfcatiDg the Statewjse/Unioo Terri- 
tory*wi<e final atlotment and the am ount 
utilised for the construction and nnaintenance 
of  National Highways during the Sixth Plan 
are laid 00 the Table of  the House.

(Placed in Library. 5ee No. L T - 4 0 3 4 /8 7 .)

(b) Detaili  indicated below :

Y e a r

1985*86  

1986  87

Amoumf a tla tt^ d j  

a llo c a tfd  fo r the  

C o^itrvtction o f  

S utioftal High-

1837 82

2 2 5 0 ,0 0
(allocatioo)

(/?/. in fak ht)

Amount released  

fo f  the repair S. 

m atntrnarK e o f  

S a tiv  na / High - 

ways

5 2 6 .62

6 4 3 .8 5

(c) and (d). The fundi demanded by 
the State Ooverr^meni during 1 9 8 6 -h ?  have 
been fully provided

r>eclara((oB af Natfoiuil Htghwayi (n 
A»dhr« Pradctb

3459. S H R f V. SO B H A N A O R E E -
SWARA RAO : 

SHRI BHATTAM SRJRAM A
M U R T Y  :

Will the Minister of SU R FA C E  T R A N S ­
PORT be pleased to state ;

(a) the particulars of  length of roads 
added to National  Highways during Fifth 
and Sixth Plans io A ndhra  Pradesh and 
other States;

(b) (he list o f  roads proposed by 
Government of  Andhra Pradesh 10 be added 
to the National Highways;

(c) since how long these proposals are 
pending before the Union Government and 
the  reasons for such Jong penfJency thcrefcr; 
and

(d) the likely date by >^hich these 
proposals are to be accepted by Union 
Gov*ernmeni 7

T H E  M INISTER O F STATE O F  TH E 
M IN IST R Y  O F  St^’RFA CE T R A N SP O R T  
(SHRI RAJESH PILOT} : (a) N o  road was 
declared as National Highway during the 
Fifth and Sixth Plans in Andhra  Pradesh- 
Stalements I and II giving the requisite 
details in respect of other States are given 
below.

(b) to (d). The G overrm en t of Andhra 
Pradesh have from time to lime requested 
for cUssifying certain State Koads as 
National High>fc«>t. In March. 1985 .  the 
Chief Minister reccm ncndcd  ten proposals 
as per list given.in statement III, measurirg  
a length of 3 .122 Kms. for declaring as 
National Highways However, owing to 
meagre allocation of  funds under the Ccntr«l 
Sector R oads  Programme during 7th Five 
'^'ear Plan, it is not possible at present to 
declare these roads us N a t io ra l  Highways. 
This po^iii< n has since l'>een communicaied 
10 the State Government.

SutemeDt-1

O e ta iii  o f  length added (o A'iafioaa/ H ighw ayf system  during Sth Five Year

P lan  p tru fd

SI. No.

\ .

2,

N K . N o.

IB 

17

Route of  National Highway Length in Kms.

Batotc-Doda-Ki&htwar in J & K.

Realignment of  N .H . N o. 17 
beyond Calicut to Edapally in 
Kerala

107

51

Total 158 Kms.
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Stmtcment-ll

D etails o f  length added to N ational Highway* during the 6th Five Year Flan period

S. N o. N .H . No. Route of Nottooal Highway

K

2.
3.

5.

6.
7.

8. 

9.

10.

31C

51

52

52A

53

54  

12

45A

4B

56

Latent Road in West Bengal and Assam  
«

PaikaO’Tura-Dalu in Assam and Meghalaya

Biahata-Charali'Terpuf-Bander Dewa-Norih Lakhimpur- 

Passighat-Tezu* Sitapani-Saikeaghat

Road link to Itaoagar from Bander Dewa on 
NH . No. 52 in Assam

Badarpur>Silchar<Jirighat>Imphal in Assam and Manipur. 

Silchar*Ai?wal>Lunglai in Assam and Mizoram

Extension o f N H .  N o 12 from Jaipur to BUora in 

Rajasthan and Madhya Prade%h

Link to Pondicherry (VcUupuram :o Pondicherry)

In Tamil Nadu and Pondicherry

Panvcl Uran near N h iva  Sbeva Port Complex (Bombay) 
in Maharashtra

Lucknow-Jagdishpur-Sultanpur^Jaunpur'Varanasi in U.P.

Total :

Length 
in Kms.

235

149

850

25

320

413

466

40

27

:n 5

2810

St«tcnent-!II

Details o f  the roads forwarded by the Andhra Pradfih Government fo r

being classified as N ational Highways

S. No- Name of the road Total length 
in Kms.*

1.

2.
3.

4.

5.

Vijayawada to Machilipatnam
m

Ncllore to'Hubli via Gooty

Kakinada to Jag)dalpur via Rajahmundry.
Bhadrachalam and Venkatapuram

Hyderabad to Venkatapuram via Warangal, Nagaram

Nizambad to Jagadalpur via Jagtial-P^lda^alli-Manthanl 
god Bhopalgpatoain

70
*

370

360
*

2 6 0

280

i
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1

6 .

7,

8 /

9.

10.

Ongole to Raicbur via Giddalur*NandyaI>Kuroool-Uppal
* *

Chittoor to BbaJrachalam via Cuddapab-Markapur*
M acber U* Nagarj una tagar - K haixuna m

Hyderabad (o Chandrapur via ICanmoagar-Manchenyal 
coDoectiDg N .H . IV and N .H . VII

Bhadr«chalam*Chiotur-SilcrU'Cbiatapally-Paderu-Araku*

Vijayanagaram*F»]akonda and Shkakulam oo N .H . V

Naidupci'Tirupaibi-Chitioor conoecting N H . V & N .H . IV

340

6 8 0

3 32

400

130

T o u l 3222

A6%tr%€ efTcct of oier it%e of Antibiotics

1460. OK. H. I. SH A ILrH  : Will the 
Miniucr of H t A lT H  A N D  FAMU.Y  
WELf ARF be pleased to itate :

(a' whether the cner-uibe of antibiotics is 

kiiding lo (he |r«>«ih of drug re\i«t»ni 

orfAnitnit in ihe human body as per latest 
studies made.

(b) whether the medj:al profession 
sufTert from a lack o f information on cuireni 
drug usage and for many of ihem almost 
ihe only source is the medical representatives 
whose only concern is lo tnatkct ihcir parti­
cular brand of drugs unmindful o f the 
adverse drug reactions;

(c  ̂ whether according to the Health 
Action International at least I 8 per ccnt of  
the antibiotics marketed India do not figures 
on the WHO Ittt of essential drugs and the 
availability of an unneco&arily \^ide range 
together with the multiplicity of btand nan>es 
make coriect prescribing more dtflkult; and

(d) if >o. what action is being taken to 
prevent misuse of the^e drugs 7

THE MINISTER OF STATF IN 
THB M INISTRY OF HEALTH A N D  
FAMILY W ELFARb (K UM ARI SAROJ 
K H A P A R D E ): (a> Impiopcr and indiscri* 
minate use o f antiMotics can lead to tl ê 
growth of drug retisiancx orgunism in the 
human body.

(b) This is not true. Qualified nnedical 
perionnal are fully aware o f all aspects of  
tiK drug use. They are fully trained oo the 
subject.

(c) V\ HO*s list o f essential drugs 
Technical Report Scries No. 722  of 1985  
docs not cover all drugs under each thera* 
peutic group including antibiotics which are 
marketed not only in India but also in deve> 
loped countries. While antibiotics figuring in 
W HO’s list of essential drugs cons^idered as 
needs of majority of the population the other 
antibiotics moving in the market would be 
also useful for vulnerable population, the 
infections of whose do not respond to ibe 
antibiolici figuring in the W'HO't hst of 
essential drugs.

(d) The various measures Goveinment 
have tiken to prevent misuse o f antibiotics 
are :

(i) All antibiotics are required to be 
sold against the prescription of 
Registered Medical Practitioner 
only and the violation of this 
condition it punishable under the 
Drugs and Cosmetics Act;

(ii) In Oovernment Medical Colleges, the 
ha2»fds of indiscriminate use and 
its consequences arc taught in the 
Department o f Pharmacology so 
that the medical students on gradu­
ation Medicine are fully aware o l  
all aspects of antibiotics use;
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(iii) Professional bodies like Indian 
Medical Association and Expert 
Bodies like indiao Council of 
Medical Research from tirae to time 
hold ** seminars/workshops high­
lighting the side effects of antibiotics 
due -to irdiscrjmioate use of drugs 
to educate their irtembers; and

(iv) necessary warning and precautionary 
statements including contra-indica- 
lions arc required to be given in 
all the promotional literature in­
cluding package insert of an t i ­
biotics to educaic dcKtcrs and also 
the various “ DCs and *‘ D O N T s’' 
which the patient Nhould follow 
^h31e he is taking an t ib io t ic .

[Tfa»tslation'\

Conversion of \  aranaii-Uhatnl railway
line

3461 . SHKl RAJ K UM AR RAl ; ill 
Ihe Minisler of RM LW AYS t-c plea»«d to 
State :

(a) the am ount provided for conversion 
of V aranasi-bhain i  railway line into broad 
gjuge line for the year 198 7*8 8; and

•

(b) whether GoverLment propo5c to 
provide more funds for the com ple­
tion of  this project ?

TH E M INISTER O F STATE O F  T H E  
M IN IS T R Y  OF RAILW AYS (SHRl 
M A D H A V R A O  SC IN D IA ) : (a) Rs. 6 .5 0  
crores.

' (b) Provision of more funds would de ­
pend on availability of resources.

Surrey for new railway line from 
Sbabt;anJ to Ballia

3 4 6 2 . SH R l RAJ K U M A R  RAl ;
S H R I SA N TO SH  K U M A R

SIN G H  :

Will the M iniitcf of RAILW AYS be 
pleased to state ;

(a) whether a survey wai conducted for 
laying a new broad gauge line from Shahganj

to Ballia and from Shahganj to Azamgarh 
and Mau in U ttar  Pradeah;

(b) if so, the outcome thereof and  the 
time by which work on this line wilJ be 
started; and

(c) if no t,  the reasons therefor 7 .

T H E  M INISTER O F  STATE O F  T H E  
M IN IST R Y  O F  RA ILW A Y S (SHRl 
M A D H A V R A O  SC IN D IA ) : {m) to  (c).
Surveys for conversion of M a u — Azam- 
garh —Shahg^ ij  and Indara — Phephna 
(riear BAliia/ Metre Gauge lines into 
Broad Gauge have been carried out. Both 
the p r o m t s  have been found 
finaiKtaliy unremuoerative and 
being taken up.

to be 
are not

Railway pass foe frcedooi figbters
in L'. p.

3 463 .  S H R i RAJ K U M A R  R A l : W ,| |  
the Minister of RAILW AYS be pleased to 
state :

(a) the total number of freedom hghters 
in Uttar Pradesh provided with railway pass 
facility;

(b) the number of thoie freedom ttghters 
whose cases are still peoding; and

(c) the time by which facility of railway 
pass will be provided to them 7

TH E M INISTER O F STATE O F T^4E 
M INISTRY O F R A ILW A YS (SH R I 
M A D H A V R a 6  SCINDIA) : (a ) to (c). 
Records relating to number of pasaca 
issued to Freedom Fighteri under the 
Scheme currently in operation are main* 
tamed Zonal Railway-wise and  ool State- 
w;se. Freedom Fighters who are eligible for 
the complimentary passes under Ihe Scheme 
are issued passes toon after reccipt of 
applications with prescribed docum eou .

Black-markrtlog of railway tkketi at 
Booil>ay slatluoa

3 4 6 4 .  SH R I RAJ K U M A R  R A l : Will 
the Minister of RAU.W AYS be pleased to 
s u t e  :
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(a) whether Government are aw^re of  
the rackets operating in black>o)arket sale of  
reservation tickets at various main railway 
stations in Bombay which are the starting 
points o f long distance trains; and

(b) if so, the remedial steps taken or 
proposed to elicninale Ibe activities of tbese 
rackets 7

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
M ADHAVRAO SC IN D IA / : (a) Some re­
ports to this effect have been received.

(b) The following remedial steps havx 
been taken :

(0  Regular checks and raids including 
decoy checks are cooducied to 
apprehend the anti-social elements 
indulging in bltck niarkeiing of 
railway tickets. During 1986 , 84  
such persons were apprehended and 
prosecuted. Railway staff found 
connivtog with these persons \%ere 
also uken  up departmentally.

(li) Passengers detected travelling on 
iransfetred reservations mre penalised 
under section 114 of the Indian 
Railways Act. During 19R6, 8 702  
cases of transferred reservations 
^ere detected by Central and 
SVestern Railways and dealt with as 
per law.

(lil) Regular announcements on Public 
Address Systems advising passengers 
to desist from purchasing tickets 
from, unauthorised sources are also 
made.

0 \ ( f  bridge oo railway crossings 
In V  V,

3 4 6 5 .  SHRI HARISH RAW AT ; Will 
the Minister of RAILWAYS be pleased to 
su te  ;

(a) the number of railway crossings in 
U ttir  Pradesh where it is nccessary to 
construct over bridges;

(b) whether the allocatioa made for this 
purpose has been fully utilised by the Stale 
io the past; and

(c) if not, the ariocation made* for this 
purpose during ]9 8  5*86 and 1 9 8 6 -8 7  and 
the amount utilised by the State ?

THE MINISTER OF STATE OF THE  
M INISTRY OF RAILW AYS (SHRI 
M ADH AVRAO SCINDIA) : (a) 3 4

numbers level crossings have been identified
for replacement wiih road over/under 
bridges.

(b) N o, Sir, as far as the allocation to 
Uttar Pradesh State from Railway Safety 
Works Fund is concerned.

(c) Out of the Railway Safely Works 
Fund, an allocation o f Rs. 23 takhs and 
Rs. 151 lakhs has been made to Uttar 
Pradesh State for the >oar 1 9 8 5 -8 6  and 
1986*8 7 respectively. N o  amount has so 
far been utilised by the State.

Appuiatm^nt of MaoaKtng Directors 
of Air India and Indian Airlioes

3 466 . SHRI HARISH RAW AT ;
SHRI AKHT.AR HASAN :

Will the Minister o f CIVIL AVIATION  
be pleased 10 state ;

(a) whether the appointment of new 
Maniiging Directors at Air India and Indian 
Airlines has been finalised.

(b) if so, whether the new Managing 
Directors arc drawn from the ofliccrs of  
Air India and Indian Airlines; and

(c) if not, the reason thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) Whereas Manag­
ing Director o f  Air India has been appointed, 
appointment of Managing Director, Indian 
Airlines is yet to be finalised.

(b) and (c). Appoinlmenti o f Managing 
Directors are made in accordance with the 
laid down proceduie for such appointmenta 
in the Public Sector Undertakings. The 
Public Enterprises Seleciion Board makes 
recommendations after consideriog suitable 
candidates, including internal candidates, 
for the posts. The appointnieDta need not
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neceasarily be restricted to the ioternal 
csodidates.

Qualltj' o f refreshnifDt served on lodian 
Airlines flights

346 7 . SHRI HARISH RAWAT: Will 
the Minuter o f • CIVIL AVIATION be 
pleased to state :

( i )  whether he has received complaints
to the effect that refreshtneot of standard
quality is not served during the flights of  
lodian Airlines in Eastern Sector including 
Lucknow-Patna flight; and

(b) if so. the steps being taken to
improve the quality of refreshment being 
Bcrved at present during Indian Airlines
flights in this sector ?

THE MINISTER OF STATE IN THE  
MINISTRY OF CIVIL AVIATION  
(SHRI JAGDISH TYTLER) : (a) and (b). 
Occasionally complaints have been received 
regarding quality of food served in the 
Eastern Sector from the passengers travelling 
on Indian Airlines* Flights. Although the 
menu composition, quality and quantity of  
meal served by lndi«in Airlines in the Eastern 
Sector arc similar to that provided on the 
rest of their net-work, they could not 
provide hot meals due to non'a%ailability of  
heating arrangenaents on Fokker Friendship 
aircraft. On certain short sectors of Boeing
7 3 7  flights also, hot meals cannot be served 
due to limited time available for service. 
Besides, a few types of meals which Indian 
Airlines would like to serve to the passen­
gers cannot be uplifted from (he caterers at 
small stations as they do not possess the 
required expertise. At Luck now-P»tna 
lector, Indian Airlines serves continental 
breakfast on board lifted from the Airport 
Flight Kitchen, Lucknow.

Despite these coostrahiis, it is the
constant endeavour o f Indian Airlines to 
review the existing menu composition
periodically, lodian Airlines’ qualified
catering officers also provide necessary 
professional advicc and practical demonstra­
tion to their out»idc‘caterers in the Eastern 
Sector, as well as at Lucknow, with a view 
to improving the quality o f  meals served to 
the pgssengcrs.

Ceatrally spoosored flood control 
achemrs in U, P.

3 4 6 8 . SHRI HARISH RAWAT ; Will 
the Minister of WATER RESOURCES be 
pleased to state :

(a) the names of the centrally tponsored 
flood control schemes in operation in Uttar 
Pradesh indicating the amount being spent 
thereon;

(b) whether any such centrally financed 
scheme is being run in hill arcai of this 
State where flood 'control operatiops cgn 
benefit whok of the northern India; and

<c) if not, whether Government will 
consider a proposal to formulate such 
schemes for these areas ?

THE MINISTER OF WAT! R R ESO UR­
CES (SHRI B. SH A N K A R A N A N D ) : (a) 
There is no centr4 lly sponsored floixJ wx>ntrol 
•cheme in operation in L’ltar Pradesh.

(b) Does not ajise.

(c) No such propsal is under considera­
tion at present.

Speed breaker oo NuticNial

3 469 . SHRI VIRDHI CHANDER  
JAIN : Will the Minister of SURFACE  
TRANSPORT be pleased to state :

(a) whether Central Government or State 
Governments construct speed breakers on 
National Highways;

(b) whether these are constructed accord­
ing to any prescribed specificalions;

(c) in case no ipcctftcationt have been 
prescribed whether any Central cleararcc is 
required for the construction of these speed 
breakers, either by State Government or any 
o f its agencie«:

(d) if not, the reasons therefor;

(e) whether accident have taken place at 
several places due to defective ^peed- 
brcakers; and

$

(f) if so, the details in this regard 7
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THE M lN lST liR  OF STATE OF THE  
M INISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH PILOT) : (a) The Govern- 
incni o f India do not permit provision o f  
tpecd breakerf on National Highways which 
are meant for through and fast moving 
traffic and the State G ovtm m enit, who arc 
executing the work on behalf o f  Central 
Government, have been instructed not to 
construct speed-breakers on National 
Highways. However, sometinies speed- 
breakers are provided by Stale Governments 
or their agcnocs keeping in view local 
exigencies of IrafTk:. •

%

(b) to (d). Docs not aiijte.

(e) atid (f:. N o such data is available.

Coa«crsioci of Ahmcdabad-f>clhl railway
line

3 4 7 0 . SHRI VIRDHI CHANDER  
JAIN : Will the Minitier o f RAILWAYS be 
pteaied to state :

(a) the amount provided by Government 
in the SeventH Five Year Plan for converting 
Ahmedabad-Delhi railway line into broad 
gauge;

(b) whether there is a persistent demand 
by the people's r c p r c ^ ta liv c i  for converting 
the aforesaid railway line into broad gauge;

(c) if so, the decision taken; and

(d) ihe time by which ihe work for 
conver» îv>n of this railway line into broad 
gauge will be undertaken and completed?

%

THE M IN IST tR  OK STATK Ol- THE 
MINISTRY OF RAILWAYS (SHRI 
M a OHAVRAO  SCINDIA) : i i )  Nil.

*

(b) to (d). It has ikiI been possible to 
lake up this major conv-ersioci project 
involving very heavy investrrent in view of 
constraint of resources.

■

A C. SiMper coarhes In Soperfa»l/M all/ 
Express Trains

3 4 7 1 . SHRI VIRDHI . C H A N D ER  
JAIN : W'ill the Minister o f RAILW AYS be 
pleased to state :

(a) whether there is any proposal 
to provide Air-Conditioned Sleeper 
coaches in Superfast. Mail and Express trains 
which do not have luch facility; and

(b) if so, the details thereof ?

THF MINISTER OF STATE OF THE  
M INISTRY OF RAILWAYS (SHRI 
M ADH AVRAO  SCINDIA) : (a) and (b). 
A. C. Sleeper Coaches arc provided in 
important long distance Mail/Exprcss trains 
on a programmed basis, as and when such 
coaches come our from the Production 
Shops.

Setting ap of open Universities in States

3472 . SHRI VIRDHI C H A N D E R  
JA'lN : Will the Minister of H U M A N  
RESOURCE DEVELOPMENT be pleased to 
Slate :

(a) whether University Grants Commis­
sion IS setting up open universities in 
some of the States ; and

(b) if so, the names o f  the Stales where 
such universities arc being set up and also 
their functions ?

0

THE MINISTER OF H U M A N  
RESOURCE DEVELOPMENT A N D  
MINISTER OF HEALTH A N D  FA M ILY . 
WELFARE (SHRI P. V. NARASIM H A  
R A O ): (a) N o. Sir.

(b) : Docs not arise.

\EngUih'\

StandardlsatiOD of dental care equipment

3 4 7 3 . SHRI N A R SIN G H  SU R Y A -
W’A N Sl : Will the Minister o f  HEALTH
a n d  f a m i l y  w e l f a r e  be pleased to  
state ;

(a) whcihcT the Dental Council of  
India is unable to pay proper attention, to 
dental education and standardise all indige­
nously manufactured equiptnenti gnd 
materials used for dental care; and

(b) if to. the retsoos therefor 7
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THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE (K U M A R l SAROJ 
KHAPARDE) : (a) It is not corrcct to say 
that Dental Council o f India is unable to 
pay proper attention to dental education. 
So far as dental education is concerned, the 
Council has been discharging its duties and 
functions under the various provisions and to 
the extent of powers given to it under the 
Dentists’ Act, 194 8 . N o recognition to any 
dental institution is given without proper 
inspection.

As regards the standardisation o f all the 
indigenously manufactured equipments and 
materials used for dental care, this doe« not 
fall within 'the purview to the Dental 
CoutKil o f !ndic. The CoutKil has no 
control over the pn deletion or quality p {  
dental equipments and instrun'ents as the 
quality control and standardisation do not 
fall within the purview of the Council.

(b) Does not arise.

Sag$;esti<Mis to dentists to concentrate 
on deHuoridismtioa

347 4 . SHRI NARSING H  SURVA-  
WANSHI : Will the Minister of HEALTH  
A N D  FAMILY WFLFARE be pleased to 
state :

(a) whether the experts have suggested 
that the dentists should concentrate on 
defluoridisation as the body got abundant 
fluoride from various sources; and

(b) if io . the reaction o f Government 
thereon ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAM ILY WELFARE (KUM ARI SAROJ 
K H A PAR D E) : (a) and (b). The requisite 
information is being collected and will be 
laid on the table of the Sabha.

\

PreserTfttioa of aacient moDuroents |o 
Andhra Pradesh

3 475 . SHRI V. TULSIRAM  ; Will the 
Minister o f H U M A N  RESOURCE  
DEVELOPMENT be pleased to state;

(a) whether Ar^baeologtcal Survey of  
India has cooducted a lurvey of Aodbra

Pradesh in respect o f important ancient 
monuments for their restoration, chctnical 
preservation and scientific protection;

(b) if so, the details o f fundi allocated
by Union Government for the purpose io
Andhra Pradesh;

(c) the time by which the reconstruction 
work of important monuments will also be 
taken up ; and

(d)*thc names and detailf o f ancient 
monuments in Andhra Pradesh covered by 
the S u n ey  ?

THE MINISTER OF H U M A N  
RESOURCE DEVEIO PM ENT A N D  
MINISTFR OF H FAi TH A N D  FAMILY  
WELFARE (SHRI P. V, NARASIM HA  
RAO) : (a) Yes, Sir.

rb) During 1 986-S 7  a sum of Rs. 5
lakhs under Non-Plan and Rs. 33 lakhs
under Pl»n have been allocated for the 
preservation of the Centrally protected 
monunr>enis in Andhra Pradesh. Beside*, 
for the annual maintenance and upkeep 
of these monuments an allocation of Rs. 4 
lakhs has been made.

(c) The work of reconstruction of 
important m o n u n ^ is  tamely Ramappa 
Temple, Palampet, Kudavalli Terrple and 
P a p a n a t i  group of Ten.plcs at Alampur is 
already in progress.

(d) The following centrally protected 
monuments in Andhra Pradesh have been 
identified for special aitention during th® 
Vllth Plan for their restoration, prcservatioo 
and scientific protection ;

(i) Ramappa Temple, Palampet.

Cii) Thousand pillared temple, Haoam- 
konda.

(Hi) Fort and Palace at Chandragiri.

(tv) Vir Bhadraswami Temple. Lepaksbi.
w

(v) Gateway of Fort, Warangal.

(vi) Kudavalli Sangameswar Temple. 
Alampur.

(vii) Papnasi group of Templet, Alampur. 

(viii) Golkonda Fort,
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RelmbarfeiBeot of smoont to Har>ana 
, .ipeot ofi S. Y. L. Caoal

3476 . SHRI V. TULSIRAM  : Will ihc 
Mlntifcf o f WATER RESOURCES be 
plemsed to ttaie :

(a) whether Oovernmcnt of India have 
decided to bear the entire cost of Sutlej- 
Yamuna Link Canal and refund to Haryana 
Government the amount spent lo  far on this 
project by Hsryana Government: and^

(b) if to , whether Government of India 
propo»e to take over any such project in 
other States ?

t h e  M IM S T fR  OF WATER 
RESOURCES (SHRI B. SH A N K A R A -  
N A N D ) : la) Ye*. Sir.

(b) 73 cases for compensation were filed 
on South Central Railway during the years
1984. 1985 and 1986 .

(c) 49 cases were settled and 24 ca&cs 
arc pending. Out of 49 eases settled, 37 
cases vkXTc rejected as railways were not held 
liable.

(6) The claims for compcrsafion arc 
decided^ by Claims Ccnr'mis5ioners who 
function urder the lespective Slate Hiph 
Courts. Though the legal procedure for 
deciding ca^es o f accident comrcnsation  
claims tends to  be timc conJ^urrinp, as ihe 
correct claimant has to be dcctded, the 
Railways pur<;ue ihe cases wiih the concern­
ed Claims Commissioners with a view to 
e ip ^ it e  ihcir settlement.

(b) N o . Sir. F!ealth care for women io tribal areas

Co«pc«satioci to Tlclims o f ralNajr 
acei4evlt o«i Soatk Crvtral

^  K«ll»ar

3477 . SHRI V. TULSIRAM  : Will tbe 
Minister of RAILW'AYS be p i c a ^  to state :

(a) whether Government are aware lhai 
tbe persons ir\jureJ by train accidents and 
the family members of the deceased have to 
face difficulties in getting compensation 
claims;

«

(b) the number o f such cases o f claims 
filed during the last three years in South 
Central Railways:

(ci tbe number of cuses settled, pendmg 
settlement aod rejected, together with the 
reasons for tbe cases which are pending: and

/
id) the steps taken to dispose of all the 

pending cases expeditiously to avoid 
harassment to the claimants 7

THE MINISTER OF STATE OF 
THE MINISTRY OF RAILW AYS  
(SHRI M ADH AVRAO  SCINDIA) : (a) 
There ii no delay oo gccount o f the 
Railwgyi. Legal procedures have to be 
followed by tbe Clatmt Commiatiooert while 
deciding the paynr>ent of compensation to the 
correct succesaor and this takes time.

3 4 7 8 . SHRI V. TULSIRAM : Will tbe 
Minister of HF.ALTH A N D  FAMILY  
W'ELFARF be pleased to stale :

*

(a) whether Government are aware that 
health care for women in tribal areas in the 
country is in a bad state:

(b) if so, the names of 
such a situation is prevailing;

States where

(c) the steps taken/proposed to be taken 
by Govemmen! to improve the health of  
women in tribal areas in the country and 
particularly in Andhra Pradesh: and

(d) whether some fmancial avsistance has 
been allocated to each State, if so, the details 
thereof. State-wise ?

THE MINISTER OF STATE IN THE 
M INISTRY OF HFALTH A N D  I AMU Y 
WELFARE (K U M A RI SAROJ

'K H A P A R D E ) : (a) and (b). Yes Sir, health 
care tn general in tribal areas is inadequate.

(c) (i) Guidelines have been issued to 
the States including Andhia 
Pradesh to establish sub-centres, 
primary health centres/community 
health centres in tribal , backward 
aod hilly areas in preference to 
plain areas. •
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(ii) In the tribal areas, the ininimum 
qualificatioa for wonMn’s nomina­
tion lo ANM course* has been 
relaxed.

(d) Financial assistance is provided to 
the States for the iaiplenientation of Centrally 
Sponsored Schemes in the tribal areas (TSP). 
A statement indicating the State-wise 
allocations made in respect of important 
Centrally Sponsored Schemes during^J 985*F6  
and 1986-87  for the tribal areas (TSP) is 
laid on the Table o f  the Hou>e.

(Placed in Library. See No. L T -4 0 3 5 /8 7 .)

.Recommeiidadons of Major Ports 
Reforms Coonaittee

3 4 7 9 . SHR! BHATTAM SRIRAM A-  
M URTY : Will the Minister o*“ SURFACE  
TRANSPORT be pleased lo slate :

(a) whether the Major Ports Reforms 
Committee has submitted its recommeada’ 
lions; and

(b) if to, the details thereof ?

. THF MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH PILOT) : (a) Yei. Sir.

*

(b) The recommendations made by the 
Major Ports Reforms Commttfee mainly 
relate to Port Organisation and Administra­
tion. Financial Managenter.i, costing and 
pricmg o f  port services, industrial relations 
•nd  productivity, development and m odem i- 
Mtion. port operations and multimodal net 
work and infrastructure.

EM I' coach*, for Suburban S»ctloii 
of Bombay

3 4 8 0 . SHRI ANOOPCHa KD  SHAH ' 
'W ill the Mioisier of RAILWAYS he

to state : y

(• )  the number o f E. M. U. coachen 
provided dutin« 1 July, | 9 > 6  to 31

Section o f  fiv>mbay;
4
(

(b) the n u m ^ r  o f  EM U cogcbei to be

provided from 1 January; 1987  to 30 June,
. 1987 and for the whole year o f  1987;

(c) whether a plan was approved to 
provide 50 coeches during 1986 , If to , the 
number of coaches supplied during 1 9 8 6 ; 
and

(d) if the number of such coactes provid­
ed is less than 5 o, the rtasons therefor 7

THE MINISTER OF STATE OF THE  
bnNISTRV OF r a i l w a y s  t.SHRI 
M ADHAVRAO SCINDIA) : (a) lo <d). The 
earlier expectation that 50 EMU
Coaches would be placed on liDe on the 
Suburban Section of W'estern Railway 
during 1986. Aguinst this expectation, after 
taking in overall view of the requirements of 
Central and Western Railways, it was poaii- 
ble to pUce only 2 3 cojches on line. All 
thc^e coaches were placed on litie between
I January and ?o Jure. 1986 and no more 
were placed on line between 1 July to 31 
December, 1986.

As far as 1987 is concerncd, Tt Is 
expec^f^d that 9 coaches will*be placed on 
line between 1 January and 30 June. 1987  
and 18 mofe during 1 July to 31 l^eceml-er, 
198*^, making a total of 27 .

Kei>dri>a >'i4«alayas
«

3 4 H .  SHRI C IUNTAM ANI Jt NA :
SHRI AM ARSINH RATHAWA ; 
SHRI D. L BAITHA :
SH R I  K. P R A D H A N I  ;

Will the MiniMcr of H U M A N  R ESO U R ­
CE DEVELOPMENT be pleased to state 
the number of Kendriva VidyaUyas which 
arc functioning in the country as on 31 
Decen>ber, 1986. State*wise 7 «

THE MINISTER OE H U M A N  
RESOURCE ' DEVELOPMENT A N D  
MINISTER OF H E a LTH A N D
F a m i l y  w e l f a r e  (Sh r i  i*.
NARASIM H A RAO) : As on 3 1 . 1 2 .1 9 8 6 .  
6 3 0  Kendriya Vidyalayas were 'functioning 
in the country. Siaie-wi»c list o f Kei>dfiy« 
Vidyalayas is given in the itatement betow.
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Statement

Sta t§ -w ite  D istribution o f  Kendriya
Vidyolayas as on 3 J J 2 J 9 8 6

SI.
N o.

Naine o f States/U Ts. 
ft

Number of  
Keodriya 

Vidyalayas

1 . Andhra Pradesh 33

2 . Assam 35

3. Bihar 42

4. Gujarat •29

5. Haryana 15

6 . Himachal Pradesh 1 2

7. Jammu and Kashmir 2 1

8 . Karirataka 23

9. Kerala 2 0

1 0 . Madhya Pradesh . 58

1 1 , Maharashtra 40

1 2 . Stanipur 5

1 3. Meghalaya . 6

14. Nagaland 3

15. Orissa 17

16. Punjab 31

17. Rajasthan 36

18. Stkkira I

l ‘>. Tamilnadu 25

2 0 . Tripura 5

2 1 . Uttar Pradesh 8 6

2 2 . West Bengal 38
23 . A ^  N Island. Portbiair 2

2 4 . Arunachal Pradesh 6

25. Chandigarh 6

76. Delhi 28

27. Goa, Diu, Daman 4

28 , Pondicherry 2

2 9 . Miroram 1
*

Total :■ 6 3 0

IXrtct train conncctlcM to district
liradfiarlers by rail link

(a) whether South Eastern . Railway has 
a proposal to provide direct traio coDitection 
to all the district beadquaricrs served by rail 
link io Orissa;

•

(b) if so, the district headquarters ser\ed  
by rail link in Ori&sc which have been con­
nected by direct trains so far; and
4

(c) Ibe delailt ibereof T

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILW AYS tSH Rl 
M ADH AVRAO  SCINDIA) : (» )N o . Sir.

(b) »nd (c). Cuittck, Puri. BaUsore and 
Dheokanal are connected by direct traio* 
with Bhubaneshwar.

Viifrt Ni«ias

.^483. SHRINJATI JAVANTI PAT- 
NAIK : Will the Minister of RAILWAYS  
be pK*ased to state :

( 4 ) ihe number of Rail Yairi Niwas 
under construction at present;

(b) the location o f  such Yairi Niwa&:

(c) uhether there is a need to set up 
more such Yatri Niwas; and

(d) if so, the steps proposed to be taken 
in this regard in Seventh Plan *ki

in Orissa

3 4 8 2 . SH R IM a TI JAYANTI PAT- 
NAIK : Will the Minister of RAILWAYS  
be pitaicd to state :

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILW AYS (SHRl 
M ADHAVRAO SCINDIA) : ^a) and (b). 
One Rail Yatri Niwas is under construction 
at New Delhi Railway Station.

(c) and (d). Another Rail Yatri Niwas at 
Howrah has been included in 1987-8 8 

Works Programnae.

Voluntary oritanisaticms to check 
. adnlteratloD In food articles

3 4 8 4 . SHRl K. PRADH ANI : Will the 
Minister of HEALTH A N D  FAMILY  
WELFARE be pleased to state ;

(a) whether Government propose to 
encourage private and voluntary organi­
sations to run offices and institutiooa
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to check adulteration and ipuriouj 
mijiing of harmful ingredients in food  
articles all over the country;

'(b) (he steps being taken to increase 
awareness in suwb nmtiers; and

(c) whether any prograa«me exists for 
giving any financial assistance to these 
voljniAry organisations involved in chccking 
food adulteration ?

THE M IN iS T tR  Oh STATE IN 
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE (K U M A R l - SA K O l 
KHAPARDE) : (;>) Uuder the provisions 
of Prevention of 'Food AduUcratioo Act, 
195 4 (amendment, I y 8 6 ) tae co*uuroer/ 

consu n:r  orgin isiiion  arc ennpowercd to 
d r a w  samples of food ab ides anJ to institute 
cuses in the court of law.

(0) The Government h^s taken following 
steps to incrca^ consumer av^arencss in 
tajkting problem of food udLiticratk>n :

( I )  S'atutory Cumiaittee formed by 
the Central Government to adv>«« 
Central Government on matters of 
implemernation o f Prevention of

# Food Adulteration Act, 193 4,
gives five reprc<ientations to the 
consumers.

(ii) A number o f folders/leafles^ have 
been published highlighting the role 
of consumers and outlining simple/ 
quick tC'its for detection of  
adulterants

(ill) Exhibitions are organised at a 
natio'^al level where consumers are 
informed of vari >us provisions of  
Prcvenlfon o f  Food Adulteration 
Act, Tests for detection df adulte­
rants are aUo dem^n^t'afed.

(c) There is no such proponL

Survey on Ibfaot uiQrt«Hiy

34S3. SHRI C . M ADH AV KEI>DI : 
Will the Minister o f  HEALTH A N D  
FAMILY WELFARE be pleased to state :

(a) whether a turvey is being conducted 
in 8 0 0  villages o f  five Stales to find out 
iC4S0 Cka for high rate o f  iafaol mortality;

(b) whether this survey will also cover 
Kaira District o f Gujarat which is reported 
to have highest rate of infant mortality in 
the country; and

(c) if so. the details thereof 7

THE MINISTER OF STATE OF THE  
MINISTRY OF HEALTH A N D  
FAMILY WELFARE (KUM ARI SAROJ 
K H A P A R D E ): (a) to (c). Ye*. Sir. Family 
Planning Foundation is conducting Survey 
over 8 00 villages in 3 3 districts o f  Uttar 
Pradesh, Madhya Pradesh, Orissa, 
Karnataka, Maharashtra. Kaira District in 
Gujarat State is rot covered in this 
Survey.

Plea to baa sex determioatkut CetU

3486 . SHRI LAKSHM AN MAL LICK : 
SHRI NIRM AL KHATRI :

W'lll the Minister of HEALTH A N D  
FAM ILY,W ELFARE be pleased to state :

(a) vvhfiher a strong plea to prohibit 
private cimics and doctors from conducting 
amniocentesis or 'sex determination* tests

made a t  a crosi’sectiofuil e&perts* 
meeting convened by Government recently; 
and

(b) if so. the details letarding the 
opinions expressed in this regard and th« 
reaction of Government thereon ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE (K UM ARI SAROJ 
KHAPARDE) : (a) Yes. Sir.

(b) A meeting on Sex determirutioo 
tests and Amniocentcsts was held oo  
1 9 -1 2 -1 9 8 6  in -N e w  l>clhi. There waa 
consettsu^ of opinion amor>g nr>embers that 
ihe«e tests should be banned in the privaU 
sector organisations like Nursing HonMt* 
clinics etc and these should be limited to 
selected Government research mstitutkmt 
and hospiu ls to be licensed for the sam«. 
The meeting also recommended that there 
should be a comprehensive legislation, having 
in>built mechanism for an infraatructure for 
cfTective implementation o f the legislation.

In view of above a committee has been 
contiinited which will go into this quMtion 
in detail.
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D«T«l09a M t of porU lo KcraU

3 4 8 7 . SH R l K. M O H A N D A S : Will 
ibc Minuicr of SURFAC E . TOANSTORT  
be p lcued  to »tate :

(*) the name* of ibo ports in Kerala 
wbtcb arc sotDS lo be <lcvclope<l io ihe 
coming iwo years; and ^

(b) the aroouot >^bich ha» been earmark­
ed for ihi» purpose ?

THE M lN tST bR  STATE Oh THE  
MIMISTRY OF SURFACE rHANSTORT  
(SHRl RAJbSH P l U ) l )  : (a> (b>.
AriK>Df the poru lo Kcrvla. ibc Centrai 
Ooirernnicnt is retpoowble for ihe develop­
ment of the Purl of Cocbin only for wbicb 
a proviaiou of R*. 17,22 ciorcs ha* been 
made in ibe Atvoiial Plan lVtt7*8 8 . The 
provttion for Cochin Pori in ibe Annual 
Plan of 1 ^8 8 - 8  9 <̂ >ll be known only wben 
the annual plan o f lV » 8 -8 9  i% iinaUscd.

Airportt uadrr co»atr«clion la Kerala

the *St4Ueunan* dated 5 February ,  1987 
under ibe caption X^omimters no  maicb for 
touts ' ;  and

3 4 8 8 .  SH R t 
the M inuw r of 
pleased to state :

K. M O H A N D A S :  ill
CIVIL AVIA I ION be

(a) Ibe deiailf o f  (be new an ports under 
conatructjoo a» w'ell as under cons4<^ration 
in Kerala during ibe Seventh Plan; and

(b) the total outlay - for tbene projects 
and the licne-schedule of completion ?

J

THF MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION  
(SH R l JAOOISH TVTLfcR); (a) and 
ih). An airport tt  Calicut (Karipur) 
in Kerala is. at present, under coestruction 
at an ettimatcd cost o f  Rs. 22.41 crores. 
The Airport is cxpected to be ready by tbe 
3 ls i  of D e tm b e r , 1987.

A ctlvltks of loats dcspilr CooipvtcrtsatfMi 
lo rallwa^r raarrmtioitt

3 4 8 9 , SH R l M URLID H A R  MANE : 
Will the Minuter o f RAILW AYS be pleased 
to state :

(a) whether OovernmentU attention has 
been drawn to Ibc news item appearing in

t
(b) if so. tbe  reaction of G o v ^ n m e n t  

and  action taken in this regard ?

T H E  M IN IS T E R  O F  STATE O F  T H E  
M IN IS T R Y  O F  R A ILW A Y S (SHRl 
M A D H A V R A O  SC IN D IA ) : (a) Yes, Sir,

<b) The report pertains to the happen­
ings on 4th February, 198 7 at the Railways 
Computerised Reservation Centre at New  ̂
Delhi,

After installation of the Coropuferised 
reicrvaiion system, the average service time 
per requisition slip has come down to
2 minutes a& against 4*5 minutes in the 
manual system. Conse<juently. the queue 
lengths have also come down from 3 5-40  
persons under tbe manual system to 10-12 
persons under the computerised system.

During the period 2nd to 5th February.
1987 , a higher capactiy computer was being 
commissioned with a new to computerise 
retervations in Delhi srea for a number of 
additional trains. During the >proc<ss of 
switch over, the number of tenninals got 
reduced. This resulted in some increase in 
the waiting time and the queue lengths. 
Normal working however got restored from 
6.2 .87.

As regards operation of louts^ surprise 
checks are being conducted by tbe C om m er­
cial Officers* Vigilance Organisation and 
Anti*fraud organisation of  the Railways. 
The checks conducted by N orthern  Railway 
■gainst the activities of  touts are yielding 
good resu lu  and during the period 1 .10 .86  
to 15.2.87, 42 touts were apprehended and 
handed over for prosecution to tbe po/ice 
under Section 1 1 4 -A of the Indian Railways 
Act.

Financial aaslstaocc for exccotloa of 
Irrigation projects of Maharashtra

.3 4 9 0 .  S H R l M U R L ID H A R  M A N E  : 
Will the Minister of W A TER  R E SO U R C E S 
be pleased to state ; .

(a) whether some major and medium 
irrigation projects of  M aharashtra  have been 
delayed for want of funds;
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(b) if to , the details o f these projects;

(c) whether Union Government would 
consider providing finaocUl assistance to the 
State Government for completion o f these 
projects; and

(d) if not, the measures proposed by 
Government for expeditious execution of  
these projects and for ensuring much, 
needed irrigation facilities to the State ?

THE MINISTER OF WATER RE­
SOURCES (SHRI B. SH A N K A R A N A N D ) : 
<a) and (b). Many of the on going projects 
are behind schedule, mainly because of  
inadequate funding.

(c) aod (d). Irrigation projects Rte 
planned, funded and implemented by the 
State Govcrnmenu and Central assistance is 
given in the form of block grants aod loans 
for the State’s Plan. The State Go\*trn' 
ments have been urged to prioritise the pro> 
jecu  for optimal allocation of avatlable 
resources and provide adequate funds for 
completion of on-going projectes which are in 
advanced stage of implementation. The 
Union Government is earmarking the outlays 
for important projects and is also arranging 
external assistance, wherever possible, to 
step up resources. Important projects are 
being closely monitored by this Ministry.

Setting up Magnetic Vaa line by 
lodiao Airlloes

3 491 , SHRI K, RAM A CH A NDRA  
R E D D Y  : Will the Minister of CIVIL 
AVIATION be pleased to state :

(a) whether the Indian Airlines ts 
preparing to set up a ‘Magnetic Van line* 
to  transport passengers between Domestic 
airlioes and International Terminal in New  
Delhi;

(b) whether it is a fact that the cost of  
this ‘Magnetic Van line* will be about 35 to 
40 crores of rupees; and

«
(c) if so, what is the compelling necessity 

for the ^Magnetic Van line’ 7

THE MINISTER OF STATE OF 
THE MINISTRY OF CIVIL AVIATION  
(SHRI JAGDISH TYTLBR) : (a) N o, Sir.

(b) and (c). D o  not arise.

[Translaiioit]

New milfiay Jineb lo Bihar

3 4 9 2 . SHRI SHIV PRASAD SAH U : 
Will the Minister of RAILWAYS t>e pleased 
to state ;

(a) whether there is a propo^l to 
convert Ranchi-Lohardaga narrow gauge 
line into broad gauge tine and to lay broad 
gauge hnes from Lohardaga to Tori and 
from R«nchi to Koderma via Hazaribagh in 
Chhota Nagpur tn Bihar; aod

(b) if so, by what time the wdVk on 
the»e lines will be completed 7

*

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILW AYS (SHRI 
M ADHAVRAO SCINDIA) : (a) and (b). 
Surveys for the suggcited gaage conversion/ 
new lines have been recently completed. 
The projects have been found to be tloan* 
cially unrcmuncrative. Due to severe cons­
traint o f resources there it no proposal lo 
take up CO!istruction.

[E Jtftish]

Foreign collahoralnrii* latloroca cm 
loedical research io India

3495 . SHRI VISHNU MODI :
SHRI JITENDRA PRASADA :

Will the Minister of HEALTH A N D  
FAMILY WELFARE be pleaved to su te  :

(a) whether in India ti>ost o f tt>e 
medical research work is being undertaken 
on collaborative basis with one or the other 
country with the attisiaocc of W H O ,USA ID, 
Rockfeller, Ford Foundation and Colombo  
Plan;

(b) whether the foreign collabofglort 
influence, in a big way, ^opics for research 
having relatively less importance to India 
and more v iu l for them; and

»
(c) if to , what steps Oovenunant arv 

taking or propose to take to sec that topics 
o f vital importance for our country are given 
prefereoce for research 7
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THE MINISTER OF STATE OF  
t H B  MINISTRY OF HEALTH A N D  
FAMILY WELFARE (K UM ARI SAROJ 
K H APARDE) : (a) It is not true that most 
of the mcdical rcsc»cb in India is being 
undertaken on a collaboraiive basis with 
Tereifn countries or international aganctes. 
It‘ is, however a fact that some work of  
hion>edtca] rcsrarch is t>etng undertaken in 
collaboration with international agencies, 
such as, WHO or with foreign countries 
under bilateral agreement in specific areas.

.

(b) and (c). Foreign collaborators do  
not influence in any w»y the lopics of colla­
borative research. Such lopics are decided 
on the bsft« of mutual interest, relevance 
to the Indian context, special need for 
foreign ds^ist«ince in terms of technology/ 
etr>eniie^equipment/reagents which are not 
available in India In respect of WHO and 
other internatTonal agencies, only those 
projects are considered which are prop<'sed 
by Indian inve%iigator4/in>tituitoos.

\ncrtm*t In Cancer cases

‘ 3494 . SHRI VISHNU MODI :
SHRI BANW ARI LAL

PUROHIT : 
D R. H. L. SHAILESH :

Will ihe Minister o f HEALTH A N D  
FAMILY WELFARE be pleasetl to slate :

(a) whether the attention of Government 
has been drawn to a news item captioned 
•Cancer cases will treble by 2 0 0 0  as 
repor»ed in ihe *Hinduttan Tunes* dated
2 Febfi’ary, I9K7;

(b) whether according to the World 
Health Organisaiton, cancer disease will 
bcconve number ohe killer if not checked 
at early stage;

ft

(c) the reaction o f  Ciovernmeni on this 
report; and

(d) what further steps Oovemment 
propose to take to arouse public awarertesii,* 
launch a country-wide cancer detevfion 
campaign, increase cancer control facilities 
and lake other measures to reduce Incidence 
of oral, breast to d  ccrvic cancer ?

T H E . MINISTER OF STATE IN  
THE m In ISTRY o f  HEALTH A N D  
FAMILY WELFARE (K U M A RI SAROJ 
KHAPARDE) : (a) and (b). Yes. Six.

(c) and (d). The National Cancer 
Control Programme has been launched in 
India for Primary Prevention o f  cancer, 
diagnosis and treatment arid distribution 
and extension o f  ser>cices through Regional 
Cancer Centres and medical colleges. The 
Non-Oovemnnent organisations have also 
been involved in the Programme. It is 
proposed to activate the programme further, 
for which an allocation o f  Rs. 2 0 .0 0  crores 
has been made for the 7th Five Year 
Plan. A National Cancer Control 
hat also been set up to guide the activi^es 
of the Cancer Research and Treatmery 
Propramtne.

«
Air services for Ajmer

3 4 9 5 . SHRI VISH NU MODI : Will 
Ihe Minister o f  CIVIL AVIATION be 
pleased to state :

(a) whether there is a proposal to 
provide air services to the holy city of Ajmer 
in Rajasthmn;

(b> whether it is a fact that suitable 
land has been selected at Ajmer for the 
construction of an Airport: and

(c) if so, when the construction work 
at Ajmer is expected to be t^ken up by 
Government and the likely date by which 
air services would t>e provided to the holy 
city of Ajmer 7

THE MINISTER OF STATE OF THE  
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) Yes, Sir.

(b) N o. Sir.

(c) The two new sites identified by the 
local authorities for the proposed construc­
tion of an airport have not yet been inspec-

. ted. Since National Airports Authority has 
merely offered *to provide tejhnical consul­
tancy, it will be diflScult to indicate the time 
frame for the development o f ao airport.

Deepenlnff and expansion scheme of  
Vlsakhapatoani Port

3496 . SHRI E. AYYAPU R E D D Y  :
. Will the Minister of SU R FA C E  T R A N S ­

PORT be pleased to state :



223 Wrtttgn An$w§r§, MARCH 19, 1987 Writun 224

(a) whether the Minerals and Metals* ' 
Trading Corporation has formulated a 
tcbem t to deepen Visakhapatnano Port and 
to expand chc Visakhapatnam outer harbour;

(b) if »o» the deuiU  thereof and. the 
estinnated cost thereof; and

(c) whether the proposal of the Corpo­
ration for a long ternj contract with Japan 
ta feasible only if the Port is deepened for 
receiving t .7 0 ,0 0  DW T class vessels as a 
condition laid down by Japan ?

THE MINISTER OF STATE OF THE  
MINISTRY OF SURFACE TRANSPOIIT  
( ^ R l  RAJESH PILOT): (a) and (b). A 
icftemc to deepen the Visakhapaiotim Port 
has beco irtcludcd in the Seventh Five Year 
Plan of the Port. The detailed project report 
has not been prepared.

(c) The Japan steel mills have bceri 
requesting for the deepening of the port in 
the negotiation with the MMTC to enable 
them to have freight advantages in the 
transport of ironore.

InfrodoclioQ of automatic tickel p r ln ten

349 7 . SHRI E. AYYAPU REDD V  : 
Will the Minister of CIVIL A V IA n O N  be 
pleased to state :

(a) whether the Indian Airlines proposes 
to introduce autcmatic ticket printers at all 
its major sales outlets under a phased 
programnne;

(b) if so. the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) Yes. Sir. The 
Indian Airlines ptoposes to introduce auto- 
nutic ticket printers at the stations where 
C R T. facility is available.

(b) At present automatic ticket printers 
are installed at Delhi. Bombay, Calcutta and 
Madras. - By August, 198 7 . automatic ticket 
prioters are proposed to be installed at 
Bangalore, H><lcrabad, Srinagar and tub* 
tequeatiy at other important C.R. 1. stations.

Rclaxatioo in secttrlty c l ic k s  foe 
V iP i at Airports

3 4 9 8 . SHRI E. A Y Y A PU  R ED D Y  : 
Will the Minister o f  C IV IL  AVIATION be

pleased to state whether there are proposals 
to dispense with aecurity checks for Members 
of Parliament. Members o f Assemblies and 
Officers travelling on Goveroateot business 
by inrroduclng identi flea lion cards so that 
congestion at major Airports during peak 
hours is avoided 7

THE MINISTER OF STATE OF THE  
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : No such proposal is 
under consideration.

Incooie of Ma}or Pori Trattt doriag
I V» 6

3 4 9 9 . SHRI E. AYYAPU RED D Y  : 
Will the Minister of SURFACE T R A N S­
PORT be pleased to state :

(a1 the income earned by the various 
major Port Trusts during the year 1986; 
and

(b) whether there is any uniform lev'el 
of tariflT formulated and implemented by all 
the Port Trusts 7

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH PILOTl : (a) The ftnancial 
year of the Porm is from April to March. 
The accounts for 1986*87 will be comptled 
after >U t March. 1 98 7. According to the 
audited accounts of 1 98 5 -86 . the total 
income earned by the Mujor Ports is as 
follows ;

Name of the PoM

Bombay

C alcutu
Cochin
Kandla
Madras

Mormugao 

New Mangalore 
Paradtp *
Tuticorin 

Vitakhapatnam

Total ir^ome 
(Rs. in lakbs)

2 0 6 9 3 -5 3

1 4 6 5 3 .0 5
3 2 6 4 .3 8

4 5 2 4 .8 6
*9869.50

4 1 6 7 .7 1  

141 K06  

3 0 0 4 .2 3
1 5 1 2 .8 5
7 1 7 2 .8 5

(b) N o , Sir. Each^ Port has its own 
tariff rates.



325 AMtw^ PHALGUNA 2 t .  190S (SAKA) H W m  Answer. 226

Proposal Co clieck maihroom groirth 
of Profettlooftl Colleges

3 5 0 0 . SHRI SRIBALLAV
PANIG RAHI : 

SHRI V. S. VIJAYA-
R A G H A V A N : 

SHRI LAKSHM AN MALLICK :

Will ihe Minister o f  H U M A N  R E­
SOURCE DEVfcLOI>MENT be pleased lo
ftUte :

(a) whether there is any proposal under 
ihe consideration of Government to enact 
lefislation to check the mushroom growth 
of sub-standard private Ergrncering Colleges 
aod Polyfcchnfcs in the couotry;

(h) whether any study has been conduc* 
led by Government or the reports have been 
sought for from various Statcj* in this regard; 
and

(c) if so, the details legarding the polky  
and programme keeping m view the factors* 
if ideniftKd, responsible in «his regard 7

THE M IM STFR  OF H U M A N  
RESOURCE DEVELOPMENT A N D  
M IN ISrER  Of HEALTH A N D  FAM ILY  
>^^Lf ARE (SHRI r . V. NARASIM H A  
RAO) : (a) Yes, Sir.

(b) A National U  or Wing Group was set 
up by the Co ordinaiirg Conrmitiee o f All 
India Council for Technical Education in 
November, 1985 to exim ioe ihe matter to 
detail and make recommends lions. The 
Group has ciamm ed this matter and sub­
mitted its report. The necessary information 
and reports have also teen iiought from 
various State* from time to time to ascertain 
the facts in this regard.

(c) The National Policy on Education—
1 986 lays down that the All India Council 
for Technical Education will be veited with 
statutory authoiily for planning, formula­
tion and the maintenance of norma and 
standards, accreditation, fundii^g o f  priority 
ureif. monitoring and evaluatioo. nuiintain- 
ing parity o f  certificition and awards and 
ensuring the coordinated and integrated 
development of technical and managrment 
education. Programme o f Action for the 
imptementation of the National Policy

stipulates that an appropriate legislation will 
be introduced hy the Central Government 
for vesting the All India Council for Techni­
cal Education with statutory authority to 
play the roles assigned to it by the National 
Policy, adequately and effectively.

Overbridges on National HiRhway
No. J7

3 5 0 1 . SHRI MULLAPPALLY RAM A- 
C H A N D R A N  : Will the Minister o f S U R ­
FACE TRANSPORT be pleased to state :

(a) ihe details of ovcr-brldges on Nation­
al Highway No. 17, the con.struction of  
which was included in the Annual Plan for 
1986*87;

(b) the allocations made for each pro­
ject during 1986-K7 and the respective 
amounts utilised as on 31 Deterober, 1986;

(c) whether the work cn the C'homde 
over bridge at Kms. 1 9 6 -1 9 7  on National 
Highway No. 17 b^s started; and

(d) if not, the reasons for the delay ?

THE MINISTI R OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH PILLOT) : (a) and (b). A 
road over-bridge at Kuttipuram on National 
Highway No. 1 7 in Kerala is included in 
Annual Plan 1Q86-S7, No expenditure on 
this road over bridge has been incuired as 
the road over bridge is yet to be sanctioned.

(c> N o . Sir.

fd) The over*briilge could not be inclu­
ded in the Annuwl Plan o f 1 9 8 6 -8 7  because 
of limited resources and other priority works.

Defunct major ports

SHRI MULLAPPALLY RAM A- 
C H ^ N D R A N  : Will the Minister of SU R ­
FACE TRANSPORT be pleased to slate :

(a) whether a number o f major ports in 
India have become dcfunct since indepen­
dence;

(b) if the names and locations of 
•uch defunct ports;
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(c) whether Governmeot propose to re­
vive any o f these ports; and

(d) if so , the detail! of programmes for 
revival 7

THE MINISTER OF STATE OF THE  
MINISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH PILOT) : (a> N o, Sir-

(b) to (d). D o  not arise.

Proposal from Amateur Atbletks 
Pcdcratloci of India for fuor 

year development plan

3 5 0 3 . SHRI MULLAPPALLY R A M A -  
C H A N D R A N  : Will the MioUtei of
H U M A N  RESOURCE DEVELOPMENT  
be pleased to sta te :

(a) whether any proposal received from 
the Amateur Athletics Feder;it*on o f India 
(AAFI) for a four year de%elopn.ent Plan, is 
under consideration of Go>ernnreoi; and

(b) whether this drug is going to be 
manufactured by a private company and not 
by Indian Drugs and Pharmaceuticals Limi­
ted; and

(c) if so, the details and reasons there­
o f  ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE tK U M A R l SAROJ 
KHAPARDE) : (a) As per the information 
received from Council o f Sctcniific and 
Industrial Research, CDRI has developed 
Gugulipid, ihe ethyl acetate cjitraci of the 
oleoresin o f Cimtmiphifra m ukul « hypoU- 
ptdaemic (hmering o f cholesterol and trigly* 
ccridet) drug.

<b) The drug is expected to be manu* 
facturcd by Cipla Ltd . Bombay.

fc) The product technology for Ouvuli- 
pid hss been licer^ird to Cfp!a on a non- 
etclu^:vc b«%is and  tcchnolcgv can be reteawd 
to any other tirms, if interested.

(b) if so, the reaction o f  Government 
thereto 7

THE MINISTER OF STATE IN THE  
DEPARTM ENTS OF YOUTH AFFAIRS  
A N D  SPORTS a n d  WOMEN A N D  
CHILD DEVELOPMENT IN THE M INIS­
TRY OF H U M A N  RESOURCE DEVELOP- 
M PN T -SHRIMATI M ARGARET ALVA) ;
(a) A coaching plan for the period up to tbs 
XI Asian Games in 1990 W4S received from 
the Federation.

(b) The Government have already con­
veyed its approval in principle to the 
Amateur Athletic Federation of India for 
the coaching plan, subject to certain modi* 
6cations.

Inventlov of droK * Goggiihi*'

3 5 0 4 . SHRIMATI GFLTA M U K H ER -  
JEE : Will the Minister of HEALTH A N D  
FAM ILY WELFARE be pleased to state :

(a) whether the Central Drugs Research 
Institute has claimed to have inveoted a drug 
*'Gugfulu'* used for reducing fats;

Coach Repair Work«hop io Soolh 
Ccfktral Railway

3505 , DR. CHINTA M O IM N  : Will 
the Minister of RAU WAVS be pleased to 
state :

(a) whether the f(.nindation of Coach 
Repair W'ork^hop of South Central Railway 
was laid in early eighties;

(b) if so, the total cost tnvoUed in the 
project; and

fc) the amount ''pent so far and by «ha< 
time the uorkshup is hktly to start func- 
tioning ?

t h e  MINISTER OF STATE OF THE 
M INISTRY OF RAILW AYS (SHRI 
M A DH AV RAO  SC IN D IA ) : Yes. Sir.

(b) The provisional anticipated coat, 
which is Itkely to undergo revision, o f  the 
Prrject is Rs. 4 0 .0 0  crores.

(c) The expected expenditure on the 
project upto the end o^ 1 9 8 6 -8 7  Is R». 
2 6 .6 4  crores appri»xtmalcly The m*orkshop 
has already started functiooing to a limited
cxicnu
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Vayudoot service for Kaiiliv 
National Park

3 5 0 6 . SHRI SHIV END RA B A H A D U R
SING H  : Will the Minister o f  CIVIL
a v i a t i o n  be plcjued to state :

(a) whether there U a pro(>o$al to ^(art 
a Vayudooc service to Kanha National Park; 
and

(t>) if so. the details thereof 7

THE MINISTER OF STATE OP THE  
M INISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) N o , Sir.

<b) Does noi anve.

Birtli rate

3 5 0 7 . SHRI UTTAM RAO P A U L :  
Will the Minuier of HE Al l  H A N D
I AMILY w e l f a r e  be pleased to su te  :

(a) whether it is a fact that India's birth 
rate if redoc'ng at a very low pacc; and

(b) if 3 0 , whether it will be p<.nsible to 
achieve the larfets fixed in (he Seventh l ive 
Year Plan through this birth rate ?

THE MINISTER Of STATE IN 
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE (KUM ARI S a ROJ 
KHAPARDE> : (a) The year*wise cstimdie 
of birth fate at the luitiotuil level as ok>iair>ed 
from Sample Registrattou System of Regit' 
trar General. India for the last five years are 
given belovif :

(i) Birth Rate 2 ^ . 1  per thousand 
population

1981

1982
1983
1984

1985

B irth  Rate ip* t 
thousamd pjpu*  
laiton)

33.9

33.8  
33 .7
33.9

3 2 .? •
* Provtftonal

(b) The Seventh Five Year Plan envi- 
Mges the following goals io terms of Birth 
R*te and Effective Couple protection Rale 
for the year I 990  :

(ii) Effective Couple 42 per cent 
protection Rate.

Couple protection Rate increased by 2.8  
points from 32 I in March, 85 to 3 4 .9  in 
March, 1986 . It is estimated that the CPR  
will iiKrease to 37 .2  per cent by end of  
March, 1 9 8 7 . If this pace o f increase is 
maintained, it will be possible to achieve the 
goal o f  couple protection Rate o f 42 per 
cent at the end o f  Seventh Plan.

ProcBolioo of sports In schools and 
colleges

3 508 . SHRI DH ARAM  PAL SINGH
MALIK : 

SHRI SUBHASH Y A D A V :

Will the Minister of H U M A N  RE­
SOURCE DEVELOPMENT be pleased to 
state :

(at whether there is any proposal under 
the consideration of Govcrnn>eni to promote 
sports in schools and colleges;

(b) whether Government have also 
issued directions to the State Governments 
in this regard; and

(c) the funds allocated for tlie purpose 7

THE MINISTER OF STATE IN THE 
DEPARTM ENTS OF YOUTH AFFAIRS  
a n d  SPORTS a n d  WOMEN A N D  
CHILD DEVELOPMENT IN THE M INIS­
TRY OF H U M A N  RESOURCE DEVE­
LOPMENT (SHRIMATI M ARGARET  
ALVA) : (a) The development programme 
for sports and games formulated by the 
Central Government for the 7th Five Year 
Plan (1 9 8 5 * 1 9 9 0 )  covers inter-alia promo­
tion o f sports io schools and colleges. The 
following Central Schemes have been 
launched which bave a special thrust towards 
promotion o f  sports and games in schools 
and colleges ;

(i) The scheme of Sports Authority of  
India of adoption of schools for 
sports training;

(ii) The National Coaching Scheme 
impleo>ented by the Netaji Subhaa 
National Institute of Sports;
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(iii) The scheinc of setting up of Sports 
Hostels in the country iaitiated by 
the Netaji Subbas Nattooal Institute 
of Sports;

(iv) The scheme of Sports Talent Scarch 
Scholarships for children talented 
in sports in schjots and colleges 
implemenied by the Netaji Subhas 
National Institute of Sports on be- 
hulf of the Department;

(v) The scheme of setting up of Field 
Stations o f the Society for National 
Insiitutes of Phyvicat Education and 
Sports (SNIPES) in Universities 
implemented by ihc N euji Subhas 
National Institute o f Sports;

(vi) Incentive Scheme for promotion of  
sports and games in schools through 
prize money;

(vii) National Sports Organtsation Pro­
gramme for promotion oi «ports 
and games among cotlcge/university 
students and development of physi* 
cal mfrastructure for the same.

Many Slate Governments arc 
Already running sports schooU for 
devclopmeot of sports in schools 
acid colleges. BcsiJes new National 
Policy on Education-1 9 86  provides 
that sports and physical education 
are an integral part o f the learning 
process.

New railway Hoes ia Triiiora

3 5 0 9 . KUM ARI M AM ATA BANER- 
JEE : Will (he Minister o f RAILW AYS be 
pleased to state :

(a) whether Governments have any pro­
posal to introduce some new railway lines io 
Tripura during the current Five Y'ear Plan 
period; and

(b) if so . the details thereof ?

t h e  MINISTER OF STATE OF THE  
MINISTRY OF RAILWAYS tSHRI 
M AOHAVRAO SCINDIA) : (a) Yes, Sir.

(b) New Metre gauge line from Dharma* 
nagar to Pechartal ^22 kms.) wa> opened to 
M arch's6. EfTorts arc being made to comp­
lete the portion from Pcchartal to Kumar* 
ghat (I 1 knis ) Jurmg tl>e Seventh Plan.

ltat*dra>P«DTcl rail link

3510 , DR, D A T IA  SAM ANT Will the 
Minister of RAILWAYS be pleased to 
Slate :

(a) whether West-East Railway link 
from Bindra-Kurla-Mankhurd-Bclapur- 
Panvel was proposed by CTIX O to the 
railways; and

(b  ̂ whether Government have accepted 
this proposal, if so, the approximate expenses 
for this schetne ?

(b) Wbtle letters are written to State
Governments on the need for promotion of  
sports and g^mes in schools and colteges as 
and when necessary, the broad question ol 
promotion of sports and games in educational 
institutions was discussed in the Conference 
o f Ministers* of Sports and Youth Affairs of 

State and Union Territory Adminu^trations 
held on 20th and 2 1st June. at New
Delhi, and the important Central Schemes 
for the purpose were brought to (he notice 
of the State Governments.

(c) A total outlay o f Rs. 2 00  crores has 
been earmarked io the 7th Plan for imple­
mentation o f Central Government’s develop­
ment programme covering inter-alia the 
above schemes.

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS tSHRI 
M a DHAVRAO  SCINDIA) : (a) N o. Sir.

(b) Does not arise. Howevcf^ Man- 
khurd-Belapur rail link is being provided 
ry Railways at an estimated cost of R%. 120  
crores, 67 per cent of which is being shared 
by Maharashtra Government. CIDCO i« 
getting a siding extended further upto Paovel 
at their cost,

proposal for a NvtlooaJ Transport Koa4 
Safety Board

3 3 1 1 , SHRI SAT Y EN D RA  N A R A Y A N  
SINHA : Will the Minister of SURFACE  
TRANSfK>RT be pleased to state :
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( i )  whether there is any proposal to set 
up a National Transport Road Safety 
Board;

(b) if so, whether it would undertake 
road safety plannii^g: and

(c) whether stricter standards for 
issuint vehicle driving licences are likely to 
be prescribed and enforced in the interests of  
road safety 7

THE MINISTER OF STATE OF THE  
MINISTRY OF SURFACE TRANSPORT  
(SHRl RAJFSH PILOT) : (a) A National 
Road Safely Council under the Chstrmanihip 
of Mioiiter of Surface Transport has been 
set up.

(b) and ( c k  Yes, Sir,

I Translation]

Progress of l ’>orua^»tl» Punpuii Diirdha and 
MoWnc Kr*rr«oir Projectk

3 5 1 2 . SHRl k U N W A R  R A M :\H » ll  
the Minister o f  WATI R RESOURCLS be 
pleased to state :

(a) the p(ofrcsk m;iJc far in irg.ird 
to Durgawati project. Punpun Oardt.a 
irrigation project and M ohare Reservoir 
project of Southern Bihar;

(b) the amount of expenditure proposed 
to be incurred by the Union and the Stale 
Governments on these projccu during this 
)rear and ne^d 6nancial year; and

(c) the lioK by which the work thereon 
will be completed ?

THE MINISTER OF WATER R ESO U R ­
CES (SHRl B, S H A N K A R A N A N D ) : 
(«) Co (c). Out of the esiinnated cost 
of Rt. JOO crores for Durgawati project* an 
expenditure o f Rs. 29  crores up to 
March, 1987  is anticipated. The recommen­
ded outlay for 1987*88 is Rs. 7 ciores. The 
project is likely to be completed during the 
Eighth Five Year Plan.

The replies to the commenu oo Punpun 
and Mohane Reservoir Projects are »awaited 
from the Slate Governroeots.

[EnglUh]

Lapse of funds allocated to Karnataka 
Government for Women and 

Child Welfare

3 5 1 3 . SHRl H. B. PATIL : Will the 
Minister o f H U M A N  RESOURCE  
DEVELOPMENT be pleased to state ;

(a) whether the State CovernmeDt of 
Karnataka is showing interest towards the 
Welfare Schemes formulated by Union  
Government;

(b) whether it is a fact that fund 
amounting to Rs. 18 lakhs released by the 
Union Governmeni to the Karnataka 
Government for women and child welfare 
lapsed during the last year; and

(c) if so, the deiuiis in this regard 
alongwith the agency of Government to 
monitor the schemes sponsored by the Union  
Government ?

THE MINISTER OF STATE IN THE  
O rpA R TM EN TS OF YOUTH AFFAIRS  
ANI> SPORTS A N D  WOMEN A N D  
CHILD DEVELOPM ENl IN THE 
MINISTRY OF H U M A N  RESOURCE  
DEVELOPMENT (S H R IM A ll M ARGARET  
ALVA) : (a) to (c). Government of  
Karnataka has denied that any funds 
released by Government of India for the 
Women and Child Welfare programmes 
during 1985*86 have lapsed. Concerned 
Departments o f  the State Government 
monitor the implementation of their schcmes 
in the states.

IVatb of Children from diarrhoea* 
dysentry and dlptheria

3 514 . SHRl S. M. G U R A D D I : Will 
the Minister of HEALTH A N D  FAMILY  
WELFARE be pleated to staic :

(a) the incidence o f death o f  children in 
the country due to diarrhoea, dysentry and 
diptheria;

(b) the measures Government propose to 
take to redue death o f  kids in the country; 
and

(c) how much funds have been earmarked 
for this during the year 1986*87 7
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t h e  m i n i s t e r  o f  s t a t e  i n
THE MINISTRY OF HEALTH A N D  
FAM ILY w e l f a r e  (K UM ARI SAROJ 
KHAPARDE) : (a) As per Sample Survey 
conducted by RGI o f  India in 1 9 5 4  the 
percentage o f deaths due GastrocDteritis and 
d>fentry in the age group 0 -4  years children 
is 2 4 .7  per cent, and 15.6  respectively. 
Information was not collected daring this 
Survey regarding deaths due to diphtheria.

(b) Qoveroment have started the 
programme of Expanded programme on 
immunisations. Universal Immunisation 
Programme and Oral Rehydratioo Therapy 
programmes to reduce the deaths of children 
in the country.

(c) A sum of Rs, 3 1 3 6 .0 0  lakhs for 
immunisation progranunes and Rs. 197 lakhs 
for Oral Rehydratioo Therapy has been 
earmarked during the year 1 9 8 6 -8 7 .

(c) and (d). Even though the main canal 
io Stage 11 has been completed, the 
utilisation o f  potential created requires 
construction o f  the disthbutton system and 
implementation o f area development schemes. 
Efforts are being made to provide more 
funds and expedite implementation o f  these 
schemes. These step* would largely mitigate 
the problems of desert areas coming within 
the irrigaiioo command area.

latroductloa of aall-leprosy %acci»e 
la the Burllet

3 5 8 6 . SHRI AJOY BISWAS : Will i t e  
Minister o f HEALTH A N D  FAMILY  
WELFARE be pleased to su te  :

<a) whether it is a fact that aotl-leprosy 
vaccine which is under preparaiioo io the 
country hat undergone tie Id loais and tbown  
some positive resulu:

Irrik»tioo from Indira Gaodhi Caaal 
Project

3 5 1 5 . SHRI V 1J\Y  N. PATIL : Will 
the Minister of WATER RESOURCES be 
pleased to state :

(a) how much area of Raja»than is 
likely to be irrigated by Indira Gandhi Canal 
Project;

(b) ibe likely date of coiDpkUoo o f  the 
project;

(c) whether it is a fact that inspttc of  
availability of water, many part* still display 
signs o f acute desertification; and

(d) if *o, how Government propose to 
tackle adverse problems in that area of  
Rajasthan ?

*

t h e  m i n i s t e r  OF WATER RESOUR­
CES (SHRI B. S H A N K A R A N A N D ) ; (a) 
An area o f  13.90 lakh p.a. is likely to be 
irrigated annually by the Indira Gandhi 
Nahar Projcct (Stages ! and II).

(b) Stage I o f  the project has been 
almost completed. Stage 11 ta scheduled to 
be completed by the eod o f  the Eighth plan 
lubject to availability o f reaources.

(b) if to. whether Government have plan 
to introduce the said vaccirK io itie market; 
nod

(c) if so, when it will be introduced ?

THE MINISTf R OF STATE IN 
THE M INISTRY O f HEALTH A N D  
FAMILY W E t l A R t  (K UM ARI SAROJ 
KHAPARDEj : (a) The ICRC Vaccine 
developed by ibe Cancer Rescatch Centje, 
Bombay has been cleard by Drug Controlkr 
(India) for Phase 111 and citixical triaU have 
been initiated in Sholapur District of 
Maharashtra

(b) and <c). The Vaccine will be made 
available in market only if the present trial 
showf it it effective in preventing Leprosy.

Cloak roo«  facilltiea at osajor 
airports

3 517 . SHRI N. SO U N D R A R A J a N : 
Will the Minister o f CIVIL AVIATION be 
pleased to su te  ;

(a) whether cloak room facilities are not 
available at major airports In the country as 
are available at railway stations and junctloos;

(b) whether this anomaly is causing great 
hardship to the air pasaengers who wait at 
the airports for 5 to 6 hours on ttaosii; and
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(c) if 90, what remedial steps are being 
contemplated in tbit regard ?

THE MINISTER OF STATE OF THE  
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLFR) : (a) Cloak room 
facility was available at international airports 
at Delhi, Bombay. Calcutta and Madras. 
It* uie has been suspended temporarily due 
to security rea»ons. In so far as the 
domesttc airports are concerned, the need 
for cloak room facility has not been fell as 
most o f  the flights operated thrc'ugh major 
airports «re terminating flights

(b) and (c), Inicmaticiuil Airports 
Authority o f India i« now building clock 
rooms at inlfrnationsi airpixts outude the 
terfninal buildings. This facility shall he 
provided at m<jor domestic airports as well 
whenever the need for the same ts fell.

CEo.ISMe Eoa I *.Ifsds  CIk mooMvMMEdfR 
Eof d( NM )fII*.ofM h ofE(MfIdMR(M 

C«i»)oyrtii

3 5 IS . SMRI RAM ASHKAY PRASAD  
SINC.fi : Will the Minister o f  SURFACE  
TRANSPORT be phased to stale :

(a) whether Govcrnmeni have deckled to 
set up a separate Pay Committee for the 
rmployers o f  the Delhi Transport Corpora­
tion;

(b) tf so. (he details thereof ; and

(c) if not. the reasons thertfor 7

THE M lN IST l R OF ST A l l :  OF THh  
MINISTRY OF SUR FA CE T R A N S K )R 1  
(SHRI RAJESH PILOT) : (a) N o , Sir.

(b) Does not arise.

(c) Revision in the pay-scale o f public 
sector undartakings having Central Pay 
pattern has been referred to the High Power 
Pay Conamittee aet up under the directions 
of the Supreme Couit Tlie claim of DTC  
employees has been for applicability o f  \ ay 
pattern rccommendcd by the IV P«y C om ­
mission to Central Government employees. 
The matter is under consideratioo.

{TramslarioH]

N m  Recogsltioii of Degreea la 
A y w e d ic  asd Llnaai system

of medlclDes by States 
and Centre

3 3 1 9 . SHRI SANTOSH K U M A R  
SINGH : Will ihc Minister o f HEALTH  
A N D  FAMILY WELFARE be pleased to 
state :

(a) whether both the Union G overn­
ment and the Oovcmmeot o f Utiar Pradesh 
do not recognise each other’s M. B. B. S. 
level degrees in Ayurvedic and Unani 
system as a result of which degree holders io 
these system of medictoes from the State are 
deprived o f euiployment at the Centre and 
such degree holders from Central institutioos 
are deprived o f employment m the State; 
and

'b) if so, the reasons therefor and the 
measures being taken or proposed to be
taken by Government 
hurdel ?

to remove this

THE MINISTER OF STATE IN  
THE M INISTRY OF HEALTH A N D  
FAMILY WELFARE (K U M AR! SAROJ 
K H \P A R D E );  (a) and (b). T^e IMCC 
Act, 1970 contains a list o f  recognised 
medicjl qualiBcations in Sechedules 11, III 
and IV. The rights o f persons possetin g  
these quali6catioos are erumerated in Section 
1 7 o f the IMCC Act. It may be seen from 
the Schedules that the qualifications granted 
by various Universities in India including 
UP are listed therem.

For the purposes o f emplo3rmcnt. io 
Ayurvedic and Unani ttcboical posts, the 
UP Governmeot have placcd certain 
rcstriclioos such as that ibc qualifications 
should be obtained from a University 
established io UP. or the Board o f Indian 
Medicine. U P . The candidate concerned 
should also be rrgistered with the Board of  
Indian Medicine. UP. There had been 
rcpresentationt against this and the Govern- 
ment of india have requested the State 
Government not to discriminate against 
candidates who have passed from institutions 
in other States and have obtained degrees 
recogni^d under the IMCC Act. The 
provisioM of the IMCC Act extend to the 
whole o f  the country.
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[English]

Anoaal accoontt of iodiaa Hockey 
Fedcratioo

3520. SHRI N ITY a N A N D A  MISRA : 
Will the Minister of H U M A N  RESOURCE  
DEVELOPMENT be picascil lo state :

(a) wheiher the Indian Hockey Federa­
tion has presented its accounts at the annual 
general meeting:* since 1 9 8 3 ;

fb) if not. the reasons thereof; and

(c) the action taken by Government in 
this regard ?

THE MTNISTER OF STATE IN THE 
DEPARTM ENTS OF YOUTH AFFAIRS  
a n d  SPORTS a n d  w o m e n  a N D  
CHILD DEVELOPM ENI IN THE M IN IS­
TRY OF H UM AN  RESOURCE DEVE­
LOPMENT vSHKIM a TI MARGARET  
ALVA) : (a) and (b). The Indian Hotkey 
Federation have intin:ated that the audited 
statement o f  accounts for the year 1984 and 
till 30th August. 1985 could not be pre^nted 
at the annual general meetinits as the same 
have not been submitted lo them by their 
former Treasurer.

(c) On receiving a communication from 
the Indian Hockey Federation, in this regard, 
the Government have requested the employer 
of the former treasurer, who is a Public 
Sector Emylcyee, to ensure that he dis­
charges his resposibilities to the Indian 
Hockey Federation without further delay.

Supply of irrigation water on mcasvnatnl 
basis instead of oo black b.isis

3 5 2 1 . PROF, M A D H U  D A N D a Va TF : 
Will the Minister of WATER RESOURCES  
be plesed to state :

(a) whether the World Bank has recom­
mended supply o f irrigation water on 
measurement basis rather than on bUick 
basis as at pre>eoi;

(b) whether the present system has led 
to cornering o f all beoeftts accruing from 
irrigation systems developed at National 
cosu  by a minority group of farmers for cash 
crops; and

(c) whether Oovernn^nt propose to  
recognise the "right to water** o f  every 
farmer at least for one crop In a year ?

t h e  MINISTER OF WATER  
RESOURCES (SHRI B. SH A N K A R A -  
N A N D ) : (a) The World Bank has sugges­
ted pilot studies for introduction of  
different systems o f \olumetric charges on 
experimental basis in some of the projects 
assisted by it.

(b> and (c). Farmers upstream always 
have a locational advantage. However, the 
planning of irrigation projects generally 
provider for supply of water to all the 
farmers in the proiect cxnm and according 
to projected pattrms.

I'se of funds allocated for arw 
rdocation policy by tbe Stairs

3522 . SHRI AM ARSINH R A TH AW a  : 
Will the Minister of H U M A N  RESOURCE  
OEVELOPMENT be pleased to state :

(a) whether Government have received 
any information that the fundi allocated for 
education purpmes arc being spent for other 
purposes by son>e States;

(b) if to. the names of those Slates; and

(c) whether Govcrnmeot have ts*i>ed any 
instructions to State Governments that the 
funds allocated for education should be spent 
only on education and not for other 
purposes 7

THE MINISTER OF H U M A N  
RESOURCE DEVFLOPMENT A N D  
MINISTER OF HEALTH A N D  FAM ILY  
w e l f a r e  (SHRI P. V. N A R A SIM H A  
RAO) : (a) to (c). Provision for educ«tk>n 
made in Slate budgets and funds actually 
utilised by the State Education Department^ 
for the Uile«t available year for I9 B )» 8 4  
show that the States of Bibar, Nagaland, 
Rsjasthan and West Bengal did not utilise 
I tie entire anK>unt provided for education in 
the State budget for 198 3 -8 4 . Tbe States 
have been advised in various fora that funds 
allocated for education should oot be 
utilised for purposes other than education.
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Sttpremc CooH dircctlvc to cooduct 
aatlooal cMiniBatioo for ■dmltfloii 

Id Medical Colleges

3523 . SHRI BRa JA M OHAN  
M OHANTY : Will the Miniittr of HEALTH  
A N D  FAMILY WELFARE be pleased to 
itate ;

(a) whether (he directive of the Supreme 
Court to conduct a national examination, for 
admiition in medicAl collefci hai been 
brought to the notice of Government;

(b) if to . the steps u ken  to implement 
the same; and

(c) reaction of the Medical Couricil of  
India to the Supreme Court directive 7

THF MINISTFR OF STATE IN THE 
MINISTRY OF HEALTH A N D  FAMILY  
w e l f a r e  (K U M a RI SAROJ
K H APARDE) : (a) Yes, Sir.

(b) and (c). The Supreme Court in it> 
Judfemeot delivered on 21.7 1986 oo the 
W'nt Petition filed by Dr. Dinesh Kumar ar>d 
Others Vs. Motilal Nehru Medical College, 
Allahabad, inter-aha, directed as follows :

(i) 15 per ccnt of the total seats in 
Undergradujte M edical/D enui 
Courses and 25 per cent of the total 
seats in Postgraduate Courses wmild 
hie reserved (or being hikd on all> 
India basis.

(ii) Central Hoard of Secondary 
Education and All India Institute o f  
Medical Sciences. Nevk Delhi, 
would be the agencies to hold All 
lr>dia Entrance Examinatioo for 
admission to Undergraduate and 
Poat^aduatc Courses retpcciiveiy.

(iU) The Government o f India will give
financial atsistance to the Central 
Board o f  Secondary Education 
and All India iDitilute o f Medical 
Sciences to meet the expenditure for 
holding All India EntraiKe 
Examination.

Steps are being taken to hold the All 
lodia Entrance Examination for admitsion to 
Uodcrgraduate and Postgraduate Medical/

Dental Courses. The first All India Pre- 
Medical/Pre-Deotal Entrance Examination 
to be conducted by the CBSE, New Delhi 
has been scheduled to be held on the 3rd 
May, 1987 as per directions o f  the Supren>e 
Court. The examinations are proposed to be 
held in 32 Centres all over India and the 
Bulletin o f  Information for All India Prc- 
Medical/Pre*Dental Entrance Examination, 
1987  has also been issued by the Central 
Board o f  Secondary Education.

The Scheme of holding All India 
EntraiKe Examination was finalised in con­
sultation with the Medical Council of India.

lioM  hoaod scheme to wipe out 
leprosy

3 5 2 4 . S h RI C. M ADH AV R E D D ! : 
W'ill the Minister of H FA l TH A N D  
f a m i l y  W'ELFARE be pleaded to stale :

(a) whether Govcrumenl have formula- 
ted any action plan for wiping out Leprosy 
and if so , the deiaiU thereof; and

(b) the projected lin»e span for this 
project indicating the total infrastructure and 
funds f>eeded therefor ?

THE MINISTFR OF STATE IN THE  
MINISTRY OF h e a l t h  A N D  FAMILY  
w f l f a r e  (KUM ARI SAROJ 
KHAPARDE^ : (a) and (b). Arrest of disease 
activities in 60 f'cr cent o f  leprosy cases by 
1990 and 80 per cent of the cases by 2 000  
A D  arc the goals of the National Leprosy 
Eradication Programme.

Towards the above go^l, 76 highly 
endemic dii^tiicis with a prevalence rate of 
10 and above per 1000  population are 
planned to be brought under Multi Drug 
Treatment which is very effective for the 
cure. 16 of them were already under MDT  
prior to 1986*97  and 2 )  more districts are 
brought under MDT during the current year. 
H is also proposed to bring 125 endemic 
districts with prevalence between 5 and 9 
per 1000 under M DT by 1995.

The targets for creation o f  infrastructure 
are assigned to the States on year to year 
basis. During the 7th Plan, a provision of  
Rs. 6 5 .0 0  crores has been made. The
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expenditure iflcurrec  ̂'proposed year-wise for 
National Leprosy Eradicatioo Progranitne 
during tbe Seventh Plan is as under :

Year

1 9 8 5 -8 6

1986-87

1 9 87-88
1 9 8 8 -8 9

1 9 8 9 -9 0

Funds fo r  Central 
Assistance

(Rs. crore)

n . 9 0  (Actiial) 

14.78 (Esiimaied)

17.00

19 .00  
20 00

Pboto nagazioe« Pahliiblog t « i  sod 
scandal fl

3 5 2 5 . SHR! K. R a Ma C H A N D R a
R ED D Y  : WiJl the Minister of H U M A N
RESOURCE DEVELOPMENT be pleased 
to state :

fa) whether Union Government have 
Identified such magazines and periodicaU as 
contain material on sex and scandals against 
whom prosecution under th« Indecent 
Representation o f Women (Prohibition) Act,
1986  can be initiated;

fb) If so, the details thereof and if oot, 
the reasons therefor; and

fc) tbe reasons for delay io enforcing the 
•aid Act ?

t h e  MINISTER OF STATE IN THE
d e p a r t m e n t s  o f  y o u t h  a f f a i r s  
a n d  s p o r t s  a n d  u o m e n  a n d
CHILD DEVELOPMENT IN THE MINIS­
TRY OF h u m a n  r e s o u r c e  d e v e ­
l o p m e n t  (Sh r i m a t i  M a r g a r e t
ALVA) : (a) No. Sir.

(b) Tbe Act does oot envisage iodenti- 
flcatlon by rbe Union Gov«rnmeni o f  any 
Particular magazine or penodicaJ against 
which proiecutioo is to b« initiated as a 
matter o f  course. Any magazine or a perio­
dical, which contravenes the proviiions of the 
Act at anv particular point o f  time, is 
liable for prosecution under the Act

(e) Rules as reaaired to be framed under 
certain Sections o f  the Act are io the process 
o f  being framed.

Drop o«ts amoogst girls

3 5 2 6 . DR. V. VENKATESH : Will tbe 
Minister of H U M A N  RESOURCE DEVE­
LOPMENT be pleased to state :

(a) whether drop out rate amoogst girls 
is high despite the education for them having 
been made free upto secondary school stage; 
and

(b) if so , the reasons 
remedial measures taken ?

therefor at>d

t h e  MINISTER OF STATE IN THE 
DEPARTM ENTS OF EDUCATION A N D  
CULTURE IN t h e  MINISTRY OF  
h u m a n  RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAH D : U )  and
(b). Education of gitls has been free upto 
Ctas« VMI from before. It has been made 
free in O asses IX to XII fri>m 1 9 8 5 -1 6  for 
alt Stales'Ln*&. It ts true ttut drop out rate 
for girls in Classes I to VI11 is high to moat 
States LT* but for the three year pcrKxS 
19 7 7 -7 8  to 1979-hO for whtch full inlor- 
mation is available, the drop out rates h ive  
declined some^liat in many Sutes/U T s.

The students drop out for a variety of  
reasons, the prominent ones being :

(i)

(ii)

economic factors because o f which 
the farpily iS not able to afford 
inckSenial espenditure on education 
and »pare the girl for school by 
releasing hrt from dom eslk  cboret.

tradiffonal values according to 
wbfch n'any ptier'ts still do not
consider cducatioo 
important.

girls

(iii) perceived irrelevance of the cduca- 
tioo imparted id schools.

(Iv) indifferef>ce of parents particularly 
in the case of fust gensfatioo 
learners.

(v) unprovided nature o f schools, low 
teacher competencies and dull 
courses o f «tudy which do not hold 
the inlerest of tbe child.

Various measures contemplated io the 
Policy arul the Prr>grammc of Action are 
be^ng envisaged for implementation to solve 
these problems.
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RcalrictloM on migratloa of sludcots 
to other cooatries

3 5 2 7 . SHRI SOM NATH RATH :
CH. RAM PRAKASH :
SHRI DAULATSINHJI JADEJA

Will th« M inhlef of H U M A N
RESOURCE DEVELOPMENTS be plessed  
to (tat* :

•

(a) whether Government propose lo  
make it compulsory for the »tudeou Peking  
■dmifsioni to m edioil, engineering and other 
technical coUeges to enter into a bond to 
tervt in the country for a specified period to 
check brain drain;

(b) whether nAtionality o f students 
checked before admiiision; and

IS

(c) ot^er measures proposed to check 
migration of cngioeers, te>;hnologtsts and 
doctors ?

TMH MINISTER OF H U M A N  
RESOURCE D L V rL O P M tN T  A S O  
M INISTt R Oh Hl-ALTH ANO  I AVtll Y 
WfcLIARi: ISHRI P. V. NAR A SIM H A
RAO) <i) N o. Sir.

(b) Yes, Sir.

(c> Several steps have been taken to 
retain the bright ores in the country. These 
include : campus rccruitineni, placemeot 
wvKC^. enhancement of resejirch fe!lo»ships, 
proirision of belter facilittcK for training in 
emerging areas etc Ooly in cgsc^ %k̂ here 
there are no adequate facilities in India, 
students are allowed to go abrcgJ for traia* 
ing.

Ggttdhi NgtloMi Mnsrun

3 5 2 8 . SHR! M ULLAPPALLV R A M A -  
C H A N D R A N  ; Will the Minister of  
H U M A N  RESOURCE D tV K L O P M tN T  be 
pleased to state :

(a) whether Goverf)ment propose to 
take over the maruigemcnt o f the Gandhi 
National Museum ; and

THE MINISTER OF H U M A N  
RESOURCE DEVELOPMENT A N D  
MINISTER OF HEALTH A N D  FAMILY  
WELFAXE (SHRI P. V. N A R A SIM H A  
RAO) : (a) and (b). Goveroroent has taken 
no decision to take over the m aoa^m eot o f  
the Gandhi Nationai Museum.

Crash of a trainee plane near Moradabad

3 5 2 9 . SHRI M ANIK  R E D D Y  :
SHRI M. R A G H U M A  R ED D Y  :

Will the Minister of CIVIL AVIATION  
be pleased to su te  :

(a) whether a trainee plane Pushpak 
aircraft crash landed neer Moradabad during 
February. 198 7 ;

(b) if so, the reasons therefor;

(c) whether any inquiry has since been 
conducted ; and

(d) if so, ihe outcom e thereof ?

THE MIN1S1ER OF STATE OF THE 
MINIbTRY OF CIVIL AVIATION (SHRI 
Ja GDISH  T Y T L tR ) : (a) Yes. Sir.

(b) to (d). Preliminary investigation 
has revealed that the aircraft had drifted 
from course due to cross winds which 
remained uncorrected by the Pilots due to 
lack o f navigational skill.

I2.()0 hrs.

( Ensttish]

MR. SPEAKER : Mr. Jaipaiji, is there 
anything you want to say 7

SHRI S. JA!PAL REDDY (Mahbub- 
nagar) : Yes.

MR. SPEAKER : What is your point of  
order 7

SHRI S, JAIPAL REDDY : Today the 
Prime Minister stated that he has stood by 
what he said in the Parliament...

(b) K to. when and the details thereof 7
{Inter r u p f ^ s )



Ruling Re-Question o f  
Privilege

MR. s p e a k e r  : I have to give a ruling. 

{Interrupt ion^)*

MR. SPEAKER : It cannot go on rccord. 
Order please.

(fnter'uptioits)

MR. SPEAKER : What are you  doing ? 
When I am on my leg5, ait down. Please sit 
down. I am on my legs. 1 am going to give 
a ruling on the same subjcvl. Sit down.

{ I n t e r  r r u p f  i o n s )

MR. S p e a k e r  : Pleasc sit down. Mr. 
Jaipalji. sit down. Take your seat. Behave 
like on Honourable Menib«r. Please lU 
down. 1 am on my legs. You are not sup­
posed lo say anything. Sit down.

{ I n t e r r u p t i o n s )

MARCH 19. 1987

MR SPEAKER  
Observe the rules.

Please sit down.

12.02 hrs.

RULING RE : QUESTION OF PRIVILEGE

MR. SPEAKER ; On 1 3 March, 1987 .  
Prof. Madhu Dandavate. Sarvashri Dincsb 
Gofwamt and C. Madbav Kcddi g t̂ve 
notices of question of privilege against the 
Prime Minister for allegedly misleading the 
H o u ^  on 2 March. 198 7 during discussion 
on the mation of thanks on the President's 
Address. Prof. D ind ivate  aUo enclosed the 
(ext of what wa^ allegedly a letter from the 
President to ihe Prime Minister. It was 
published in the Express da'ted I
Marcli, 19 JT.T refused my consent to if.e 
matter being raised in the House a  ̂ I found 
that it wds not in order a i per RuUs in tbi.i 
regard. The same day, when, after the 
Questioo Hour, the Members sougiu to f 
the matter in the House, 1 ruL*J that ihe 
President's name could not be dragged io 
any way on the floor of the Hou>e fur in­
fluencing any debate.

2. Again, on 18 March, f received other 
notices from Sarvashri Satfuddin Chowdhury,

♦Not recorded.
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Dinesh Gosifkumi and C. Madhav Reddi 
seeking my permission to raise ibe matter in 
the House. 1 have since further examined the 
matter very carefully in all its aspccu and io 
accordance with the constitutioual provisions. 
Rules of Procedure, precedents and earlier 
rulings. All these reinforce the correctness of  
the ruling given by roe on 13 March, 198 7.

3. A Member can raise a question of  
privilege on the floor of the House “with the 
consent of the Speaker** (Rule 22 2 ). The 
Speaker **sball call the Member concerned** 
only if he has accorded his consent and 
holds that Ibe matter **propo«cd to be dis> 
cussed is in order" (Rule 22 3 ). Thus, 
unle'is specitically allowed and called by tbe 
Speaker, a Member cannot raise any privilege 
issue on the floor of tbe House. Mere giving 
of a notice of a privilege motion docs not 
entitle a Member to raise it on the floor of  
tbe House. Also. Speaker’s decision refusing 
consent to the raising of tbe matter cannot 
be questiof^d on the floor of the House. If 
a Member is dissatistied and wants (o seek 
any clarification, he can at best see the 
Speaker in bis chamber.

4- Both on I 3 March arxl on I 8 March 
I refused my consent to the matter given 
notice of being raised on the fkmr of the 
House as a privd^ge issue or otberwiie as 1 
found that it not in order. So far as the 
Rules go, that should have ended the matter 
but since some Members persisted in pressing 
the subject matter of tbeir noik.cs. 1 gave my 
observations on tbe merits of the noticcs 
^and ruled that the nan>e _ of the President 

, /could not be allowed to be used lo any 
.manner to infljcnce dtscMaatons on the floor 

^/ofjhe House.^ This was strictly in accordance 
Rules loasmucb as Rule 352 (vi) 

expressly prohibited "use of the President's 
name for the purpose of influeiKing ttx  
deoate” . Since the whole matter centred 
round a letter alleged to h a ^  been written 

tb^ PixaidciU, any discussion on the 
matter either by way o f  a prlvilc§e baiMTpr
b t lw ^ isc  was bound jio bring in the name o t  

Vthe Prcsidmt and as n ^ h  it could not be
{allowed.

5. Earlier, on 2 March, 1987* while 
speaking on the Motion of Thanks on tbe 
President's Address. Shri Amal Dutta had 
raised the issue o f tbe ojT M
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Ptime Minister o U in g  on the President imd 
d t e m i o g  Stale wUh Jjiim The
CliiTr liad af that time al»o im o ^ ia te ly  
drawn attention inter alia  to Rule 352 (vl) 
and objected to Prcsident'i rao^e being used 
10 infioence the debate. On Shri Dutta 
alleging that Article 74  of the Conititution 
had been brought to a nullity, the Prime 
Minifter had intervened to deny the allega­
tion and ttated that he and other Minister* 
had been meeting the President. The Prime 
Mmister had further said :

**We like to keep the President above 
our (yohtics and « e  will not involve 
the President in our daily politics and 
I «^ould request ibc Members to 
honour fhe institutions of this country 
and not drag them down into politics.*'

White replying to Shri Dutta the Chair had 
observed ;

**l have already made it very very 
clear that you cannot, as per the Rule, 
drag the i>fTice of the President. The 
Prime Mmtsier has also made it very 
very clear.'

6. When on 9 March, 198 7. Shri 
Madhu Dandavate sought to  ra*se th^ quei- 
lion on the basis of the proceedings of the 
House on 2 March. I did not allow him and 
nothing was a l l o « ^  to go on record bccaute 
he did not have my permiuion to raise the 
issue on the fkx>r of the fiou ie . I cate* 
gorically ruled :

**use o f the President’s name for the 
t>Ofpt>96 6T~inffue^ing fbe debate in 
■ny w y  w t ^ l^ lQ S l j i n o f  a l lo i^ ^ .. .  
e\Tn in the first place It was wrong 
and it should not have been dofK ...
I am not going to allow any wrong to 
be repeated...! say that I do not 
approve o f  'X h e '" tn tS tl6 ii' cT "TBe 
FresWeiTl^s'"name b f^ a n y b o ^  In this 
H d S e ■w

Thus, the stand taken by the Chair on
2 March. 9 March. 13 March and 18 March 
was subtfanlially the same and very con- 
itsteot. On another occasion, as early as on 
8 April. 19g5» 1 had ruled that the name 
of the President could not be dragged in the 
(lebate. All the obaervalioni and the rulings

1908 (SAK A) R uling Re-Q uest ion 0/  250
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from the Chair have been categorical to the 
ctTect that the President's name could not be 
used on the floor o f the Houve in order to 
influence the debate.

{Interruption!) * *

MR, SPEAKER : Never it was used. 
Don't interrupt. Sit down. Nothing goes on 
record, whatever the Hon. Gentleman says.

( Interrupt ions) * *

MR. SPEAKER : Will you please sit
down and have patience ? The record is with 
you. There is no problem and if it is there,
1 will apologise Don't worry. I know what 
I am doing and I have seen it and gone 
through it. Don't worry. V'ou just see it. 
You don*t talk in the air.

(Interruptions)

MR. SPEAKER : No talking in the air,
1 said.

{Inter ruptions)^^

MR. SPEAKER : 7. Various notices re­
ceived on the subject raise the question of  
the relationship between the President and 
hts Ministers and that o f the discharge of 
their constitutional functions. Under Article 
5 3 of the Constitution, the executive p)Ov«r 
of the Union is vested in the President and 
all executive action is taken in his name. 
The executive pov^er has to be exercised in 
accordance wdh the Constitution which 
inter alfa  ordains vide Article 74 that 
President has to discharge all his functions in 
accordance with the advice o f the Council of  
Ministers. The Council o f  Ministers, under 
Art,75. has ben made collectively responsible 
to Lok Sabha. Thus, for the exercise o f all 
the executive power in the name of the 
President and for the discharge of all his 
furKtioDS, it is the Council o f Ministers 
alone that is responsible to Lok Sabha.

8. The question whether any, and if so 
what advice was tendered by Ministers to the 
President cannot be enquired into in any 
Court of Law {vide Article 74). The rela­
tionship between the President and hia 
Council of Ministers is a matter entirely 
between them and cannot under any circum- 
statKes be a fit subject for discussion on the 
floor of the House.

• •N o t recorded.
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9. U, has been held by earlier Speakers 
that Members cannot read even letters 
received by them from the President unless 
President*! speci6c permission to do so bas 
been obtained by tbetn. Also, members are 
not allowed to refer to any private talks 
wbicb they may have bad with the President. 
So far as any talks between the Pirme 
Minister or the Council o f Ministers and ibe 
President or any letters exchanged between 
them are concerned, they are entirely between 
them and not the concern o f the House. 
Also, such of&ctal correspondence and dis- 
cusaioQs at the highest level-—between the 
President and his advisers (the Ministers)—  
are in their very nature, confidential, privileged 
and protected.

10. I may also add that Rule 35 2 (v)
provides that conduct o f persons m high 
authority cannot be discussed except on a 
subatantive motion drawn in p<'oper terms. 
Thus, in the case o f Ministers, their conduct 
can be discussed only on a Motion o f  
Censure or N o Confidence- It should* how­
ever, be stressed that even duiing ttie dis­
cussion on a motion of censure or no con­
fidence in the Ministers, the name of the 
President, the relationship between the 
President and (be Prime Minister or the 
Council o f  Ministers including the advice 
tendered or icceivcd or correspondence, if 
any, exchanged between them cannot be
allowed to be brought in to influence the 
debate.

U .  In view o f  the express provisions of 
the Constitution, the Rules, the precedenu 
and the earlier rulings, I do not consider 
that any case has been made out requiring 
me to reconsider the matter. Accordingly, 
1 reiterate my ruling and withhold my con­
sent to the matter being raised as a question 
o f  privilege or otherwise. N o  Metnber has
my consciU to raise this issue again on the
floor o f the House in any form.

I 12, The high iostitutiocis created by the 
Coosiitution iociuJiog those o f  the Pretidcnt 
and the Couocil o f M ioisurs with the Prime 

' Minister at iu  head are embodiments o l  our 
’ natiooal aspiraiioos. 1 am abaolutely clear 
j ia  my mind that any debate on the floor o f  

the House which brings in the name of the 
1 President into any controvecsy or which tend* 
\  to discuss the relationahip between the
\  President and his Council o f  Misietera, must

r

be avoided at all costs in the wider interesu 
o f the natioQ. We are still in the process o f  
developing sound conventions and traditions. 
Let us not, in the heat o f the moment, do 
something which might hamper this process.

{f/tterrmptiOHi)

Mr . SPHa KCR You have got no 
decency. 1 am on my legs. Please sit down.

{tnttrrupticm s)

MR. s p e a k e r  : Nothing goes on record 
without my permission.

( i m t e r r u p i k n u )  •  ♦

MR, s p e a k e r  ; While confirming my 
earlier rulings, I would, therefore, again 
■ ppeil to all seciicMtt of the Hoiite to desist 
from makir^ it a political or party is«lc to 
be debated or a matter for pomts to be 
scored against each other.

(fnU rruptiofij, •  *

MR. SPEAKER : Nothing goes oo  record, 
whatever they ssy.

Inte^ryiptiom*)

12 1u FtW

PAPERS LAID ON TmE TABLE 

{EnMliihS

F-,Ir gIdafcI6D :MMeNIfed6 oE ( MI 
JSeaD8 FwtQ8 :(MMIIe : rIDMI, efIdMdd 

JaEof, I-r ,R*eacM os FeMI cof^
HM-Y oE C I fI ufd* Cofd )f'Id 

Eof 1w11|«>Q I-r Eeo(NI6 
Cofd )foMd Eof Fwde|k>Q 

dMRL adRL

t h e  m i n l s t e r  o f  s t a t e  o f  t h e
MINISTRY OF SURFACE TRANSPORT  
(SHRI RAJESH PILOT) : I beg to lay on 
the Table :

(1) A copy o f  the Inland Waterway* 
Authority o f India Rules, 1986  
(Hindi and English versiooi) pt>b« 
Itshed In Notification N o. G . S, R.

• ^ o t  recorded.



253 Paperi Laid PHAGUNA 28, 1908 (SAKA) Papers Latd 254

1275 (C) io Gazette o f lodia dated 
the 10th Dccembcr. 1 986  under 
ftection 36 o f  the Inland Weater* 
ways Auihoricy o f  India Act, 1985 .

(Placed in Library. S t f  No. L T -3 9 8 5 /8 7 .]

(2) (I) A copy of the Annua) Adnninis-
tration Report (Hindi and 
English versiont) o f the Para- 
deep Port Trust for the year 
1 9 8 5 -8 6 .

(ii) A copy of the Review fHindi 
and EDtlifth ven ioos) by the 
G ovem m eot on the working 
of the Paradeep Port Trust for 
the year l<>85-86.

[Placed in Library. S e t  No. L T -3 9 8 6 /8 7  ]

(3) fi) A copy o f  ihc Annual
Administration Report (Hindi 
and Pnglish versions) o f the 
Bomhar Port Trust for ihe 
year 1985 86.

(ii) A copy of Ihe Revie* (Hindi
and tngli»h versions^ by (he 
Government oo the «ofking of  
Ihe Bombay Poet Trust for the 
year 1 9 8 5 -8 6 .

(Placed in Library. S e t  No, L T-398 7 /> 7  ]

(4) A copy cach o f  the following papers 
(HifuSi and Bnglitb versions) under 
Mib*MCtion (?) o f section 103 of 
the Ma)or Port Trusts Act, 196 3 :

(a) (i> Annual Accounts of the
Kandla Port Trust for the 
year 198 5*86 and ihe Audit 
Report thereon.

(ii) Review by ih« Government on
the Audited Accounts of the 
Kar^dla Pori Trust for the year 
1985 86*

(Placed In Library. See N o . L T -3^8 8 /8 7 .)

(i) Aonu»1 A ccounti o f  the Para-
deep Port Trust for the year 
1985*86  and the Audit 
Report thereon.

(il) Review by the Government on
the Audited Aocouott o f  the

Paradeep Port Trust for the 
year 1 9 8 5 -8 6 .

(PUced in Library. See No. L T -3 9 8 9 /8 7 .]

(c) (i) Annual Accounts o f  the Cochin
Port Trust for the year 
1985*86 and the Audit Report 
thereon.

(ii) Review by the Government on 
the Audited Accounts o f  the 
Cochin Port Trust for the year 
1 9 8 5 -8 6 .

( Placed in Library. See No. L T -3990 /87 .J

Detailed Draiaiids of Graats of (be 
Mlalstr) of H on e Aflairt for 

1987.88

t h e  m i n i s t e r  o f  s t a t e  i n  THE  
MINISTRY OF HOME AFFAIRS (SHRI 
CH INTAM A NI PANIGRAHI) : I beg to lay 
on the Table a copy o f the Detailed Derriands 
for Grants (Hindi and English versions) o f  
the Ministry of Home Affairs for 198 7*88.

(PUced in Library. Sre  No, L T -3991 /87 .1

NotlAcalioo ondrf C iisIoas Act. 1962

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-  
D H A N A  POOJaRY) : I beg to lay on the 

Table a copy o f  Notification No. S. O. 168 
(E) (Hindi and English versions) published 
in Gazette o f India dated (he 10th March,
1987 together with an explanatory memoran­
dum regarding revised rate of exchange for 
con\*efsion of Pound Sterling into Indian 
currerKrv or vice-versa under section 159 of  
the Custotns Act, 1962.

(Placed in Library. See No. L T -3992 /8  7.)

Annnal Reports and ReTlews on the 
working of Indian Institute of 

Teebnolocy fo r 19885-86 and 
Heglonal Engineering College, 

Srinagar for 1985-86, 
etc, etc.

t h e  m in i s t e r  o f  s t a t e  in  t h e
DEPARTMENTS OF EDUCATION AND  
CULTURE IN THE MINISTRY OF 
h u m a n  RESOURCE DEVELOPMENT 
fSHRIMATI KRISHNA SAHl) : I beg to 
lay on (he Table :
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[l> (i) A copy of tb€ Annual Report 
(Hindi and English versions) 
o f  the Indian Insiitue of 
Technology, Kanpur, for the 
year 1 9 8 5 -8 6 .

(ii) A copy of the Review (Hindi 
and English varsjons) by the 
Government on the working 
of the Indian Institute of  
Technology, Kanpur, for the 
year 1985-86 .

[Placed in Library, iiee N o. LT-3993/87.1

(2) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above.

[Placed in Library. See N o. L T -3993 /8  7.)

(3) (i) A copy of the Annual Report
(Hindi and English verstoos) 
of the Regional Engineering 
College. Srinagar, for the year 
1 9 8 5 -8 6 .

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Regional Engineering 
College. Srinagar, for the year 
1985-86 .

{Placed in Library. See N o . LT-3 9 9 4 /8 7 . |

(4) (i) A copy o f the Annual Report
(Hindi and English versions) 
of the National Council o f  
Science Museums. Calcutta, 
for the year 1983*86.

( i»  A copy o f the Annual 
Accounts (Htodi and English 
versions) o f the National 
Council of Science Museums, 
Calcutta for the year 1 9 8 5 -8 6  
together with Audit Repoit 
thereon.

(iii) A copy o f the Review (Hindi 
and English >ersiont) by the 
Government on the working of 
tbe National Council of Science 
Muaeums. Calcutta, for the 
year 1 9 8 5 -8 6 .

(5) A statement (Hindi and Engli^th 
vertioos) showiog reasons for delay

in laying the papers mentioned at
(4) above.

[Placed in Library. See N o . L T -3995/87.J

(6) A copy o f the Annual Accounts 
(Hindi and English versions) of the 
Malaviya Regional Engineering 
College, Jaipur for the year 1 9 8 5 -8 6  
together with Audit Report thereon.

(Placed in Library. See No. LT-3996/87 .1

(7) A sutement (Hindi and English
versions) explaining the reasons for 
not laying tbe Audited Accounts 
of the India Institate o f  Technolofv, 
Bombay, for the year 198 5-86  
within the stipulated period of nine 
months after the close o f  the 
Accounting Year.

(Placed in Library. See No. LT*3997/87 ,1

(8) A staterrcnt (Hiodi and English 
vcfsions) etplaining the reasoru for 
not laying the Audited Accounts of  
the Indian Institute of Technology, 
Kanpur, for the year 1 9 8 5 -8 6  
within the stipulated period of nine 
monihs after the c\cm  o f tbe 
Accounting Year.

(Placcd in Library. See No. L T -3 9 9 8 /8 7 .)

Aaaoal Acco«tof% of Cc«lral Cooscil 
for Research la A>«r^c4a a«d S^ddlui, 
New fHlhl for I9«5 and fU teflM t  
for deUy ia laviag papers Aamal 
Report aiMl He«kw tm the wuckli^: 
of Cenfral < ovacil of Indian M edi­
cine. New Delhi ft>r I9«5 96 and 
statcmettC for dela% ia lay log UM‘«e

.I.afD

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH A N D  
FAMILY WELFARE (K UM ARI SAROJ 
KH APARDE) : I beg to lay on the Table :

(1) A copy of the Annual Accounts 
(flindi and English versions) of the 
Central Council for Research in 
Ayurveda ai>d Siddha, New Delhi, 
for the year 1 9 8 5 -8 6  together with 
Audit Report thereon.

[Placed in Library* See  No. L T -3 999/8  7.]
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(2) A statement (Hindi and Englifth 
veriiofift) thowing remsons for delay 
io laying the papers mentioned at 
(1) above.

t

(?) (i) A copy of the Annual Report
(Hindi and English versk>ns) 
of the Central Council of  
Indian Medictoe, New Delhi, 
for the year 1985-86  along 
with Audited Accounts.

m

(if) A copy o f the Reviem* (Hindi 
aod Englith versions) by the 
Cfovernment on the working 
of the Central* Council o f  
Indian Medicine. New Delhi, 
for the year 198 5 '86 .

(4) A statement (Hindi and E ngli^  
versions) showing reasons for delay 
in laying the papers mentioned at 
O ' aho>*e.

(Placed in Library. S^e  N o. L T -4000/87 .J

Rnlet o f Procedure and Cor^duct 
of Business in the Rajya Sabha, I 
am directed to return herewith the 
Appropriation (No. 2) Bill, 198 7, 
which was pasted by the Lok Sabha 
at its silting held on the 13th 
March, 1987, and transmitted to 
the Rtjya Sabha for its recommcn- 
dattons and to State that this House 
has no recommendations to make 
to the Lok Sabha in regard to the 
»aid Bili.”

(iii) “ In accordv^ce with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Bustne&s in the Rajya Sabha. I 
am directed to return herewith the 
Appropriation (Vole on Account) 
Bill, 1987, which was pas^d by 
the Lok SabhJ at its sittini( held on 
the 13th March, 1987, and trans> 
mitted to the Rajya Sabha for its 
recommendations 'and to state that 
this House has no recommendations 
to make to the Lok Sabha in regard 
to the said B A \r

M E SSA G f^  FROM RAIYA SABH ^

( EmtUih 1
• * 

SEC RETA R Y .G EN E R A L : Sir. I have 
to report the following messages received 
from the Secretary ̂ General of Rajya 
Sabha :

(i) **Iq accordance with the provisions 
of iub-rule (6) o f  rule 186 of the 
Rules of Procedure and Conduct 
of Busineu in the Rajya Sabha, I 
am directed to return herewith the 
Appropfiatiof) Bill I987« which was 
passed by the Lok Sabha at its 
silting held on the 13th March, 
1 9 8 7 . and transmitted to the Rajya 
Sabha for its recocntnendations and 
to state that this House has no re> 
commendations to make to the 
Lok Sabha In regard to the raid
am.*"

(iv) **?n accordance with the provisions 
of sub-rule (6) of rule 186 o f the

•  Rules of Procedure and Conduct 
of Business in the Rjjya Sabha, I' 
am directed to return herewith the 
Cotton. Copra and Vegetable Oils 
Cess (Abolition) Bill. 1987 , \^hich 
was pai^sed by the Lok Sabha at 
its sitting held on the 6th March, 
1987, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no re- 
commendalions to make to the Lok * 
Sabha in regard to the said Bill.”

•

(v) *Mn accordance with the provisions 
of rule 11 1 of the Rules of Proce­
dure and Conduct of Business in 
the Rajya Sabha, 1 am directed to 
cnclose a copy of the Delhi Munici­
pal Corporation (Amendment) BiII« 
198 7, which has been passed by 
the Rajya Sabha at its sitting held 
on the 18th March, 198 7 .”

(ii) **lfi accordance with the provbions  
of sub-rule (6 )  o f  rule 186 o f the
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MR, SPEAKER : Risht 1

DELHI MUNICIPAL CORPORATION  
(AM ENDM ENT) BILL,

AS PASSED BY RAJYA SABHA

SECRETARY GENERAL : Sir. I lay 
on the Tabte the Delhi Municipal .Corpora­
tion (Amcfldaient) Bill, 1 9 8 7 , aj paised by 
Rajya Sabha.

12 16^ hrs.
■

COMMITTEE ON PRIVATE MEMBERS’ 
B1LUS A N D  RESOLUTIONS

IBftgthh]

T lilrt\-firtt Report

SHR( M. THAMB! D U R A l (Dharma- 
puri) : I beg to preicnt the Thiriy-fir»t 
Report (Hindi and English versions) of the 
Coflsmitta on Private Metnb<r»* Bills and 
R^eltftioos.

{fnUrr i4piioiu)

SHRr DINESH COSW AM I (GuX«hati>: 
We are not challenging your ruling.

MR, SPEAKER : Then what is there to 
discuss ? If you are not ohjeciirg to my 
ruling, then what do you want 7

(fnternjptipns)

MR, SPEAKER : Anything pertaining
to this Is not allowed Othervvi^, if you have 
got any other point, I can listen.

ilmUrruptirtns) **

MR. SPEAKER : What are you doing 7 
Anything pertaining to this subject is taboo. 
The rest Twitl littcfi if there is anything.

1

SHRI DINESH G O SW A M I: I am 
bound by the rultng. I will accept thr ruling 

, because the ruling, whether I like It or not, 
i s ‘|^ruling from the Chair.

SHRI DINESH GOSWAMI : But 1 put 
my protest that before giving this ruling... 
{interruptions) * *

MR. SPEAKER : N o, nothing doing. 
Nothing goes on rrcord.

{If%te<^rypti;jns)« •

12 n  hr*.

A t^ h h  s ta ft^  Shri O i/ush GorHumi 
and some other Horn, Sfertibers 

U ft the H ouie

{tn ttrrup fion i)

MR. s p e a k e r  : Nothing doing.

{interruptions) * *

ESTIMATE C O M M ir t tE

[Fnifiishi

Action taken Statemrnt

SHRI M ATI C H A N D R A  IRIPATHI  
(Chandault) ; I beg to lay on the Table a 
statement (Hindi and Englnh versions) 
»hr>wing action taVen by Oovcrnmcnt on  
the rtcommendations coni*ir>e8 in C'hapter I 
of Thfriicih Report (Eighth Lok Sa^hs) on 
the Ministry o f Parliamentary Affairs iwd 
Tourism— Tourism Procnoiion in Himachal 
Pradesh.

12.18 b n .

COMMITTFE ON PAPERS I AID  
ON THE t a b l e

[EnfFhsh]

Twelfth and ThlrtM fh Reports

SHRI M. V. C H A N D R A SE K H A R A  
M URTH Y (VisAkhapAtnam) : f beg to 
present the Twelfth and Thirteenth Reports 
(Hindi and English versions) o f (he C om ­
mittee on Papers Laifi on ibc Table.

••N ot rccordcd. Not recorded.
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COMMITTEE ON PAPERS LAID  
ON t h e  t a b l e

[EngUsh\

M inatri

SH R i M. V. C h a n d r a s e k h a r a
M URTHV (Viuikh«p«inam) : I beg \6  Uy 
on ihe  ta b le  Minutes < flindt and Hngluh 
v ^ i o n i )  of the fitting of the Committee 
on Papers Laid on the Table relating to their 
Twelfth and Thirteenth Report*.

MR. SPEAKER : Thii is for the State 
Government to see; it is none o f  my 
business.

«

[English]

* I have nothing to do with it.

[ Translation J ^

SHRl VILAS M UTTEM W AR : C R.P. 
, should be deployed there.

MR. SPEAKER : It is for the State 
Government to do.

12.19 hr*.

ELECTION TO COMMITTEE

[English]

(i) Commtttre cm Piibik Acco«ot»
«

SHRl H. AVN Al’U REOOV (K uioool) : 
I be* to move :

**rhat Ihe members of (hik ilouM  do 
pr<Kcrtl to elect m the manner r^uir* 
eJ by lub'fu ie (I )  of .Rule 309 of 
the Kule> of Procedure and Conduct 
o f  Bjtine%s m Lok Sabhu. hfieen 
nKmbers from among iheni^clvcs to 
serve as memters of the Commiitee 
on Public Accounift for (be lerui 
begmning on the 1st May, 1987 and 
ending on the 30th April, 1988/*

•

MR SPEAKER : The question is :

“ That the members of tbii House do 
proceed (o elect in the manner requir- 
ed by sub-rule ( I ) ,  of Rule 50V of 
the Rules o f Procedure and Conduct 
of Business in Lok Sabha. (iltecn 
nKmbers from among themselves to 
serve i i  members of the Commiitcc 
on Public Accounts for the term 
beginning on the l i t  May. 1987 and 
ending on the 30th April. 198 8 /

7 ^  morion was advpfed.

[Translation]

SHRl VILAS M UTTEM W AR (Chifnur): 
Mr. Speaker, Sir, Ihe demo:racy it In danger 
there.

SHRl VILAS M U T T E M W A R : I have 
given a notice.

MR. SPEAKER : You cannot violate 
the Rule by giving notice.

SHRl VILAS M UTTEMW AR : We
have given a notice to the Election Commis­
sion as well.

[Eng fish]

MR. SPEAKER : Election Commission 
is the proper authority. > ou can go to 
them.

{fntern/ptic/ts)

MR. SPEAKER : Nothing is allowed. 
I cannot do it.

[Trans iat ion]
*

If you want to-do the same thing which 
they have done, you are welcome.

[ E n g l i s h ]

You may also walk out.

{Interruptions)

[Trans latirn]

MR. SPEAKER : This you can do out­
side the House.

{fntejryptions)

, SHRl A M Y  M USH r a n  (Jabalpur) : 
Mr. Speaker, Sir, I have also given a 
notice.

%

[E ntlbh]

MR. SPEAKHR : Does not matter.
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(InterrupHons)
■

[Translation]

MR. SPEAKER : Merely giving a aotice 
docs 001 eoutle you to raise tbe issue.

'— —-s—

12.20 br».

ELECTION TO C O M M IT T E E -C on/i/.

[E n fth h ]

(ii) Committee on Public Accounts

SHRI E. AYYAPU RLDD Y  (Kurnool) :
1 beg to move the followipg ;

“ That this House do rccomcnend to 
Rajya Sabha that Rjj>a Sabba do 
a^rce to nominiiie seven members 
from Rajya Sabha to associate with 
the Committee on Fubhc Accounts of 
the House for the term bcgtnning on 
the 1st May, 1987 and endmg on 
tbe 30th April, 1 and do con>- 
municate lo this House the names of 
the members so nominated by Rajya 
S a b h a /’

MR. SPCAKER : The question is ;

* That Ibis House do rccommend to 
Rajya Sabha that Rjjya Sabha do^ 
agree to • nominate *even ntembers 
from Rajya Sabha to associate with 
the Cormmitlce on Public Accounts 
of the House for the term beginotng 
on the 1st May. 1987 and ending on 
the 30ih April, 1988^ and do com - 
municate lo this House the rumca of 
the members so nominated by the 
Rajya Sabha.’ff

Thr m otion was ad o p ttd .

12.21 hr%.

MATTERS U N D ER  RULE 377

[Translation]

(I) Need to set up a blub powered 
committer to eoquire Into (be affairs 

of lick indusfrial units and 
•ugKcst ic tioa  against the 

goilty pertoas

SHRI DAL C H A N D ER  JAIN (D a m o h ): 
Mr. Speaker, Sir, I want to  raise tbe follow*

ing matter o f  urgent public tmportaoce in 
the House under Rule 377  :

Sir, lakhs of sick industrial units in the 
country are lying closed and bank iovcsttncnt 
worth millions o f rupees is locked in them. 
It hinders tbe speed of development. A b t ^ -  
power committee of economic, technical and 
commercial experts should be set up to 
inquire into it and exemplary puoishoient 
should be given to the guilty persons.

<il) Defflaod for a T. V, lower 
Kbiri-Lakbimp«r in 

Uttar Pradesh

M-

SH R iM A Tl USHA VERM a  (Khiri) : 
Mr. speaker. Sir, I want to raise ibe 
following matter of urgent public imponance  
in the House under Rule 3 77.

District Kbiri-l.akhimpur of Uttar 
Pradesh is quite a Urge district from the 
area as well as population point o f  view. It 
is locatcd on the border adjoining Ne(;iaL On 
an earlier occasion also, I had drawn the 
attention of this House and the Government 
towards setting up of « T. V. tower there, 
l a m  told that a low Pow*er Transmitter 
\%ould be installed at Khiri-Lakbimpur. 
Although sanction for setting up T. V, 
towers at Sitapur, Shahjahanpor and Kbiri- 
Lakhtmpur was issued simultaneously; yet no 
step has so far been taken in Khiri which 
could show that a T. V. iow«r has been 
sanctioned there,.whereas the work io Sitapur 
and Shahjabanpur is in progress. As a result 
of It, the people o f Khiri-Lakhimpur have 
gone to the extent of saying that no T.'V . 
lower has been sanctioned for Khiri-Lahbim* 
pur. I would, therefore, request that in view 
of this situaiion, steps should be taken to  
ensure completion of this T. V. tower along* 
with T. V. towers at other places, so that (he 
people there could be assured that a T. V. 
tower has, in fact, been sanctioned for this 
place also.

12L22 NfDL

IMR. DEPUTY SPEAKER in the Chair] 

[Engiish] .
m

h111\ »aar do Iya-r DdMeeIOe6 dOa tIor« 
eooy JaDRf'IMMoI qfraf do 

DIERMdSIfr Ibe F-dafaDdD oE 
cofHafD ay.eo6ar eI
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.ocafeooy IxMdd F- dNa
country

SHRI SRIK ANTA D a T T A  N A R A -  
SIM HARAJA W A DIYAR (Mj&ore) : The 
powet loom uniu  are going to facc,severe 
crisis After the Handlooro Retervaiioo Act it 
brought ioto cflTect. There are approxicnaiely 
1 2 tAkb power tooiDS workiog in ibc country. 
The powerloom iodustfy id Karnauka  
provides employment for over cwo million 
people both skille<l and unskilled in the 
organised and unorganised sector* It includes 
the entire Agrtcullural community which 
grow melbery leaves and the entire agricul­
tural sector is involved in this indusiiy. In 
Karnataka alone about 300 tonnes of pure 
silk is manufactured. If this Act is implemen­
ted, a Urge section o f the agricultural 
comfl&^inity and sericultural community will 
be fou lly  ruined. In short the entire power 
loom sector consisting of small and cottage 
units will be totally wiped out. More than 
50 per cent of the total population o f India 
belongs to poor and middle classes. Once 
Reaer\ation Act is implemented more tban 
40 crores of people wtll be seriously afTected 
by scarcity of cloih . In addition to this, tt.e 
pricc of fabrics will ir^crease abnormally and 
further, due to the reservation of the hand- 
loom production all powxr loom production 
will con>e to a stand-still.

*

The powerloom% are located in all parts 
of the country including rural areas. Heoce 
there is a great deal of employment opporiu- 
cities provided by the po^etloom m to r  which 
cannot be provided by the handloom sector.

As such. I demand that the handloom  
reservation order should be suitably amended.

{Tran$latiim\

(|v) iMtrodticlkm of 'Paddy Scbenc* In 
development blocks of Flastcni 

Uttmr Pradesh for atnelioratiog 
tbr coodllto* of the paddy 

growers
*

DR . C H A N D R A  SHEKHAR TRIPATHI 
(K halilabad): Despite a number o f achive- 
ments made and enormous progress achieved 
in the field o f agriculture since Independence, 
there are certain areas in the country which 
have not been properly developed and are 
being neglected. The farmers o f  thes« areas

are living in poverty and are not able to raise 
a good crop- for want of capital. Eastern 
Uttar Pradesh is one such area. Paddy is the 
principal crop of this area. The Central 
Government have implemented a paddy 
scheme for increasing the yield of paddy 
in some blocks which has produced very 
encouraging results among the farmers of 
those development blocks. Since paddy is the 
principal crop in tJdar Pradesh, I would 
request the Hon. Agriculture Minister to 
extend the paddy scheme to all developmem  
blocks in Eastern Uttar Pradesh immediately 
so as to bring about improvements in the 
field o f  agriculture as also to rennove ^
backwardness o f  the farmers.

(f) Need to give clearance to Muhana 
Haro and Panpun Dargha Projects 

peading with Central Water 
( ooimlfktloii ADd to Snclode 
tlieiii io Seventh Five Year 

Plan .

SHRI RAM ASHRAY PRASAD SiN G H  
(Jahanabad) : Fltx>ds and drought cause 
destruction in the counrry every year.
H oods or drought hit our area every
year, as a result of which the fertile
land is turning into desert land. Technicians 
had formulated two schemes to find a 
permaoent solution to this problem. One is 
the Muhana Dam Scheme and the other is 
the Pun Pun Darghs project which are 
pending for apfProval with the Central Water 
Commission since J975 and 1980  respecti­
vely. All along, I have been taking up this 
matter in writing, but these schemes have 
noi yet been cleared. 1 would, therefore, 
request the Government to clear these 
schemes immediately and to include them 
io the Seventh Fivx Year Plan so that the 
farmers could be protected from floods and 
drought and irrigation is assured to them.

ITl) DecnaiKl for tetflog up  ̂ .Moosif 
Court at AUganj in E(«h district 

o f  Uttar Pradetb

SHRI M O HD. MAHFOOZ ALl KHAN  
(Etah) : Altganj town in Distt. Etah which 
is a backward area, is a Tehsil heaquuarter 
and ts having Municipal Board besides Courts 
of Tehsildar and SD M . The OfTice o f  the 
Circle Police OfTker is also located in  ̂
Aliganj. But for Civil and Crimioal caK9

. *
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people have to go to Etah which is 5 3 k^ns. 
away from Aligaoj. It causes great hardship 
to the litigants io pursuing tt»cir cases. While 
Kasganj and Jalesar in Etah Distt. are having 
MuosiPs court, there is no such facility in 
Aliganj Tehsil. The necessity and imporiancc 
of having a Muosif*s court at Aliganj is. 
therefore, being greatly felt by the people and 
the Bar alike,

I would, therefore, urge the Goveromeot 
to take up the niatier with the Law and
Justice Department of the State GovemiDent 
of Uttar Pradesh emphasising the ne^d for
a Munsif's court at Aliganj Tchstil. It is 
also in keeping with ttie policy o f the State 
Government. Opening o f a Muni^f's court 
would not involve such expenditure but 
would certainly eliminate the hardship of 
the litigants in going to Etah in connection 
with their civil and criminal cases.

I would suggest that, to begin with, a 
temporary Court ot Munisf may be started 
and with the experience gained a decision 
to set up a permanent court of Munsif may
be taken up at a later state.

IT ran slaiio n ]

(Til) I)Mnand for coostructing a permnDcfii 
bridge over Yamuna river oear 

Sbankarpur in A^ra di«lrkt, 
U.P, and for declaring Katcha- 

bad Telisil as dacoit infes­
ted area

SHRI G A N G A  RAM (Firozabad) ; The 
Central Oevernment have declared 12 
districts of U iU r Pradesh, Rajasthan and 
Madhya Pradesh as dacoit infetted areas. 
Agra district of Uttar Pradesh is a l ^  one of  
them. But the dacoit Infested Area Scheme 
is being extended only upto Bah tehsil of 
Agra district where sarurtlon has been 
accorded for the construction of pucca 
bridges across chambal river near Bateshwar

* (Naurangighat) and Ptnahat, and the area 
of Fatehabad tehsil adjoining Bah tehsil. 
though badly affected by the dacoit problem 
and economically, socially as well as edu­
cationally quite backward, bas not been 
covered under the dacoit infested area. 
There is. an urgent need for coostructing 
a pucca bridge on Yamuna river rtear 
Sbankarpur. Presently, there is a temporary 
pontoon bridge there which is diimantled  
during rainy season* as a result of which

the normal life is disrupted and trafQc move- 
tnent is blocked. It causes tndescrrbable 
difliculties to the people. If a pucca bridge is 
constructed there, it will also connect the 
region with the National High-way No. 2 
near Fatehabad. Therefore. 1 would request 
the Central Government to accord approval 
to the construction o f a pucca bhdge across 
Yamuna river near Shankarpuf during 
198 7-88 and to dcclare the particular area 
of Fatehabad tehsil, which is located along
the Yamuna ri\er as dacoit infested area.

t

[English]

Need to give early ckaraocc to 
various projects of Orissa State 

for rapid iiidustrialii«tio«
■

SHRI S R IB \L l.A V  PANIGRAHI 
(Deogarh) • Sir. for rapid induitrialisation 
of Orissa, the State Gov'crnntent have taken 
up the question o f esiablishnxnt o f several 
iddusTrtes in rhc State and some allied 
matters with ihe Government uf India. But 
the decision of ihc Govcfnment o f India 
on is^ue of letter of Intent, location of unit, 
import of machineries, grant of IDBI assis­
tance and development o f  ancillary ir>dustrte« 
etc. in retficct of the following proposals is 
yet to be received.

1. Pctro-chemical comples at Piradeep 
in Cuttack vjistrict

2. Free Trade Zone

3. Terophaleic Acid Project

4. Vanaspati Plants of IPiCOl,

5. Ncelachal Ispat Nigam

6. Vanaspati Plant by Onssa Stare 
Cooperative Oilseeds Growers 
Federation Limited. Bhubaneswar

7. Kesinga Paper Project

8. Declaration of Kaiahandi district as 
'N o  Industry District*

9. Location of Optical Fibre Cables and 
System Project o f M /s, Hindustan 
Cables Limited at BhulMr>eswar

10. Plant for manufacturing Tape-Dock  
mechanism and V, C. R,

11. Establishmeni o f an Earth StatMn
m ft

and Super Computer at Bhubane- 
swar.
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12] Keskiga Spiooing Mills.

1 y. Need for IDBI atstttancc for estiblish  
ment o f Baiii Pal Spinning Mills.

»

14. Syntheiic Spinotng MilU, Keonjhar.

15. Syntbcttc Spinning Mills, Phulbani.

16. . Slag Cement Plant at Rourkela.

1 7, Ancillary and Downstream Industricf 
Of NALCX).

18. nnhancement of linAil on Margin 
Money A tsnttnce to sick SSI units 
from Rs. 20»000 to Ri. 5 0 ,0 0 0 ,

1 would, therefore, request the Govern­
ment of InJia lo sympitheiically consider 
the request of ihe Slate Governnvnt in this 
connection and communicate their decisions 
early and ihu» cncouragc the State Govern­
ment to fight out traditional backv^ardne^s 
and entremrhed poverty of Ori»sa.

12 in hrs,

MfcNTAL HEALTH BILL, 1 9 « 6 —

MR. DEPUTY SPEAK! R ; Now we 
will take up item No 14 — further considera­
tion of the motion mo^^ed by Kumari S^roj 
Khapnrde, on the 13th March. 198 7. Shri 
Virdhi Chaudcr Jam will cominuc.

[Transiatfon]

SHRI VIRDHI C H A N D iR  M IN  
(Barmer) : Mr. I>eputy Speaker, Sir, I was 
expre^^ing my on the Mcntsl Health
Bill, I9S6 which has been introduced in the 
Hou<e. During the ̂ course of n y >pcech. I 
haJ made it clear that there were many 
patients suffering from mental diseases in the 
country who weie being treated in 
"Devasthan** or by quack% instead o f being 
treated in hospitals and nursing homes. 
Their method of treatment is aUo very 
strange In some cases they resort to 
^«ting . in ocher« they assault the patient on 
the head with a hat iron rod or report to 
some other mcfx:ileiS methodt of treatn ent.

*

Stringent action should be taken against the 
institutions or persons indulging in such acts.
1 have thr6ughly studied this Bill, but I ,f^nd 
that no provision has been made to impote

restrictions on such evil practices or to stop 
such evil deeds. The way these quacks 
indulge in illegal and inhuman ac ts, especially 
in rural areas, there is tieed to adopt 
stringent measures against them. In this 
connectioo, 1 have moved an amendment 
also, so* that a provision to award thero 
punishment is also nnado* This Is obto* 
lutely necessary. I would like to give an
initancc in this regard.

Id the modem times, even serious cases 
o f mental disorder can be fully cured. The 
most important thing to  which attention has 
not been paid and to which 1 had made a 
mention earlier also, is that the definition of  
mental illness has not been made clear. 
There is need to elaborate it. If this is not 
done, then diseases caused by mental 
tensions like hysteria. obsession and 
depression will also be included in it. The 
people who can be easily treated as out-door  
patients will he brought under the scope of 
this Bill This would result in a great 
resentment among the people and (be 
objecti\*e o f the Bill will be defeated. The 
provision relating to filling up application 
forms for minor mental disorders, which can 
be treated as out^door patients, is uncalled 
for.

In rural areas, serious cases o f hysteria 
which can be cured are subjected to
cruelty arwl tortured by *ojhas' (witch 
doctors) 1 mean to say that such t  provision 
should t)ot be made applicable to the 
Piitients sufTering from hysteria as it is a 
curable disease. This aspect should be 
given careful consid^ratirn. Such patients
can be treated by diploma holder dectors 
and those holding M. D. degrees. The 
penions who are suffering from minor mental 
disorders and who do not wish to be
admitted to a hospital, should not be. 
required to (ill in this application form. 
The procedure adopted for the admission 
and discharge of surgical and n^cdical cases 
should be adopted in the cAse of such 
patients also.

There is need to encourage out-door 
patient services so that patients suffering 
from mental disorders can seek treatment as 
out-door pat*<nts brcau?e the number of such 
patients in the country is very large. The 
number o f doctors who' can treat s ilch , 
p^itteots is only 4 0 0  at present in the
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country. There is need to further increase 
the.Dumber o f such doctors keeping in view 
the fact that ours is a big country and the 
number o f  such patients in the country is 
over one crore. - There should be 5 0 0 0  such 
doctors who must be diploma holders or 
M. D . degree holders and otherwise - 
qualified. Only then such patients can be 
treated in a mo^t modern way. Therefore, 
there is an urgent need to augment the 
number o f such doctors.

Similarly, there are only 36 hospitals in 
the country. More hospitals should be 
opened in the country. It should be our 
endeavour to open a hospital ia each district 
iMdquarters and if it is not possible, then 
at least arraagi ntot< for appointment of 
such doctors at each Divisional headquarters 
must be made. If such an arrangement is 
not made» the purpote o f  the Bill will be 
defeated and the people wtU not be able to 
get the required facility.

Under the modern system of mental 
treatment, shock-therapy is also used; Even 
expert doctors who have knowledge o f mental 
diseases resort to shock therapy. Shock- 
therapay should be divcird^d t>ecau«e its 
results have been found to be very bad. It 
should be categorically stated that shock- 
therapy is not good for treatment of mental 
disorders. There are certain medicines and 
injections available at present which are very 
effective for the treMfnent of such diseases. 
Attention has not been paid to psychological 
treatment. A patient requiring psychological 
treatment or therapy is not able to get it 
because doctors treating such patients are not 
iTcing imparted such education. There is need 
to impart necessary training and expertise to 
the doctors in psycbological treatment. 
There are many such patients in the country 
who can be cured through psychological 
treatment or ptychological therapy and, 
therefore, such arrangements should be made.

Ayurvedic system o f  medicines bad also 
played ao importaot role io the treatcneot of  
mental diseases. It was this system alone 
under which such cases were treated lo the 
past. Therefore, research should be^conduc- 
ted io tbit system. In the allopathic system 
of medicinea, the drugs that are administered 
are poisooous and they bave aide effects oo

the human body. Therefore, it ts necessary 
that research should be conductad io the%
Ayurvedic system of ntedicioca which was 
very popular in the past, to modernise it.

Besides, homoeopathy has also made 
considerable progress. It should be further 
developed because homoeopathic medicines 
are very cheap whereaf allopathic RKdicioes 
are very expensive and a patient has to spend 
thousands o f  rupees on treatment. Therefore, 
this system should also be promoted by 
candocting research therein.

*

The provisions of the Bill relating to 
protection of property of the mental patients 
which provide for appointment of Managers 
and Guardians are quite to o d , but it is strange 
that the husband ha« not been authorised 
to look after the property of his wife* in the 
event of her falling ill. An indepefKlent 
Gusrdian or Manager will have to be 
appointed. It is not justified that a husband 
should not be authorised to watch the 
intercut of his wife or manage her properly 
even if the wife so desires. The proviston 
in this regard need to be reconsidered. The 
property o f  the wife that will be deposited 
will be treated ai security under section 20  
of Indian Drugs Act and it would earn an 
interest at the rate of seven per cent. 
Provision should be made to deposit it in a 
nationahsed t>ank where it could earn 
interest at tt>e rate of 12 or 13 per cent or 
invest it in Indira Vikai Patras where it could 
earned 20 per cent imprest. Such short­
comings in the Bill should t x  rectified.

This Bill hss been brought forward with 
good intentions. The mentally ill persons 
should be cured and all possible social 
security should be provided to them. The 
precautions taken in this regard are quite 
comprehend ive.

If a person is insane or creates law ar)d 
order problem or disturfn the peace of his 
fellow citizens, the police has the right fo 
produce him l>efore a Magistrate and iniiiate 
action against him.

I support the Bill that has been 
introduced, t will move the amendmeocs 
proposed by me at the appropriate time,

[Engltth]
SHRI V. S. K R ISH N A  lYBR  

(Bangalore Soutb) : Mr. O spaty-SpM ker/
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Sir, 1 viftb to make a Tew com m eou on tbc 
Mental Health BiM now being discussed in 
this august House. N o  doubt, theie are 
acme good points in this Amendment Bill. 
But at ^tbe same time, there are also a few 
dangerous clauscs in the Bill.

Sir, 1 welcome the constitution of 
authorities both at the Centre and Slate 
levels. That it a wclcome feature. Bui 
there U one thing on v^hkh 1 would like to 
seek clarifications from thp Hon. Minister. 
With regard lo the appointment of Inspect­
ing ofTioert, it looks as though they would 
use more powers than the Magistrates. It 
looks at though it is a Police Bill. |t should 
not be like that. Sir. I welcome the 
appointment o f  Inspecting Officers. But 
giving him certain omnibus auiboniy through 
clause 13. I do not agree. Clause 1 3 (i) 
• a y s ;

” An Inspecting Officer may, ai 
any time, enter and inspect any 
psychiatric hospital or psychiatric 
nursing homt and require the pro­
duction o f any rccorJs, which are 
required to be kept in accordance 
with the ru*cs made in this behilf, 
for inspeciton »•

Sir, 1 feel this is a dangerous clause Clause
13 (2> is, no doubt, welcome ‘ Clause 13(2) 
says :

• *The Inspecting Officer may interview in 
private any p^itleot receiving treatnnent and 
care therem—

(a) for the purpose o f inquiring into any 
complaint made by or on behalf of  
such patient as to the treatment and 
c a r e / ‘

I welcome that. So» my suggestion it that 
the lnap«:ting Officer shall enter the nursing 
home or the hospital only on the complaint 
by the patient or anydody on his behalf. 
OtherwiM it will be certamly encroaching on  ̂
the rights of not only the individual, but 
also o f  the organisation, the hosp iu l or the 
nursing home. This, I feel, requires 
modification. So, I would request the Hon. 
Minister to look into it.

Another thing it that Voluntary 
admission* it suppoted to be one o f the sal tent

features o f the Bill. # l f  a person menially, 
sound, do you think (hat be will enter into 
any nursing home 7 I do not know how 
this clause has come in here. A person who 
is mentally retarded will not have the 
mind to go into any hospital. Somedody 
only should take him to the hospital. So, 
it looks to me redundant. . Of course, there 
are many subsequent clauscs and there are so 
many conditions laid down. But the 
patient voluntarily cannot go and ht: Ciinnot 
himself take a decision. So, it looks 
redundant.

So far as other things are concerned, 1 
certainly welcome the constitution of the 
Visitors' Board in every hospital and e\ery  
nursing home. T h u  ! welcome But at 
the same lime I would like to know one 
thing from the Hon. Minisier. The present 
position is that in our country the esiimatcd 
number of mentally retarded patients is 
supposed to be m^'re than 1 2 million 
N ow . there is a rep.^n in which it is slated 
that only 36 mental ho>ritals aie thcie in our 
country. This number is certainly veiy 
meagre. I also peiu-inally feel that Cjovern- 
ment must start mei.tjl hospiials ! tbink in 
the private tcctor very few %\ill c jm e foward

• to st»rt mental ho^pitaU bccau^. as it is 
now we do not have a sufficient number of 
psychiatric doctors in our country. Their 
number is much less. S >, there is need for 
such doctors. It is very ditlkult to get 
trained psychiatric doctors. Theretpre, 
Government must see that the hospiitls are 
started by the State Governments or ‘ the 
Central Government. They should not 
leave it to the private sector. If >ou think 
that private doctors should come forward 
and start hospita^U, you will have disap­
pointment in store for you. So, you should 
see how many hospitals you require and 
according to the requirement, the Govern- 
n»ent ihoutd see that the hospitals are 
opened.

As 1 said, whal is important is that we 
should have trained doctors, particularly the 
doctors who can understand the patient. 
That Is very necessary and more than that  ̂
they should have the touch of Florence 
Nightingale or Mother Teresa. What is 
required is not merely medical degrees or 
anything else, but proper temperament o f the 
doctor and the dedication o f  the doctor. 1 
am sure tbe Oovernment will see that special
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traioiog it given to the psychiatric doctors,  ̂
special Incentives are given to them so that 
more and more people will take up thli 
psychiatric and ncuro science courscs. That 
will be very-good.

Coming to my own constituency, in 
Bangalore, we have the most prestigeous 
National Institute of Mental Health And 
Neuro Scierc.^s (N IM H AN S). That is a very 
prestigeous institution. It was funded by 
the Oovcmmeni- of India and thr Govern­
ment of Karnataka Even before it was taken 
over by the Government of India that was 
the most popular mental hospital in our 
country. It is doing yeomen service in the 
field o f  mental health and neuro scierKes.
!n this connect ion, 1 take this opportunity lo 
request the Hon. Minister, as she may be 
aware by now that the Government of  
Karnataka, the Chief Minister of Karrt^taka 
has addressed a letter to Mr. Nara^imha Rad 
on February 19, 198 7 rc«irding the need to 
have a Nuclear Magnetic Resonance (NM R) 
Equipnient wh'ch will provide a powerful 
tool .to obtain anatOTii^al and functional 

'informatiao in the intact organism without 
any hazird l. In our country, there is only • 
one instrument in Delhi. Our Bang»lore 
inMttute h  a national institute and this NMR . 
equipment is very necessary We h ive got 
all other equipn^ent. , I am told that this 
equipment costs about Rs. 2*3 crores and it 
involves foreign exchange bKo. But it

m

absolutely necessary that an institutioo tike 
N IM H A N S should have thi^ equipment. 
So^ 1 hope the Hon. Minisfer while repl>ing 
to the Debate will conceJc to the point, ft 
is very necrs'»ary because the Director o f the 
Institute has also made a number of 
representations to the Central Government.
So far» it has not materialised. Therefore, 
the Central Government should sanction Ml 
immediately. As I said. alreudy the 
N IM H A N S is doing very well and I hope the 
Government will give further encouragen>enl 
to N fM H X N S not only to expind but also #  
to function effectively.

What is improtant here in th's as
you know, niany o f us know, in ihs society 
meotally retarded are not looked after wet]. 
They are unwanted by aoybody. TSey are 
unwanted even by their own parents. 
Appsrcrtly, they have tp he taVqp care o f

either by the Government Of by others in 
the society ., >Miat I would like to suggest in 
this connection is, wherever there are mental 
hospitals, we should have rehabilitation 
homes for mentally retarded. Tha; is very
necessary. It should be properly taken care 
of. The‘ persons who arc inmates o f  the 
mentally retarded homes must be told that 
they can be cured because the medical 
science is so much advancc«^ Their parents 
must be told. The parents mu>t get that 
confidcnce and jh e  patients must also get 
that confidence. So. rahabiliiition home 
for the mentally retardci* is a must. I
request the Governnient to plrasc discuss 
with the State Governn»enis and »ec that the 
rehabilitation homes for the mentally retarded 
are started in all tinportaot centres in the 
country.

I come to the Ust point. • What I would 
like to suggest is. with regard lo the 
mentally retarded children, there is no
menttjn maJe in tlie Bill 1 ere. How arc
you going to trejt them ? You cannot
straight away admit them to the hospital or 
nursing home. The nxntally retarded 
children should have a scp^rale
organisation and a sepjratc home, ^i^u 
should  not n u \ them with oilstr rrvertlally 
retarded paticnt«. t>cvause It should be cuted 
at the childhood itself I request the Oovtrn- 
ment to note thn poin^ and ccwcHirage all 
the State Ciovcrnincnt%. >ou ask ttKm. you 
prompt them and persuade them to open 
rehabilitation centres for ilte mcntalty 
retarded children and at le^st, in the Rni
lostarwe. it ^houid be stanrd in e>e»y State
csp«ta1 and then it c jn  be spread to di»iricl« 
aUo. I reciuest the Mon. Minister to look 
Into it.

On the whole, I src there are >ome good 
points in ih»s Bill But at the sanK ftnw. 
there arc some cUiisct. as 1 mentioned, one  
or two, which are dan«eiOiit been use we 
should not get the impression we find in a 

•num t^r of places msgistrates intervcoi. g. 
collectors intervening and alt those things art* 
there !io, we should oot get an impre?.sioo 
that through this Bill we are going to 
nationnlise the mental hospitals ThK 
impression should not be given. This it 
purely a social welfare measure.

With these wordi. ! welcome It.
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SHRI SH A NTl DH ARIW AL (K o ta ) : 
Mr. Deputy Speaker, Sir, a new Menial 
Health Bill ha^^beeti brought to re^ a l the 
Indian lunacy A ct.• 1 9 1 2  »hich have be­
come outdated...(^'»^<*'’' ^ ^ ^ " 0  * wekom e  
this Bill a» it hat been drafted keeping in 
view the previiling condition*. The provKion 
relating to setting up a Central Authoiity  
and State Authoritiet for providing mantal 
bealili servkes would remove tkic difl'icutties 
to a great exient. Here. I wo^Jd like to uige 
that ibe»e autboritici jhoukl be allowed to 
work indepetKJcntly and ibtfc ihould be no 
inierferrnce in their work, oihefw sc ibese 
auiborit*et will not be able lo fui»ction 
»miH)thly.

Tlie pfoviiion feli*tii>f to appointnent 
of Manager) to I.ok  jifier the properly of  
mentally ill pcf'Wjn* \% coromendablc but who 
will appoinicd as a Manager ? NVIyc 
fuoctions will be pefforovcJ bv him *nd bow 
f*f heViM be ab!e to »afegujrd the inicrcst* 
of me nneniiUy sick ? I iM̂ nt to »ub-
mft that the appoioin>cni o f a Mtnag-r  
khould be made in ccn%uIiation with ibe rcir  
relatives o f the paiienii. I feel that so  fjr  
a% appoinitncnt of Managcrk is concejncd, 
prominent persons working in locial organi­
sations should be aijpoinied as manageti.

l.'tsu^^ <5) of this Bill provides Jpr cMa- 
blisinnent of mcntftt ho^hpitaU and nurting 
homes for ireatmeni of menially ill persons 
under the aae o f sixteen yeirs, drug addicts 
and tho^e who hjve l>een convii'tcd of any 
ofTcnce, lh i«  indeed o welcome step. 
When a patient gels cured, it bcconne% the 
duty of the Government to rchabditatc hfm. 
Serioa^t thlught should be given to (he ques* 
tion o f  quickly rchabiliiating him, bccame t ie  
patient's family or the society is not resdv , 
to accept him on his discharge from the 
M ental, hospital. Rehabiliiafion thus poses 
a big problem, in ca^e such a person is not 
rehabilitated, there is a cver> possibility of 
his seeing at^licted with the diacave once 
again. Therefore, rehabtlilation aspect should 
also be given due consideration.

¥*

* r
. % Bcaides, in the present circumstances 
when mental diseases are on the increase, I 
denuind that there should be a mental 
hospital at every district-headquarters and a

pcychtatrist should be appointed in every 
referral ho.*pita1. The Cedtral ^Goveromcnt 
itself should take the responsibility of curing 
mentally retarded persons because the State 
Governments have neither that much of  
money nor that much of financial resources 
with them. Therefore the Central Govern­
ment should take this responsibility in their 
own hands. «

*

' The Bill provides that a Visitors Board 
will be set up to inspect mental hospitals, 
lo  this connection. ]. would like to submit 
that no improvement can be made by consti- 
tuiiog such Visfiors Boards if  they are 
manr>ed by bureaucrats only. Instead, I 
suggest that wherever mental hospitals are 
there, a committee consisting of eminent 
persons and ^judicial officers o f the area 
should be formed which could go and n)eet 
the nvenial patients from time to time and 
see for ihemi^eives the facilities provided lo  
them. \ feel, only then some progress will 
be possible in this n^attcr. Besides, ibe com ­
mittee can also in f e r  a i i a  see whether right 
type o f  persons have been recruited or not. 
Sometimes. « person after commiiting a 
crir^ declare^ himself mad and gets himself 
admitted in the mental hospital in collusion 
with the management. In this way he gets 
rid of the court proceedings and ultimately , 
he gets acquitted. Ihercfore. in order to 
check these things, it is \ t r y  necessary that 
eniix>ent persons and Judicial Officers o f that 
city are taketv,on the Visitors Board.

Ihrotigh this Bill, you have made the 
procedure very e<sy for those persons who 
get themselves admitted in the mental hospi­
tals. voluntarily, but those who are sertously 
ill mentally, they themselves cannot go to 
the mental hospitals, son>e other persons 
will take them there. B u t‘when some -other 
persons tukes an ill person to a hospital.  ̂ he 
has to pass* through a very difficult proce­
dure. For etsm ple. if some accident takes 
place before me, I shall leave the place 
silently to avoid repeated visits to police 
station and the court to give evidence. Simi­
larly, a person who Makes a seriously 111 
patient to a menial hospital for admission 
has lo pass through a very diHkult proce­
dure. .

The procedure for admission of such 
cases should also be made simple so that 
well nieaoing .persons in the society do oo l
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feel any hesitation in taking a nKOtally ill 
p>crsoa lo a bospitarfor jreaimeni.

in the end. as Shri Virdhi Cbander Jaia. 
who spoke before me, has said, ours is a 
country of old traditions. A person bas to 
face a lot o f probleais l^hcn be bccomcs 
mentally ill. His neigbbours, friends and 
relatives advise bim to go to a temple of the 
goddess or to some oiber place and wben be 
visits those place*, he is defrauded, befooled  
and tortured. We come across people icxdulg- 
ing in such activities in every village and 
town of the ccmotty The BtM should provide 
for action against sucn r^rsoos.

Wiih these words, I conclude.

SHRI LAL VIJAY PRATAP S lN O H  
(Sarguja) : Mr. Deputy Speaker* Sir» I
wtiolc-hcattcdly N^ekoaie Mental Health 
Bill presented by the Minister. In the present 
context, this Hul is not only a timely one, 
but also an alternative and improved verMon 
of 191 2 Bill. It has an unltmitrd scope. * A 
lot can be expected from it. You are a*are  
that there is hardly any difference between «  
wise person and a person who is mentally 
ill. 1( will not be an exaggeration if I say 
that there is only a hair-lme difference bet­
ween the two. As a matter of faci, it is a 
very sensitive matter and it requires to be 
considered very seriously and in a proper 
manner. I am happy that very fo o d  steps 
have been taken in this direction. Instead of 
bringmg this BiU in a haste, it was sent to 
the Joint Select Committee «tid ^n this pro­
cess, it has come to Lok S^bha after being 
approved by Rftjya Sjbhji. I think, this Bill 
has been presented here aftrr con«idcnng all 
the aspects. In a way, the patients have been 
given full protection and all the facilitH:* 
necessary for their treatment have been pro­
vided, You know that a person sufTering 
from mental illness is not only helpless and 
unwise but also a great burden on the society. 
In this context, the arrangements mcide for 
his treatment are very commendable. Jn 
future* the psychiatrists will have to acquire 
minimum educational qualifkations.

left od the roads or at the mercy o f Cod and 
they behaved as they likod. lo  tbis way, tbe 
people has to face innumerable difl^ultiet. 
In this context, it bas been ' provided that 
not only the common people but the Police 
alio  would t>e able to t^kc j ^ i z a n c e  of  
th«se patients. There will be a competeot

13.00 brs.

authority to make proper arrangements for 
the treatment of tbe persocu suffering .from 
mental ailments.

Similarly, firrangements are now bemg 
made to ensure that tn the hospitals and 
nursing homes, where tbe patients were tor­
tured and inhuman treatment w u  ix>cud out 
to them ID the past, good and fiuntan treat- 
mem will be nr>eied out to the patients lo 
future. Not only this, the Bill also provides 
for (he appointment of a Receiver, a Guar* 
diaa and a Manager to protect the p.'Operty 
of the person suffering from mental ailments. 
Similarly, there is a p r o ^ io n  for appoint­
ment of not only Inspectors but also atleast 
5 visitors to be •ppotnted by the State 
Governments. In addition to this, proper 
care has been taken to follow the standards 
prescribed by World Health Organiaation in 
this regard.

It is well known that in the present con­
text, addicyun to narcotic drugs and intoxi­
cants is rapidly on tbe increase in our society 
today which causes m enul diseases. Her* I 
would like to submit that the scope o f  the 
Bill, in so far as the treatment o f mental 
diseases is concerned, should not be limited 
arid a provision should be made lo au(horts« 
Primary Health Centres also to treat these 
diseases. All of us know that these diseases 
arc not contagious. The persons sufferirvg 
ffom mental diseases need sympathetic 
approach and it is most desirable that they 
are treated lo tbe numerous general hospitals 
in the country.

t

These patienu need sympathy more than 
mcdictoes. Wiih these words, I support this 
Bill.

Besides, hospitals will be welUequipped 
to facilitate treatment of patients suffering 
from mental ailments. Similarly, it has been 
observed that mental patients were either

[Engiish]
I

MR. DEPUTY' s p e a k e r  ; We adjourn 
for lonch and reaiscmble at 2 .05  p.m.
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13.03 b n .

TTu Lok SabHa then adjourned fo r  
Lunch tiU  five minytcM p a n  

Fourteen o f  the C lock,

*

The Lok Sabha r t-a su m h ied  a f t e r ' 
Lunch at ten m inutes pa%t Four^ 

teen o f  the Clock,

14.10 hn .

IMR. DEPUTY SPEAKER In the Chair)

MENTAL h e a l t h  BILL, l9 8 6 -C o n /< i .  

[CnflUh]

MR. DEPUTY SPEAKER : Sbii Vijoy 
Kumar Y id tv  m«y speak. ^

«

I rran>lation]

SH Rl VIJOY K U M A R  V A O a V 
(NMlsinda) : A ir .  Deputy Speaker, 6tr, 1 
support *ht» Bill. II provide* for many 
things, but I do not think t^iere vhill be any 
tangible tmprovemcnl m ‘ the condition of  
(he patients sufTcring from n>ental diseases, 
keeping io view tbeir plight at present in the 
country.

%

Thetr plight is horrible. There are many 
reasons for these d i^aset but the major ones 
arc poverty, unemployment, domestic tensioo 
and other social problems. 12 lakh such 
patients have so far been identified in the 
country. Tive number o f  hospitals for these 
patients U merely 36 which is negUgible 
keeping in view the size o f  the country. 1 
feel, the wrath o f  these diseases is wide­
spread in tho5e Stales where poverty and uo- 
cmployraeni are rampant and people live in 
tension. There are many other reasons also 
for the spread of this disease but this is the 
major factor.

SHRl O IR DH AR I LAL VYAS (Bhil- 
wara) ; Mostly the rich suffer from menial 
diseases.'

.

SH R l VIJOY K U M A R  YAOAV : N o. 
they do not. Their insanity Is o f  different 
nature.

lEngiiih]
• 4

MR. DEPUTY SPEAKER  
like this in Rigasthan.

it may happen

[Trans lat/on]

SHRl VIJOY K U M A R  Y A D A V  1 
cannot say what is the position in Rajasihao.

SHRl O IR DH A R I LAL VYAS : 
(he capitalists in Rajasthan are lunatics.

All

SHRl VIJOY K UM AR YAD AV : The 
situation io Bihar is different. There, the 
poor are suffering from such diseases, it is 
necessary to increase the number of hospitals 
to solve this problem. According to a sur> 
vey, (he number of hospitals should be in 
proportion to the number of patients. 1 feel, 
the Central Government should take full 
responsibility for (his and not throw it on 
the private agencies. Kecpirg in %iew the

«

financitl position o f the Slate Governments,
I don’t think the Stale Governmenls will be 
in i  position to perform the dutie^ assigned 
to them under the provisions of this Bill. 
The State Governments cannot afford suffi­
cient funds required for it.

There is one hospital for treatment bf 
niental diseases at Ranchi in Bihar. Corrup­
tion is rampant there in the mat(er o f  admis­
sion and treatment of patients. We may do 
our utmost to improve their lot but if the 
socicty does no( care for such people and 
ttve State does not provide them pro(ection, 
nothing substantial can t>e done for them. 
Therefore, it is essential to put an end to 
corruption in hospitals and Nursing Homes 
and the Government should bear (he ei^tire 
expenditure on treatment o f mentally ill 
persons. L^ave aside a few families, who are 
well to do and who arc able to look after 
their patients..Otherwise their condition be­
comes miserable. To look after such persons, 
it is necessary that the Government should 
release sufficient Amount and arrangement.^ 
should be made to extend free treatment to 
thwc persons.

‘ Keeping in view the kind o f treatment 
given these days, 1 am of the view that there 
is a lot of shortage of specialists in our 
country. Now-a-days the disease is o f  
different kind and its treatment is o f  only 
one type  i.e. shock treatnKnt. It is necessary



283 M w tal Htalth Bilt MARCH 1987 . Menial Htalth Bill . 284

IShri Vijoy Kumar Yadav]

that the number of ipecialisis should be in> 
creased manifold so that a study into the 

. differcDt gcouioc reasons due to which thia 
disease is causcd can be undertaken. Their 
numbtr should be increased so much that 
everybody can get proper .treatment. As a 
matter of fact, ttie condition of ibe General 
Hospitals is bad. But the atmosphere pre* 
vailing in mental hospiu ls, especmlly those 
in Bihar is the worst. The ptticnti in these 
hospitals are being given cruel treatment, 
they are not being, taken care o f  in the 
manner they should have been, f am of the 
view that these hospitals lack those things 
which are necessary for providmg medical 
assistance to the mentally ill patients. U we 
want to bring about an improvement in it,- 
then first o f all we will have to change the ~ 
present set up and thereafter take steps m 
this direction. These n>enul hospitals should 
not be treated at par wiih .the general 
hospitals. They should be in a good environ­
ment and maintained properly so that as and 
when a mad*man goes there, he should get 
relief. Tnese boipttals should be comtrocted 
at suitable places so that the patients can 
get good treatment. Doctors are after money 
and nothing else.

•

A regards the provision of the Btll at>Oiit 
property, I am o f  the view ihat a number of 
persons take undue advantage due to various 
deformities io the society. Just now an Hon. 
Member said that sometimes a simple man 
is declared mad when he picks up a quarrel 
over properly, even though he is not mad. 
This provision should be made very carcfully 
and the responsibility should be given to 
•uch persons who could really u k e  care of  
them with interest and affection. R*ghi deci* 
sion should be taken so far as protection 
of property and the income from it is con* 
cerned. When a* custodiaD is appointed by 
the court, most o f the income from the 
property of meotally ill persoQ is pocketed 
by him. This should not happen. Some 
agency should be set up to properly watch 
the interests o f  mentally ill persons,

THE MINISTER OF STATE IN 
t h e  M INISTRY OF HEALTH A N D  
FAM ILY'W ELFARE (SHRIM ATI Sa ROJ 
KH APARDE) : Mr. Deputy Speaker. Sir, I 
have obaerved that there was a thorough drs- 
cusston on this Bill Id the House. All the

Hon. Members, whether they belong to 
treasury benches or to the opposition, partici­
pated in the det^te with keen interest and 
expressed thetr views on the Bill. \ would 
like* t̂o congratulate aU those Menibers who 
participated* in this debate, pariiculartyp 
Saryashri Shantaram Naik, Kali Prasad 
Pandey, Girdhari Lai Vyas, Dr. Chardra 
Shekhar Tripathi. Sarvashri Manoj Pandey, 
Virdhi Chander Jain. V. S. Krishna Iyer, 
Shanti Dhariwal, Lai Vyay Pratap Singh and 
Vijoy Kun>ar Yadav. Dr. G. S. Rajhans was 

*also to participaie in this debate btit he is 
not interested.

\ am grateful to all those Mon. Members 
who e.xpressed their views on the Mental 
Health Btll in this augiui House. In fact, 
all the Hon. Members have wtdely, lupported 
thi< Bill. At the tifne of presenting this 
Bill in the House, I had highltghted some of 
its m^in ob>ecu\e». As the Hon. Members 
are aware, before the introduction of this 
Bilt in the House, the Indian l  unacy Act. 
1912 was in forcc arwl v̂ e intend to repeat 
the aboi«  Act by fhts Btll. Ahhougl* I h a \e  
already explained in the statctYieni^ of objects 
and Reasons why ib*t Bill has been bro«i«ht 
forward in the House, >et. I would 
dehnitely like to answer some of the poim% 
raoed by the Hon. Meml>cr*,

Hon. Member, Shrt Shaniaram Naik. 
is not p ' ^ n t  in this House, but during the 
course of discussion on this Bilt, he raised 
several imp<9rtant potnis. I would l*ke to 
explain some of tt)cm in the House. While 
suppofiif>g this Bill, he said that'we should 
take some precautions in this regard. He 
also made a suggestion iImii at the time of  

^admitting mental patients in the hoapital, 
the rm dus-oprra/tdi to be funowed and the 
formaliiies lo  be observed should be 
simplified. His second sugggstion was that 
the M enul Health Authority should be f lv tn  
the status o f  an autorxnnous body which 
meaiH that we should gi\^ them complete 
freedom. His third suggestion was that the 
female patients in these hospitals should be 
looked after properly and be desired that 
the deAnition o f  nrKntal patients should be 
made more elaborate after due inquiry, i 
listened to all his sug^stiotu  attentively.  ̂
would like to aasore him on behalf o f  the 
goverrimcnt that there will be no interfereocc 
in the fregdom o f the Central Authority for 
Mental Health Servtcet and it will be given
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full aulonomy. There will be no inierfcreAce 
by the government in Ihii kutooofnous 
body.

I
Sir, I say that no interrcrence o f any i 

kliKj will he made from government side 
but At the Mfiic time, the io\crDm eoi expects 
thii fiutbortty lo fulfil its naiiona) and social 
ohjcciives. No burcaucraiic control or 
redtaptsm will be thruit upon th*» autbority. 
We are prepared to take full re^pontibility 
for t( on o u r tc lm .

*
So  far as »ccord swffestion of the Hon. 

Member is concerned, fovtrr»rr>ent would tee 
TO it that tpecial attcniion i» paid to the 
female pitients in all the ho«pifaU in the 
country and they arc properly Icrked 
after. * •

So far at the dcfinitton of a cnentjil 
patient concerned. 1 would like to tell the 
Hon. Member that this definition has been 
arrived at after having div.u»Mon* with the 
Mrntal Health and Lrgal Experit and in 
consultation with them.

Sir, Shfi Kali Pfauid ran*Vy, on Hon, 
Member o f our Houte. alto »aid a few things 
v^hilc expressing hit vtew^. tte uiid that 
the w»y dune* wefcl>cing performed at the
mental hospital, B:»nchi, was not proper
3nd he gave a resunv tn this regnrd in very 
clear terms. I would like lo say this much 
Itefore thi* auguvt House on behalf o f  our 
Ministry ihat the points brought txfcrc us 
by him would be thorougbly enquired into 
in'consuMation w’ith the Governrrcni o f  
Hihdf. Giving special emphasis on the 
welfate of »om cn, he *atd that pood treat-'*
nncni. was not being meted cut to women 
detained in jails. In this connection, I 
would like to s iv  that the condition of jails 
it really not good You have, no doubt, 
infornuition a^>ou( ti e condition of the jails 
but taking into account the condition o f our 
mental hospitals, where our wstets are 
staying, it requires a lot o f  improvetnent
made in them. Keeping all tl>ese things in 
view, my Ministry will take atept to improve 
the conditions ^prevailing in the mental 
ho^pitalf

* «

Hon. Member. Dr. Manoj Pandcy, alM> 
put forth hia view* twfore the House in 
a lucid manner. He himtelf it i  very

*
eflkieot doctor and he has shown this by 
expressing bis view^ in the House. ' It 
appears, he has studied and gone into the 
Bill thoroughly before prtscnting his views 
in the House. While participating in the
diicu&sion, he raised a basic point which bad 
earJier been raided by some other Hon. 
Membtr* also. He raised the point about
the definition of a nuntal patteru. We have 
included those ailments also in the definitioo 
o f  a mental patient which are caused due to 
consumption o f narcotic drugs. He desired 
lo know as to how we will be able to protect 
the rights o f poor patients. Hofi. Members 
must have seen that ample provision has 
been ntade in chapter 6 in this regard. In 
addition to this special provision has been 
made in clause 7», chapter 7 ® o f  this Bill 

Mhat (he expenses that will be incurred on 
the maintenance of these meqtal patients will 
be borne by the government.

Sir. 1 feel, I must reply to the points 
made by our elder and ver>’ vocal Member, 
Hon. Girdhari Lai Vya?., while taking part 
in the discussion on this Bill. He has
desired to know the reasons for net laying 
down the terms and condiiions for issuing 
lircences to fun mental hospitals and nursing 
homes in this Bill, Since he has asked a 
very imponant question, I would only like 
to say (hat government is o f  ihe opinion that 
views o f the concerned authority should 
also be obtained in this regard and these 
terms and conditions may be enforced
through relevant rules. While doing so , it * 
vk ill be our endeavour to ensure that 
adequate arrangements in regard to staff, 
building, equipment, cleanliness etc. arc
made in the institution. The Government 
will also take steps to ensure that menial 
patients, particularly the old and the women 
are not exploited or meted out ill treatment 
in the matter of admission and treatment. 
Government would take due care in this 
regard and if any such incident takes place, 
the government will make every effort to 
check it.

White taking part io the discus9ion con ­
cerning this BilK Dr. Chandra Shekhar 
Tiipathi who does not appear to be present 
l> cre ,.,,, . .

m

DR. CHANDRA SHEKHAR 
TRIPATHI : I am siding here this side.
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KUM ARI SAROJ KH APARDE : Well, 
you are sitting; I did not look at that side. 
You said that oon-offKial members should 
also be Included in the • Visitor's Board of 
the mental hospital. You wifi be happy to 
know that we have specifically provided in 
clause 37(1), chapter 5 o f this Bill that at 
least 2 social workers must be takeq on the 
Board.

w

Dr. Tripaihi also suggested ' that the 
deOnition of district court should tte made so 
clear that no action could be taken in the 
court o f  the District Magistrate under this 
Act. In this cooncctioo* 1 would like to say 
that We have already taken a number of  
precautions in this matter. On going 
through c^use 2-B , chapter 1, ii wiH be 
found that we have made the definition of 
the district court \ t : y  clear bc)ond any 
doubt or suspicion.

Sir, while participating in the debate 
yesterday, our colleague, Shri Virdbt 
Chander Jam spoke a loi. However, wbiic 
expressing a lot of hii views, he dcfmitety 
supported (his Bill. But he pointed out ihut 
there were a number o f shoncomings in this 
Bill. Like many oihrr Hon. Members, he 
said that the dcfiniiion o f the mental illness 
was not at all elaborate. Any how, I have 
already replied to this point.

He has felt that the definition is not 
clear. But we framed it after consult^rg the 
mental health and legal cxrerts. He has

* proposed some amendments in ihtt dcBnilion 
but 1 want to tell him that we have p»id 
considerable attention to its ro\sibIc defects 
and ensured enough safeguards. We have 
made the definition of mental heilth very 
comprehensive. The amendment that Shri

* Jain has proposed is very limited in its scopc. 
He has proposed that it should be confined 
to persons suffering from OKntal disorders 
only. But we have made the definition 
more comprehensive.

♦

The accood anoendment that Shri Jain 
has proposed b  that the Bill should not be 
made applicable to those mental hospitals 
and nursing homes which are managed by 
capable doctors and which have only OPD  
•ervice. I want to make ii clear that there 
is no need for any aoiendment in , the Bill 
for this. Clause 2 o f  the Bill contains a 
defiaitioa o f  a m e a u l faotpital and a nurtiog

home which is very detailed and compre­
hensive. .

»

'' ►

Shri Jain has also made a . suggestion for 
including a new provision io the Bill. In 
this coDnectton. 1 would like to draw the 
attention o f the House lo clause 8 1(1) 
and (2> of the Bill. Qn going through it, 
it becomes clear that patients suffering from 
mental diseases will be treated without any 
infringement of their rights and their dignity 
will be maintained. Hence. I think there 
is no need for any other such provision in 
this Bill. So I reguest Shri Jain to with­
draw his amendment in this regard.

t

Today Shri Krishna Iver said a few 
thifigs while partitipating in the debate.

[FAfUsft]

He has pointed out certain thtogs wh^ch I 
would like to mention here io ibis (iouse. 
The Inspecting Officers should not be given 
arbitrary power*. I would like to say to 
the Hon Member that the Powers given to 

\  the Inspecting Offwers under Section \ 3 
have . to be wide in order to be effecuve. 
tiowever, there are adequate provisiofts to 
ensure that the>e power} are not «xercised 
arbitrarily. Secondly, he has pointed out : 
can a mentaMy ill person has the »e«»e to 
seek treatment voluntarily. I would hke to 
\ay , definitely, yes. There are various 
shades of mental illtiess and only tn certain 
complUated cases the owitaMv ill persons are 
not able to take voluntary action, Ihirdly. 
he has mentior»ed that inimical treatnwnt 
should be gi ve n to remands. I would 
humbly say that this issue in this present 
context is not rtkvjn t. However, the Govern- 
men I would have a look at ihh  suggestion.

SHRI V. S. K RISH NA  IYER : Why 
not ?

KUM ARI SAROJ K H A PAR D E : Well, 
do not club your issue with this Bill. I 
will answer you later on separately. Please 
come to the o(Ike and I will* definitely (ell 
you what exactly the Government can do in 
that. But do not club that issue with the 
present Bill in this context. It is my 
humble roi|ueii to you. That it  all.
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[Translation]

Shri Shanti Paid who is « very active 
Member...........

AN HON. M EM BER : Noi  Shanti 
Patel, but Shri Sbanti  Dbttriwal.

K U M A R I  SAROJ K H A P A R D E  : Excuse 
me. I am not well acquain teJ  with all the 
Hon.  Member* of the H o u m .

Shri Shanti Dhariwat aUo uiid while 
ejtpre^iing hi« opinion that the au tonomous  
bodies should be granted complete autonomy.  
It will he our endeavour  not to interfere io 
their afTitrs. He also aiked as to who would 
be the manager ? What  would be his 
functions ? Whether  any near relatives of 
the mentally ill p e r v n s  would be appointed 
ta% managers 7 He has Ki\en %e\erjl sug* 
gesiions But had he studied the Bill 
closely he would have noticed that in clause 
5 7 of the Bill, ii has been stated :

[Ff^Ush]

The Bill lays down who could be 
appointed as a manager b> the court ,  their 
duties and functions are laid down in the 
Act. If they do not function according to 
the prosisions of  the Act. the court  can 
take action under Clause 59 of the Act.

[ T ranslation]

After Shri Shanti  Dhariwal,  Shri Lai 
Viiay Pratap Singh while expressing his views 
said that mental pntients should be treated 
at the Primary Health Centres.  His sugges­
tions are praiseworthy. My Ministry will 
see to it that such patients are treated at the 
Primary Health Centres,  if possible.

Shri Vijoy Kumar  Vadav was the last 
person to par ticipate in the Debate.  He 
said that the number of such hospitals 
should be increased and the entire responsi­
bility should be shouldered by the Central 
Government  bccause the State Governments  
lacked lufftcient funds His suggestion is 
very good. However,  if the entire responsibi­
lity of the hospitals which we are running or 
we want lo run various centres of the 
country or the new hospitals that we intend 
to open is entrusted to the Central  G o v e rn ­
ment on the pretext that States lack adequate

funds, it will mean addi tional  finacial burden 
on the centre. He has staled correctly that the 
number of  mental hospitals in the country 
is inadequate.  Our Ministry will make every 
effort to see as to how and to whai extent 
the number o f  ^ospitals can t>e increased. 
Our Ministry will continue to pay attention 
to it.

In his speech, he has referred to the 
hospital at Ranchi He also talked about  
the corruption prevailing in that hospital.  
Both this Mental Health Bill and the 
Corri jpi ion Bill deal with \ e i y  sensitive 
i%sues and both have separate pro\ i s iors .  
The points that he has raided about the 
coirypt ion prevailirg in tljJl hospital will b-e 
discussed with the Bihar Government  at 
Ministerial ar.d otiicial le\el«. Both the 
Central  and the State Govcmr.ienis will 
niake joint  efToris to chcck *̂ uch malpractices 
in that insti tution, if any

While expressing his views, he has given 
a very imporlant  suggestion. It seems that 
he has given serious thought to the 
atmosphere presai l i ig  iu the mental hospitals.  
Once I also had on opportunity to become 
a Member of the  ̂ isitors Board and in that 
connections I had visiied several such n rn tal  
ho 'pi ta l s  m StahMrashira. It is true that 
unlike the general hovpuals not much 
attention is paid towards cleanliness, san ta- 
tion and cheerfulness in such ho«pitals. 
There may be several reasons for it. There 
riMky be many reauins t f t  mental disorders 
V// joint family, too much studies, external 
environment and many other iliin>is. If 
ho>pitals proside a cheerful a tn'osphcre 
alongwith proper treatment then the patients 
can ceitainly be cured.  "5 per ccnt of the 
diseases can be cured by n ercl> proNiding a 
congenial atmo^pbere Hence. 1 am very 
grateful to you for suggesting improvements  
in the internal and external a tmosrl i f»f  
such hospitals.  The suggestions a ie  really 
very praiiieworthy. My Ministry will 
certainly pay at tention to it and make etTorts 
to  improve the atmosphere in all such 
hospitals of the country.  We will try to 
make the atmosphere cheerful in such 
hospitals so that it helps in the treatment of 
the mentally ill patients.

SHRI MANOJ PAN D EY  iBettiah) : The 
medicines arc aWo more efTective in a healthy 
atmosphere.
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KUM ARI SAPOJ KHAPARDE : You  
arc right. In a healthy atmosphere, the 
medicines given to the patients are 99  
per cent effective and they are even ready to 

go home after being cured.

We will certainly implerrent whatever 
suggestions have been made by Hon. 
Members, while participating in the debate 
on the Bill. 1 am extreme grateful to the 
Hon. Mem^'crs who participated in the 
debate, supported the Bill and gave their 
valuable suggestions. Now I move that 
the Bill be parsed. 1 hope, all Hon. Members 
will support it.

[EngUsh]

MR. DEPUTY SPEAK PR : The ques­
tion is :

*‘Thai the Bill to consolidate and 
amend the law rela'ing to the treat­
ment and care o f  menrally ilt persons, 
to make better provision with rc^pect 
to their property and afT îr  ̂ and for 
matters connected therewith or inci­
dental thereto, as passed by Pajya 
Sabha. be taken into consideratjon.**

The m otion war adapted,

MR. nP P U T Y  SPFAKFR : The House 
will now take up cUuse-by-clau^ considera­
tion o f the Bill.

C lau^ 2— (nrrinitioo)

MR. D FPU TY SPFAKFR • Mr Virdhi 
Chander Jain. .Are yon moving your 
amendment ?

SHRf VIRDHI C H A N D fR  JAIN 
(Barmer) : Sir, I beg to move :

Page 3 .—

fo r  lines 5 to 7 *uh\titute  —

• ‘•mentally tll per«on’ 
suffering from such

m*ans a person 
serious rr cnial 

disorder which interferes uiih  his 
social judgement and his ability to 
maintain self-restrain* on behaviour 
and also who is in need o f  treatment 
by a psychiatrist or any other corrpe- 
tcnt authority,* (4)

[Tronslation\

The definition which I have given is 
summarised one. The definition which is 
given in the Bill is —

[ E n g l i s h ]

‘.Mentally ill perM'r/ means a person 
who is in nted of trediincnt by reason cf  
any mental disorder other  then mcn*al 
re tardat ion,

[ Trans lation]

The question is that mental disorder 
can be a minor one also When there iv 
depression, obvr ivon ,  v^hich are miniu 
disorders, thry can be curevJ eus»ly ar;d as 
such ihrv vhoulJ nor incluv!cd in it. 
Ntenfal illnesii should he the Jcfinitioi) of 
ins,ini!y The invanc i» one v^ho cannot 
think, CJnn >t dcv'idc «nd vkhovc hiam d<'e< 
not function The excrp ' ton m the definition 
i< r e n t a l  retardat ion,  w h c h  means weaV 
brain. It i  ̂ n^t iuf1ic»eni

K T M ^R I S^RfM KHATVARDI ; Mr. 
Deputy Sp'jikcr, Sir. »f the IJon Mrrr her 
gives a serious o« ght to the dc^ir. non 
givrn by h»m in h*t am endn'en!, he vmII tmd 
that It w ill c'fusc a nur'‘'Tr (»f Ci>mpl»cationv. 
He m ;iy ju%t go throuKb the B U and disc^Ms 
It viith me ■Afiefher the definition it corrprc- 
hen^fve or not I v^ou!d reguctt him to 
w ithdraw  the an^cndment given by him in 
this rc^r.ird.

f r

MR DFPUTY SPFAKFR : 
v-ithdr#»irg yoiif arr.endrr-eni

[TriT^ntottop]

Are you

SHRI VIRDHI C H A ND FR  JA IN :  
Though it is not comprehensive, yet I with­
draw my amendment for the take o f  
discipline.

\r>fi^U^h]

MR. D F P l/T Y  SPFAKFR : Has Shri 
Virdhi C hander Jain le^ve of the House to 
withdraw his amendment ?

SFVFRAl HON MEMBERS : Yes.
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Antendmem No. 4 was, by leave, 
wi/fK̂raH-rr,

MR.  DEPUTY  SPEAKER:  The

question is :

“lhai cUuiC 2 stand part of ihc Bill. 

Thf motion wjf̂adopittl

C'Uutc 2 to itie Hill,

t'luukrft 3 1o 5 nctc added lu the liill.

C Uuv 6 —(KMabthbmrot or maintr- 
nuocc of pk>i'biiitrlc nursto;: 

Uomrt onl> »Mh liceocc

MR. DLPUTV SPEAKER ; Stin Virdhi 

CbanJcr Jam. arc you moving ?

SHR! VlRl>m CHANULR JAIS :

'I’es.

1 bcu to inovc :

Paĝ 5.

u//(*r \itx 2 2 ,  rt

*• 1) Noibing ct̂niatficd  in Mib*

■%ccti»m 1 I shdtl  *o P'V-
ch nine dimes ran t>> gujlit‘cJ 

I'sychmtriMs (vtv̂c'̂sinkl  1̂
I) P M. diploma in Ps>chu(r> 
and xshichurc c\cUiM\cly provid­

ing out piilicnl scrviccs.”

11 tanil̂tion\

I h? provision for obtaining such liccnccs 

or giving sUvh :+pplicai<on̂ sliould riot be 

made applicable to those who run outdotu 
scrvicc\ for one Of two hours or for n ocriain

period, and to those  ho arc not indoor

parienis but are suffcriPK from ti’iental dis* 

order. Olhcrwiw, they will face a lot of dilli- 

culliĉ and thctr miicriw will further increase, 

which may ca*'̂c u situation leading lo 
Bcriouit menial dtioidcr. Therefore, my 

anicndmeril ?ihouId be actcpit’d.

Kl’MARI SAROJ KIIAPARDI: : I have 

given a serious consideration to ihc amend­
ment moved by the Hon. Metnlxrr. 1 would 

only request hmi to diftcuŝ it with me hut 
lie &hould withdraw his amendment. That 

ôuld sctde the issui.

SHRI VIRDHI CHANDER JAIN : 1
wiihiraw my a.'Dcndmsnt

\EngHsh]
*

MR. DEPUTY SPEAKER: Has Shri 

Virdhi Chander Jain leave of the House 
to withdraw his amendment ?

SEVERAL HON. MEMBERS ; Yes.

Afuendment No. 5 Mas, by Uavê

H ishdruwn.

(Tran:it*ition]

SHRrBALKAVl BAlRAGl ̂ Mand$aur) : 
Though K!adani has life-long exf>ericDCC of 

dealing with the mentally rccardcd persons, 
yet she is not able lo understand thenn.

MR.  DLPi;iV  SPEAKER:  The
question is :

“That clauses 6 to 8 3 stand part of 
the Bill *•

Tĥ rriiftion w*/j (»d.>pted,

( laosĉ to K̂ iftctv lidded (o 

(tic Hill.

C lause K.V\—(Nev»)

MR. DEPUn SPEAKER : Shri Virdhi 
C hander Jain, arc >ou moving your amend­

ment No. 6 ?

SHRI VIRDHI CHANDER JAIN : Yes.

1 beg to move :

Page 3 1,—

after line 31, insert—

”8 3A. Any person found lo be 

inhuman and cruel to the 
mentally ill persons during their 

treatment outside the phychiatric 

hospital or psychiatric nursing 

home, Shull be punishable with 
imprisonment for a torm which 

may extend to six months or 

with fme w'hich may extend to 

live thousand rupees, or witb 

both." (6)
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{Translation^

I would submit that  contrary to what 
has been explained, it is not covered under 
81(1)  A specific provision should be made 
to provide punishment  to ihose who mis­
behave,  torture and burn the mentally ill 
persons In the name of  d f \ta  (God),  or 
hhoot^ bhootni (ghost;.  That is why I have 
moved this amendment  and 1 would request 
that this amendment  be accepted.

[Ensli^ih]

K U M A R I  S-\KOJ K H a P a RDL  : Not 
acceptable.

MR.  r)I :PUTV Sf>f AKfiR : She is not 
accepting. Arc you w-ithdrawing ?

[Translation]

SHRI VIRDHI CHANDfcR iA lN  : I 
withdraw rny amendment  for the sake of 
disciplire.

MR.  D l i P U i y  S P E A K t R  : H j s  Shri 
Vjrdhi  Chand^T Jatn leave of  the Ho u se  to 
withdraw his amendment  ?

SEVERAL HON. M EM U tR S : Ves.

AmetiJment 6 b} have^
wtthd

MR. D L P U T V  SPfJKKER ; The 
question is :

That Clau^c» hA \n 98 utand part  of 
the Bill.

/ 3 f * M 9 8 6 ’* tu b sfiiu te  (2)

(Kumari  Saroj Khaparde)

MR.  DEPUTY SPEAKER : The
question is :

“ That CUu9C 1, a t  amended,  stand 
part  of the Bill.**

The m otion was adopted.

Clause I. as anicuded, added to 
(he Bill.

15.00 hrs.

E N A C T IN G  r O R M U l A

Affieruirfuent m a je  \

Page 1. line I —

fo r "Thirty'ScvcDth** i u b s n t u t e ^  

**Thirty eighth " ( I '

(K' jmari Saroj Khaparde)

MR. n i P U T Y  SPEAKER 
question is :

The

Enacting Eormula,  as an;cndcd, 
stand part of the Htlt **

Thr m at ion was a iio p ttJ .

I be EjiactlDS FnrmaU* at auirodcd. 
was added to lt>r Hilt.

Eong Title added (o tbr fliJE

The m otion k u i  adopted.

Clauses H4 (o 98 were added lo *ljt
n \ \ \ .

*

Clause I — (Short liilc e t t cn t  and 
Commeneemcnt)

M R .  D E P U T Y  SPEAKER Are you 
moving your  Amendment  No. 31, to 
Clause 1 ?

SHR I  V I R D H I  C H A N D E R  JAIN ; 
Sir.  I am ool pressing.

Amendment m ade ;

Page I,  line 5 , —

No,

K U M A R I  SAROJ K H A P A R D E  I beg
to move :

' T h a t  the Fiill, a« amended,  be 
parsed,**

MR.  D E P U T Y  SPEA K ER  : The
question is :

"T h a t  the Bill, as amended,  be 
passed. '• f

The m otion was adopted^
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15.01 hrs.

FACrORlES (A M ENDM EN T) BILL. 1986

MR. IJfPUTV SPEAK.tR : We will lake 
Up ihc next iicm of the Legislative Buunc&i. 
that  is. Item No. 15.

THE MINISTER O F  STATE OF T H E  
M INISTRY  OF LAUOUR (SHRI P. A, 
S A N G M A )  : I beg to move :

**That  the Bill further to amend the 
F'actories Act, 194 8, be taken inio 
considerat ion

The Facior trs  Act, 1V48. providc^> for 
safety, health and welfare a.spcciv of the 
workers employed in factoues The Act 
extends to the whole ot India and i> en fo r ­
ced by the Stale Goveinmentt  and Union 
Territory AJmiois t ra t ions through their F ac ­
tory iosf>rctorates. The Act aKo empowers 
the Stale G o v e r n m e n t / t J n io n  Territory 
Admmutra t ions  to f rame r\jlc*», s-o that the 
local conditions prevailing m the States arc 
appropriately reflecied in >hc enforcement.  
L’niformny m the adminis irai ion of the Act 
m various States »s s«.>ught to he ujhievcd 
through Model Rulc< franied by the 
Directorate C'letieral. ! ac to r> Advicc Scrvice 
and L.ihour Institutes. Bombay,  fhe Act 
was latt reviewed and »n>*nded in 1976.

A i  Hon'hie  Meml>ers ore aware,  since 
the Ust amendment of the Act in 1976,  
there has been considerable char^ge in the 
industrial and lechnologica) situation in the 
country on account of selling up  of  several 
chemical industries dealing with hazardous 
and toxic suhstanccs and introduction of 
new technologies. The developments have 
necessitated a review of the existing 
provisions in the Factories Act, 1948.

Oovernmeni  received a number of 
suggestions from the State Governments ,  who 
enforce the provisions of the Act Central 
Ministries  ̂ Departments which are  concerned 
with Dcparinicntal  and Public Sector 
Undertakings.  Central  Workers* and 
Employers* Organisations,  trade unionists 
and others.  These suggestions were examined 
particularly in the context of  the December,  
1 9 8 4  gas leak disaster  at Bhopal and o ther  
recent industrial accidents elsewhere.

J t is now proposed to amend the 
Factories Act. 1948 to provide,  among other 
things, for safeguards to be adopted during 
use and handling of hazardous substances by 
the occupiers of factories, laying down of 
emergency s tandards and measures; p ro ­
cedures for sitting of hazardous industries and 
workc t i  participation in safety management.

W ith the amendments  proposed in the 
Bill, there would be greater check on d an ­
gerous subsi an major hazards and pollu­
tion working and general environments.  The 
building up of the concept of product safety 
and measures for fixing responsibility on 
manufacturers,  suppliers and importers 
besides the occupiers and owners of  I actories 
would promote safe woiking operations.  The 
policy on siting of hazardous industries 
would check adverse cfTects of industrial 
pollution as well as reJuce t)iC potential risk 
to the general pubhc.  Proper monitoring of 
threashold limit values through adopt ion of 
techniques on industrial hygiene will make 
working environment healthier. V^orkers’ 
participation in safety management  will 
promote measures for greater involvement 
of workers in s;ifety processes. Measures 
taken by Slate Governments  and Union  
Territory Administ rat ions for streoglhening 
factory inspjctorates and streamlining p r o ­
cedures uou ld  result in better enforcenient of 
the s jfety  laws and in turn,  minimise
occupat ional accidents and diseases.
Stringent and  deterrent punishments for
violation of the provisions of the .Act will
have a salutary elTcct on the management  of 
hazardous industries and will compel  them 
to be more safety-conscious, I am sure that  
these provisions w’ill dehnitely help in 
improving the safety, health and welfare 
aspects of the workers.

With these words,  1 commend that the 
Factories AnKndment  Bill, 19 8 7 ,  be taken 
up for consideration* ?

MR. DEPUTY SPEAKER : Motion 
mos-ed :

" T h a t  the Bill further to amend the 
Factories Act, 1948,  b e t a k e n  into 
consideration.**

N ow, Mr. Ajoy Biswas may speak.
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SH R l  AJOY BISWAS (Tripura West) : 
Sir, 1 rise to speak on the Bill. Tbc Minister 
has sought the amendment  of  the Factory 
Act and the objective of the amendment  
definitely is helpful for the workers. But 1 
think some lacunae are there and if those 
lacunae are not then my opinion is that it 
will not  be effective. You arc amending the 
original Act. But what about the original Act 
itself ? That  was in vogue in the country for 
a loDg time, but we found th i t  in spite of 
that Act many accidents occurred in the 
country.  You were not able to check the 
accidents, you were not able to remove the 
hazardous  atmosphere eh the factories. Sir, 1 
think this aspect, particularly the safety 
conditions in the factories, is being neglected 
in the country,  and the workers are being 
forced by the factory owners to work in such 
a condition it is not possible for the 
workers to work. Actually, if you visit some 
factortest you will Ond that inhuman condi­
tions are  prevailing there in ^pile of your 
original Act Sir, the main reason is the 
unending lu>t of the factory owners and 
another  reason is the unholy colluiion bei- 
been the factory owners and the factory 
inspectors

15.8 hrs.
[SHRI S H A R A D  D I G H E  in the Chair]

The factory inspectors have unholy collusion 
with the factory owners and the shortcomings 
in respect of the working conditions are not 
removed for that reason. Somciimei  it is the 
realisation of !he owners that payment of  
penalty is more gainful thao the implementa­
tion of the rule because if the rules arc 
violated, then the owners are to pay the 
penally and the amount  which they will pay 
as penalty is not burden for the owners, they 
can easily pay that.  So, there is an at tempt 
on  tbc part  of  the owners to violate the 
safety meisurcs  everywhere,

Sir» the accidents in the country arc 
increasing. E am giving below the 6gures in 
respect of  various accidents :

Year D ead or perm arnn tiy  

disob led

PariiaU y

dlfahted

1980 6 5 1 3.15.8 75

1981 687 3,32 .885

1982 75 7 3 . 4 5 . 6 8 6

1983 8 6 4 3 .4 8 ,3 9 0

So, it proves that in spite of  the original 
Act, the rate of  accidents increased. There 

a complete failure of safety system and 
safety measures in the country.  I can give an 
instance. In Gujarat ,  the whole building cf  
Shant inath Silk Mills collapsed with the 
result a few workers were dead and about 
a thousand workers were injured. The muni- 
cip:*l authorities (Scclared the building as 
condemned 20 years before the accident. 
But when the inspector visited that factory 
every time, he gave the certificate that the 
factory owner was implementing alt the 
safety nieaiures under the rules. In Bhopal 
just before the accident, the factory mii>ecior 
gave the same certificate that the mul t i ­
national com pjny  observed all mea&ures 
about the safety c’̂  the workers.

The main barrier in implcnicntmg the 
provit ions of thi i  Act i» the co' iu\ion that 
the iu<pe*tors have wuh the factory owneis.  
The factory inspector »v>mftmie^ deliberately 
overlooks the dcierioraiing ^afet> condi(toni> 
of the factory and indirecil> he is helping 
the owner to mmimise The cost of prvduci i rn .  
They arc trained to use to p h u t c a t e d  
machines But they do iu,t want to mstal 
some of the sophisticated machirvenes ssliiwh 
Will remosc the hazardous condition-* b ccau x  
that would be costly. If th ;y  put that
machine, then the co^t of prtKJuction will 
increase So, cser> time, the at tempt of the 
owner is to asotd to put that antt*hazardous 
machinery When the factory inspectors vtsit 
the factory and t'md that the anti -hazardous 
machinery has not t>een installed there, he 
dose not take any acnon So, there n
unholy collusion between the factory 
inspector and the owners of the factory I h i i  
should be removed >'ou can aa>end this 
Act but if this unholy collu'tion is not r em o ­
ved. I think the fate of the amendment will 
be the sarr>e as that of the ongitwil Act, You 
are particularly amending this I actory Act 
but you are not ready to extend this Act tu 
the coal mines. That  has not been ir>cludeil 
in this Amending Bill. The conditions of coal 
mines and the safety condi tioru are very 
bad. Tliere is a theory in (he coal mines 
that if you want to rnaximisc production,
then you ought to overlook the *afety
measures. In the coal minei ,  this theory is 
in vogue. If you want to increaie the p roduc­
tion, then you have to ovcrUH>k the safety 
measures and you arc not to implement the 
safety measures which are  in vogue in tbo
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country.  If you want to impiemcoi those 
tncasuics. then it is not possible to niaximise 
proUuction in the coal mines. It i!> a serious 
thing. Bccau^e uf that theory, in chusnala 
the person who is responsible for accidents 
is pronrioted U is like that in other  Set ters  
also. 1 can ciic nvjny examples that in coal 
mires,  when accident occurs, the people 
wffc rc 'p t’nsiblc for iho 'c accidcnis arc not 
being punished

The multi national companies arc coming 
up in the countr> in a btg v.a> The }U>n. 
Minister ha?* correctly said that the aim of 
this amendnient is to check the t a 7urdous 
conditions in the factory Rut the multi- 
nationa!*; arc vciy powcjful Take the Vase 
of the Union C arhide. The> »re not even 
sufpKir j f  the informaTtrr to the G o \c rn -  
n'cnt 1 hc\ a ’̂ e so adnman! 1 he Go%errrrcr' t

hctplciis in ^uch ca*^es w hm  any rrulti* 
na-ion. l compan> dees r<ot ca*e to supply any 
inforniaiion (t> the ( lovcrnmcnt  about 
accidcnis In such a s-cjattof' ,  k is not 
pfssit ' le fur the present Ooverriment to prc- 
^crv aocidrr!t*> or i*' remove the ha /ardous  
copduions or to tmplcfT cn: ihi\ Act e%en m 
the fatlof v*.hiwh arc hriPfg s-̂ t up by ihe 
m'jlii *iati »nals The C*. vcrim e:*l should t'c 
tirtM in dealing with muiti-nfitioniil 
conipanies.

As regards involvement of workers. >ou 
should amend the Act. Hut what about the 
invrivenrent of workers ? NVi'houl involving 
the workers, it i% n r t  pos,^ib?c to create 
conditions for iniplcn^cnting tl c Act In the 
capitalisf countnes  in Arrerica and U. K,  
you will tind that C'ouncils were formed in 
all factories at the ^liop IrvcK, In the 
siKifthst countfic»i. invoivcmcnt of the 
Government  the prime f ' ltior to chek the 
accidents Hut, here in this amendment,  I 
do not find anythirg where the workers can 
he invoUed. So. my propocnl is and I have 
also given an am m dm cnt ,  that you have to 
form the ( ‘ouncils at shop levels v\ every 
factory. If you do that ,  then (he workers 
will take carc of the hazardous conditions. 
In the coal mines, there is « system to form 
the peak level commirtces hut the workers’ 
representatives are l>eipg selecied by the 
manajtement. Woikcrs  have no right to 
selcti their own representatives. So. my 
proposal is that workers'  reprcsenihtives 
should be elected through secret ballot and 
if the Councils arc formed, then I think lha»

it will be easy for the Government or the 
machioery to implement the Act,

My last point is that a team of ILO 
experts visited India to sec the safety 
Treasures which are being followed in this 
country.  They have gixen a report.  The 
Government  is not publishing that report.  I 
do not know the reasons for this. That  is a 
very valuable report That  should be publi­
shed so ihai the workers and ether  people 
should know where are the lacunae and 
where are the difficulties so as to ensure the 
safety measures in our country. So, I 
would recjwest the Government to publish 
th«i document — the 1 L , 0  document which 
has been submitted to the Government.

ith these words, 1 conclude.

I Translation]

SHR l  ANADI C H A R A N  DAS (Jaipur) : 
Mr. C h^irman, Sir while supporting the 
l actones (Amendn ci»t) Bill, I 9 b 6  that has 
been brought forward in the House, 1 would 
Itke to put forward !w*o or three important  
suHgcsiions According to the dehnition o f  
a fdttory which has been given, a unit \vhere 
more thdn 10 or 20 worker;* work th rough­
out a year can he called a fnctory. The 
prcicni Hill empowers the Government to 
take seme steps to deal with hazards that 
might ;^fi'e in a factory.

Apart from the factories, there are 
numerous works in the country which engage 
only two or three workers but iheir work 
is also hazardous.  For example, shops, 
pharmaceuticals,  work-sheds,  garages aie 
so ne of such e*itt^b)ishmcDts hich employ 
one or two workers. Although such establish­
ments earn lakhs of riipces, yet we do not 
consider them worth covering under the 
factory laws. Hazards are there in such 
small establishments but we are unable to 
do anything as they ate not co%’ered under 
the Factories Act. They too face health 
hazards and  there is need to lake welfare 
measures there also,  but there is no mention 
of sma'l  establishments in ihe Hill. Secondly, 
the way the use of sophisticated machines 
i*i gradually picking up in (he country, it 
would not require many hands to man them. 
You had initially made provision for 30 
persons in the definition which has now 
been slightly changed. However,  there is a
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need to further widen the scope of this 
dcfioition because health hazards are involv­
ed in establishments tike elcctric shops, 
welding units, etc where though only one 
or two persons are engaged yet the work 
is hazardous for their health. Sometimes, 
these workers arc totally ruined and ihcir 
health is adversely affected. You must bring 
them too under the provisions of th*s le t̂is- 
lation so that they could also gel some 
facilities both from the Government ns well 
as the factory owners.

Some big factories and cMabUshmcnts 
are going to be covered b> tins Bill, A 
similar legislation was enacted cjri ier also, 
but there arc a m m b c r  of lacunac m thai.  
Through this Dill, ii ij proposed to im[Oic 
a fine upto Rs one lakh on the factoiy 
owner in cases \Ahere the work involves 
deterioration (n health of the worker.  In 
cases where the health hazard is greater, 
a provision of fuie upto Rs two t*ikhs has 
been made besides imprisonment which may 
extend to seven \ea r s  but at ih^ %amc iime 
a provision should have also been made to 
bring the smJil es tablishmcrts  and owners 
under the purview of  this Bill which have 
been left out.  XhTTcfore, 1 would sug^’est 
that such establishments should also be 
brought under rhc purview of this Bill so 
that the life of the workers working in 
establishments like the garages,  repairing 
units or such estabiishmenfs which empToy  ̂
a small number  of workers but where there 
is higher possibility of health deterioration 
Bringing them under the purview of  this 
Bill is necessary also because (he objective 
o f  bringing forward ihts liill in the Hou^e 
is to provide same benefits to ihc poor 
workers,  which arc available to a p e r s o n  
working in a big establishment.

Another  reason is that the factory 
owners in connivance with the Inspectors 
use poor quality materials which prove to 
be hazardous for the workers Jn ih ’s 
process, whereas the owner  bcnehts 
economically, the worker  loses his life.
When the qtiestion of payment of  com pen­
sation comes, he is paid only the insured 
amount  and that too after a great deal of 
strenuous effort. There is no other  facility 
available to him and the factory owner docs 
not take any respoai ibi l i ty wiib regard to

providing education to his children, provid­
ing job to his wife or the person looking 
after his family. No such facility is provided 
to him. In the event of death,  physical 
injurv, illness or incapacitation, the worker 
in a small industry gels 'nothing. It is all 
right that \ o u  have brought forward this 
Bill With ihis end in view, but at the same 
time you must do someihing for the poor 
workers who work in small factories.

In this Bill, there is a reference about 
workers* participation, but the workers in 
the factories cannot oppose the factory 
owner because he employs such workers 
who dare not po against him The factor) 
owner rnsnapc’̂ to win over the workers on 
mor>et3ry consul-rai ions and, therefore, the 
workers cannot «peak a^Jtnst him There ­
fore, ihe provision of svorker>^ participation 
made in the l*tll will be moaningful only 
when some qiiahticatiors are laid down for 
the worker*; S>me arrangement should be 
made to check evetv month or whenever 
the worker wanrs. whether the work is beirp 
done properly or not The workers cannot 
gather couraae so as to <pcak ugainst the 
owner and say that he h.is r:o! used quality 
materia! in the f a c t o r y  or ihat thc,ele^.trific-s- 
tion which hr  h i s  dore  is not upto the 
n'lark. The f^ctorv owner want« to exploit 
each and cvcrvone. So, there »hc»uld be a 
specific definition about the workers to be 
involved under  (he workers* participation 
arrargement  If such workeis  ate not avaiU 
able in the corKcrned factory, then workers 
from other factories should be enrolled for 
Ihe job. Only literate and knowledgeable 
persons ^h^luld be put on thi\  job I t  is not 
that f>ur workers do not have the kn<>w*how. 
They do have ^he know-how. We have 
insiiiutions which impart know how to the 
workers,  but wha ' .  I mean to say is ihat 
the workers having requisite know » how 
should be assfKiated with the Management .

The Mon. Minister spoke about Ihc 
safety in ilie factories. nb<.>ut the heal lb of 
the workers and similarly about welfare. 
We tind that these factory people do very 
little. A lot of funds are provided to them 
on behalf of the government* but these 
people do very little. We find that the 
provisions for reservation for Scheduled 
Castes and Scheduled Tribe*, are not being 
made applicable to iho factories and nothing
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it being done for the workers working 
there.

SHRI G IR D H AR I LAL VYAS (Bhil- 
wara) : There is no provision for reservation 
in the Factories Act.

SHRI ANADI C H A RA N  D A S : I
would like to say that they must make 
provisions for it. Before prescniing the 
Factories (Amendment) Bill in the House. 
Government should have considered it from 
all its aspects. Government should have 
made a provi\ion in the Bill about all the 
facilities thit can b? made available to ihe 
factory workers. We find (ha! as and when 
any inspection is due. the factory owners 
bring some 'Ayah* and 4 lo 5 children and 
show that Kinder Garden school is running, 
t.ikewise, oiher facilities are also denied to 
the workers by the factory owners and at 
the lime of inspection by a Minister or 
others, n ia le  shift arranpmeni^ aie made by 
the factory o^^ncr< to show that they arc 
doing a lo» for the workers. So, I would 
like to say th«t ihe^e foc(oiy ov^r.cr  ̂ do very 
little for the woikert. Governn'^ent should 
therefore make a provision in the Bill lo 
ensure that all the facilities arc made 
avAiUble to the workers by the factory 
owners.

Government  should also pny attention 
towards the poor people working in the 
factories on daily vafe*^. The Labour  
Oflivers and Welfare Onkers  designated to 
inipect the factories do not n«akc investiga­
tions in a proper way. It is mainly due to 
them that the workers have to sufTer because 
they are least concerned about the welfare 
of the poor workers.  They arc interested in 
their self-aggrandisement.  They pocket the 
money offered to them by the factory owners 
and return wiihout conduct ing any investiga­
tions. It has  also been said that it Is 
harardou^. Then something must be done 
for the poor people,  but nobody is concern­
ed about  it. in this way, they engage 4 or 
5 persons on daily wages and say th;»t they 
have paid the bonus.  On being asked how 
much bonus they have given the reply 
invari ibly is that a large amount  has been 
given as bonus.  On being asked to indicate 
the number of the employees, they say 
5 persons are  working when they have the 
capacity to employ 2 00  workers on regular 
basis, la this way, they employ workers oo

daily wages and get the work done. They do 
not employ any person on regular basis. 
They retrench some workers after one 
month and the others after two months.  
These things must be checked. There is 
no doubt  that our Government  is interested 
in the welfare of the woikrrs  but there 
is no adequate  provision in the Bill in this 
regard.

About non-hs7ardous  factories, bow 
chemical industry and pharmaceuii^als will 
be defined ? They have not been defined in 
this Bill. Whether  the> are covered by the 
definition of a factory or not ? If you do  not 
give any compensat ion to the factories where 
poor people work on doily wcge^, then how 
the dependants such people will be looked 
after ? Is there any security or guarantee of 
life for them ? Do ihry get any gratuity or  
promotion ? W hat arcr the ways to promote 
iheir career ? The owners have no soft 
corner for them. Noihinti has been provided 
for the poorest of the poor in this Hill It 
is not lhat this Bill is not beneticial It is 
indeed beneficial but small industries spread­
ing in »he length and breadth of  the country 
have not been defined as factories.

Suppose a person has installed a huller 
and a m an’s hand is cut by it. What 
arrangements have been made for such an 
eventuality ? What  comper^iaiion is given 
in cafie a smull rice mill catches fire ? An 
industry in which har»Jly an amount  of 
Rs. 10, 12 or 20 thousand is invested is
not trealed as a factory although it is 
hazardous one. Some provision should be 
made for such industries. Ai least, they 
must be insured so that they are compensa­
ted in case of loss. But insurance cover is 
pot provided lo such industries. 1 feel, the 
Hon.  Minister will give due thought to my 
suggestion.

For  whom the provision of punishment 
has been made ? In a factory,  there will be 
a Manager ,  a Managing Director and a 
Board of Directors.  Out  of them, who will 
be treated as its owner ? Whether  the 
Manager  will be made responsible or 
somebody else——if has  not been made clear. 
W ho  will be penalised. Ihere  are l .A.S. 
Officers in the public undertskings and in 
these factories there is a Secretary or a 
Chai rman.  Then, please let us know who
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will be penalised ? This should be properly 
provided and if no provision has been made, 
it should be made now.

With these words 1 support this Bill 
and I hope this will definitely be useful for 
the poor people.

SHRI M U RLIDH A R MANE (Nasik) : 
Mr. Chairman. Sir, 1 rise to support (k>e 
Factories (Amendment) Bill introduced by 
(he Labour Minister.

First o f all. this Bill was brought in 
1948. Thereafter it was amended in 195 4 
and again in 1976. Now the Act is further 
being amended in 198 7. As the Hon. 
Minister has said that rapid industrial 
growth is taking place in the country and 
new technologies are being developed. Under 
the circumstances, amendment to ihc Factory 
Act has become a must.

As you have already <een, the accident 
in the Chasnata Coal Mines took place 
despite anr>endments carried out in the 
Factories Act in 1948 and 1954. There- 
affer an accident like the Bhopal Gas 
Tragedy took place when this Bill was 
amended in 19 76. I mean to say that we 
enact all kinds o f  laws he^e but rhe owners 
and employees to not take necessary protec­
tive measures as required under the law. 
We had read in a number of newspapers 
and you are also aware ihat gas leakage look  
place in R C.F., a government undertaking 
In an industrial city like Bombay. In »pite 
of all these things. necc\\ary I^gal action 
was not taken against ihe^c people. The 
Hon. Minister may kindly let \s% know the 
punifhmenf awarded lo the owners o f  these 
factories under this Factories Act 7 We find 
Ihat the only aim of an owner o f a small 
or big factory is to somehovv earn profit and 
multiply the assets.

Under this Factories Act, first of all 
we must ensure good health and happiness 
of the workint class. Only then, the produc­
tion o f  our country can ir>crcase and our 
country can mak? progress. But, it is a pity 
Ihat the faciliiie« that should t>e extended 
to^ the working ,clas« under the Factories 
Act are not provided to ih^m. As an Hon. 
Member has just oow laid that the. Factory

Inspectors do not discharge their duties. 
They are hand in glove with the factory 
owners. If the factory unions make any 
compKiinls with the Factory Inspeciori, they 
do not take any action on them. If the 
union o f a small factory raises slogans or 
goes on hunger strike, then cases are filed 
against them. It is well known that it takes 
a lot o f  time for the case to be decided by 
the Labour Court and a lot o f  unlawful 
ihings take place.

A vety big industrial city is coming up 
in Nasik Along with it, a chemical factory 
has also been set up there, iust now the 
Hon Minister has %aid that ameodmcnt is 
being made for the chemical factory. But 
Hon. Vltnister should know that depoison- 
tng plan is not executed in an efTettive 
m*nnff by the factory owners. They release 
ihr chemicals and a^idi in the drainage 
which mix with the river water later. This 
results in poisoning of people who use river 
water. A number of such cases have coone 
to hospitals also. Even after making com ­
plaints. workers were not compensatior>ed. 
Case» agatn^t the factory owners ŵ ere also 
not filed. At present, there i« no ariarige- 
rneni for toilets and drinking water lor the 
wc^rkers in the factories Th^n, the distance 
of 3 or 4 fret beiw#‘en two machines is net 
being maintained due lo i^hkh pefxw s  
working on one machine iirtke wnh the 
other one on their back. It h is  happened 
like thii »everal tirr>es. Bui attention is not 
paid to i(. When the factory inspeciori 
come for insprclion and we complain to 
them tKat pr<>t>cf dl*tance has not been kept 
between two niachines in a certam factory 
as required tinder the Factories Act or that 
water, electricity, f in s  etc. are not available, 
no action i% taken and the work in the 
factories continues with all theae short- 
cominrs If the administration Is not 
vigilant, then accidet>ts will contintie to 
occur. We say Ihit our country ha« gene 
in for an advanced technology to a conaider- 
able extent- Neverihelets, the numt>er o f  
accidents in the country has not diminished. 
They are on the Increase. The rcaaon it 
that our administration has no control over 
the factory owners. Therefore* I suggest that 
maximum punishment should be provided 
for them in the Factories Act.

It has been stated here that In aeveral 
factories facilities like com pcoiatioo for
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aoctdent victims etc. arc not provided. The 
GoverDineot machinery which decides the 
quantum of compeosation is not functioning 
properly. Hencc the employees feel insecure 
while working there as proper compensation 
is not paid to them. Besides, the people 
who become disabled or physically handi­
capped on account of accidents are not given 
permanent jobs. These people should be 
appointed on permanent basis against the 
posts presently held b»y them. The factory 
owners ask them to seek employment else­
where. But when we talk of social security^ 
we should aUo ensure that these people are 
absorbed permanently. 1 hope my submission 
in regard to the Factories (Amendnnent) 
Bill will be given due con»idciaiion. 1 
support this Bill.

SHRI K. N. PRADH AN (Bbcpal/ : Mr. 
Chairman. Sir, I wckome the Amendtrent 
Bill presented by the Labour Minister Hon. 
Shri Sangma and I also congiatul&tc h:m for 
having uken  a step in the direction uf 
fulfilling a promise v^htch he had made when 
he look charge of ihe Mmistrx of I abrur 
and h id  assured us that nccessary amend­
ments would be made in all the existing 
labour laws at the earliest. He deserves 
to be congratulated for having taken a «iep 
in this direction.

This an>ending Bill contains commendnble 
provisions. TfTorts ha\e  also been made to 
enhance the punishment klightlv. A s  we all 
know, this law was passed in 1948 At 
that time the term « âfety in the 'factories 
Act* implied that the lahourerb were protected 
against any physical injury. After that it 
was r>oticed that work in some factories 
adversely affects the heHlth of the ^^orkers. 
So, provisions were made for the protection 
of their health. Later on, the issue of 
environmental pollution came up. Efforts 
were made to control pollution of air and 
water and amendments were made in this 
direction. Ih e  last amendment in this 
connection was made in 1976.

The present amending Bill has been 
brought forward in the light o f the Bhopal 
Gas Tragedy and its ill^effccts This Bill was 
expected much earlier. But, bettr late than 
never. I want to submit that if the Doctor 
cannot diagnose the disease correctly^ he 
caiinot treat it properly. An unfortunate

aspect o f  Bhopal gas tragedy is that the 
common people have not been able to 
understand its actual dimension. This 
disaster has made Bhopal into another 
Nagasaki and Hiroshima. 2 ,5 0 0  people 
were killed on the night o f the accident 
itself. And till today at least one person 
has been dying everyday o f  its effect. These 
figures are o f those persons whose descen- 
dents can prove (hat these people were 
affected by the leakage o f the gas on that 
fateful night. E\en if they were suffering 
from some illness or the other, it was 
aggravated by the poisonous gas, which 
ultimately resulted in their death. -This gas 
did not spare even normally healthy people 
who contracted odious diseases like heart 
attacks, cancer, lunginfections and they died 
al! of a sudden. But such cases have not 
been included in the tjgures. This terrible 
tragedy cripplcd various parts o f  the bodies 
of 10 ,000  pccpie and now there is no 
treatment for thiro. The treatment being 
given to them is only symptomatic. These
10,000 people aie now good for nothing. 
Many of the victims have lost their memory. 
Our next generation is also being affected. 
There are such female cases who did not 
seem to be affected by gas but when they 
became pregnant after 6 months or even a 
year, they gave birth to still born babies and 
their postmortum showed that they too were 
affected by gas This fact proves that our 
future generations also will not be free from 
the effects o f  this gas.

I want to draw the attention o f the 
Government to one more point. In the public 
sector, the safety measures are implemented 
but the private sector and especially the 
multinationals do not care for them at all. 
These enterprises are only concerned with 
protiis and are not bothered about its ill- 
etfects and about human life. This is the 
situation today. You had brought forward 
Bills earlier also to control pollution and bad 
made many provisions for it, but they are 
only in the statute books. Has the necessary 
equipment for controlling air and water
pollution been provided 7 An inquiry will 
reveal that in most o f the factories it has not 
been done. That is exactly wbat happened 
in the Union Carbide Unit. I want to
submit that the Hon. Minister has added a 
new chapter (4}(a) in the Bill, by which a 
provision has been made for site appraisal. 
All efforts have t>eeo made for taking
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complete precautions against any future 
hazards. Moreover, if a ease like that of 
(he Uiaon Carbide comes up or similar 
incidents take place, it should serve as an 
eye-opener for ihc Indian people. The rest 
of the world is already aware of the problem. 
Moreover, many factories arc tocatcd in the 
residential areas and they pose a great daniier 
there and accidcnts often take placc m (bcse 
factories. But wc kire ignoring ihc problem 
because it will be very expensive to shift such 
units. So, we would have to consider w hich is 
more impvtriant—expenditure or the live^ of 
the people. First wj took into consideration 
the physical point ul* view, then health o f the 
people and subsequently the pollution of 
environment and now the entire population 
has been affected. The baMti in the proximity 
of the factories cannot cscape the ha/ards 
and this actually happK*ned in Bhopal. As 
such, the situation has g( t to be remedied.

SimiUily, in the new chapter there is no 
provision for control on ihe design of a unit 
One of the cau ^ s of the gas leakage the 
Union Carbide factory was us faulty ce^ign. 
Their factory at West Virgma does not have 
the same design as in tihopal. Computeri­
sed safety systems are installed there lo  
prevent accidents. Here no such control 
systems exist. The Union Carbide company 
had been making efforts to closc down its 
unit at Bhopal for the last one year as it 
was running at a loss and had in fjct 
brought down its production. The Union 
Carbide rationalised things, entered into an 
agreement, reduced ihc sircngth o f the wor­
kers and their storage of the lethal gas wa> 
several times more than their requirement. 
Why .vas it so? Similarly. r,‘quired number of 
trade personnel was not there. The accesiu' 
ries and other essential parts which ought 
to have been replaced after every six monthi 
were not replaced for 3 or 4 years. 
Why were these not rcplaccti ? Why 
were the air-conditioncrs switched off 7 In 
198 3, only 2 or 3 workers had died. In 
this connection, 1 had raised a question in 
the Madhya Pradesh Legislative Assembly to 
the cfTeci that this factory can be a source 
of danger for the people of that area. A 
reply had been given to that question. A 
Committee headed by Shri Siddiqi was for­
med and a full report o f iu  defects was 
submitted. 21 mooths have etapted since

that report reached the Secretariat but oo  
action has so for been taken tbercon. Why 7 
1 want to bring this fact to your notice. 
Now you kindly make all the provisions in 
this regard. The rich people belonging to the 
private sector or those who own the multi­
nationals buy people, politicians, bureaucrats 
and doctors by their money-power and it has 
actually happend in Bhopal. A proof o f it 
is that the report in which the warning bad 
been given about the possible leakage o f gas 
which might endanger the lives of the 
people o f Bhopal, lemaioed pending in the 
Secretariat for 21 months without any action 
l^ing taken on it. Now 28 months have 
passed after that disaster. Has the Govern- 
meri been able to fix responsibiJity for it on 
someone ? It has been one of the greatest 
tragedies of the world, cooiparablc only to 
that of Nagasaki and tiuoshim a and even 
after that neither responsibility has been 
fixed nor any genuine etTons have been made 
to hnd out as to how it happened. Let us 
look at ihe developments of the ease. The 
Union Carbide wanted that it should not 
be proved that the gas contained cyanidc, A 
German da;tor has suggested that the gas 
contained cyanide and 1 biosulphate injevttons 
should be given as an antidote. The big 
otlicers and d<.)Ctors who arc on the pa>roll 
of the Union Carbide haichcd a conspiracy 
therefrom. Ih io  sulphate injections were 
banned w.thout any consultation. I 
feel that if Thto-sulphaie injecttont had 
been given the lives of at least 500  people 
could have been saved. But Union Carbide 
did not want to weaken its case. That is why 
Thio-sulphate injections w rtc  not adminis* 
tered to the victims. These doctors were 
invited to USA to give evidence and they 
went and gave their siatements although the 
Indian Government requested them not to go 
there Not only this, the Union Carbide 
could not suggest to us as lo how we should 
treat the gns victrms. but whatever in forma* 
lion was available with us, whatever research 
has been done, was all reported by those 
doctors of the Union Carbide who went lo 
USA. They held press conferences but no 
action was taken agamst them. Hence, I 
want to submit that this aniendmeot has 
been made specially in the light of the 
Bhopal gas tragedy. But you may make a* 
many provisions as you like but whom will 
you punish and on whom wilt you impose a 
fine ? In this tragedy the Governmcni has not 
fixed any responsibility so far. I want to 
submit that many political and powerful
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people are involved and it is a proven fact 
that they have financial interests in the 
Union Carbide. They have numerous bene­
fits from the L’nion Carbide and have toured 
the world on their expenses and have been 
responsible for the death of so many people. 
Even after this, if the Central Government or 
the State Goveinment is unatle lo any
action against those sinners, then all your 
laws and amendments are mtaningtess und 
they will be of no use. The factory inspec­
tors, the chief factory inspectois ha\e been 
bought by them. Wus a show-cause notice 
issued lo the Chief f actory Inspector a s lirg  
him as to what v âs he doing all the while 7

What report has Le given 7 ^'ou bdvc 
made vciy good provitions anU ha^c aUo 
provided for punishments but >ou should 
also ice that the pers^ms responsibic foi the 
implenKntation of the^e provisions should 
have the needed contidcnc^ in them. This 
amendmcrt Bill has teen breugLt forwMid 
ir the light of the gas tragedy but even after 
28 months o f the incident, the go\ernn.ent 
have not been able to fix the rcspon»ibi)ity 
on any one for thi^ gas traged). Ib e  
Government has surrendered under [oln ical 
pressures and is co^  hesitant (o punish the 
persons rcspontiblc for tht* tragedy. If >ciu 
wish to do justice to the labourers «nd the 
people, and \ave the peaple of ibis country 
from such b^/ards you wili have to taWe 
stem measures and punirh whoe\cr is invol­
ved in it, unmindful of ms po^ilion. Then 
only your l actorics Act wi!l be a succe&s 
and the amendn^cot you Kave brought forward 
now will have some utility.

With these words, 1 express my thanks 
to you for giving me an opportunity to 
speak.

SHRI G lR D H A R l LAL VYAS (Bhil- 
wara) : Mr. Chairmant Srr, I rise lo welcome 
this Bill and support it However, 1 have 
certain doubts about the Factories (Amend­
ment) Bill presented here by Ihe Hon. 
Minister for Labour.

15.59 hrs,

(SHRI ZAINUL BASHER in the Chair]

The manner in which our Labour
I>epartmcnt has been functioning, creatcs lots 
of doubts. You might have observed that

the offxxrs o f  the Labour Department get 
very high posts in these factories after their 
retirement from service or their children 
are appointed against high positions in these 
factories. Hcnce, whether it is the labour 
depariment o f  the Stale Government or the 
Central Gcvernmeni, such people arc there. 
They do no justice to the poor people and 
commit excoscs on them. Poor people get 
no, relief from such people. Therefore, Shri 
Sangn^a should, first stteamline his depart­
ment. The Factories Act contains very good  
provisions but the work of implementing them 
has been entrusted to an Inspectorate. What 
will it do ? It will be hand in glove with 
those people. How will the Inspectorate 
carry out these provisicns and hov  ̂ will the 
persons violating these provisions be puni^b- 
ed ? We have observed that despite your 
labour department being in existence, big 
capitalists have violated yoiir laws. Neither 
they have been challanei* nor punished. 
Please let us know the number of capitalists 
and factory ov^nrrs against whom you took 
action for their violating the Factoiies Act.

If your department continued to act in 
this manner, then certainly it will be of no 
use to anybody. Shri Fradban was Just now 
speaking about the Bhopat gas tragedy. 
Simitar was the suuaiion there also. People 
occupying high positions were in league with 
big capitalists, and therefore no proper 
arrangements could be made. This ease is 
becoming more and more complicated, some­
times in a couit of our country and sometimes 
in an American Court, No. settlement 
of any kind could be arrived at at any point 
of time. Therefore, Government should 
enact such laws as it is able to implement. 
U the laws cannot be implemented, men 
there is no use o f enacting them. On the 
contrary, the contractors will twist them to 
their advantage and the officers will fill their 
pockets by looting the capitalists who violate 
the laws. The Central and the Stale Govern­
ments have the capacity to implement these 
laws, then cartainly, these provisions are 
really commendable and 1 whole heartedly 
welcome them.

You have made a provision for a safety 
Committee in this Bill. This Committee will 
see if any hazard is likely to be posed by 
setting up industry at a particular place. It 
will take a decision in this regard and there* 
after the industry can be issued a liccnoe.
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The provisioQ of a safety committee is quite 
good» but only the officers will be taken in 
tbit Committee and none from the labour 
union side to advise about the location o f  
an industry. Tbese officers will be the same 
about whom I mentioned earlier> These 
officers are influenced by the capitalists and 
do all torts of wrong things to benefit the 
capitalists. Therefore, my suggestion is itaat 
the representatives of trade unions working 
in such industries should be appointed as 
members of this Committee. At least one or 
two such representatives should be there m 
this Commtitee. They will also tender their 
advice to you. This provision must be made.

Sir, 1 have to make a submis$ion about 
pollution. Now-a-days the industries, parii- 
cularly those dealing with chemicals 
wherever these are, discharge waste water and 
various types of gases which causc polluitcn. 
However, you have already made provisions 
there. The industries will instal their nwn 
pollution plants and now you give pcrinission 
only when they instal pollution plants. But 
what about those units which have already 
been set up ? A number of capitalists are 
managing their affairs by greasing the plams 
of the officers. Pollution plants have yet not 
been installed in those units. The waste 
water of these industries falls into the rivers 
and the river water gets polluted by it. 
Humam beings and the animals drink that 
polluted water and you cannot imagine the 
effect it might be having on their health. The 
Government of India has undertaken to 
clean the Ganga and arrangements have been 
made to prevent the water of dirty nullahx 
and o f  the factories from falling into it. By 
cleaning only one river you cannot make the 
entire country pollution^free. Side by side 
you will have to undertake the work of  
cleaning other rivers also. You will find that 
most of the big citics in India are situated 
on the banks of the rivers, because in olden 
days rivers were the only means o f communi­
cation and industries too had been set up
00 their banks. Whicbever river it may be, 
may it be in the south, in the east, in the 
west or in the north, wherever it may be, 
the provision made to check pollution in 
these rivers is far from adequate and caanot 
set right the entire system. Therefore, in 
order to check pollution, foolproof arrange­
ments should be nwde. from the point of  
view of our health and action should be

taken ag&inst the capitalists owning thone 
industries, h  is very necessary to take this 
action. By the provisions you have made in 
the Factories Act, this system will not be 
set right. It calls for some stern provisions. 
You have provided for hazardous and non* 
hazardous substances that if somebody 
violates the rules, he is senterKes to two to 
seven years imprttonmeni depending upon 
the merits of each case. Similar provision 
should also be made for it. The capitalist is 
not afraid of the fme. He will deposit 
whatever penalty you impose upon him. But 
if you can make the penal provisions for 
pollution also, as in the case of hazardous 
and non-hazardous substances, it will 
definitely have the needed effect. If you make 
such a provision it will be o f  great help and 
this law can be implemented properly. In 
this connection I would like to submit that 
in the statement o f objects and reasons, it 
h«<s been stated :

“ It is, therefore, considered necessary 
that the Act may be approptiately 
anwnded, among other things, to 
provide specifically for the safeguards 
lo be adopted against u«e and hand­
ling of hazardous subsiarKes by the 
occupier of factoncs and the laymg 
down of emergency standards and 
measurej."

[Translation]

Have you appointed any committee that 
has the requisite information about hazaid- 
ous substances and can take a decision 
about them ? On the pattern of the 
machinery set up for chemical examination 
in the supply department, an agency should 
be set up to take decisions on these sub­
stances and these decisions may also be 
accepted by the courts and it may be easy 
to award punishment. In this Bill, it hat 
not been specified as to where such agencies 
have been set up, what Committee has been 
appointed for the purpose, where its head­
quarters will be located, who will conduct 
the enquiry, how the report will be present­
ed and how the system wilt be toned up. 
All these points need to be cUriticd and 
suitable action taken in regard thereto.

Similarly, as regards the use of tub* 
staiKCS, permission ought to have beea
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Ukeo for the u&e of certain hazardous 
substances and in cases in which such 
permission was not taken, >ou filed the 
challans in the court. Now, after launching 
this pronecution, it is very difiicult to get 
these people punished. They are rich and 
influential people They have their infiueoce 
in courts also. They engiige big lawyers to 
circuro\ent these provisions. Therefore, this 
a<̂ pect needs to be given consideration as 
to what type of prosecuting agency you 
need for proper implen>en(alien o f these 
penal provisions. This is absolutely essential. 
Most o f the Goverpment cases fail bccause 
you appoint incompetent lawyers to pl«ad 
your case and they stand nowhere in 
competence i^iib legal lumir^aries engaged 
by the other party. As a result, your ca^es 
are dismissed and the big people go scot 
free. What t>pc of machinery have you 
evolved to rigorou»ty implement these pro­
visions so as to ensure smooth prosecution 
of those »h o  violate the provisions of *he 
I aclories Act and to auard them punish* 
ment ? What specific nrrargement ba^e yt u 
made In this regard and what rules ha^e 
been framed for this rurpose ? As long as 
you do not make specific nrrangtnieni for 
the fmplementaiion of these pfo\isions, it 
cannot prove effective As stated by me 
earlier, your Inspecturate and your I abrur 
l")eparmcni ^»ould net be able to implement 
all these provisions propeily. ^^e had seen 
in the case of Prc»videni Fund and FSI that 
conlfibution amounting to crores of nipecs 
was in arrears They have noi been able 
to deposit the arrears till t id ay , but no 
action has been taken against them. The 
factory owners swindle the money^ yet no 
action is taken by the Gi veirn ent against 
them. Ptosecution rrrceedirg^ should have 
been initialed agntnit the emp1c>er if he 
failed to deposit the matching contribution 
to t S i .  hut your dcpariment took no such 
action agiinst any of the defaulters and 
Instead slept over the matter. We arc thank­
ful to our leader Shri R*ijiv Gandhi who 
paid attention to it and made provision to 
this effect in the Budget. Under this pro­
vision, tncomc'tax would be charged on the 
arrears o f Provident Fund contributions of 
the defaulting employers. It will cenainly  
have its effect on the capitalists. 1 have 
made requests a number of limes about my 
own constituency and have also brouhgi it to 
the natice of your department but to no 
effect. Arrears amounting to Rs. 35 —  
40 lakhs, o f which R i. 18 Itkhs accounted

for ES!» were due to Shri Sampatmal Lodha, 
the owner of the Mewar Textile mills, but 
even, then, no action was taken. Such is the 
working of Labour Department. Shri 
Sangma is doing his job very nicely and is 
very active also, but there is need to activate 
his departn>ent which he has not done. 
Tne provisions which are going to be made 
through this Bill will not prove effective. 
N o arrangement to provide relief to the 
victims o f  the Bhopal gas tragedy has so 
far been made. They are still suffciing. 
Thus, the provisions of the Factories Act 
will continue to be violated and no action 
against the violators will be taken. It needs 
a strong determination to enforce these 
provisions rigorously. It was Indiraji who  
had spoken about strong determination. 
Once you resolve to have strong determina­
tion, the capitalists will certainly have to 
abide by the provisions o f this law. The 
big capitalists perpetuate injustice to the 
poof. They arc kept in dirty houses. In the 
event of death, accident or amputation of  
any limb of the workers, he is neither paid 
any compensation nor any action is taken 
agaimt the factory owners. They instal 
ocwoleie machinery, employ improper 
methods and set up even tho^e industries, 
the import for which is not permissible. In 
spite o f all this, no action is taken against 
them The provisions which have been made 
in this Bill to tame iho^c  who indulge 
in such ajtivities by taking undue advantage 
of our weakness, are welcome provided 
they are p-operly implemented. The legisla­
tion is good and you have incorporated all 
provisions in it, bu! if you could set up an 
agency for its proper implementation, the 
labour community o f this country as well 
as their representatives will certainly be 
highly grateful to you. You have provided 
a sigh o f relief to the workers in the country 
by taking this worthwhile step. Therefore, 
if you could make an arrangement to 
implement these provisions properly, crores 
of exploited and oppressed workers of this 
country would be saved from this exploita­
tion and agony and would get relief.

With these words. I support this Bill 
and express my thanks to the Hon. Minister 
for bringing forward a gODd legislation.

DR. G. S. RAJHANS (Jhanjarpur) : 
Mr Chairmnn. Sir, the Bill which the Hon, 
Minister has brought forward is a welcome
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step in itself? Before I speak on this Bill. 
1 would like to draw the attention o f the 
Hon. Minister to the circumstanccs in i^hich 
the principal Act was enacted in 194 8 and 
the lacunae that were left in its implementa­
tion. 1 hope the Hon. Mini&ter would give 
me a patient hearing as I am going to tell 
him a practical thing. He has mentioned at 
a number of places in the Bill that ihe 
occupier will be punished; that this much 
punishmcct will be awarded to him in such 
cases. These industrialists are very clevcr 
people. You take it for granted, the people 
of this country take it for granted that the 
owner or the industrialist is the occupier 
whereas the fact is that it is not so in 
90 per cent of the cases. I have gone 
through the entire Bill ;ind I find that every­
where it is writitin like that, whereas in fact 
the occvipier is a junior executive or a petty 
ofTKrer. The owner tells him that in the 
event of anything going wrong, he is to po 
to prison for 6 -7  months; that hii family 
will be looked after in hi? absence; the fire 
will also be paid by us and that there ii 
nothing to worry as no harm will be done 
to him. There are hundreds o f such eases 
in which a petty oflkial becomes ihc occupier 
and goes to jail whereas the real culprit 
goes scotfree. Only those who have practical 
experience know about this secret You 
may send the occupier to gallows but the 
real culprit will go scoi frrs. Therefore. 
1 would suggest that you should frame a 
rule by amending this Bill that whosoever 
is the owner would be the occupier and that 
no benami transaction would be allowed. 
This calls for your attention.

At the time of enactment of this Act 
in 1948. many hopes were raised that the 
coodition of the workers would improve 
once this Act is passed. But when it rcached 
the implefDcntaiion stage, the Hon. Minister 
knows it but would not say so publicly — 
were the interests o f  the workers kept in 
view ? It was laid in the Act of 1948  that 
DO worker would go to the machine with 
loose clothes and. therefore, the owner 
would provide the uniform. The Bill of 
1948 .also provided that there would be 
proper arrangement for cleanlioess in the 
factory so that it might not have adverse 
effect on their eyes and health and that the 
placc of their work would have provision

for fresh air to come in. la over 50 per 
cent o f  cases, the workers are forced to 
work in suffocating rooms. There was a 
provision for keeping a minimum distance 
between two machines, but nowhere it is 
being followed today.

This was there in that Act and in the 
Bill also it has been included. You say that 
it is the responsibility of the State Govern­
ments to implement the provisions of this 
Bill properly, but we all know how the 
implementing machinery of the State 
Governments work. These will be implemen­
ted with the help of the Inspectors and a 
person who becomes a Factorv Inspector or a 
Chief Factory Inspector, becomes a million- 
naire very' soon. But it is the labourer who 
suffers. There is none to take care of him. 
Tnerefore, eff^iis shou!d be m jde to ob>iate 
the prjcticftl dift'»cuUies you came acri'SS while 
implementing the Att of I94K or those ex- 
pcrifnced after the arrendment of 19?6. You 
have incorfx'^rated laui^able provisions in this 
Bin. but w ill you be able to implement them ? 
I can sav with all the emphasis at my 
command that the people in rural areas or 
in small towns have full faith in the Central 
Government, but people do not have faith 
in a good number of Slate Governments. 
They have a feeling that by giving money 
to these officers, you can get an>thing done. 
They are right lU o  to some extent. There­
fore, you should make such a law as can 
be put lo practical use and you may be 
able lo punish the persons found guilty. 
Only then the people will repose faith in it. 
I know a few instances. A hazardous 
industry was set up and the Minister of the 
State concertjed called the industrialists and 
?iaid that it would not be pioper to set up 
siKh an industry as it would be harmful 
for public health. The industrialists replied 
that they would clo^e the industry provided 
the arrangements were made to provide 
employment to its 5000  workers. Thus the 
Government is faced with a new challenge 
that if a particular fa;:tory is closed, its
5,000 workers will p;ster the Government 
for employment. Thus Government is unable 
to take any concrete steps and is compelled 
to mainrain the status-quo. The second 
most important reason is that major portion 
of the funds invested in those factories and 
industries come from the financial institu­
tions. The industrialists get back (be amount 
invcitcd by them as also the interest thcreoo
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well in lime. Therefore, the Govcmmeot 
has a genuine fear that if the factory is 
closed, then on the one hand ibe workers 
will suffer a great deal and on the other 
hand, the inveitrreni made by th« Hnancial 
insttlutfons will not he recovered. Therefore, 
here aUo, the Government fac«6 practical 
difficulties. Now the question arises as to 
how it going to be imptemented. You 
take the example o f cenrient factory, re­
fractory industr>% A C C. sheets industry. 
It is a matter o f common knowledge that 
due to dust, labourers working in all these 
industries suffer from lung cancer, silicosis, 
asthma and a number of other diseases. 
But the Governn>cnt has hardly been able 
to clo)« any iudustriai unit or provide duti- 
cooirot devi«:«4 in any such unit so far. Just 
now I was going through the 'London 
Times* in which it was reporled ihat when 
the Government of Canada came lo kncm 
that due to hAZardt in ihc A C.C. sheets 
industry, people fell victim to lurg cancer 
ar.d silicos s. ii was decided to close the 
A.C.C. sheet* it-dui t̂<y in ihc eniire country 
and lo pay heavy compensation ^to those 
people who contracted thc^e diseases as a 
result of working in A C.C- sheets units. 
Will it ever be possible in cur country al?o ?
1 irst of all, it will have an effect on the 
employment problem, secondly, who is 
going to complain th»t he fell into the 
throes o f a disease because o f  his working 
m this industry. On the basis of practical 
experience in cut refractory industry and 
cement indu* t̂ry 1 can sa> that (hough it has 
been provided in their rules that every 
worker will be X>ra>cd m hi* chest after 
every two months and its report will t>e sent 
to Governn^nt, but 1 neitl>cr saw any 
worker being X rayed nor any rept'rt thereor 
being sent to Government on behalf of any 
factdry. If at any time any warning t$ 
received from the Govrrnment that it is not 
proper to violate the rules and care should 
be taken in future to sec that every worker 
i* X-rayed and its report sent to povern-  
ment, it falls on deafeant. In our country 
there arc a good number of hazardous 
industries and working in them tells upon 
one** . health. Now the question o f will 
power arises- D o you have a strong will 
power to implement it properly 7

Besides private sector, public sector also 
has iia hazards. Whom will you catch hold 
of io Che public sector, the Managing

Director, the Secretary o f the Company or 
the Secretary o f the Ministry or just retrain 
silent considering it an internal matter of 
the Government ? Hazards arc there as well. 
There is a cement factory in the public 
sector also. There is no provision of dust 
control in it.

There is a drug manufacturirg comrany  
called the ‘Sandoz* in Switzerland, lis 
chcmicals polluted the waicr of the river 
Rhine, It was reported in the press in 
Europe that the Bhopjl tragedy ha% been 
repeated in Europe. Now Bhopal has • b e ­
come a s>nonym for carnag- and pollution. 
Sir. you may go through this news iicm in 
the newspaper, which is available in the 
librar> What 1 n\ean to say is that the 
eniire world realises the magnitude o  ̂
Bhopal tragedy, but we have not been able 
to appreciate it fully. Wc have not been 
able io do* an> thing for those unfortunate 
persons of Bhopal W^en fish died in ihe 
river Rhine by the Chemicals of the Sandoz 
Company, the Sandoz compan> had lo g i\e  
immediate corrpcnssiton to tho>e people 
who had eaten ihc^e fish. Peoples of both 
Germany and Switzerland had to l>e given 
compensation. Payment of compensation by 
the Government was altogcihcr a difTcreot 
thing ill it ever be poj^itle in our 
country ? All the rivers in oui country aie 
polluted. A lot of tish die in the river 
 ̂ amur.a every vear How n ary get

compen^alion and v^hat is the r umher of 
atTectcd (Kisons and how many peisors aie 
able to put up their vlain) ? ^'ou have 
enactcd a very gi;>od law about the hazards 
and have made provisions for punishment 
also. But will )im  be able to implerpcnt it 7 
About 3 or 4 lakh people of my consti­
tuency came to Delhi and other places like 
Gha/iabad, Faridabad and Ballabgarh 
around it. Most o f  them arc daily wage 
earners. Their names are noi registered any­
where, They work in hazardous 'industries, 
and chemical industries. When a labourer 
becomes physically handicapped, 1 take him 
to ihe ov.ner and request the latter to pay 
some compensation to . the poor fellow in 
the name of God. The owner astonishingly 
says that he is seeitig the face of that man 
for the first time. .There are several instances 
like this. What will you do when the entire 
system in in total disarray 7 You should 
enact such a law as may be put to a practi­
cal use.
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You mentioned about workers' participa­
tion and also said that the workers wilt have 
the right to point out to the owners the 
danger involved in a particular job. How 
many workers will have this right ? How 
many workers can say that? Now-a-days 
it is very easy for the owner to purchase a 
handful of workers* representatives. Every­
body knows about it. Who is there to 
provide compensation to the person who has 
suffered ?

*
t would suggest that this Bill should 

provide that if a labourer is permanently 
disabled due to som e’ hazardous object, (hen 
at least two members of his family should 
be given employment, it will atleast, solve 
the problem of employmeni for the family. 
It will provide some relief. You bring the 
members o f his family on the foot paih and 
say that we have enacted law. for* you. Now  
you depend on God for the rest of the 
things* Whenever an accident occurs, ihere 
should be no hesitation in fixing its responsi­
bility on ihe right man. Recently, Comrade 
Gorbachev stated clearly that it was due to 
the negligence of certain officers that 
Chernobye accident took place and thcie 
officers should be dismissed from the service. 
If iuch things can happen in a country like 
the Soviet Union, what is the harm in 
having the same provisions in our country 
as well ?

If any accident occurs in the public 
•ector, we do not need lo conceal it but we 
would brinn it to liRht so that the people 
may know the name of the persons responsi­
ble for it and he may be punished.

*
This Bill has very good provisions. It 

should be implemented properly so as to 
convince the prople that the Government 
is committed to Ihe welfare of the workers 
as ^otherwise it would be no more than a 
mere piece o f paper like other labour laws.

*

[Enflishl

SHRI SRIBALLAV PAN IG R a HI 
(Deogarh) : Mr. Chairman. Sir. I thank you 
for calling me to participate in this debate.

A t  the outset I would I*ke to cogratulate 
the Hon. Minister in charj'e o f  Labour for

having brought forward this Amending Bill. 
Sir. within a short span o f one year or so the 
Hon. Labour Minister has come before the 
House with several progressive amendment 
Bills. He is tr>ing his best to update different 
labour laws.

Sir, the Factories Act came into force in 
1948, that means immediately after Indepen­
dence. and probably this is the third time i^e 
are having an' amendment to this Act. and 
the last amendment was brought in i 9 7 6 .  
Meanwhile, about a decade’s time has pas*ced, 
and this is a very crucial decade 1976 lo 
1986.  Particularly we hiive made a Km of  
strides in the held of irftJustrial development, 
in the field of our technological developmeni, 
and naturally such dev'elopment or technologi­
cal advancement calls for thi< type of anvend- 
ment to our relevant laws and regulations.

Sir, when this lactory Act is being 
updated, and this is commendable, as I heard 
many of our Hon. Friends from our side and 
also from the other side, 1 endorw: by and 
large their views, expressions, atid cbseiva- 
tions on different clauses of this Bill But, 
all have serious reservations about the 
implementatic n pari of dtfTeicni pto\isions of 
this Hill, I n can proper miplen entaiion Su, 
no doubt it is ncces ar> to atm the Govern­
ment \^ith powers. But if such r«''^ers are not 
properly excrciscd. and if difTereni provjMons 
are -not properly implemented in the field, 
then uhat actually is the purpi^e of havirg 
these laws in our ttatufc books ? They only 
remain as paper tigers As Ifon. Member from 
Bhopal was saving, many private facmry ow n­
ers and industiialists just do not care. They 
are qut*e complacent indiftereni and get hold 
of some people here and there in every walk 
of life and they go «:ol free. 1 hey do not 
just care for implementing the difTerent 
provisions of ihe Act which naturally cost 
them fina^icially So. what ii really needed 
today, besides updating our laws is the 
implementation of all these piovKions with 
sirceriiy, AH these labour laws, as you knew, 
are enforced through the State Government.
1 think, without exceptions— there may be « 
few exceptions here and there— in all the 
State^  ̂ the Ubour machinery is qoit^ inade­
quate. not properly equipped. What is more 
painful and disturbing is that the machinery 
does not have fhe will power required to 
implement these Jaws vigorously. They do
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not have the will power. They do not have 
the sincerity ina&mucb as in one factory in 
Brigaran Nagar in my parliamentary constitu­
ency. in Orient Paper MilU, there were seve­
ral explosions during one particular year. 
Once, 1 think, in August last, there was 
leakage of chlorine gas injuring many workers. 
The following day 1 reached there and 1 found 
to my utter surprise, the machineries were 
quite obsolete. The machineries were not

• being maintained properly and the manage­
ment was IcaM bothered about the safety 
aspccts. 1 demanded an independent enquiry, 
a top level independent enquiry. Some 
enquiry was ordered. A team c f  otliLers 
arrived there sometime after that. But, Sir, 
to our utter surprise, do you know what 
happened ? They all accepted the ho^»piiality 
of the management and they u^ed the com ­
pany cars and the gue^t houses. Ih us the 
enquiry was ju»( reduced to a formality. VK hat 
was the ouiccnK ? Ihcre \^as nothing fruitful.

' labour ot!kers. Chief Inspector and
factory inspectors and other inspectors ha\e  
been given further responsibility and powers 
in this new Amcndir^g Bill. If they do not 
behave properly, where will be the credibiliiy ?. 
If they loiic credibility^ how can they work ? 
How can they in»>pirr confidence among the 
working class and also amonv the people, 
general public ? There i» a provision where 
if the genera) public are endangered or the 
safety ts endangrred or gincnil eriNircnrent 
is polluted by certain factories, action should 
be taken Now about pol.uticn, it does not 
matter which factciry pollutes more or less. It 
is a que»tion of dcgice to the en\ironmental 
pollution of the area AH factorres and 
industries have this clemcr>i of hazardous 
natute. Sonie are more hazardous and some 
are less. I he degree of pollution is less in 
some factories and in some, it is niore. Hut 
each industry hai this character, has this 
element o f hazardous process. It is a question 
of just a degree. So, it is a question of 
inipiring confidence, showing sincerity, will 
power on the piri of the enforcement 
machinery to implement the difTerent pfovi- 
siont of this Act. !n t9 7 6 , this Act was 
amended and the safety and health measures 
were strengthened by that amendment. Two 
things were provided; one is for statutory 
health survey. H provided for statutory healih 
survey of all workers working in a factory ,  
and also appointment o f safely officers in 
larite factories 1 would like to know from the 
Hon. Labour Minister whether he can tell us 
bow many factories have implecncnted this

provision. We are n^oving about in our 
constiiueocy and we come across different 
sections o f  the people. We go to the factories 
sometimes. These are all provisions in books. 
Statutory health measure is not enforced io 
all the factories.

As regards safety officers, there might be 
some officers in their records. It is openly 
fk>uted.

There arc several welcome features in this 
Bill like the Hnquiry Committee. Under this 
new Bill, the Central Governn>ent has now 
the power to appoint, if necessary, an 
Enquiry Committee, to enquire into the 
standards of safety and health in the factory. 
1 welcome this provision, so far, there was no 
such provision, When we request the Centre 
to iniervor>e, the Centre will say that it is 
the business of the State, and that it can 
advice only. Now, the Central Government 
can appoint a Committee if we demand.

•

If you go to the next paragraph, it is 
disappointing that the recommendations of  
such Committees shall be advisory in nature.

PROF. N, G. RANGA (Guntur) : Who 
is to implement them ?

SHRI SRIBALLAV RANIGRAHI : The 
recommendations of the Comnjitiee shall be 
advisory in nature There will be appointed 
an Enquiry Committee by the Government 
of India and they will be devoting their time 
and giving their advice on certain aspects. 
They will make a study and come out wittt 
valuable suggestions and those will be 
advisory and will not be binding. I do not 
iliink that it should be tike this. It should 
be compul^oiy.

PROF. N. G . RAN G A : Somebody may 
be responsible to implement them.

SHRI SRIBALLAV PANIGRAHI : I 
quite agree. This is one of my observations.
1 have also a few comments to make on 
safety measures. There are several wclcome 
features in this Bill. Safety Committees 
with workers* participation will be formed 
in different factories on P. 12 paragraph 
4 iO  it is stated :
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“ Provided that the State Government 
may. by Order in writing and for 
reasons to be recorded, exempt the 
occupier of arty factory or class of 
factories from setting up such 
Committee.”

Why this exemption provision ? Why should 
there tre any cxcmpiion of factories and 
industries ? By and targe, all factories pose 
this danger of exposing peopk to poisor.ous 
substances Fnvironmcni is polluted hy 
should there be any exempiion ? ! request
the Hon. Minister lo delete this provision. 
Evciy factory should have the Safety 
Committee and there should be i^orkers’ 
representatives and management represcnia- 
tiv s. FuMher, on p. I?, paragraph 23 . it 
is staled :

*‘ ln Section 71 of the principal Act 
after sub .section (4^, the follow mg 
sub-section shall be inseritd namely :

No female Child shall be required 
or ullowed to work m any factoiy 
except beivkcep 8 AM and 7 PM.*'

Why it is contined to any factor> ? Earlier, 
the Hon. Minister has come before the 
Hou'kC amending son>e Lws, forbidding 
emp’oyment of child labour. Agjin, the 
•female child* i6 incorporated here. There 
is only restriction about ihe period of work­
ing hours, i.e. she can bo altov^ed to work 
only durirtg 8 tO A M- and 7 .00  P,M. 
Why should you have the provision of 
female child at all ? hy the male child 
or the female child should te  employed in 
factories where the health harard is there 
safety is endangered. That is why v̂ e are 
making this provision for strengthening the 
safety measure. It is rather redundant. It runs 
counter to some of the provisions in some 
other laws and acts, this is a retrri:r»dc 
step. So, 1 would request the Hjn* Mvni^tcr 
to delete this provision.

There is a good provision here i e. the 
right of warning about the hnmincnt danger 
whea the workers aie working in the factories 
and they could sense tome danger— may be 
exposure to some chemical explosives— is 
iooming large, on them. Unless it is corrected

immediately, it would cause haziirds. They 
can give* warning to .  the Inspector of. the 
locality, lo the management and the like. 
But it is very important to t^ke into accourt 
at to how- that warning will t>e dealthwnh; 
bow that warning will be comptied with 
and how* that Vkill be respected or ignored. 
There should be time*bound factor for it. 
It should be immediately attended lo. But 
as I told you earlier, the labour machinery 
which IS charged with the implementaiioo of  
these labour laws in the Stales, is very 
inadequate. It does not have the sense of 
urgency. In many places even if the warn­
ing iŝ  given lo them— sometimes we tell 
them that don't find all these things going 
on well and someth ng may happen— they 
don*t lake it ^ery seriously. Such ^arnirgs 
arc given to them also. I tliink that is not 
going to help, promote or im pto\e things if 
there IS no time-limit prescribed in this 
Act. With these obser\»tiont, I support 
this Bill and 1 really thank our | |6 n  Mintstec 
for thi«. Me is very much alive to the situa­
tion. He is taking cognisance of the changing 
situation \ \c  is tryirg his best to make the 
laws up'io date. Bui ^ ĥat is required— as 
I told you — more than that is the implemen­
tation of these provisions with right earnest 
and m letter end spirit of the Act and (he 
laws that are being passed here with all the 
stringent measures. Now, the %iolaik>n of  
the laws and *non-compliaru.e of the laws 
would invite strirgent punishment and 
dcierrenf punishment also, tiarlier, the 
experience was that the fine was such a low 
amount (hat sometimes the big managements 
and the factory owners used to live with thi». 
They used to defy certin provision and pay 
Rs. 50 /-  or Rs. iOO/- everyday and pollute 
the environment, rivers etc. t:arher. Dr. 
Raj Hans and other Mon. Members have 
gone into the details as to how the environ* 
ment and the ri\er» arc being polluted.

In our State, in my constituency, the 
Orient Paper Mills is a major and pioneer 
industry in polluting the ri\er tn as much as 
even the fish do not live and thrive in the 
river lb. But nothing has happened so far. 
The plight is that whenever we bring it lo  
the notice of son»« anti-pollution Board etc.. 
experts come and examine. But I do not 

’ know as to what «ort o f analysis they make; 
what sort of examination they make. They 
come out with a certificate in favour of the 
industries, the management ctc. that they



329 Factories {Arndt.{ BiU PHALGUNA 28. 1908 (SAKA) Foctofi€$ {Arndt;) Bill 330

arc well within the limttA, pertns^ibic limit. 
There is i  permissible limit of cxplc^ure. 
Even the fish do not thrive in the liver, c-.en 
the river water is not fit for drinking purpose, 
it is a mikfit even for humiin consumption, 
I do not know what fMll be their motive ? 
This sort of mattcfs' should be* dealt %ith 
seriously and should not be taken lighUy. 
Things are taking a very serious luin. I am 
pained to observe thi^. When these things 
are going on, what are we doing ? We arc 
igp the process of slow-poisoning; slow- 
poisonmg is continuing in our atmosphere, 
in our environment and cve[>wbere This 
is very danterous and wc should take notice 
of this. And it is time for us to take 
suitable remedial action.

With ihe»e words, I suppoit the Bill 
and 1 rc<iuest the Hon. Minister to be 
realistic in hit approach and ensure proper 
implcmentution and do all that is needed 
taking ccgtiizancc of the ^dangerous trends in 
our environment, pollution, etc.

(T'ransfttiion]

•SH R I C. K. K U PPU SW aM Y  
(Coimbatore) : Mt>r»*ble Chairman, Sir. 1

would hke to eipress my views in support 
of the Faciones (Atnendmcnt) Bill, 1 9 8 6 .  

The original Act «as*enactcd  in l V4 g.  li 
sfcas amended in 195 2 and wa% further 
arr>etided in J976 . However, my sincere 
question is whether the amcndmcrits made 
in the parent Act to serve the interests of 
industrial worker* i^rrc iniplcmcritcd for 
their welfare aad for the l^ratii ol poor 
industrial workers. Wbcthcr the inJostrial 
workers were given their due for which the 
amendments were made in the Facioncs Act.

Mon*ble Minister is aware that my 
Cofutituencv, that is Coimbatore, is a grow* 
ing itidustrtal city and has lakhs aod lakhs 
of industrial workers. In Coimbatore, there 
arc many • hosiery, cotton-ginning, dyeing, 
bleaching and cement factories. Foundries 
are also there Many textile units are also 
there. Coimbatore • is, therefore, a big 
industrial city. The environment ar^^und 
the industrial units where the workers are 
employed and reside is not congenial for 
leading a healthy life. I would like to ask 
the Government whether these industrial

•T he Ss^ech wa? originally delivered in 
Tamil,

units have a ' pollutioo-free atmosphere 
around.

h *

I wuuld like to mention that there arc 
nearly 1500 hosiery units in Tirujjur. Men, 
women and children from 9 to 15 years of  
age work in these units. The safety condi­
tions in these units arc very poor. The 
Hon*ble Minister may kindly take note of  
this.

The f%y>ar river, which i& a famous 
and one of the oldest ri\er, is flov^ing through 
my Constitutncv. The chcmical of fluents 
and other toxic discharges from the dyeing 
and bleaching tndMStries are let into the 
river, thus, polluting the water. The river 
water has become Unsafe for consumption 
by ihoujar^ds and thousands of industrial 
workers o f that area ! had been urging 
upon the State Government times without 
number to take remedial and preventive 
steps to stop pollution of the river, but 
\%ithout any result. Nearly 2 0 ,0 0 0  poor 
farmers have been asffected by this water 
pollution. I. therefore, request the Hon’ble 
Minister lo take oipediticui steps to prevent 
the pollution of the Neyyar river by the 
effluents emitted from the dyeing and bleach­
ing industries.

Ne^t, Sir, about the ginning factories. 
Mostly women gre employed in these 
factories. The dust particles emanating in 
the process of ginning cotton cause incurable 
diicases including Tuberculousis and other 
ailments of respiratory organs. I had been 
frequently urging upon* the' Governmant to 
construct a TB Hospital in Tirupur or in 
Coimbatore for the treatment o f workers 
atflicted with TB. J once again request the 
Hon*ble Minister to construct a TB Hospital 
in Coimbatore.

Sir, an ACC cement factory is situated 
in Madhukarai. in Coimbatore. The poison­
ous smoke and other toxic^ discharges from 
the cement factory are posing a serious 
health hazard to thousands and thousands of 
industrial workers. The chemical discharges 
have rendered many acrcs of lands worthless 
for cultivation. Coconut trees are also 
afTected by this, ! would take the Hon’ble 
Minister, if he wishes, to these areas, when 
he visits Coimbatore. 1 say this because the
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Hon*blc Mioittcr is aware ihat ihc chemical 
dHucnta from these cement factories are not 
conducive for the workers to 4ead a safe and 
healthy life ., I, ttierefore, request the Hon'blc 
Minister to take steps to prevent this air and 
atmospheric pollution by the cement factory 
in Coimbatore.

The Factories Act provides for the safety 
of industrial workers. However, the authori- 
ties and other officials entrusted t(Adminisier  
the provisions of the Act including the 
oflicials of the Inspectorates visit the factories 
and take bribe from the owners of the ■»
factories. They do not care either for the 
provisions of the Act or for the welfare of 
the industrial workers. These officials take 
bribe offered in envelopes and thus neglect 
their duty under the Act. The Hon'ble may 
kindly look into this.

Next, Sir, I would like to ’draw the 
attention o f the Hon'ble Minister to the 
obselete machinery bemg used in many 
factories. New machinery must be installed 
to prevent iodustrial accidents. 1 appreciate 
the Government*s efforts to constituie a 
Safety Management Board under this Act to 
eruiutre into and supervise the safety measures 
existing in the factories. I also understand 
that there ii a Directorate General to

• supervise the safety measures in factories. 1 
appreciate the Government’s proposal to 
include the industrial workers in the Board 
to be constituted under the Act. In this 
connection, 1 would like to state that elected 
representatives Ifke Members of Parliament 
and M L \s  must also be irKluded in the 
Board so that they could see that the voice 
of the poor industrial workers is not gone 
uoheared.

As 1 said earlier, the use of obsolete 
machinery in many industrial units results in 
the discharge of toxic effiuents. If new and 
modern machinery is installed, the amount of 
pollution by these effiuents could to a greater 
extent be controlled. I have to say all thne  
because Coimbatore is a big industrial city 
and thousands and thousands of industrial, 
workers are • living there. It is, therefore, 
very much essential to provide a pollution- 
free atmosphere for the welfare of the 
industrial workers. 1 offer roy cooperation

and support to ail the measures taken 
by the Hon'ble Governnieot to * prevent 
pollution.

1 once again state that many o f  the 
industrial accidents in my Constituency could 
be prevented if the. obsolete machinery out­
dated by 30 to 40  years is replaced by new 
ones. Many female workers and childcrn 
arc employed in hazardous industrial units 
in my Coimbatore constituency and tha  ̂
work from 8 AM to 7 PM. The work 
timing should be changed to 8 AM to 5 
PM. Government must bring a law to this 
effect. •

At Che end, I express my deep thanks to 
the Hon'ble Chair for providing me time to 
speak in support of this historic measure.

[MR, DEPUTY SPEAKER /a the Chair] 

[Fngitsh]

SHRI HAROOBHAI M tH T A  
(AhmedabaJ) : Sir, I rise lo welcome* the 
Bill which provides for special measuies of 
safety and health of workers employed in 
manufacturing units involving hazardous 
processes and also the public at targe *

One of the roost welcome features of the 
Bill IS that the existing penai provisions have 
been made more stringant and I welcome 
the change. Hut I n\ay warn that the 
change may not be sufficient bccau^e ulti- 
m>itely it will be the court that decides the 
quantum of punishment in each case and 
they are not welUversed in industrial Icgis* 
lation. It has been the cxpcrierKe o f trade- 
unions and those people who practice the 
labour law that these courts are exceptionally 
kind and large-hearted towards the default­
ing employers.*.

*

17.00 hfs.

Normally they arc doi very particular about 
punishing the employers with «imrri<ionment. 
Fine is the rule and not tmprisonnnent. I 
would. therefore, like to suggest that 
Government should bring forth an amend* 
ment to the Factories Act providing for a 
minimum punishment of imprisonment 
otherwise emplovers can go scot free or can
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cscapc with nominal fine. So the Factories 
Act IS not at deterrent as it should be.

•

C)nc more wclcotne feature is ihat in the 
Safely committees the Bill provides for 
participation of workers. I should have 
liked it to be extended not only to the pro­
visions o f  safely and health but also for 
welfare because the unfortur.ate experience 
has been that Ihe welfare Officers are not 
necessarily keen to ensure implementation of 
welfare provisions but sorrc*times ihey arc 
N^Drking as appendages to the personnel 
departmeni of the faciory concerned In 
fact, in 1973 a labour laws reforms com ­
mittee %»as appointed in which I uas also a 
member. It had suggested ihai the cadre of 
welfare off»crrs must be a common cadre and 
they mu^f be appointable and removcable by 
ihe Government itself and not by the 
employers. If the pov^er o f appoinimeni and 
ren>ova| is Uit^ ihc cmpIo>ers then they just 
tend to act a9 appendage of the »mplo>efs 
rather ih»n as watchdogs for the implemen­
tation of the provisront of the Factories 
Act.

One more aspect ought to h a \e  t<een 
taken care of and, I think, ihe an>endn ert 
could have been more complete if ha/ardit 
due lo ftrurctual defects in the buildings 
could have been taken r'oic of. If I may 
remir d the H;^u«e there was a holocaust »n 
Shantinaih Silks Mills. Sural v^here on 
account of collapse o f the building hundred 
workers died A one-man inquiry commis­
sion con^Kltng of Justice Rare was appointed 
by the Government. The empIo>er tried to 
lay that there wa« no siructura* defect 
whereas the Commission found that the 
structural plan and foundation were nveant 
for ground plus two floors and the employer 
had constructed an additional floor on this 
and on that additional floor he put a water 
tank. On account o f lhi< oxer*load—‘the 
building not Nr'ng able 10 bear this load — 
Ihe building had collipsed resulting into the 
death of workers. The Commission gave 
a very learned report. The Commission 
suggested Ihat at Ihe lime o f  ceniftcaiion of 
the faciory It should l>e the obligation o f  the 
occupier to furnish all building plans and 
itruciural detnils so that the Go%ernmer.t 
before certifying or giving licencc lo • the 
factory cati make ante that the structure of 
the factory Is suitable and it will not admit 
o f  any hazard, and  ̂ in future if any addi-

tionfel f)oor or load is put Ihe validity thereof 
can be exathined with reference to the 
original structural plan. Therefore, the 
structural hazard aspect should find a place 
somewhere in the Factories Act and it could 
be done by a proper an>endment.

%m
Sir, the deflnitioo of occupier has been 

truncated by the amendment, 1 do not know 
the reason why. Only one director or one 
partner can be made responsible. Unless the 
Hon. Minister makes a proper clarification 

. ] am inclined to read the amendment as not 
Involving all the partners or all the directors 
of Jhe company in the matter of liability as 
an occupier because the defirition of occupier 
supposed to cover vtdr Clause 2 —

“ (i) in the case o f a firm or other 
association o f individual, any one of 
the individual pariners or members 
thereof shaU be deemed to be the 
occupier;

(ii) in the case of a company, any one 
of the director, shall be deemed to be 
the occupier;"

In the case o f a factory of Government, it is 
all fight. But so far as the private occupiers 
arc concerned, there must be a provision 
that the man at the top, that is, the managing 
director and, of course, all the directors and 
partners in firms should be made liable for 
this. Otherwise it is very easy that the 
highest man, that is. the managing director 
or those managing partners can go scot free. 
Therefore, I feel that a second look should 
be given to this part of the amendment.

Sir, as I have mentioned, the criminal 
courts are either not aware about the indus­
trial legislation or, for any other reason, they 
are not very familiar with industrial legisla­
tion. It should, therefore, be provided that 
the ofTenccs under this Act and olhcr labour 
laws should be inquired into and tried by 
industrial courts.

1 am con^ious thal the present labour 
courts or industrial tribunals are overloaded 
with the work of adjudication also. Then, it 
may *be considered to set up additional^ 
labour courts or industrial courts especially 
to tiy the offences under the Factories A c t  
and other labour legislations. .Otherwise H
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will not be possible to carry out effectively 
the Factories Act.. With alt these ob scn a-  
tions. I support the Bill and congratulate 
our agile and ever alert Labour MiDisler for 
the awareness evinced in the matter.

Sir, it has been the privilege of this 
present Parliament to have passed a plethora 
of labour laws and amendmenis. This is due 
to the cflTorfs of late Mr. Anjiah and our 
present Labour Minister. ! wish that the 
efforts may continue. I request that a closcr 
look may kindly he given to the F actories 
Act to ensure ihat it is implemented more 
effectively.

%

Then my submission is wiih regard to 
the hazardous occupations. One industry in 
Gujarat hss not been taken care of. Sir, 
there is a quartz crushing mdustry in 
Panchmahal district of Gujarat.

SHR! VISHNU MODI fAjrrier; : In 
Rajasthan also.

SHRI HARCK)BHA! MEHTA : Fine 
particles of siliwon are emiited in the process 
o f  quartz crushing As a result, the workers 
and even the public living around get the 
disease of silicosis, which is not curable. 
You can cure tuberculosis but not silicosis. 
Ne ther streptomycin nor any other medicine 
would be able to relieve the tung& from the 
particles, which affcct the lungs. The 
worker* invariably succumb to death after 
3-4  years of continuous work in the factory*

 ̂ Sir, this quartz crushing factory may also 
kindly be irKluded in the Schedule by exer­
cising the delegated poi^ers.
*

* •

[Trans fat ion]
*

SHRI DAM O DAR f>ANDEY (Hazari- 
bagb) : Mr, Deputy Speaker^ Sir, I whole­
heartedly support this Bill. This anncndment 
has come to us after a long time although it 
was required much earlier. The Hon. 
Mioister of Labour, while introducing, the 
Bill, stated that he brought forw.ud this Bill 
80 as to be able to" fhoulder the additional 
responsibility eotnisted to him, and to 
remuve the lacaunae in the tafcguards pro-

, vidcd to the workers and to impletncnt these 
safeguards by strengthening the labour laws. 
This Bill has been welcomed at the national 
level.

* » 

1 want to submit one point regarding the 
term ‘occupier’ used in the Bill about which 
everybody is doubtful fnd which can be 
stretchcd to any extent. So in%pite of all 
safeguards providechin the Bill there is a big 
loophole. Even an ordinary employee of a 
company or even an outsider tan be 
designated an occupier and made respon­
sible for all \iolitiOns of the law and iheir 
the owners can manage to go scot free. 
Hencc I v^ould urge the Hon. Labour 
Minister to clarify in details his intentions as 
to how he will find out the real culprit, who 
is imretting the imp’emeniaiion of these 
safeguards. Till now, enquiries used to he 
orderet^ onl> after the accidenis iiave taken 
place But for the first time, it ta s  been 
proNtdcd in the Hill that irquiries v̂ î l t e  
Conductrd even cn apprehension of a^ctdenis. 
Now enquiri<*i' can he held e \en  into il r 
situations that arc likely to result in sericus 
accidents. The Factories Act did not base 
any %uch provision till toda>. It i» a very 
welcome step. It ha^ been provided that the 
report of the inquiry committee will be of a 
recommendatory natutr and I do not think 
much can be a lout it becau^ none of 
the inquify committees instituted so far 
either in the case of Mires Act or other 
A cts  have been empo»ered to act on their 
own in case any vtolalion or any punivhable 
offence was brought to their notice and 
award necesi^ary punishirent Just no* some 
Hon. Members said that the powers of the 
Foquiry Committees v^ould get diluted if 
their functions remained recommendatory in 
nature, but I do not subscribe l o  this view.
I am of the opinior; that the purpose of the

* Enquiry Committee will be to bring these 
things to Ifghl so that the law enforcement 
ftuthorifies end the factory inspector* who  
arc responsible for implementing them may 
make use of the report of the Enquiry 
Committee and find out as lo which rules 
arc prejudicial to <he interests of ihc workers 
and by which they feel insccur«* and to have 
them properly implemented.' The Eru|uiry 
Committee also will be helpful in thii regard. 
Hence. I do not agree with some Hon. 
Members that because of its rccommcndalory 
nature it wili be barmfuL , 1 think enquiry 
committees' are always recofnmendatory.
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Nowhere an Enquiry Committee particularly 
io the cate o f  safety enquiries proceeds to 
award paniibn^nt lo th« guilty owner or the 
occupier. If such a course is adopted, then 
it is called the Summary Court trial and not 
an enquiry committee. The provisions for 

. hojdiof the enquiry is a*step io the right 
direction. There cannot be any other way 
out. Provisions have been made to 
inform the workers about (he safety 
measures and wherever there are any 
possibilities o f accidents, or the nature o f  
the industry is such that it is accident*prone 
then safety committees should be constituted 
everywhere and the workers should be the 
members o f such committees. N o other step 
can be more wekxMne. However, it has not 
been stated as to how a worker can become 
a niember of ihe safety coirmince. Safety
Committees are formed overnight if such 
orders are given. During the Chinese aggres­
sion, the workers were asWrd to foim  joint 
Committees everywhere in order to ensure 
proper funcitoning of the factories. Joint 
committees were formed throughout the 
country within one week. T%e office-bearers 
of the trade unions. ho^tNer, never came to 
know of it. When Ihe fofm aiicn o f  Com ­
mittee at Delhi level was discussed then it 
was stated that such committees had been 
formed by the joint efforts of the woikcrs 
and mill owners every^bete Hcve'er* the 
very r'*nx>se of forming such committees 
which is to check the mill owcerf is defeated 
if It it cor^sitiuled in defeience to the wis^es 
of mill owners. T ie  Committee cannot
beneftt the workers because the mill oi^reis 
own people will be the mcrrbcrs of the Com­
mittee. Hence I want the Hen. lab ou r
Minister lo initiate a systrm by >^hfch the 
iodustrialisis and the workers should have 
equal representation. The romiiKes of the 
recognised trade uniorw should reprc^cot the 
workers in this committee. We cannot just 
accept any so n  o f  u fe ty  committee institu­
ted by the mill-owners. The trade union is
a reaponsible organisation and the person 
who represents it In the Committee win have 
certain responsibilities towards the workers.

If any thing that needs to be highlighted 
comet to bis notice, he can say it with 
retpontibility and he will not be afraid of  
the ow nen , because he will not act as a *Ves 
Man*. Therefore, I wish that the Labour 
Minister should see that those who talk of 
workers' participation, should ensure that a

worker goes as a represientative o f the trade 
union so thm some itting positive may be 
done by hiif», otherwise the present system  
will not yield the desired results. If there is 
violation of the law and if the. safely com ­
mittee is notjorm ed , then, separate provi­
sions have been made therefor. Under ore  
provision, a penalty of. Rs. one Itkh will be 
Imposed and under the other, there is a 
provision for ty>o years’ imprisonmect S o ,  
if anybody violates the law or ignores the 
level o f the safety committee he can be 
punished. However, hundreds o f such cases 
have been pending since long, but we have 
yet to come across a single instance in which 
an>body has been punished. Such a big 
incident like the Bhopal tragedy took place. 
We are running from New York to Washing­
ton, BhcpM to Dflhi till date. But the law 
H so laji that the pernns ^iih srorey power • 
engage errinent a d \c ta les , htve .ihe l^w 
charged for them and get away without any 
punisln^ent being auaidcd to them. There­
fore, 1 ^hclefccarirdly suprcrt what Shri 
Harubhai said that th n e  should be an Irdus- 
i r i a l  Court for it. It acts as a • specialised 
agency and appreciates the situation in pto- 
per pervptciive. The criminal procedure code 
or other such provisions tan ro i be applied 
there and we will not be able to achieve the 
target that v̂ e have Gxed for it 1 wish that 
some steps be taken in this direcfion. Juft 
now a mention was made abcut the indus­
trial sickrcss* ai d industrial diseases. T ie  
more the technoUgVal developn^nt takes 
p l a c c .  the n o r e  vkill be the danger because 
wc often go against the nature- We arc 
setting up a number of acid-based industries 
and chemical factories in the country. The^e 
factories throw out dirt- In the Bill, it has 
been provided that such factories ^̂ lll be 
investigated. But you cannot do the investi- 
gallon in every facioiy. 1 suggest that urder 

. the ESI scheme. Govc*rnn>eni should set up 
a Board which may act as an appellate court 
and wherever any h.’allh hazard or industrial 
disease »s detected, the Board should arrarge 
for the.treatment of the workers and take 
final decision in the matter. This Board may 
work under the ESI. If we leave it to , Ihe 
individual owners to decide if there is any 
Industrial disease or not, then no owner is 
going to do it and it is only the worker who 
will tuffer the most. There will be nobo y 
to look after the worker or take care o f him.

’ Therefore, Government should 
' Impartial Board for the entire country under 

the ESI. and the Board should have the 
I' '* . •
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power to collect information about the health 
o f the workers and to take a decision in this* * 
regard and wherever it detects any iodustrial 
disease, arrangenients should be inadc to psy 
juit compensation there.

Besides the provisions made under the 
ESI scheme, there are innumerable small 
factories, parages an d ' chcmical industries 
where less ihan 20 workers are Working. As 
per the provisions made, a factor) havirg 
less than 20 members will not be covered 
under the Factories Act. With the spread of 
sophisticated machines in the country these 
days, big factories will be manned by less 
number o f  workers. Therefore, Government 
should incorporate suitable provisions in the 
Bill in regard to the hazardous industries so 
as to protect the interests o f the workers. 
The Hon Minister should fix suitable norois 
to guard against the h e a lth  hazards for ihe 
workers in the industrial uniia.

DR. C H A N D R A  SHEKHAR  
TRIPATHI (Khalilabad) : Mr. T>cputy
Speaker, Sir, ! rife (o support the Factories 
Amendment Bill and congratulate the Hon. 
Minister of Labour for his having prcsenicd, 
though belatedly, this Bill in the H ou ^  
which seeks to protect (he health of the 
workers. ! will finish the fij;ures here lo 
show the amount of lo^s incurred by our 
country Wj -a-v/j (he rest o f ihe world due 
to this problem. As has rightly been often 
said that

*

'profession without «afe(y will be a  ̂
dangerous as Education without 
character'.

[Translation]

Mr. R. P. Narayanan o f the Central 
Labour lostitute reported afEer conducting a 
survey that 3 6 .0 0 0  workers o f ihi* country 
were killed and 6 .4  million were injured in 
various accidents during the last 30 years. 
He also stated that this rate is CM 4 for 
every one thousand in India whereas it is 

.0 .2  in Japan and 0 .3  in the United Kingdom. 
It proves that due to accidents ox  non-adop- ’

tion o f safety measures properly, the number 
of casualties amorg the workers is \*ery high 
in India.

*

Sir, accordifg lo a recent survey conduc­
ted by the 1. L. O .,  3 workers are killed 
every minute and 4 are injured every second 
in the world. Due to thi«. there has been a 
loss o f 5 million mandays per day in India. 
In these circumstances, there »ras a dire 
necessity o f  this lau. It is a fact that ihe 
Act enacted in 194S did not cover the al- 
tound activities o f the u o ik eis . This v a s  
why a compiehensive Bill was brought for- 
iftard in 1976 lo  amend it. In this con^pre- 
hensive Bill, a considerable s tten tion ' *as  
paid to the health, safely and welfare of the 
worl ers.

Sir, in this amendment that «as  piescti- 
ted in 1986  and u h c h  we are discusMfg 
n o w  on Ihe floor o f  this tiousr, the health 
and safety of the v^otkrrs hnve. of coursc, 
been taken into account, but the welfare 
activities arc very important have been gtvtn 
liitk  coveiafc. I v^ould like to put foiib be­
fore Mr Sar^gama that the trim *«fciy* docs 
not only mean that the octurxcnte of aiCi- 
dents be com rolled hy cn«ci»ng Uws. Safely 
iK the ccmprchcnvne ictm arjj it means that 
the workerv shot«ld get at! kir>ds of s«rci>, 
such as t»fciy of work, safety o f beallh and 
safety of prr^motion and all security measures 
should be taken in this regard.

Mr D>, Speaker, the Bill, despite being 
comprehensive, has certain shortcomings. 
Therefore, I w-ould like to submit that the 
needed attention should be paid to the wel­
fare aspect as well, which has been ignored. 
Sir, the lists of hazard and non-hazards 
industries h«ve been prepared, but so far 
the Government of India did not have the 
powers to make any addition or deletion in 
these lists The Hon. Minister o f Labour 
deserves .to  be praised for removing this 
lacuna by bringing forward this Bill. There 
was a dire necessity o f It. Tliere are sevL:^! 
hazardous industries which can be converted 
into nnti-harardous one< by effecting . some 
minor modifications in them. I am of the 
view that with all Ihe progrei^s that we have 
made, a hazardous industry can turn into a 
non-hftzardrus one and a non-hazardous 
industry into a hazardous one at any time. 
Therefore, in the present context It was
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ifnpeiativc to empower ihc Govcrnmcnf of  
India to make additiont or deletions in these • 
lists from time to time, as has been done «n 
the present Bill.

Sir, the provision o f punishment for the 
law-breakers was far from adrquate. li 
heartening to note that after thi» HiM comes 
into effect, the persons violating the law will 
be scnteoced to two years* imprisonment 
initead o f one >ear, in the ca&e o f  hazAidous 
industries Similarly the amount of pcnuUy 
has been raised from R> 1 lakh to Rs. 2 
lakhs. It is a commendable step. It was 
necessary.

♦

A niention has been made aboiii workers 
participation m the Safety Committee in this 
BUI. The linage o f  managrment ^hich ha* 
been presented in thrs BiH, i* necessary. Hct 
I would like to vubmit that had vhe Bt.opal 
tragedy not taken place, this Bill ^ou!d net 
perhaps ha\e been brought forward. lh»s 
tragedy not only shocked the entire world, 
but «liO opened our e/es  1 hereafter, we felt 
the rKed for this law in India so as to 
provide for iirorg and effective safety 
meastres for the workers wirking in our 
factories.

Sir, majority of accidents take place in 
Chemical industries and aicordic g to the 
lisr brought out by the Government of India. 
bi 3U Chemical industries ure functioning in 
India which emit dilfcreiit kind^ of gave^ and 
pollute the atmosphere. As a result, they 
po>e a threat to the lives of the persi>ns 
working in them. I feel that after this Fill 
comes into cffect, the securi;y measures wilt 
b« strictly implemented and the people will 
get nd of vaiious diseases they were suffeni g 
from previously. But sir* one most important 
thtDf about which all the Hon. Members 
have said is its implementation.

•
Since independence and even before thut, 

this Parliament enacted seveiiil laws includ­
ing the Stiarda Act. 60*70 ycais h a v e ‘elap­
sed since the Sharda Act was enacted. 
According to the Act, the marriage of minor 
boys and girls is a cognizable otTence but 50  
per cent o f children arc married in tive age- 
group of I 5. 14, 12, 10 and 2 years., Simi* 
larly Dowry Act w:is enacted* but all educa­
t e  persons AOil 1. A. S. and I. P S. OUkrers

take Rs. 10 lakh in dowry and that too  
very openly. Law is unable to check them. 
Similarly in every field laws are only in the 
statute books and are not being imple­
mented.

Sir, last year when the Bill providirg for 
punishment for cutting hose pipes was 
brought forward, 1 bad opposed it and 
submitted that this law would not be troie  
than just another page in the law book and 
would be o f  ru> use and the same thing has 
happened.

Chain pulling is re^rted to every now 
and then and hose pipes are being cut. The 
Goverrment should adopt a practical 
approach. 1 bad submitted to the then Rail- 
way Minister, Shii B^n^i Lai that he would 
not be able to achieve anything just by laws 
and he should better ask his engii>eers to 
take necessnrv siaps »o see that the hose 
pipes were not easily detachcd. Had he taken 
steps in this direction, ue would have preven­
ted our super-fast trains from being stoppled 
without any rh>me or reason, resulting in 
acute hardship lo ihc p.is^cngcrs.

*

I do not deny the need for the law. Law 
IS necessar>’, but by enacting all these laws, 
how will be able to train the workers and 
make them understand which machines in- 
voWe what kind of danger while working on 
them, how will they be affected by ihem, 
how do they pose any threat to’ their health 
and how will ihey fall prey to any accident 7 
N o emphasis has been laid on it in (bis Btll. 
Voluntary institutions play an important role 
to make the lives of the people happy. They 
can train p»eople about the precautions they 
should lake under certain circumstances and 
ho A’ they should work.

I will request the Hon. Labour Minister 
that by conducting seminars, r»nd through 
the media of 61ms, television and radio and 
also by organising meetings in the factories 
presided over by experts from time to tinie, 
the workers can be informed about such

«

accidents and training can also be imparted 
to them about the preventive measures so 

^that they remain cautious all the time.

Similarly, there* has been a detailed dis­
cussion of the term 'occupier*, it has been oui

V
“V
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misfortune that neither the bureaucrats nor 
the pdliiicians who run the country arc made 
accountable in any situation nor have they 
been awarded any kind o f punishment. I wiM 
request the Hon. Shri Sangma that wherever 

, any accidenls occ^r, the inspectors, the 
 ̂ officers and the persons in authority, who  

earn Rs. 5000  as salary and have plush 
.carpets and expensive cars should all be made 
responsible. They are responsible for what- 
evr happens. If inspite of it, any lacuna 
remains by which our workers become victims 
of some accident, then ihcy should a&lo he 
m ide acooontable for it like the owners. Till 
provisions arc made'for filing the re»p6nsi- 
bility on all such people, the law will not be 
implemented and we will never be able to 
provide the benefits which we want to.

As for the welfare avpect, as I have just 
submitted, the industrialists mostly employ 
people as casu:il labour and they e^rn crores 
of rupees itlcgatly, A survey of the total 
strength of any factory would reveal that 
400 or 500 o f  the workers are employed on

* casual basis on Rs. 10/- per day. Whereas 
the workers and the organised bbourers 
are given so many facilities and necessary 
amendments m laws tire maJe from time (o 
time for their uplifimcnt. if is also essential 
to make provisions for punishment in cases 
where the strength of the casual lab«.>urers 
excec<is 10 or 15 per cent o f the total 
strength. It will help in controlling the ex­
ploitation of the poor labourers by the 
indus<nAlists who employ 50 to 60 per cent 

*. o f the workers on casual basis. I will rcqtiest 
Hon< Shri Sangma to note that it is a signi­
ficant issue because such factories all over 
the country- employ casual labourers and 
exploit them.

h ive  seen that the indj^crialists have 
opened bospitalt in the larger units. In th^<e 
hospitals doctors and *other medical facilities 
are' available only to a limited extent. 
Sometimes certain medicines are not available 
in a panicular town within a distance o f n )0  
to 200  Kms. Cafes o f lead potsoning are 
very common amotig the industrial labourers 
and it often kills them. B. A. L. injections 
are do; available for the treatment*of the cases 
of lead poisoning. This injectioo is available 
only in some parts o f  the country. 1 want to 
iu b m it . tb a t . i t  is not enough merely ' to

open hospiuls and appoint doctors but it ia 
also essential to provide the facilities for 
treatment and control o f ' such diseases. 
With these words, I conclude my sproch and
thank you very much.

k
• * t

SHRI RAM PUJAN PATEL
(Phulpur) : Mr. Deputy Speaker. Sir, 1 am 
very grateful to >ou for giving me an 
opportunity to express my views on factories 
(Amendment) Bill, 1986, presented by the 
Hon. Minister o f  State for Labour, furtber 
to anoend and factories Act 1948. This 
Bill has very good provisions for (he factory 
workers. Provisions base been made 
regarding health and v^etfare of the workers 
and also for other matters. Amendments 
have beer made from time to time but they 
must aUo be implemeoteU properly. Makmg 
a law will not solve ihe probkms. Unless you 
implement it, problems will not be solved.

In many places, the poor people and the 
factory workers are exploited. In^ the 
Railway Depratmcnta the gang mao is (be 
lowest worker. He is a |\o  a casual labourer.. 
L akhs o f people who have worked for 1000  
to 1500 days have not been made regular, 
Uven afier working for so many days, ibey 
are thrown*out of service.

1 want to submit that tl>e factories have 
sufBicicDt land. The factory owners, in order 
to get permission from the Goverameot for 
selling tbeir land, show their factories runnir^g 
at a loss and at tiows they also close c^owo 
ihcir factories by showing losses. After 
getting the permission for the sale o f Land 
they sell it at a huge price. I want to 
request that .they should not be given 
permivsion to sell the land. In many cases, 
it has been seen that the factory owners grab 
thousands of acres o f land wbicb renders tbe 
farmers unemployed. Hence, something 
ought to be done in this regard. ^

*
In order to sirengthen the economy of 

this country, it is important to ensure proper 
functioning of the industries. Our Oovern- 
ment  ̂ bas also established several uiwler- 
takings in tbe public as well aŝ  ̂^ ivate  

‘ sectors hut it bts been teen that tbe public 
sector enterprises incur losses whereas the 
units in tbe private sector are earning 
profits. Tbe reason behind it is that sire are 
not able to control tbe strikes in our public
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loctor uoits. We should evolve a systets by 
which the workers are not faced with any 
sort of difficulty and they should be also not  
be pertnitted to go on strikes. Oaly after 
evolve such a fystcm, cao we cohaoce our 
production and itrengthen our country.

♦

Today, there are a good number o f units 
in the public sector. In this sector, liccnccs 
are issued by the Inspector only after all 
fonnaiities are cotnpleted but in the private 
sector licences are issued and permission 
granted even without con>pleting all the 
formalitks. Heoce, we have such disastrous 
resulu as air pollution and water pollution,
i will request the Hon. Kfintsler that 6ist of  
all we should frame laws to control air 
pollution and water pollution. If f ê cannot 
control the potluiion o f air and water, humaa 
life will be endangered. Ju&i now our 
Government has u k en  an important step o f  
cleaning the river G soga. 1 will suggest 
that all the rivers o f this country should be 
made free of pollution in a similar way 
becausc the water o f every river it utilised 
be people and is also used for drinking 
purposes. Due attention has speciail> been 
drawn towards the river Gaoga t>ecau5e crores 
of pilgnmt bathe in this rt^ei and drink its 
water every year. But the Hon. Minister 
should realise that till the eO W nu from the 
factunea continue to fall into these rivers, 
water pollution can never be checked. 
Hcoce thare should be a ban on all factoriea 
lo  throw their industrial waste into any o f  
the rivers even if they have to incur heavy 
losses- It is the GovernmcLt's resoponsi- 
bility to ensure that polluted water is not 
allowed to fall into the rivers. In the

■

Factories (Amendment) BUI, 1986, the Hon. 
Minister has laid great emphasis on the 
control of pollution and has said that several 
factories emitting poisonous substances have 
been established and their waste is flowing 
into the rivers. A 100 crore project has 
been lauiKhed for cleaning the river Gaoga. 
More than Rs. I crore has already been 
spent but we do not know what work has 
been done ao fkr. We may spend hundreds 
of crores o f  rupc^ but so long as polluted 
water continues to flow into the River 
Ganga, it will not become pollution-free. 
Hence, first o f  all, a rule shoul be franned to 
control the draining o f polluted water into 
the River Oanga. The Hon. Nlinister should 
pay special attention to it because the 
Kumbh Mela is organiaod every 24  years

either at Hard war or at Prayag Raj on the 
banks of River Ganga. Hence, arraDgemcDts 
should be made for cleaning the river at the 
earliest. It is essential to pay special 
attention In this regard.

- ' Just now our friends meniioDcd - about 
the Bhopal tiagedy. Why did it happeo 7 1 
think that inspite o f all the provisions in the 
law. the tragedy occurred obviously due to 
dereliction of duty on the pan of our officers, 
emplo>ees or the scifottsts. )d ibis tiagedy 
thousands of people were killed and an equally 
large number ol people were crippled. 1 will 
request the Hon Minister once again to pay 
attention to il because cleanicg the water and 
air to create a clean environment is a secred 
work. Until the water and air are cleaned, 
it will contiune to affcct the health o f our 
people and unless we have bealhy people v̂ e 
cannot have healthy trinds and right thinking 
individuals. Till the persons are right 
thinking, they will not ^ork for the benefit 
of the nation.

With these words, 1 support the Bill and 
hope that polluted water will not be allowed 
to fall into the fivers in future. A project 
lo clean the River Ganga has been under­
taken and I hope that a similar action will 
be taken for other rivers as well at the 
earliest.

SHRI M ADAN PANDEY (Gorakhpur) ; 
Mr, Deputy Spwker, Sir, during his tenure 
as the Minister of Labour, Shri Sangma has 
set a record in bringing forward le^slations 
aimed at worker’s welfare for which he 
deserves all kudos.

So far as the Factories Act is coocernedr 
it was in 194 8 that this law w as'enacted  
for the first time in free India with a view 
to governing and regulating the working 
conditions o f the workers as also to provide* 
them safety.'At that time the factories did' 
not produce the items which the present day 
factories are producing. The private sector 
bad its monopoly and the public sector was 
not in the picture. This was the major 
difference if we compare It with the position 
prevailing rK)w. Earlier a different type of  
viewpoint had to be adopted in regard to 
the* implementation o f the provision of  
Factories A c t ' and we felt as if all the 
employcis had the tcr.dcncy to CAploit and^
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as such, (he IcgislatioD bbould be such as 
could deal wifh them firmly. There ii do 
doupt that ihe Factories Act which was 
passed in 1948 produced a very good effect 
on the factory owners They were fear 
stricken and ' had to adopt a oumher of 
methods to save themselves from the provi­
sions of the Act. But the situation gradually 
changed with . the passage c f time. The 
temperament of our present-day employers, 
whom we can call factory owners, has 
undergone a change. In today's conditions, 
our public sector is dominating. Earlier, 
when we used to* lodge complaints against 
the owners o f  the private sector rcKarding 
violation of the factories Act, a number o f  
remedies were available with u»; even the 
workers would rise against the owners, ibey 
were militants, the Government would also 
try to dominate. Bui today 1 would like to 
humbly submit to Hun. Stiri Sangma that 
though he hat brought forward a very gtK>d 
legislation having equally good provisions, 
yet when the question of its implementation 
would comc, it would be the public sector 
factories which would violate those provi­
sions the most. When the Inspector who is 
in fact your enforcement machinery, goes 
to a private sector factory for inspection, 
the owner of the factory arranges hit stay 
in the guest house and provides him all 
comforts, but when the same Inspector 
visits a public sector factory, be meets an 
I.A.S. officer who happens to be the
employer and the former does oot have the
courage to say anything against the latter.
Therefore,*you must think* Specially  about
the’ public sector. Since the Government ii
bis employer, it is the respon5ibility o f the
Government to ensure that the protection as
envisaged in the.Factories Act is provided.
This is nt?y first submission.

• Secoodly, there is no doubt that the
provisions o f the Factories Act have been 
thoughtfully envisaged. The enharurement in 
the punishment has been done earlier also 
in other IcgislAtions but it has not been put 
into practice. The* speaker who proceded 
me said that the Sharda Act was enacted 
60  years ago and its enforcement was done 
by the people on their own. But the Uw 
could do little in this respcct. The punish* 
ment has been enhanced in the Anti-Dowry 
Act alto, but bridca are being burut even

today. Therefore, my submission is that it 
is all.right that you have made provision to 
cnhance the punishment and have also 
provided for taking safety measures in the 
factories, but i^hai arrangements are you 
going to make to stop the cft'icials in the 
factories, who think that they are always 
one up agamst the Governn^nt, from violat- 
irg these provisions 7 I would like the Hon. 
Minister to thrtw lo ire  light cn these 
questions when he replica to the delate. I 
do rtm cnbtr that t ic  p ioxtscn s in ibe 
Factores Act of 1948 weie made according 
to the circumsiarcts l l e r c  v âs a pio\ikicn  
to maintair cleanlii css at the place of work, 
tesicfes full ptovisi<n of Fnirar) Medical 
Centres. The pro>i»iorif row made in tte  
amerdirg Bill i^eie more or less there in 
the principal Act oho. I kncu tl ere wes a 
rtv \is ion  in the Factories Act to hftv  ̂
ihcliers for ihc »ta> of the wcikcrs m tlx  
faciciies v>hkh ^^cik in shifts. Put tl»e 
shelters weic creatrd foi teihcnrg the 
anin.aU and, thm, the p f t \ i f i ( i t  of the Act 
were satisfied. Ih ctr  v-tb a p io v ifc n  *o
have a urmsl at c ne ct the ccri ci^ c * ihc 
factoi>, but it LS«d lo renain frckcd ar.d 
the \^9ikcis could rot n j'ke u;e cl Jt. Vcu  
are sayit g t» o  diffctera ilnr|^% at fhc san e  
time. Hew ^̂ ill >ou nn^c\e tte*e tv o  
impediments ? Are >cu goirg to laise the
status ( f the ( ffcial >cu depute for
the enforcement of the law ? I h c  peiscn  
i^hcm he is supposed to piosecute is rrany 
times higher in status than Mm and due to 
this reason this !owl> placed cflicial hat no 
option but to salute the employer when he 
\isits the fbctc*fy, bnt even his salute is not 
reciprocated Tl is arrarf<fr<ni fits well in 
private sector or ly. Even an ordinary 
Inspector commands respect v»hen he x^its 
a factory in the private sector and the people 
are afraid of him to some eitent. but those 
in the public Rector do not care for such 
things. When a report is made against them, 
even that report is submitted to those 
ofTicers who are having brotherly relations 
with them. Therefore,'I «ould  hke to lubmit 
to the Hon. Minister of*Labour that though 
these provisions are inade<fuate, yet they arc 
highly commendable.

Our colleague from Gujarat has given 
two or three suggestions and I* heartily 
support them. Of the hazards he has enume- 
 ̂rated, Mructural hazard Is the most dangeroiM 
.o f  all. A heavy Jantagc ba:i bcco caused a(
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m tny places due to collapse o f walU and 
roofs of the factories. Such accidents have 
claimed lives o f the workers. He has men- 
tiooed about a few places becausc it has 
not beco possible to refer to all such cases 
due to Don-availabiiity of figures with us. 
Such accidents should find mention in it 
and a norm should be fixed in this regard 
on the basis o f which the provisic ns should 
be •enforced «c the time of construction of  
the building o f  a factory. Under the circum** 
stances, the amending bill which has been 
brought forward, though* commcr.dabic in 
all respects, does not have adequate provi­
sion for its implemcniatiofi. ^̂  ith a view to 
overcoming ihis shortcoming. if some 
provision strikei his mind even at the last 
moment, the Hon. M iniiterm uit iocorporite  
the same s« h« has to reply to the debate 
tomorrow Secondly, u»"dcr our labour laws 
there sre certain categories of workers such 
as» temporary or casual. A  new policy needs 
to be formulated in ihi< rrg«rd. Some of 
our colleagues aho  submined a draft in this 
conncction which does have substance in it- 
A  law already there thitt if a worker 
woik< continuously for IBO days, be should 
be treated a« doing a perennial nature of 
work and should be regularived. The legtila- 
tion already exists* and you are making 
efTorts loo to make this law effective, but 
the fact is that you must find a way out to 
sa>e the workers from new *ntrigues that 
have been adopted by the employeet whether 
it is in the Railways or in any other factory. 
Freiently. what they do is that they give 
one day's lay-off when a worker is alwut 
to  complete a month arvd after a gap of one 
or two days, he is taken afresh. This is true 
of public sector as well as private sector
factories. We want to extend full support
to the public Kcior factories, but we cannot 
have the same expectations from K. K Birla 
as we do from the public sector to make a 
model employer. We hope that the public 
sector will endeavour lo become a model 
employer in accordance with the provisions 
o f the law, I would a l ^  like to submit that
the respect that a Factory Inspector com ­
mands in the factories of K. 1C. Bi^la is not
there in the public sector. Such facilities and
rcsp^t should be thrre in the public sector
as well. You may consult the otTkials o f the
Department o f  Industry and oiher concerned
departments to ensure that this is done ard
the public sector factories become model
employer.

With these words, I conclude and once 
again congratulate the Hon. Minister and 
support Ibis Bill.

w

[English]

THE MINISTER OF STATE OF THE  
MINISTRY OF LABOUR {SHRl P. A. 
SA N G M A ) : Sir, 1 am grateful to the Hon. 
Members for they have overwhelmingly 
supported this very important piece o f legi^  
lation. though practically all the Members 
of Parliament have expressed concern as
far as the implementation o f the existing
laws is concerned.

Sir, this piece o f  legislation has come 
before this House after two years o f hard 
work by a number of people. 1 think Hon, 
Members were right to a certain extent when 
they said that we have not given much of  
attention to safety side of the industrial 
workers and^ ^ rhaps we work up suddenly 
when (he unfortunate incident of Bhopal 
took place in l>ecembcr I*:>84, and I must 
be very frank in saying that the real exercise 
started only after that particular incident. 
A numSer of meetings took place, a number 
of conferences took place, a number of 
seminars were held both at the regional 
level and the nattonat level, and after an 
extensiix work that has been done in the 
last two years we have been able to come 
with this piecc o f legislation. There was a 
demand from all over that we must go in 
for a separate comprehensive legislation on 
safety and health o f  the industrial workers. 
But there has also been a lot of criticism 
thit the Government is going on enacting 
more laws and not implementing them 
properly. So, we. thought that instead of 
going in for new legislation, we will add a 
chapter to the existing Factories Act which 
will deal exclusively with the safety and 
health o f the industrial workers.

MR. D E P irrV  SPEAKER : Mr.
Sangma, you can continue tomorrow. The 
House stands adjourned till 11 A. M. 
tomorrow,

18.00 hrs.

'  The Lok Sabha then aiiourned till 
Eleven o f  the Clock on Friday^
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